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LOK SABHA DEBATES 

1 

LOK SABHA 

Friday, December 13, 1985 
Agrahayana 22, 1907 (Saka) 

[English] 

[MR 
Chair] 

The Lok Sabha met at 
Eleven of the Clock 

DEPUTY -SPEAKER in the 

OBITUARY REFERENCE 

[English] 

MR. DEPUTY-SPEAKER: I have to 
inform the House of the sad demise of Dr. 
Chelikani Venkata Rama Rao, who was a 
Member of the First Lok Sabha during 
1952-57 representing Kakinada constituency 
of the then composite State of Madras. 

A veteran freedom fighter, he actively 
participated in the freedom movement and 
suffered imprisonment several times. Medi-
cal doctor by profession and a well-known 
social worker, he relentlesslY worked for 
the uplift of the weaker sections of 
society. 

Dr~ Chelikani Venkata Rama Rao 
passed away on 25 September, 1985 at 
Ramachandrapuram in Andhra Pradesh at 
the age of 85 years. 

We deeply mOl'rn the loss of this friend 
and I am sure the House will j,?in me in 
conveying our condolences to the eereaved 
family. 

The House may now stand in silence 
for a short while to express its sorrow. 

(The Members then stood in silence for 
a short w bile) 

ORAL ANSWERS TO QUESTIONS 
[English] 

2 

MR. DEPUTY-SPEAKER: Now, we 
will take up questions. Questions No. 368-
Shri Priya Ranjan Das Munsi-Not present. 
Question No. 369-Shri Sribal1av Pani-
grahi-Not present. Question No. 370-
Shri Manik Reddy, Shri M. Raghuma 
Reddy-Not present. Question No. 371-
Not here. Question No. 372-Shri Sharad 
Dighe-Not here. Question No. 373-
Shri Sanat Kumar MandaI-Not present. 
Question No. 314-Shri E. Ayyapu Reddy 
-Not present. Question No. 375-Prof. 
Nirmala Kumari Shaktawat. Yes sh-! is here. 
The lady Member coming to the rescue. 

Reported us Charge Against Third 
Worl~ Countries About Blocking 
New Round of Trade Liberalisation ' 

Talks 
+ 

*375. PROF. NIRMALA KUMARI 
SHAKTAWAT : 
SHRIMATI OBSTA MUKHER-
JEE: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government are aware of 
press reports that U. S. is bJaming some 
third world countries with regard to blocking 
of new round of trade liberalisation talks; 

(b) if so, which are the countries so 
names; 

(c) what policy U.S. is adopting against 
these countries regarding trade; and 

(d) what is India's attitude in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSfllD ALAM KHAN). (n) to (d). 
A statement is "i~en below. 
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Statement 

Reports have appeared in the press on 
the testimony given by the US Trade 
Representative al1eging that some third 
world countries iucluding India, Brazil, 
Yugoslavia, Egypt, Nigeria and Argentina 
were block ing a new round of multilateral 
trade negotiations in GATT. The testimony 
as reported also inter-alia referred to the 
possibiJity of withdrawal of the tariff 
concessions from these countries under the 
Generalised System of Preferences (GSP) 
and convening of a Conference in 
Washingt.on to negotiate on trade matters 
outside the GATT forum. No anction has 
however b~en taken by USA so fa r in 
pursuance of this testimony. 

It is not correct that some third world 
countries had been blocking the new round 
of trade negotiations as such. They wanted 
commitments alreadY undertaken in GATT 
to be implemented and the multilateral 
trading system strengthenttd. by inlplementing 
the Work Programme approved at the 
Ministerial Session of GATT in 1982. They 
are opposed to inclusion in tl;le proposed 
New Round of new .issues not germane to 
GATT 'such a ·services. A consensus decision 
has now been· reached on 28 November 
1985 at the forty-first session of the GATT 
CONTRACTING PARTIES held at Geneva 
to set up a Preparatory Committee to 
determine the objectives, subject matter and 
modaiities for th~ proposed multilateral 
trade negotiations The Preparatory Com-
mittee will prepare by mid·July, 1986 
recommendations for the programme of 
negotiations for adoption at a Ministerial 
Meeting to be held in September, 1986. 

As regards services, CONTRACTING 
PARTIES have taken a separate consensus 
decision to continue the exchange of infor-
mation hl pursuance of the earlier d~cisions 
and prepar.e recommendations, for conside-
ration by the CONTRACTING PARTIES 
at its next session, on the question of 
whether any multilateral action in these 
matters is appropriate and desirable 

India and USA a s well as other coun-
tries - both developed and developing are 
expected to participate in the deliberations 
of the Preparatory Committee. 

{Transla tion] 

PROF. NIRMALA KUMARI 
SHAKTAWAT: Mr. Deputy-Speaker, Sir, 
through you, I want to ':lsk the hon. Minis-
ter whether U.S. is blanling the developing 
countries-Brazil, Yugoslavia, Nigeria and 
Argentina - that they are violating the 
GATT Agreement? Is it a fact that U.S.A. 
want services to he included in trade? 

J also want to know whether it is a fact 
that the U.S. representative, Mr. Clayton 
has threatened that if these conditions are 
not accepted, they will han import of du ty 
free raw material and will be free for talks 
outside GATT ? 

[English] 

SHRI KHURSHID ALAM KHAN: 
The hon. lady Menlber is correct in saying 
that Mr. Clayton has said this; in his tel)ti-
mony before the Senate Committee, he has 
mentioned about all this But I am glad to 
be able to say that the USA Administration 
has not taken any action. The main problem 
is that India and the other countries like 
Brazil, Yugosl avia, Egypt, Nigeria and 
Argentina' have been ple~ding that in 
GATT, all the decisions that were taken in 
the Tokyo negotiations must be imple-
mented first; and we are not in favour of 
bringing the Services within the ambit of 
the GATf because jf the Services are 
brought within GATT, they will not be 
very helpful. Rather they will be 
harmful. to the developing countries. 

[Translation] 

PROF. NIR:v1ALA KUMARI 
SHAKT A W AlAe ..:ording to Reagan 
economics, a di ,tinct I ~striction is imposed 
on the developing and poor countries and 
the . rates of interest are also kept hi gh. 
This will cause heavy financial loss to the 
Third World countries. Since India is a 
prominent country in the Third World, have 
any talks been held with President Reagan 
or ·with any U.S. representative in this 
regard and if so, what are the results 
thereof? 

[English] 

SHRI KHURSHID ALAM KHAN: 
There is no question of havinl any talk 
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with President R,:!agan in this matter. 
Really speaking, the negotiations have to be 
carried out in the GATT meeting; and a 
preparatory committee has been set up 
which win consider the objectives, aims and 
these suggestions •. In this committee, the 
developing countries and the developed 
countries arc represented-including India. 

SHRI ANAND GAJAPATHI RAJU: 
Today_ proposals have been put by the US 
Government to include Services also in the 
GATT agreement. What is going to be our 
strategy to see that we safeguard our 
interests, as far as se !ing that the Services 
are not included in trade liberalization, 
because we are a third world country; and 
our industry is also nascent? 

Secondly, will counter-measures be 
taken by India to safeguard its interests, 
and also to increase South-South coopera-
tion, so that we are in a better bargaining 
position; and in a more effective way we 
are able to conserve our trade interests'? 

SHRI KHURSHID ALAM KHAN: 
As I alreadY mentioned, a member of 
important developing countries are against 
bringing these 5ervices within the ambit of 
the GATT. Naturally, they want to 
safeguard their interests -becau'e they feel 
that if the Services are so brought; it will'be 
harmful for the developing countrje~; and 
they will not be in a position to properly 
compete with the developed countries. 

SHRI RAM SINGH YADAV: The 
present Reagan Administration has adopted 
a policy of protectionism as regards trade; 
and it is so clear that the Amerjcan 
Government or the Reagan Administration 
has lowered down; ~O % of the price of 
goods which are being consumed in 
America. And this also goes against the 
d~vdoping countries. What steps is the 
Government of India taking to meet this 
economic policY of the Reagan Administra-
tion .'1 

SHRI KHUR&HID ALAM KHAN : As 
far as our expor ts to the USA are con-
cerned, they are governed by the multi-
lateral agreements and so far there has been 
no change in those agreements. 

PROF. N. G. RANOA :. What is reant 
by services ~ 

SHRI EDUARDO FALEIRO: The 
American position seems to be that services 
should flow in American services developing 
countries should flow in particularly in the 
sectors of banking and insurance for instance 
which have been nationalised by us; they 
are serving some definite social purpose. 
And if we allow the American banking 
and insura~ce companies to come our 
foreign exchange will go away which we 
cannot allow. Now, the threat given by 
them is that if we do not allow, then duty 
free import 'of goods in the· U.S., of 
manufa.ctured goods and minerals from 
India will be affected and this concession 
will ·go. 

I would like to know from the hon-
Minister first, what is our strategy to see 
that this damage is not done" and secondly 
wha t are the Minister and the Government 
doipg about quotas in the field (f textiles 
and duty on imports fronl India? The 
Indian textiles are subject to quotas while 
the European t·!xti1es are not subject to any 
quota. What are the Minister and the 
Government doing on the second aspect, 
of discrimination as far as the imports from 
the developing countries into the United 
States is concerned? 

SHRI KHURSHID ALAM KHAN: As 
the hon. Member wanted to know, first 
what are the services- very rightJy-they. 
are banking, insurance, communications, 
civil aviation, shipping, data-processing and 
the consultancy services. These are the 
services. And naturally these are services 
which will be harmful if they are allowed to 
be brought in the ambit of GATT and the 
developing countries, including India, will 
suffer on this account. 

It is a fact that there are certain 
restrictions regarding the imports textiles 
into USA, but whatever our bilateral 
agreements with the U.S.A., those bilateraJ 
~greements are so far generally honoured 
and we are in a position to export according 
to the quotas allowed and the bilateral 
agreements, in force in fact, incorporate all 
those quotas which are covered by bilateral 
agreements. 

[Transla tion] 

SHRI BALKA VI BAlRAGI : Th-! hone 
Minister has stated in his reply to the Ja4y 
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Member~s question that nQ talks have been 
held with President Reagan, but a Prepara-
tory Comlnittee has been set up. 'Will the 
hone Mi1"ister be pleased to state the names 
of the countries which have been included 
as Members in this Committee? 

SHRI KHURSHID ALAM KHAN: As 
I stated earHer, tre representatives of both 
the developed and the developing countries 
have been included in the Committee. 
NOl'mally, trade level representatives are 
included in the Committee. We also have 
a representative there; the Secretary in the 
Ministry of Commerce ,is our representative 

, there .. 

[EnglishJ 

MR. DEPUTY-SPEAKER : Shri 
Jitendra Singh. The hone Member is absent. 

Shri Braja Mohan Mobanty. The hon. 
Member is ab~ent. 

Shri Rameshwer Nikhara. The hone 
Member is absent. 

Shri V. S. Krishna lyer. 

Melting of Coins for Making Handicrafts 
and Utensils 

+ 
*378. SHRI V. S. KRISHNA IYER : 

SHR'I RAMESHW AR 
NEEKHRA: 

Will the Minister of FINANCE be 
pleased' to state : 

(a) whether it has come to the notice 
of Government that coin shortage in the 
country is due to melting of coins by some 
persons for making handicrafts and utensils; 

(b) if so, how many such caseS have 
been detected; and 

(c) the action to prevent the meltivg of 
coins? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA pOOJARY): (a) to (c) : 
A statement is liven below. 

Statement 

regarding melting of coins for making of 
costume jewellery, utensils etc. The m:!tter 
is being investigated. 

(b) the Small Coins (Offences) Act, 
1971,. empowers the Government to take 
legal action against ary person who merts 
or destroys "maJ 1 coins. Instructions to the 
various State Governments/Union Territories 
have been issued to take action in the light 
of the Small Coins (Offences) Act, 19'11, 
under report of this Ministry, immediatelY 
whenever melting of coins for any purpose 
is reported. No such report has been 
received so far. 

(c) in addition to what has been stated 
in reply to part (b) above, steps ,have been 
taken by the Government to keep the face 
value higher than the metal value of the 
coin so aE to make any large scale melting 
of coin for any commercial purpose econo-
mically not viable. 

SHRI V. S. KRISHNA IYER: Even 
after the import of certain coins, the 
change position has not improved. It is 
very unfortunate. Unless something is done 
immediately I do not know what will happen 
in t~e future. fhe Government says, 
"Unconfirmed reports have been received 
from various parts of the country regarding 
melting of coins". Our mighty Govern-
ments-both in the States and the Centre-
have not been able to unearth the rackets. 
Unless they do something, what will happen? 
May I know from the Government, what 
serious steps are going to be taken to 
unearth these rackets- that are going on in 
our country. 

(a) unconfirmed reports have been 
received from various par ts of the country 

SHRI JANARDHANA POOJARY: I 
share the concern of the hone Member It is 
tru.: that there are unconfirmed reports. 
Some action has been taken at Jaipur in 
one case in which coins worth about six 
hundred and odd rupees have been recovered 
and the person was arrested. Our Ministry 
has been writing to the State Governments 
for taking action against those who hoard 
the coins for melting purposes. Unfortuna-
tely, no action has been taken. Recently 'I ' 
ha,ve also written to the Chief Ministers to 
take action against the hoarders. I also 
request the hone Members to prevail upon 
their respective State Governments to take 
action in this regard since it is a State sub-
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ject. That will be more effective. I assure 
the hone Member that so far as production 
is concerned, we have taken steps to in-
crease production. We have doubled the 
production since 1982 from 660 
mHlion. pieces to 1355 million 
pieces in 1984-85. For the current 
year the production target fixed was 2000 
million pieces; On 24.11.85 I took the 
meeting of the General Managers of the 
Mints and I had told them that they were 
to take steps not only to achieve the target 
but to cross it. The target has been fixed 
for 2210 million pieces. The target for the 
last week was 42 million pieces and we 
have produced 52 million pieces. In 
addition to that, I am monitoring the 
distribution persona ly. Imported coins 
ha ve also starting coming. There will be 
proper distribution at shortage points, I 
assure the hone Member on that. 

SHRI V. S. KRISHNA IYER: The 
han. Minister s:.tys that the production has 
increased and they are importing the coins 
also. But unfortunatelY, everyone of us is 
facing shortage everyday and every minute. 
There seems to be something ser; ous some-
where. May I suggest to the Government 
to make avaiiable coins in the banks as well 
as post offices because in post offices they 
gi ve us stamps in lieu of change. W ill the 
hon. Minister assure us in this regard ? 

SHRI JANARDHANA POOJARY: 
We have asked the nationalised banks to 
coll~ct coins from RBI and distribute them. 
Earlier only the State Bank of India was 
exchanging these coins. Now 80 branches 
of the nationalised banks in Bombay and 
Delhi win also exchange coins. The hon. 
Member's suggestion is noted and that wi)l 
be examined, But I assure him that defini te 
steps will be taken to supply coins to 
various parts of the country. 

[Translation] 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Mr. Deputy-
Speaker, Sir, the llouse had expressed its 
serious concern about the shortage of small 
coins earlier also; today again we are doing 
the same but without any result. There is 
an acute shortage of small coins, parti-
cularly in Gujarat and Saurashtra. I want 
to ~ow from th:! hon. Minister where do 

these small coins vanish? [would like to 
have a reply especially about· Rajkot 
district. Also, please tell how its distribu-
tion is done. 

[English] 

SHRI JANARDHANA POOJARY: 
The coins are available from the nationa-
lised banks. There is no dispute about the 
shortage of coins. We have to meet the 
shortage by raising the supply. 

S HRI ANI L BAS U: So many millions 
of coins are being imported from 'foreign 
countries. But under his very nose, in the 
c3.pital~ the DTC is issueing coupons in lieu 
of coins. Is the Minister aware of this 
fact? Why this shortage of coins is 
prevailing in DTC ? 

MR. DEPUTY-SPEAKER: He has 
said that there is shortage. 

SHRI ANIL BASU: In the capital 
also there is shortage of coins. 

SHRI BASUDEB ACHARIA: Sir, in 
'spite of the increase in productiCln the 
supply position has not improved. 
Government has amended the Coinage Act 
also to import coins from foreign countries. 
May I know from the hone Minister, the 
number. of coins imported from foreign 
countries, the names of the countries 
from where these coins have been imported 
and the amount of foreign exchange spent 
for importing these coins ? 

SHRI JANARDH.ANA POOJAR Y : 
Sir, we are importing five hundred million 
pieces of one·rupee coins from MIs 
Bermingham Mint Products Ltd., U.K., five 
hundred million one-rupee coins of the 
face value of Rs. 50 crores from Royal 
Mint, U K. 750 million pieces of fifty .. paisa 
coins of the face value of Rs. 37.5 
crores ... 

PROF. N. G. RANGA : Sir, he can 
give the total number of pieces. 

MR. DEPUTY-SPEAKER: So mu'ch 
detail means ..• 

( Interruptions) 

SHRI BASUDEB ACHARIA : What is 
the total number of 1?ieces 1 
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SHRI JANARDHANA POOJARY: 
The total number of pieces is 2,000 millibn 
and the face va1ue wouid be about Rs. 
143.75 crores. 

SHRI BASUDEB ACHARIA: What 
are the names of the countries from where 
you are importing '1 

SHRI JANARDHANA POOJARY 
U.K., South Kore~ and Canada. 

SHRI BASUDEB ACHARIA: How 
much is the foreign exchange involved '1 

SHRI JANARDHANA POOJARY 
The amount of foreign eKchange is about 
Rs. 64.96 crores. 

[Tr2nslation] 

SHRI MOHANBHAI PATEL: Mr. 
Deputy-Speaker, Sir, there 1S need to go 
into the root of the coin melting taking 
place today. As long as there is difference 
between the metal value and the face value, 
i.e., the metal value is more them the face 
value, the meeting process will continue. Is 
there any proposal to issue coins whose 
'me,al value is less than their face value? 

[English) 

SHRl JANARDHANA POOJARY: 
Sir, if you take into consideration the 
metal value, I can tell for the benefit of the 
hon. Member that the metal and manufac-
turing cost per piece of the coins minted in 
the Bombay Mint, is : 

One. rupee coin 

50-paisa coin 

2S-paisa coin 

20-paisa coin 

10-paisa coin' 

58 paise 

48.42 paise 

27.13 paise 

19.10 paise 

14.78 paise 

If you compare the cost value and the face 
value, I do not think it is feasible for them 
to roelt these coins on economic cons~dera-

tion. 

SHRI D. K. NAIKA.R: Sir, it' is 
admitted by the hone Minister that. there is 
a shortase o~ coins in circulation. But in 

practice, coupons are given by hotels, 
restaurents and other business institutions 
in course of transactions or purchases. 
Those coupons become useless ... (Interrup-
lions) 

MR. DEPUTY SPEAKER: Only at 
that shop he can use it. He cannOl take 
that coupon to another shop. So, that is 
an assurance of business for the shop which 
has given that coupon. 

SHRI D. K. NAIKAR: So, the value 
of rupee is thereby r.educed to that extent 
and people are put to more inconvenience. 
Hence, I want to know from the hon. 
Minister how does he propose to meet such 
a situation. 

MR. DEPUTY.SPEAKER: He has 
explained that he is taking steps but still 
shortage i.s there. 

SHRI JANARDHANA POOJARY: 
Sir, we have taken steps to increase the 
production and also by inlporting the coins 
from foreign countries. The si tuation will 
be improved by March, 1986. 

Scheme of Adyance Import Licenses. 

*379. PROF P.I. KURIEN: Will 
the Minister of COMMERCE be pleased 
to state 

(a) whether cases of misuse of advance 
import licenses issued on the cnodition 
that cent percent of the product would have 
to be exported, have come to the notice of 
Government; 

(b) if so, the details thereof; 

(c) whether Government propose to 
review the scheme in the light of the 
experience; and 

(d) if so, the facts thereof '? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (d). 
A statement is given below. 

Statement 

(a) and tb). Yes, Sir, Debarment action 
has been taken against 2:} firms and mvesti-
aations have been taken up in respect of 
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t 15 firms at the Headquarters Office of the 
CCI&E in the year s 1983, 1984 and 1985 
(uptpdate), for violations in respect of 
Advance Licensing Scheme. The Regional 
Licensing Offices, at their end, have also 
taken action in some cases, the information 
about which is being collected and will be 
laid on the Table of the House. 

(c) and (d).' Advance Licensing SGheme 
is under constant review and a number of 
steps have been taken to minimise the scope 
of abuse of the scheme in the light of 
experience ga ined. 

SHRI P. J. KURIEN: Sir, there is '1 
lot of misuse of import licences and I am 
happy that the hon Minister is taking 
some stern action. But in the case of 
advance import licences, time limit is 
prescribed for fulfilling the export obliga-
tions. I understand that it is the policy of 
the Government not to extend the time 
limit for the expo,.t obligations In spite of 
that is it a fact that extonsions are given 
for fulfllling these export obligations the 
case of advance import licenees ~ If so, on 
what grounds are these extensions given ~ 
Can you say to how many have such ex-
tensions been g~ven during the current year? 

SHRI KHURSHID ALAM KHAN: 
I entirely agree with the hone Member that 
there have been some mal-practices in 
utilisation of advanced licences, but it is 
being monitored by the Ministry very care-
fully and every possible effort is being made 
to ensure that these advanced licences are 
not n1isutilised, and that they are utilised 
only by those who are its actual exporters. 
Therefore, a number of measures have 
already been taken. One such measure 
is to ensure that they deposit in advance 
33 per cent of the custom value and value 
addition frem fifty to 150 per cent. 

I am sorry I have no 'figure of the 
actual number of licences which have been 
eAtended but I can assure the hone member 
that we now give extension only when very 
valid and justified reasons are given. This 
is also do~ after a lot of scrutiny. 

PROF. P. J. K URIEN: I seems the 
hon. Minister did not hear ,my question. 

. May be that he did not understand it. O~K. 

I do not want to repeat that question 
again. 

SHRI KHURSHID ALAM KHAN 
You can repea tit. 

PROF. P. J. KURIEN 
are not able to answer that.' 

But you, 

SHRI KHURSHID ALAM KHAN 
I will answer. 

PROF. P. J. KURIEN: My first 
question was on wha t grounds are extensions 
given? 

SHRI KHURSHID ALAM KHAN 
Actually, whenever extensions are given 
they are given on the merit of the case. 

MR. DEPUTY-SPEAKER : In the 
beginning you have a]ready appreciated that 
he is taking good action. 

PROF. P. J. KlJRIEN: I appreciate 
that and I have already said that he is 
taking very strong and punitive action and 
I support him also on tha t. 

Now, I will put my second supple-
mentary. 

A lot of black-marketing and misuse 
has been going on in the matter of import 
licences. There are cases when import 
licences for a particular commodity are 
used for inlporting some other commod i ty. 
This can only be done with the connivance 
of the Customs officia1s. Government can 
only g~ve instructions, but the Customs 
Officials in connivance with these importers 
are implementing it. Say for example ... 

MR. DEPUTY. SPEAKER : What do 
you want to know from the Mini st er ? 

PROF. P. J. KURIEN: I am coming 
to the question. .. they are using the 
import licance for industrial oil in order 
to inlport the odible coconut oil. Have 
you received compJaints that in the garb of 
industrial oil, edible oil i.e the co~onut 
oil has been imported ~ If such complaints 
are being received, I would like to know 
what action you have so far taken and 
what action you will take to sec 
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that import licence for one item is not 
used for some other item ? 

SHRI KHURSHID ALAM KHAN: 
The advanced Hcences are given for a 
particular item to be imported Up to 
now these advanced licences were given to 
the manufacturers and others, but now a 
decision has been taken that the advanced 
licences will be given only in the name 
of the exporter and then the exporter wil1 
naturally import the requirement for his 
exp:>rt purposes and there win be no possi-
bility of importing son1e other thing. 

PROF. P. J. KURIEN: My question 
is: Have you received complaint that using 
the import licence for industrial oil, coconut 
oil h:lS been imported'.? If so, what action 
have &,ou taken? . 

SkRI KHURSHID ALAM KHAN: 
I am not clear about the hon. Member's 
question whether it is about the advanced 
licences or about the gereral licences. 

PROF. P. 1. KURIEN: You know 
how to answer it. 

SHRI KHURSHID ALAM KHAN: 
But you have to tell me whether you want 
an answer for an advanced licence. 

DR. K.G. ADIYODI: I would like 
to know whether it is a fact that our 
import has been alarmingly ~ncreasing while 
our export is stagnant, thereby a lot of 
change in the trade _imba1ance due to 
import subsidY. 

SHRI KHURSHID ALAM KHAN: 
Imports are definitelY increasing but fifty 
per cent or more than fifty per c:nt of.the 
import items in tim~s of money lIke .edIble 
oils, POL, Fertilizers, etc. on which we 
have no control. Actually about· ten per 
cent imports are linked up with the Aid. 
Therefore, only about thirty-five per cent 
items are there on which the Ministry can 
exercise some control. It is done according 
to the requirements. There is liberali-
sation of policy and capital g,ods are being 
imported. 

Profits of MICA Trading Corporation 
and Bonus Given to Workers 

*385. SHRI BASUDEB ACHARIA': 
Will the Minister of COMl\IE~CE he 
pleased to state : 

(a) the profit earned by the Mica 
Trading Corpora ti on in the last three years 
and the percentage of the earning given 
as bonus to the workers; 

(b) whe~her it is a fact that whi1e the 
profit increased the bonus decreased; and 

(c) if so, the reasons thereof? 

THF MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
A statement is given below. 

Statememt 

(a) The profit earned by the Mica 
Trading Corporation of India Ltd., in the 
last three years and the percentage of 
earnings given as bonus to workers is as 
under :-

1982.83 1983.84 1984-85 

(1) Net Profit 46.26 
(before tax) 
(in lakhs Rs.) 

(2) Percentage df 11.07 
bonus to profit. 

52.25 55.40 

8.8S 9.62 

(b) and (c). Bonus has been paid in 
all the previous three years to the extent 
permissible under the provisions of the 
Bonus Act, 1965. 

SHRI BASUDEB ACHARIA: My 
question is about the profit earned by the 
Mica Trading Corporation for the l~st 3 
years and the percentage of the earnings 
given as bonus to the workers. In part 
(b) I have asked 'whether it is a fact that 
while the profit increased the bonus 
decreased' and in part (c.}_ I have asked 'If 
so, the reasons thereof'. He has given the 
answer that the prcfit has increased from 
1981-82 to 1984-85. While profi~ 
increased the bonus has not increased, but 
on the other hand, it has decreased. So I 
want to know the reasons why more bonus 
could not be paid to the workers while 
the profit was increasing. He has not 
given this information in the statement. 

(In ferruptions). 
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[Translation] 

The bon. Mini ster of Commerce has 
given the reply whereas the Labour Minister 
should have replied to it ••• (Interruptions) 

rEnglish] 

My question is this ~ May I know 
from the Minister why the bonus has not 
increased according to the profit earned 
by the Corporation 1 What was the reason 
the bonus had actually decreased? That 
is my question. 

SliRI KHURSHID ALAM KHAN: 
The reason is this. The carry forward 
surplus from earlier years was reduced 
during 1983-84 and no carry-forward, 
surplus was available during 1984-85. 
The share capital of MITCO was increased 
during 1984-85 to enable. it to take up 
manufacturing projects. Due to increased 
share capital, the deduction on account of 
8 5 per cent return on share capitai (as 
provided under the Bonus Act) increased 
This resulted in reduction in al10cable 
surplus in 1983.84 and no surplus in 
1984-85. Hence, the reduction. 

SHRI BASUOEB ACHARIA: Sir, 
this is not. the reason why it has decreased. 
This is not the proper answer. 

SHRI P. PENCHALLIAH: Prior to 
the introduction of floor prices and the 
setting up of the Mica Trading Corporation. 
some 12 to 1 5 middle-class and weaker 
sections were living in between mine owners 
and exporters. Now, after the introduction 
of floor prices and setting up of the Mica 
Trading Corporation aU these People are 
now out of the market altogether. Only 
the mica owner and the exporter could 
Jive. So, as such, is it ·not wise to lift the 
floor price and also remove the Mica· 
Trading Corporation altogether, in order to 
save these weaker sections? 

SHRI KHURSIDD ALAM KHAN: 
Sir, it is a suggestion for consideration. 

[ Translation] 

SHRI GIRDHARI LAL VYAS: Mr. 
Deputy-Speaker, Sir, I want to know from 
the hone Minister the total turn-over of the 

Mica Corporation during last three years 
and the amount of bonus given by them 
each year as against the profit earned. 

[English] 

SHRI KHURSHID ALAM KHAN: 
Sir, the profit and the bonus are mentioned 
in the Statement laid on the Table. 

[Translation] 

SHRI GIRDHARI LAL VYAS: Mr. 
Deputy.Speaker, Sir, I want to know 
whether bonus was pa id in proportion to 
the profit or not? 

[English] 

SHRI KUURSHID ALAM KHAN: 
Actua(]y the question was there about the 
bonus and the profit made. ·But the other 
information is not available 

[Translation] 

SHRI GIRDHARI LAL VY AS: Sir, 
certainly there has been proDt, that is why 
bonus was given. But the amount of bonus 
paid is Dot according to the quantum of 
profit earned. It is because of this that I 
want to know th~ quantum of profit earned 
and the amount of bonus paid. 

[English] 

SHRI KHURSHID ,ALAM KHAN: 
This information is not readily available 
with me. I can furnish it to the hone 
Member later. 

[Translation] 

SHRI RAM PYARE PANIKA: Mr. 
Deputy-Speaker, Sir, this is a very serious 
issue. The position regarding payment of 
bonus by different industrial uD;dertakings 
during the last many years has been very 
unsatisfactory and some corporations such 
as Textile Corporation or other corpora-
tiOIJS do not even pay the minimum bonus 
•.• «(Interruptions) 

[English] 

MR. DEPUTY-SP'BAKER: You ask 
the question. On Mi ca Trading Corpora. 

tien you have to ask. Don;t 10 to teKtiles. 
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Why are you g~ing to textiles? Now, Mr. 
Pradhan may put the question. 

[Translation] 

SHRI K. N. PRADHA.N : Mr. Deputy-
Speaker, Sir, will the hon. Mhister please 
state what were the demands put forward 
by the employees regarding bonus and what 
agreement was reached with the Manage-
ment? 

SHRI KHURSHID ALA~{ KHAN: 
Sir, the bonus was paid and the employees 
3 ccepted it. 

[English] 

SHRI P. R. KUMARAMANGALAM : 
Mr. Deputy-Speaker, Sir, I think in this case 
the Question of bonus from the ~{ica Trad-
inlt Corporation is one of the most unfortu-
nate examples where you hear that the 
management stands up and takes a stand 
that 'I have increased the share that I hold 
and therefore" the amount of bonus that 
you get out of profit goes down: Secondly. 
to a ,second question as to whether there is 
any agreement, an answer comes saying that 
(we gave the bonu~ and they are yet to get 
it.~ This is a tYl'ical case of exploitation 
ef workmen by the management. 

I would like to know from the Minister 
whether the MinisteI;' himself or his Ministry 
is going to intervene to set right such un-
fortunate happenings esp'!ciaIJy when it is 
within his jurisdiction. 

SHRI KHURSHID ALAM KHAN: Sir, 
this is a good suggestion for consideration 
and we will look into it. 

Views of State Government Regarding 
Ne,.. Textile Policy 

-273. SflRI K. RAMACHANDRA. 
REDDY: Will the Minister of TEXTILES 
be pleased to state wbeth:r in view of the 
alround criticism of the new Textile Policy 
in Parliament, Government propos~ to as-· 
certain the views of the State Governments 
with regard to the New Textile policy 1 

THE MINISTltR OF STATE OF THE 
MfNISTRY OF Tl\XTILES (SHRI KHUR-
SHID ALAM KH. \.N) : The new Textile 
Policy announced by YDvmment in June, 

198'5 has, by and large been welcomed in 
the country. In formulating the policy, 
views of all concerned interests including 
those of concerned State Governments have 
been taken into account. 

SHRI K. RAMACHANDRA REDDY: 
Sir, this new textile policy has affected 
three kinds of persons. One side is the 
mill-owners and the other side is hand100m 
weavers and the cotton growers who are 
very adverselY affected. I would like to 
know, has the Government obtained the 
view') of the mill .. owners, of the cotton 

. growers or their representatives and of the 
handloom weavers or their representatives 
either before the departure the old po]icy is 
enunciated or immediately after the formula-
tion of the policy? These two sections, 
namely cotton growers and the handloom 
weavers are adversely affected because of 
this new P0licy. 

SHRI KHURSHID ALAM KHAN: 
Sir, before this policy was formulated, a 
very detailed questionnaire was sent to the 
Chief Secretaries of all the State Govern-
ments to elicit their opinion. Unfortu-
nately, only thre! State Governments have 
replied and none of the other state Govern-
ments have sent their reply. 

As far as the handJoom woavers are 
concerned, recently in the Handloom Board 
meeting, tl-)ey discussed this policy and they 
were appreciative of the policy as it is felt 
that the benefit are likely to flow from the 
po }icy to the weavers. 

SHRIK.RAM~CHANDRA REDDY: 
Sir, he did not give me the infornlation 
about the cotton growers. (Interruptions) 

AN HON. MEMBER: Sir, why don~t 

you allow half-an-hour discussion ? 

(Interruptions.) 

MR DEPUTY-SPEAKER: We have 
already discussed these things. 

SHRI K. RAMACHANDRA REDDY: 
The Minister should reply to my question 
categorically. 

MR. DEPUTY .. SPE AKER : He is rep-
lying. 
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SHRI K. RAMACHANDRA REDDY: 
In my first supplementary, I have asked 
about the views of the cotton growers. He 
did not say anything about it. 

SHRI KHURSHID ALAM KHAN : 
. I h'lve already said that the State Govern-
ments, through their Chief secretaries, have 
been asked to give their opinion, through a 
detailed questionnaire sent by us. It was 
for the State Governments to find out the 
views of the various sectors interested in 
this policy and give us a detailed informa-
tion. (Interruptions) 

MR. DEPUTY-SPEAKER: You have 
already put the question. 

SHRIMATI BASAVA RAJESWARl: 
Sir, as ragards the textile policy, the hone 
Minister has been kind enough to say that 
three States have sent reply to the Ques-
tionnaire. I would like to know are the 
three states which have given their Vlews. 
Has the Government of Karnataka sent its 
views with regard to the textile policy and 
how it is going to afl'\!ct the cotton growers. 

SHRI KHURSHID ALAM KHAN : 
The replies to the Questionnaire were 
received only from West Bengal, DeJhi 
Administration, Administration of Dadra and 
Nagar Haveli, Guj-uat and Maharashtra. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Madam, no 
further question. 

DR. V. VENKATESH : Sir, actually, 
the Government of Karnataka has protested 
very vehement ly about this policy as it is 
going to affect not only hand)oom sector 
but even the scriculture mdustry also. I 
want to know from the Government whether 
they have taken into consideration these 
things. 

SHRI KHURSHID ALAM KHAN: 
Sir, as far as the handloom sector is con-
cerned, I think, they have benefietd the roost 
becaus~ this year, we have given 60 million 
metres of additional Janata cloth to the 
handloom sector. The handloom sector 
will benefit particularlY because 20 % of 
the handlooms we dormant in the rural 
areas and they were not able to get work 
for the who~e of the year. (lnterruptiolls.) 

DR. V. VENKATESH : Sir, he has not 
revealed about sericulture. 

SHRI KHURSHID ALAM KHAN : About 
sericulture, I can also ten the hone Member 
that because the prices have increased we 
have also decided to import 25 tonnes of 
raw silk from China. 

SHRI P. KALAINDAIVELU : Sir, from 
the inception of this new textile policy by 
the Government, there are so many amend· 
ments which have been brought forward in 
the Lok Sabha. I would like to know 
clearly from the hon. Minister that if the 
policy of the Government of India is to 
help only the handloom weavers and the 
powerlooms, the policy ought not to have 
been amended too often. But you have 
amended the policy often in order to help 
the composite mills. 

My poiJlt is, whether the policy of the 
Government would be suitably amended in 
order to help the handloom weavers and 
the powerlooms in equal terms with the 
composite mins. 

(Interruptions) 

SHRI KHURSHID ALAM KHAN: In 
the first instance, I ~ould like to submit for 
the consideration of the hone Member that 
this is basically a 'long term policy and its 
real benefits will. be known after it has been 
given a fair trial. 

As regards the hand loom, I can assure 
the hon. Member that handloom sector has 
benefited from this. 

SOME HON. MEMBERS: No, no. 

MR. DEPUTY·SPEAKER : Let him say. 

SHRI S. JAIPAL REDDY : It does 
not support .••••• 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please take 
your seat. Let him answer the question. 

(Interruptions) 

SHRI KHURSHID ALAM KHAN : Let 
me answer. What do you WilDt me to do 1 
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The handloom sector produced more 
cloth this year than last year. 

(Interruptions) 

SHRI UITAM RATHOD: It was very 
kind of the Government to have taken the 
views of the States. I want to kl"ow, did the 
Government envisage the reaction of the 
cotton growers to the textile policy and, if 
so, what it was and what it stands today 
after the agitation that is going on in all 
the cotton growing areas? 

SHRI KHURSHID ALAM KHAN: { 
can assure,Ute hon. Member that the cotton 
which is.~uced in the country today, 
the Cot~ ... ~orporation has been given 
instructiont"o buy: all the cotton which is 
brought by the growers and there will be 
no dimculty~ 

\Interruptions) 

SHRI BASUDEB ACHARIA: You 
allow me. 

MR. DEPUTY SPEAKER: No. Will 
Mr. Jaipallteddy put the question? 

SHRI S. JAIPAL REDDY: Th~ new 
textile policy is suppo'Sed to have been 
based on the Experts Committee Report. 
Why is it that the Government consider the 
Experts Committee report a secret? Will 
the Government release it here and now? 

Secondly, the- Minister referred to the 
response of the State Governments in 
regard to a Queationnaire that was circu-
lated before the Experts Committee Report 
was submitted. Did the State Governments 
protest against this policy after the policy 
was announced'? If so, which are the State 
Governments and what were the lines of 
th e protest ? 

MR. DEPUTY-SPEAKER 
Minist er is telling. 

No, no. SHRI KHURSHID ALAM KHAN: 

(Interruptiolls) 

MR. DEPUTY·SPEAKER: Please put 
the question. He is putting the Supplemen-
tary. Please sit down. I am allowing 
Supplementaries. 

SHRI MULL APALLY RAMA-
CHANDRAN: This is a very important 
question. 

MR. ~TY-SPEAKER: What do 
you want t~-know "? 

SHRI MULLAPALLI RAMA-
CHANDRAN: We want i!nmediately half-
an-hour discussion. 

MR. DEPUTY:SPEAKER : If it is 
important, give a separate notice. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Jaipal 
Reddy. what do you want? 

SHRI BASUDEB ACHARIA : It is very 
important subject. 

MR. DEPUTY SPEAKER: I can also 
understand. Please ·take your seat. Mr. 
J aipal Reddy, what is your supplementary 1 

As the hon. Member has said, the Question-
naire w~s circulated. Yes, it was circulated 
and, I said the States which have replied 
also. 

As regards the report, it is being 
printed and it will be a printed document 
available for sale. 

SHRI BASUDEB ACHARIA: The 
report shuuld be made a vail a ble to the 
Members also. 

SHRI KHURSHID ALAM KHAN: 
Naturally. It will be availab~e. As regards 
the question of States, some States when-
ever they bring in particular item reg.uding 
the difficulty faced by handloom or power-
loom or other sector, it is immediately 
attended to and looked after. 

SHRI S., JAIPPL REDDY : Which 
were the State Governments that protested 
against the new textile policy. ? My question 
was categorical. The Minister has not 
deliberately answered. The Governments of 

'Kamataka, Andhra Pradesh, Tamilnadu and 
West Bengal have lodged specific protests 
against the new textile policy. The new 
textile policy goes against weavers. 

SHRi BASUDEB ACHARIA 
allow me to put one Question. 

Sir 
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MR. DEPUTY-SPEAKER: No. The 
Question List is over. I will go over the 
list again. Shri Priya Ranjan Das Munsi .•• 
Not present. Shri SribaUav Panigrahi .•• 
Not present.. Shri Manik Reddy... Not 
present. Shri M. Raghuma Reddy... Not 
present. Shri Sharad Dighe... Not present. 
Shri Sanat Kumar MandaI... Not present. 
Shri E. Ayyapu ReddY··· Not present. 
Shri Jitendra Singh... Not present. Shri 
Braja Mohan Mohanty... Not present. 
Shri Vijay N.\PatiI... Not present. Shri 
Thampan Thomas·.. Not present. Shr' 
Daulatsinghji Jadeja... Not present. Shri 
Yaswantrao Gadakh PatH... Not present. 
Dr. G. S. Rajhans... Not present. Shri 
S. M. Bhattam... Not here. Shri Zainul 
Basher.... Not here. Shri Banwari Lal 
Purohit... Not present. The Question 
List i ~ over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Prevention of Smu~g1ing and Foreign 
Excbange Manipulations 

*368. &HRI PRIYA RANJAN DAS 
MUNSI : Will th~ Minister of FJNANCE 
be pleased to state: 

(a) whether vialations of foreign ex-
change regulations and smuggling activities 
continue to have deleterious effect on the 
national economy; 

(b) the steps taken/proposed for effective 
prevention of such smuggling activities and 
foreign exchange manipulations; 

(C) the steps taken/proposed by Govern-
ment to deprive presons engaged in smugg· 
ling activities and _foreign exchange 
manipulations of their ill-gotten gains 
including prop!rties acquired by them from 
such gains in the name of their relatives, 
associa tes and confidants; 

(d) the steps taken/proposed in West 
Bengal; and 

(e) the progress during the last three 
years '1 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
(b) and (d). Economic offences like 
smusaiing, exchanae control violations, etc. 

do have harmful effects on the national 
economy. In pursuance of the Government ~s 
firm resolve to take strict action against 
econom.c offences, the drive again st s~ugg· 
ling/foreign exchange racketeering has been 
intensified through-out the country including 
the State of West Bengal. The preventive 
and intelligence machinery of the Customs 
Department has been re-inforced in vulner-
able areas in terms of man-power and 
equipment. Government has set up a 
Centr31 Fconomic Intelligence Bureau for 
co-ordinating and strengthening the intelli-
gence gathering activities, the investigat'ive 
efforts and enforcement action by various 
agencies concerned with the inv~stigation of 
economic offences and enforcement of 
economic laws. 

(c) Stringent ::lction is taken against 
persons found involved in smuggling activi-
ties! exchange control violations, both 
departmentally as well as through prosecu-
tion in Courts. The Smuggler~ and Foreign 
Exchange Manipulators (Forfeiture of Pro-
perty) Act. 1976, provides, for the forfeiture 
of the illegally acquired properties of smug-
glers and foreign exchange nlanipulators. It 
also applies to the illegally acquired proper-
ties held by their relatives and associates. 
Under the provisions of Section 6 of the 
above Act upto 30th November, 1985 in 
2, 533 cases, show cause notices have been 
issued involving properties totally valued at 
Rs. 42.22 crores. 

(e) As a result of the intensified drive 
against smugglers and foreign exchange 
racketeers, the value of seizures made under 
the Customs Act, 1962 and the Foreign 
Exchange Regulation Act. 1973 has 
steadily increased as may be evident from 
the figures furnished below :-

(Values : Rs. in crores) 

Year Total value of Tota) val use of 
seizures under lndian/F oreign 
th~ Customs currency seized 
Act. under FERA 

1983 90 1.34 

1984 101 1.90 

19i5 161 1.'76 

(upto Oct.) (Provisional) (Provisional' 
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Under the Smugglers and Foreign Exchange 
Manipulators (Forfeiture of Property) Act, 
1976, show causes notices were issued in 
185 cases involving properties worth Rs. 
4 crores fronl 1.1.1983 to 30.11.1985. 
241 cases involving properties worth Rs. 
4.65 crores were disposed of during the 
aforesaid period. 

Steps Taken to Improve the QuaJity of 
Steel in tbe Public Sector Steel Plants 

·369. SHRI SRIBALLAV PANI. 
GRAHl: Will the Minister of STEEL 
AND MINES be pleased to state :. 

(a) whether it is a fact that our country 
has not been able to produce high qua-lilY 
steel and that even the production of 
ordinary steel bas gone down; 

(b) whether it is also a fact that there 
has been increase in the prices of steel 
about one and half to two fold during the 
last one year or so; and 

(c) the progress made in impl~menting 
the various steps to improve the quality of 
steel in the public sector steel plants and 
bow does it compare with the pace of 

. . t t? progress In pnva e sec or . 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) No, Sir. 
Various grades of high quality steel are 
now being made in the country; production 
of some of these items like Elettrica~ Steel 
Sheets, LPG Sheets and Deep Drawmg and 
Extra Deep Draw~ng quality steel sheets has 
been going up steadily. Total saleable steel 
production in the country has also been 
going up. 

(b) No, Sir. 

(c) A. number of me~sures have be~n 
introduced for quality Improvement In 
Rourkela, Bhilai and .Bokaro. Steel P~ants. 
Measures for improvlr.g q~ah~y have been 
incorporated in the moderUlsat}(D schemes 
of Durgapur. In recent y~ars, some of 
the steel plants in the _publIc sector h~ve 
introduced desiliconisatloD, desu}.phuTlsa-
tion, lime dust injection, ladle refinmg and 
closer process control measures. Rourkela 
Steel Plant has recently co~m~nced ~o .. 
·d f on of silicon steel. It IS Introducmg ue 1 . • 
new rolling t~chniques for 'rnprOVJng 

strength and ductIity characteristics of steel 
on trial basis while Bhilai has introduced 
continuous casting. 

TISCO is presently inlpJementing a 
scheme for upgradjng the quality of their 
products by ins~aHjng facilities like Basic 
Oxygen Convertor, Vacuum Arc De-gasing 
and continuous casting. Measure to improve 
the quality of steel produced in steel plants 
is a continuous process 

Export of Chilies and Turmeric 

*370. SHRI MANIK REDDY: 
SHRI M. RAGHUMA 

REDDY: 

\\Till the Minister of COMMERCE be 
pleased to state : 

(a) whether Government are aware that 
stock of chillies and turerneric has accumu-
lated in Andhra Pradesh; 

(b) whether the Union Government pro-
pose to instruct the Spices Export Promotion 
Counc;] to promote exports of the above 
items; 

(c) if so, the quantity likely to be ex-
ported during 1985-86; and 

(d) the quantity exported during the 
last three years, year-wis e 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No 
report regarding accrnulation of stock in 
Andhra Pradesh has been received. 

(b) The Spices Export Promotion Coun-
cil is alreadY taking various steps to 
promote exports of spices including chillies 
and turmeric which include sponsoring of 
delegations of exporters, contract promotion 
programmes and participation in food 
fairs etc. 

(c) As per current indications, the 
exports of chillies and turn1eric during 
1985-86 are expect~d to be lower than the 
preceding years. No specific figure can be 
indicated at this stage for exports anticipa-
ted during 1985· 86. 

(d) Statement indicating exports durjng 
the last three years is attached 
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Year 

Chillies 

198'2-83 

1983.84 

·19S4-85 

Turmeric 

1982-83 

1983-84 

1984-85 

Statement 

Quantity 

12888.46 

10610.45 

8 159.66 

7594.76 

10891.88 

12922.87 

Value 

12,35,43.91 

8,78,26.80 

9,66,57.00 

4,23,5425 

11,05,SO~06 

17,15,70.11 

Reduction in Non-Plan Exp~nditurc 

*3i2. SHRI SHARAD DIG,HE : Will 
the Minister of F1NANCE be pleased to 
state : 

(a) whether the instruction which was 
issued to all Ministries and Departments in 
mid-September, 1985 was to reduce non-
Plan expenditure by five per cent; 

(b) if so, the result thereof; and 

(c) whether the reduction win apply to 
expenditure subsidies on foodgrains, ferti-
lisers and imports of sugar and edibJ e oil 
which involve most of the non-plan 
expenditure '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir. 

(b) and (c). The reductions will be 
reflected in the Revised Estimates for the 
current year to be presented alongwith the 
Budget for 1986-87. It is expected that 
as a result of various measures so far taken, 
a saving of Rs. 800 crores over the 
expenditure already voted by Parliament 
will be effected. Subsidies account for 
about 12.8% of the total non-Plan expendi-
ture in Budget Estim~tes 1985-86. Efforts 
are being made to reduce overheads and 
non-essential expenditure. 

Loss Incurred by Indian Iron and Steel 
Co. (lISCO) 

*3i3. SHRI SANAT KUMAR 
MANDAL: Will the Minister of STEEL 

,-"AND MINES be pleased to state: 

(a) whether the future of nearly 40,000 
people employed in the Indian Iron and 
Steel Co. (lISCO), wholly owned by SAIL 
subsidiary is quite uncertain; 

(b) the net loss incurred by this steel 
plant; 

(c) the factors responsible for the present 
plight of this Company; 

(d) the steps Government propose to 
take to make it a viable unit by currying 
out necessary modernisation of its plant and 
machinery; 

(e) whether SAVE lISCO meet was 
held in Burnpur on 17th November, 1985; 
and 

(f) if so, whether Government propose 
to secure the future of these 40,000 emplo-
yees by running the plant; 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C: PANT) : (a) No, Sir. 

(b) The net Joss incurred by lISCO 
during the last three years is given below: 

1982-83 

1683-84 

1984-85 

(Profit ( + )/Loss{ - ) 

(Rupees in crores) 

(-) 71.05 

(-) 24.06 

(-) 81.60 

The accumulated loss upto the end of 
1984-85 amounts to Rs. 335 81 crores. 

(c) The major factors responsible for 
the present state of lISCO are the low pro-
duction and low capacity utilisation due to 
ageing of Plant and equipment, obsolete 
technology and inadequa te raw material and 
of the right quality. 

(d) The VII Plan makes no provision 
for nlodernisation of lISCO; however, funds 
have been provided for its maintenance and 
improvement and efforts are being made to 
improve its performance within the available 
resources. 

(e) Yes, Sir. 

(f) Tb e plaut is in operation. 



31 Written Answers DECEMBER 13,1985 Written Answers 32 

Export of Wheat aud Rice 

*374. SHRI E. AYYAPU REDDY: 
Will the :r"finister of COMMERCE be 
pleased to state: 

(a) the quantity of wheat exported so 
far from J January, 1985; and 

(b) if not, whether there are any pro-
posals to export wheat and rise in the near 
future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
quantum of wheat exported from 1 st 
January 1985 to 30th November 1985 
was 3,36,040 tonnes. This inc1udes exports 
of wheat as gift to drought effected African 
countries and as commodity loan to 
Vietnam. 

(b) The export of wheat and Basmati 
rise is already allowed. 

Scheme of Ligbt and Sound Pro~ramme 
on Ramcharit Manas in Ayodhya 

*376. SHRI nTENDRA SINGH: Will 
the Minister of PARLIAMENT AR Y 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) whether Government have any 
scheme to prepare a light and sound pro-
gramme in Ayodhya, based on Ramcharit 
Mlnas and other works of Tulsidas; and 

(b) whether Government propose to 
give wide publicity to' the scheme through 
the media as a part of {)ur literary and 
cultural heritage ~ 

THE MINISTER FOR P ARLIA-
. MENTARY AFFAIRS AND TOURISM 

(SHRI H. K. L. BHAGAT) : (a) No, Sir. 

(b) Does not arise. 

Improvement in Tourist Potential of 
Pori Konark, Bhubaneswar and 

Chilika Lake in Orissa 

*377. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of PARLIA-
MENTARy AFFAIRS AND TOURISM be 
pleased to state : 

(a) whether Union Government have 
any proposal to improv the tourist potential 

of Puri, Konark, Bhubaneswar and Chi1ika 
Lake in Orissa during the Seventh Five 
Year Plan; 

(b) whether Government had any ex-
change of ideas with the State Government' 
regarding the development of tourist poten. 
tial in these areas; and 

(c) whether Government have impressed 
upon the State Government to construct and 
extend the marine drive by the coast of 
Puri from Balighai to Puri and Harchandi 
in Bramabagiri block and if 5('1, the response 
of State Gove('nment ther'!to ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L BHAGAT): (a) and (b). 
The development!improvement of centres of 
tourist importance in Orissa or for that 
matter other part of the country is a conti-
nU0US process involving both the Central· 
and the' State Governments as also the 
private sector. In the 7th Five Year Plan 
the Department has requested the Govern-
ment 'of Orissa to submit schemes for 
improving tourism infrastructure in the 
various centres. The State Govprnment has 
submhted the following proposals/schemes 
to improve the tourist potential at Puri, 
Konark and Chilka Lake which are und(.:r 
process: 

(i) Provision of basic 
amenities for tou-
rists at Chandra .. 
bhaga, Konark 

(ii) Construction of 
shopping comp .. 
lex and Day 
centre at Konark 

(iii) Yatri Niwas at 
Satpada, Chilka 
Lake 

(iv) Provision of Mini 
Buses, wagonettes 
and elephants for 
Simlipal 

(v) Survey of beach 
between Puri and 
Konark 

(Rs. in lakhs) 

11.50 

16.85 

38.50 

17.58 

13.1 S 
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The Department is in countinuous 
dialogue wjth the State Government in the 
matter of formulation of these schemes and 
their implementation. 

(c) The road work between 'Puri and 
Konark has a1ready been comp1eted and 
open to traffic in August, 1982. The 
Road Wings ,of ·the MinistrY of Transport 
h'ls received no proposal for construction of 
road from Puri t<; Harachandi in .. Bramahagiri 
block from the State Government. 

Exploitation of Deposits of Bauxite for 
Aluminium Industry 

*380. SHRI VIJAYA N. PATIL 
Win the Minister of STEEL AND MINES 
be pleased to state: 

(a) the policy of Government towards 
exploitation of huge deposits of bauxite for 
aluminium industry; 

(b) the per capita consumption of 
aluminium in the country as compared·to 
its use in developed countries; and 

(c) the latest technological in ovations 
being adopted by the aluminium industry to 
reduce the cost of production in the face of 
titiff competition from materials like steel 
and plastics? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) to (c). 
The broad policy of the Government has 
been ~o exploit the deposits of bauxite so as 
to achieve self sufficiency in the production 
of aluminium for the domestic market. 

The per capita consumption of 
aluminium in India is about 0.4 kg. 
Although definite information is not avai-
lable, but it has been reported that the 
estimated per capita consumption in some 
of the developed countries is as follows: 

U. K. 9.9 kg 

France 124 kg 

Italy 13.2 kg 

Japan 19.4 kg 

U. s. A. 26.0 kg 

India is keeping pace in adopting the 
latest tedmQloaiea for production of 

aluminium. The National Aluminium 
Company Ltd. (NALCO) project is being 
implemented on the basis (f the latest 
technology which has lower norms of 
consumption in respect of power and other 
input materials. AU the aluminium 
companies in the public and p:r~vate. 
sectors have also be~n trYing to modernise 
their plants and to achieve cOft efficiencies. 

Interchangeability of materials is a 
continuing phenomenon, which is dependeut 
upon technological developments, prices, 
availability, quaJity of product etc. Con-
certed efforts in research in aluminium 
technology for alloy development, casting 
and forging. welding techniques, heat 
treatment, metal finishing and development 
of new applications for aluminium alJoys 
are continuing, which will promote the use 
aluminium. 

Non Official Directors on the Boards 
of Directors of Nationalised Banks 

*381. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact th~t a large 
number of nationalised banks have no non-
official Directors of their Boards; 

(b) if so, the names of the natio~alised 
banks without non-officials Directors; and 

(c) when the vacant posts of the Board 
of Directors are likely to be filled '? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
As on date, out of the 20 nationalised 
banks, 1 3 banks do not ha ve any non 
official direcotr on their Board. The names 
of these 13 banks are Bank of Baroda, Bank 
of India, Canara Bank, Central Bank of 
India, Dena Bank,- Indian Bank, Syndicates 
Bank, Union Bank of India, United 
Commercial Bank, Andhra Bank., Oriental 
Bank of Commerce, Punjab and Sind Btnk 
and New Bank of India. The Process of 
selecting suitable persons for nomination as 
non-official directors on the Boards of 
N~tional.ised Banks is under way. 

Import of {i~ishinl Boats 

*382. SHRI n. P. JADEJA: Will the 
MiniMer of GQ~dMBRCE be pleased to at." ~ 
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(a) whether his Ministry had permitted 
import of any fishitig boats based .on 100 
per cent export guarantees; 

(b) the details of such permits; 

(c) whether such boats are being used 
presently only for shrimping; . 

(d) the outflow of foreign exchange for 
purchase of boats on this 100 per cent 
export basis; and 

(e) the inflow of foreign !xchange from 
the 1iberal scheme of his Ministry so far '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES .(SHRI 
KHURSHID ALAM KHAN) : (a) Under 
the 100 per cent Export Oriented Units 
Scheme, the Ministry of Industry has issued 
letters of approval in seven cases involving 
import of tnlwlers. 

(b) to (e). A Statement is given below. 
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Modernisation of Bbilai and ' Bokaro 
Steel Plants 

*383. SaRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
STEEL AND MINES be pleased to state: 

(a) whether any programme has been 
worked out for modernisation of the Bhilai 
and Bokaro Steel Plants; and 

(b) if so, when the programme is propo-
sed to be implemented ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) and 
(b). Modernisation and technological 
improvement of steel plants is a continuous 
process. Ever)' year the steel plants are 
allocated funds for additions, modifications 
and replacement which enable proper 
maintenance and in1provements in their 
perform:lnce. Steel Authority of India 
Limited are for,nulating a comprehensive 
proposal for debottlenecking and further 
technological upgradation of the Bhilai and 
the Bokaro Steel Plants. 

(Translation] 
Development of New Tourist Centres 

*384. DR. G. S. RAJHANS: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) the nameS of New centres selected 
for the development of tourism in the 
country during the last two years and 
their) ocation, Statewise ; 

(b) the reasons for not according 
adequate attention to Bihar due to this 
State on account of its rich cultural heri-
tage; and 

(c) the steps being taken to provide 
tourists accommodation at important places 
like Devghar, Nalanda, Vaishali, etc. and 
providing adequate publicity materials 
about these places? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) The 

- development of existing centres of tourist 
importance and ide&tification of new centres 
ate a continuous on going process in which 

both the Central and the State Govern-
ments are involved. Schemes and proposals 
for providing or improving tourism infras-
tructure in the tourist c..:ntres are received 
from the State Government and taken up 
for consideration depending on their prio-
rity and the availability of the resour.:es 
with the Government. Until now the 
Department of Tourism in consultation with 
the State Government has identified 441 
centres of tourist importance as given in 
Annexure - 1. 
[Placed in Library. See No. LT-1758/85J 

(b) and (c). The Department is giving 
considera hI e attention for developing 
tourism potential of various centres in 
Bihar. The State Tourism Department 
has provided accommodation for tourists 
at Devghar, Vaishali, Basukinath, Rajgir, 
Bodhgaya, Patna, Hazaribagh and Neterhat. 
In addition, India Tourism Development 
Corporation has costructed a botIe at 
Patna and a tourist lodge at Bodbgaya. 
A Tourist lodge is also under construction 
by the Department of Tourism at Betla. 
Both central and the State Department of 
Tourism have brought out sufficient publi-
city materials on various centres of tou-
rits irnportance in Bihar for use of foreign 
as well as domestic tourists. 

[Ellglish] 

Identification of Export-Oriented Indus-
tries Qualifying for Excise Duty 

Exemption 

*386. SHRI S. M. BHA'ITAM: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that precious 
and semiprecious stones, pearls, synthetic 
stones, ornaments and other articles of 
gold and silver have been excmpted from 
excise duty on the plea that this is an 
export-oriented industry; 

(b) whether Government have identi-
fied any other export-oriented industries 
which qualify for excise duty exemption; 
and 

(c) if so the details thereof 1 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH) : 
(a) to (c). Exemption from excise duty 
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in respect of precious and semi-precious 
stones, pearls, synthetic stones, ornaments 
and other articles of gold and s~Jver has 
been granted for other reasons also and 
r.ot merely for the reason they are products 
of export-oriented industry. Moreover, 
practically all excisable goods can be 
exported in bound without payment of 
duty or otherwise under c1aim of rebate of 
excise duty. The need for identifying 
export oriented industries for purposes of 
exemption from excise duty therefore does 
not ordinarily arise. 

Crisis in Handwoven Carpet Industry 

*387. SHRI ZAIl'IUL BASHER: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether his Ministry is aware 
regarding the crisis in the handwoven c'Jrpet 
industry in the country due to difficult 
export situation; 

(b) whether his Ministry is also aware 
that because of non-clearance of huge ~tock, 
large number of looms are closed rendering 
thousands of weavers unemployed; 

(c) if so, the reasons thereof; and 

(d) the action being taken to lmprove 
the situation '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) _: (a) and (b). 
No, Sir. According to provisional data, 
exports of woollen handknotted carpets etc. 
during April-August 1985 reached Rs. 
71-09 CrOH!S as compared to Rs. 5 g .61 
crores during the same period in 1984. 

(c) and (d). Do not :lrise. 

Setting up of Steel Plant in Maharashtra 

*388. SHRI BANWAR1 LAL 
PUROH1T: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether it is a fact that in the 
Vidarbha, Chandrapur and Gadcharoli 
regions of Maharashtra 1 82 million tonnes 
of reserves of iron-ore have been located; 

(b) if S), whether Government propose 
to set up a steel plant there; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRl K. c. PANT) : (a) Yes, Sir. 

(b) and (c). In view of the capaci-
ties under execution alreadY, vis-a-~is the 
provision of funds for investment in the 
steel sector during the VI Ith Plan there is 
no I ike] ihood of setting up of a new steel 
plant by the Central Government. 

Loan From Asian De velopmcnt Funds 

3774. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minister 
of FINANCE be pleased to state : 

(a) whether the four year old stalemate 
over India's application to borrow from the 
Asian Development funds has finally been 
broken; 

(b) if so, whether both sides have now 
relented and cleared the way openin& India 
to borrow 400 million dollars for the next 
two years; 

(c) if so, whether the Indian Govern-
ment which have been insisting on the prior 
commitments from the Bank on the quantum 
of loan has been accepted by them; and 

(d) to what extent the loan will be 
utilised by India 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE .(SHRI 
JANARDHANA POOJARY): (a) to (d). 
The exact amount of loans to be extended 
to India and the projects to be financed are 
stil \ under discussion with the management 
of the Asian Development Bank. 

Assistance under IRDP During Seventb Plan 

3175. DR. B. L. SHAILESH : Will the 
Minister of FINANCE be pleased to state: 

(a) the approximate number of house-
holds expect ed to be provi ded1 assistance 
under the Integrated Rural Development 
Pro!lfamme (IRDP) during the Seventh Five 
Year Plan; 
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(b) the number of households earmark-
ed for U. P. under IRDP; 

(c) the average subsidy envisaged to 
allow for higher per cal'ita Investment leve1 
to enlJUre adequate income returns; and 

(d) the role assigned to the banking 
~ector for providing credit for this pro-
gramme? 

TRB MINTSTFR OF ST ATE IN THE 
MTNTSTRV OF FINANCE (SHRI 
.YANARDHANA POOJARY): (a) Accor-
ding to the Seventh Fi'Je Year PJan 
document~ ~O million beneficiaries are to 
be assisted under the IRDP. 

(h) Th~ St~te-wl~e t~r{!ets for the 
<::eventh Five Year Pbn h~ve not yet been 
worked 011t. 

(c) A subsldy of Rs. 2000'- per new 
beneficiary has been suggested. 

Cd) The subsidY amount~ payable to 
the beneficiaries ran~e from 25% to SO % 
of the cost of the projectrassets, The 
balance of funds i5 to come from the 
banks as loans. Banks .are responsible for 
processing and sanctioning of loan cases 
before actually disbursing the amount to 
the beneficiaries. 

Bonus to Central Government Employees 

3776. SHRI K. KUNJAMBU: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government consider 
bonus as deferred wage ; 

(b) if so, whether there is any proposal 
to pay bonus to all Central Government 
employees irrespetive of pay scales; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Emp-
loyees of commercial and production 
oriented sectors of the Central Government, 
for example, Railways, POS(S, Tele-Com-
munications, Defence Units etc., are paid 
bonus a~1'4inll to the ProQ\I~tivitY Link.d 

Bonus Schemes applicable to their respec-
tive organisations. Central Government 
employees not covered by any Productivity 
Linked Bonus scheme are paid ad hoc 
bonus pending evolution of an appropriate 
formula which could be applied to them. 
Thus bonus could not be considered as a 
deferred wage in respect of the Central 
Government employees who are not 
covered by the Payment of Bonus Act. 

(b) No, Sir. 

(c) Does not arise • 

Open House Discussion with Exporters 
And Importers. 

3778. SHRI ANAND A PATHAK: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that the former 
Minister of Commerce during the 4th 
Open House discussions with exporteTs-
importers on 10 August, 1985 had made 
an annnouncement that Merchant Export 
House would be allowed to become Manu-
facturers Export House subject to fulfilment 
of growth rate in the category in which 
they were recognised initially; and 

(b) if so, the details thereof and the 
instructions issued in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) The details are contained in Public 
Notice No. 45-ITC (PN)!85-S8 dated 
4. 11. 1985 copy of which has been laid 
on the Table of the House. 

Import of Rags and its Effect on 
Woollen Industry. 

3779. SHRI AMARSINH RATHAWA : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a large quantity of rag~ 
are being imported every year ; 

(b) the agency through which th~se rags 
are imported ; . 
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(c) the purpose for which, these rags 
are being imported and how these are 
being utilised; 

(d) whether Government are aware 
that these rags are being sold in the 
market instead of using them in the 
industry ; and 

(e) if so, whether this import has 
affected the wooilen industry in the 
country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHA.N) : (a) Follow-
ing imports were made during last three 
years :-

Quantity 1982-.83 1983.84 1984-85 
Kgs. 178.84 261.65 335.20 

(in lakhs) (SOURCE iWMF, BOMBAY) 

(b) The import of woo] len rags are 
under OGL for Actual Users. 

(c), Woollen rags ar.! imported by the 
ShoddY Sector of the Woollen IndustrY and· 
the same are used as raw material to 
manufacture blankets, blanketting cloth, 
blazor cloth, tweeds, etc. 

(d) and (e). Malpractices in the 
import of woollen rags have come to the 
notice of the Government. To prevent the 
abuse, the policy for import of rags has 
been amended so as to allow import of 
woollen rags only in pre-ml;ltilated condi-
tion. 

Proposal to Introduce Incentives For 
Bank Employees 

3780. SHRI K. S. RAO: Will the 
Minister of FINANCE be pleased to 
state: 

(a) . whether Government propose to 
giv~ prominence for selecting right borro-
wers capable of generating more and more 
production with regular repayments of 
loans; 

(b) whether Guvernment propose to 
shift emphasis to let deposits> from small 

savings' from private indjviduals than 
depending on Government Undertakings; 
and 

(c) whether there is any proposal to 
introduce incentives to bank employees 
working hard with integrity and results 
oriented and punishments to dishonest, 
inefficient, etc. '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The bankS 
are expected to select right 'type of borro-
wers capable of generating more production 
with regular repayment of Joan. The 
credit worthiness of the borrower and his 
capacity to repay the loan are the cardinal 
principles of lending. In addition, the 
Government has directed scheduled 
commercial banks to make credit available 
for viable schemes under priority sector. 
The banks, under povrrty alleviation 
programme, provide 10ans for viable 
schemes although the incremental produc-
tion per unit may not be sizeable. In 
such cases also only viable projects ensuring 
regular repayment of loan are financed. 

(b) The banks mobilise deposits from 
all categories of depositors and operate a 
number of schemes to motivate persons for 
small savings in deposit accounts. The 
trend in the growth of deposits of various 
categories is kept under continual review by 
R B.I. 

Cc) The Government have advised the 
public sector banks for taking stringent 
action against dishonest and inefficient 
employees and at the same time to suitably 
reward the employees who work hard with 
integrity. 

Trade Fairs Organised by TF AI in 
Foreign Countries. 

3781. SHRl JAGANNATH PATT-
NAIK : Will the Minister of COMMERCE 
be pleased to state: 

(a) the details regarding the number of 
trade faifs organised by the Trade Fair 
Authority of lndia in foreign countries during 
the last year and the current year; 

(b) the number of fairs in which they 
participated durina th. laDle pctiod; 
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(c) the details of awards won by India 
in these fairs and the increase in trade 
achieved as a result of these fairs; 

(d) the names of countries where new 
markets for Indian goods have been explo-
red, the names of old markets where demand 
for Indian goods has gone up as a result of 
these fairs and the item-wise annual trade 
growth tate achieved as a result thereof; 
and 

(e) the name~ of Indian items which 
have become more popular in other coun-
tries ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) The 
Trade Fair Authority of India organised 
three exclusive Indian Exhibitions during 
t 984-85. During 1985-86 the Trade pair 
Authority of India proposes to organLe 
four exclusive Indian Exhibitions abroad. 

(b) During 1984-85, the Trade Fair 
Authority of India organised participation 
in 35 fairs abroad. During 1985-86 the 
Tr; .. de Fair Authority of India proposes to 
organise participation in 35 fairs abroad. 

\c) During 1984-85, the Trade Fair 
A.uthority of India was awarded gold medals 
at the Baghdad International Fair \.Nov.:m-
ber, 1984) Cairo International Fair (March, 
1985) and Leipzig Spring Fair (March, 
1985). During 1984-85, the sale of exhi-
bits amounted to Rs. 77.13 lakhs while the 
business booked an10unted to Rs. 357.61 
croreS. During 1985-86 (April-October 85) 
the sale of exhibits amounted to P.S. 72.41 
lakhs and business booked amounted to 
Rs. 136.47 crores. In addition a joint 
venture was also 'signed vnluing Rs. 150 
crores. 

(d) The Trade Fair Authority of India 
organised participation for the first time in 
Switzerland, Seychelles, Ivory Coast, Viet-
nam, Netherlands, Portuga1, Nepal, China 
and Morocco. The old markets where the 
demand for Indian products has gone up 
are USSR, FRO, Italy, France, Iraq, Iran, 
Egypt, Saudi Arabia, Kuwait etc. It is not 
Possib!e to quantify the item-wise annual 

growth in trade as a result of partidpation 
in fairs. 

(e) A number of Indian products have 
becom~ quite popular in countries where 
Trade Fair Authority of India organised 
participati ort in rec.!nt years like machin ~ 
tools~ textile machinery, hand and small 
tools, pneumatic tools, transformers, agri-
cultural and farming equipment, tractors, 
diesel ~ngines, pump sets, auto and auto 
parts, builders hardwar(', scientific, surgical 
& industrial instruments, electronic goods, 
readymade garn1ents, sports goods, leather 
m:lnufactures, chemicals and pharmaceuti-
cals plasticwares sanitarywares and fittings, 
tea coffee marine products, handlooms and 
handicrafts etc. 

Opening of Branches of BarcJays Bank 
of V. K. in India 

3782. SHRI INDRAJJT GUPTA: 
Will the Minister of FINANCE be pleased 
to st:lte : 

(a) whether Barc1ays Bank of U K. h~s 
sought and obtained GovernmenCs permis-
sion for opening one or more branches in 
India; 

(b) if so, whether some development 
projects requiring foreign exchange may be 
entrusted to the Bank for financing purposes; 
and 

(c) the details of the proposals under 
consideration as part of Indo.British 
economic collr.boration ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Reserve 
Bank of India has reported that Barc1ays 
Bank P.l.c. which is maintaining a repre-
sentative office in Bombay has sought the 
Bank's permission to convert the representa-
tive office into a fullfledged branch. Reserve 
Bank of India has not yet granted the 
licence. 

(b) and (c). It is presumed that the hone 
Member is referring to projects to be 
financed by the proposed branch of Barclays 
Bank p.l.c. in India. Since no licence has 
)let been given fQr opening a branch by 
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Barclays Bank p.l.c. in India, the question 
of associating it with financing of deve]op-
mental projects does not arise. 

Coffee Produced by Each State an~ its 
Export 

3783. SHRI CIDNTAMA'NI JENA : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the name of the States which are 
producing coffee; 

(b) the quantity of coffee produced by 
each State during 1983-84 and 1984-85 
and likely to be produced by the end of 
1985-86; 

(c) the quantity of coffee exported 
during the t 983-84 and 1984-85; 

State 1983-84 

Karnataka 79335 

Kerala 95~5 

Tamil Nadu 1551~ 

Andhra Praitesh 530 

Other States 65 

Total Production : 105000 

Exports 71109 

(c) to (f). Exports during ]983-84, 
1984-85 were adversely effected on account 
of production shortfalls occasioned by 
continuing drought. Substantially increased 
quantities have already been contracted in 
1985-86 and exports are likelY to be in the 
range of 93000-100,000 tonnes. 

C)fi'ee Board implements a number on 
development loans and subsidy schemes In 
addition the Board has opened seed 
multiplication units, coffee demonstration 
farms, research farms, mobile soil testing 
units etc. for increasing production of coffee 
in the uounuy. 

(d) whether it is a fact that there i$ 
decline in the export of coffee; 

(e) if so, the reasons therefor; 

(f) the steps being taken to boost the 
export of coffee and also to incr !ase the 
production; and 

(g) whether the propaganda, for coffee 
has been slowed down, if so, the reasons 
therefor and the steps being taken in this 
respect? 

THE MINISTER OF STATE OF THE 
~INISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
The quantity of coffee produced in the 
coffee producing States during the last 2 
years and estillates for the current year is 
as under: 

1984-85 

127990 

46B80 

14485 

475 

170 

190000 

67649 

(Estimates in Tonnes) 

1985-86 

96000 
28500 

15500 

140000 

58074 
(April to Oct. 85) 

(g) No, Sir. With increase in instant 
coffee manufacturing capacity, coffee 
consumption is expected to increase. Coffee 
Board has also been advised to formulate 
new strategies for promoting domestic 
coffee consumption. 

Opening of Branches of Punjab National 
Bank in Himachal Pradesh 

3184. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Punjab National Bank 
is the lead bank for a number of Districts 
in ... Himadlal Pradesh. 
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(b) if so, the names of these districts 
and the number of branches of the Punjab 
National Bank functioning in each of these 
Districts; 

i c) whether a number of proposal s for 
opening of new branches of Punjab Natio-
nal Bank are also pending with the Reserve 
Bank of India for grant of licences in the 
State; and . 

(d) if so, the number of branches for 
which the licences have been sanctioned or 
are under sanction district-wise during 
1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Punjab National Bank has lead responsibi-
lity in six districts of Himachal Pradesh. 
The nunlber of branches of the bank in 
these districts as on date is given below: 

Name of District No. of Branches 

1. Hamirpur 17 

., Kangra 24 4-0. 

3. Kinnaur 3 

4. Kulu 8 

5. Mandi 12 

6. Ura 12 

(c) and (d). The Punjab national Bank 
has reported that it has applied for opening 
branches in three cent! es in Himachal 
Pradesh and sanction fot" these centres is 
awaited. The question of allowing blnk 
offices in various centres in Himachal 
Pradesh, would be considered by the RBI 
on the basis of the list of identified centres 
that may be forwarded by the State 
Government in accordance with the branch 
licensing policy. Details of licences sanc-
tioned by RBI for opening branches of 
Punjab National Bank in Himachal Pradesh 
after 1.1.85 are aiven below: 

------------ ---~-------

1. 

2. 
3. 

4. 

Name of District 

Hamirpur 

Kulu 

Una 

BiIaspur 

No. of Licences 
sanctioned 

5. Simla 

7 

1 

4 

2 

2 

Amritsar as Tourist Centre 

3185. SHRI TEJA SINGH DARDJ : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) wheth~r Amritsar's importance as a 
tourist centre has been recognised; and 

(b) if so, the steps taken to facilitate 
and attract the tourists to that city? 

THE MINISTER OF P ARLIA-
MENTARY AFFAIR5 AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) Yes, Sir. 
Amritsar is amongst the major tourist 
cen tres of India. 

(b) The pronlotlon of tourist centres of 
India in the important tourist generating 
markets abro~d is a continuous process and 
forms an integr'l1 part of the normal activi-
ties of the Department of Tourism. Amritsar 
figures prominently in our tourism brochures 
and publicity meterials. 

SUfvey for Mineral Wealth in Anantpur 
in A. P. 

3787. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether any survey has been con-
ducted to assess the extent of underground 
minerals wealth. in Anantapur District of 
Andhra Pradesh; 

(b) if not, whether Government propose 
to conduct survey of this area for (i) 
nlinerals and (ii) for underground \vateri 
and 
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(c) if such suney has already been con-
ducted, the result thereof ~ 

THE MINISTER OF STATE IN TflE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SI~HA): (;t) and (b). 
Exploration of minerals is a continuous 
process and is being continued in the 
Anantapur district of Andhra Pradesh also 
by the Geological Survey of India and the 
Directorate of Geology and Mining, 
Andhra Pradesh. The Central Ground Water 
Board has also completed hydrological 
surveys in the entire district of Anantapur'l 
An dhra Pradesh. 

(c) As a re~mlt of the surveys carried out 
so far, for the mineral investigations, the 
following reserves have been estinlated : 

Mineral 

Gold 

Diamond 

Iron .. or~ 
(Honlatite) 

Limestone 

Dolomite 

China clay 

Steatite 

Silica sand 

Reserves 

2.588 millifln tonnes (5.6 
gm/tonnes of gold) 

6 diamondiferous, kimber-
lite pipes located in Wajra-
karor area. Diamond 
incidence poor. 

7.54 mill ion tonnes 

0.09 million tonnes 

0.018 nlillion tonnes 

l016tonnes 

1. 58 mil1ion tonnes 

2817 tonnes 

The Central Ground Water BO'lrd has 
estimated the utilisable growth water 
resources for the district to be of the order 
of 1878 million cubic meters per year in 
the Anantapur district. 

Opening of Branches of Nationalised 
Banks in Orissa During 1985-86 

3788. SHRIMATI JAYANTI PAT-
NAIK: 
SHRI SOMNA TH RA TH : 

Will the Minister of FINANCE be 
pleased to state: 

(a) wh~th~r Government have a pro-
posal to open some more branches of the 
na tionalised banks in Orissa in the current 
financial year 1985-86; 

(b) if so, the number of such new 
branches of nationalised banks opened at 
different places in Orissa so far; 

~c) the number of Dew branches of 
different commercial banks proposed to be 
opened by the end of the current financial 
year; 

(d) the names of the places selected for 
opening of such branches; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (e). 
The branch licencing policy for 1985-90 
has recently been finalised by Reserve Bank 
of India (RBl). The main objective of the 
policy is to achieve a coverage of 17,000 
population per bank office in rural and 
semi-urban areas of each block and to 
eliminate large spatial gaps in the availabi-
lity of banking facilities. RBI has advised 
the State Governments and the Lead Banks 
to identify the centres for opening bank 
offices to cover the underbanked pockets. 
The question of allowing more bank offices 
in Orissa would be considered by RBI on 
the basis of the list of centres that may be 
;dentified and forwarded by the Government 
of Orissa. During the period 1.1.85 to 
30.6.85, 45 additional bank offices of ihe 
public sector banks were opened in Orissa. 
However, no quantitative target regarding 
number of bank branches to be opened 
during the current financial year has been 
fixed. 

[ Translation] 

Incentives to Indian Exporters of 
Diamond 

3789. SHRI R. M. BROVE: Will 
the Minis+er of COMMERCE be pleased to 
sta te : 

(a) whether it is a fact that a few 
international mon9Poly houses are having a 
hold on the di amond trade; 
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(b) whether Government propose to 
give incent ives to the Indian exporters; 

(c) if so, the steps taken by Govern-
ment in this regard; and 

'd) the details thereof; 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSffiO ALAM KHAN) : (a) The 
Diamond Trading. Conlpany is reported to 
control substantial part of mining and 
marketing of rough diamo~:ds. There is no 
such trading company for cut and polished 
dianl0nds. 

(b) to (d). Export of cut ~nd polished 
dian10nd is constantly encouraged. Facility 
to import essential equipment and tools 
under OGL, reduction in import duty on a 
number of ess~ntial equipment and to01s 
and sponsoring of delegations to overseas 
Inarkets are some of the measures taken to 
boost exports of diamonds. 

[ English] 

Schemes to Ameliorate Weaker and 
Vulnerable Sections 

3790. SHRI MOHANBHAI PATEL: 
Will the Minister of FINANCE be pleased 
to scate : 

(a) whether Governm·!nt have taken :l 

decision to launch three more schemes to 
am~liorate the lot of weaker and vulnerable 
sections of the society in the context of 
surplus food-stocks; 

(b) The agency through which these 
~chemes are likely to be iInplcmented ? 

THE MINISTER OF STATE IN THE 
MI1\. ISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sjr. 

(b) At the Central Level, these schemes 
would re administered by the concerned 
Ministries/Departnlents of the Central 
Government viz. the Department of Welfare 
will administer the scheme relating to 
supply of foodgrains at. subsidised rates to 
the people living in Integrated Tribal 
Development Projects; the Department of 
Women's Welfare will administer the 
scheme relating to augmentation of the 
coverage of beneficiaries under the nutrition 

programme for young chiJdren, pregnant 
women and nursing mothers; the Depart-
ment of Rural Development will administer 
the scheme relating to the expansion of the 
coverage of Rura) Landless Emplo),ment 
Guarantee Programme and the National 
Rural Employment Progr3mme through 
the increased allocation of foodgrains. At 
the field leveJ, these schemes will be imple-
mented through State Governments and 
the Union Territory Administrations. 

Revolving Tower Restaurant at Ashok 
Hetel, 1\'ew Delhi 

3791. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PARLIA-
MENTARi AFFAIRS AND TOURISM be 
pleased to state: 

(a) whether it is a fact that the pro-
posa1 to have a Revolving Tower Restau-
rant at Ashok Hotel, New Delhi was appro-
ved by the Union Government and expendi-
ture about Rs. 15 lakhs was incurred on 
this project; 

(b) if so, the present position in respect 
of implementation of this project; 

(c) whether completion of this project 
would enhance the marketability and pro-
fitability of Ashok Hotel and add to the 
reputation of Ashok Group; and 

(d) if so, the efforts made by Govern-
ment for the speedy completion of the pro-
ject ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K L. BHAGAT): (a) to (d). Yes, 
Sir. During the year 1967-68 an expenditure 
of the order of Rs. 12.08 lakhs was incurred 
by ITDC on a Project to construct a Revolv-
ing Tower Restaurant at Ashok Hotel, New 
Delhi. Due to constraint on resources and 
inter-se-priority it has not so far been possi-
ble for the ITDC to complete the construc-
tion of this project. The present food 
outlets in the Ashok Hotel are considered 
adequate to meet the requirements. 

Suggestion from Federation of Indian 
Chamber of Commerce to Contain 

Black Money 

3792. SHRI B. V. DESAI: Will the 
Minister of FINANCE be pleased to st~te; 
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(a) whether the Federation of Indian 
Chamber of Commerce and Industry has 
suggested a package of measures to contain 
bJack money and ensure the count,.y's 
healthy trade balance; 

(b) if so, wh~ther Government have 
examined the suggestion> made by the Fede-
ration; 

(c) if so, to w4at extent they have been 
accepted; 

(d) the steps being taken to ilnplement 
those suggestions; and 

(e) whether Government are convinced 
that steps suggested would curb the black 
money growth in India 1 

THE ~1.INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHxI 
JANARDHANA POOJARY): (a) The 
Ministry have not received any suggestions 
from Federation of [ndian Ch3nlber of Com-
merce and Industry regarding black money. 

(b) to (e). Does not arise. 

[Translation] 

Loan to Small Intrepreneurs to Pro-
mote Small Industries 

3793. SHRI ]AGANNATH PRASAD: 
Will the minister of FINANCE be pleased 
to state: 

(a) whether the Union Government have 
made any arrangements to make bank loans 
speedily and easily available to small 
entrepreneurs with a view to promoting 
small industries; 

(b) if so, the number of the loan appli-
cations, out of those pending so far with 
various banks, which have been scruti!lised 
and against which loans has been given; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINIS1RY OF FINANCE (SHRI 
JANARDHANA POOJARYI : (a) Reserve 
Bank of India have been issuing guidelines 
from time to time to ensure that the loans 

and ad'vances to small industrial units 
including small entrepreneurs are sanctioned 
speedily and are made easily available. 
80me of the important instructions are: 

(i) the banks ar ~ required to use stand-
ardised uniform sets of applications and 
interview-cum-appraisal forms for all small 
sector industrial borrowers including small 
entrepreneurs. These forms are to be made 
available in the regional languages also. 
(ii) with a view to facilitating timely sanc-
tion of credit facilities, the branch managers 
should be vested with adequate discre-
tionary pcwers : 30 that the major portions 
of the credit decision could be taken a t the 
branch level itself. (iii) All loan applica-
tions upto a credit limit of Rs. 25,000/. 
should be disposed of within a fortnight 
and those for over Rs. 25,000/- within 8 to 
9 weeks from the date of rec !ipt of appli-
cations. (iv) while considering the credit 
proposals, banks have to be guided by the 
viability of project applicant's skills/experi-
en(;e, integrity and ability to organise an 
activity or business and not mere1y by the 
tangible securities which the borrowers can 
provide. No worthwhile proposal is to be 
rejected merely for want of collateral secu-
rjty/guarantee. Where collateral security is 
obtained, creation of the charge should as 
tan as possible be by way of equitable mort-
gage instead of registered mortgage so that 
the borrowers are not made to bear stamp/ 
registration costs. (v) The banks should 
adopt a flexible approach towards margin 
requirements. Margin money may be per-
mitted to be introduced in stages, as and 
when required and it should not be insisted 
that such margin money should be brought 
in at the beginning of the loan operations. 

\ b) and (c). The present data reporting 
system for the banks does not generate data 
in the manner asked for. 

[English1 

Prop(Isal to Start an Office of NHDC 
in Chirala, Prakasam Distt. A. P. 

3794. SHRI C. SAMBU: Will the 
Mini'ter of TEXTILES be pleased to state: 

(a) whether there is any Pf("'pos'j] to 
start an office of the National Handloom 
Development Corporation at Chirala in 
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Prak asam district of Andhra Pradesh to 
cater to the needs of handloom weavers like 
training in handloom t~chnology etc.; 

(b) if so, wh~n the office wi]] be started; 
and 

(c) the details thereo'f; 

THE MTNISTER OF STAlE OF THE 
MINTSTRY OF TEXTILES (SHRI 
KHURSHJD ALAM KHAN) : (a) No, Sir. 

(b) and (c). Do not arise. 

Pending Returns in Tncome Tax 
Department, Dclh i 

319~ SHRT SOMJIBHAT DAMOR : 
Will the Mif1ister of FINANCE be plcnscd 
to state: 

( a) the total number of actual returns 
and also as per MPR-wise pending as on I 
April, 1985, range-wis~ in the Income Tax 
Department, Delhi ~ 

(b) the total nunlber of returns as per 
receipt register received, range-wise. in the 
lncome-tax Department, Delhi from 1 April, 
1985 to 31st October, 1985; 

(c) the number of assessments comple-
ted out of (a) and (b) above, range-wise 
from April to October, 1985 by Assisstant 
Commissioners, Income-tax Officers and 
Inspectors separately; 

(d) the number of actural returns 
pending as on 1 No'.'ember, 1985 range-
wise; and 

( e) whether Income-tax Department, 
Delhi is notifying the Inspectors u,'s 125 (1) 
(b) of the Income Tax Act 1961 in all 
ranges to complete the pending assessments 
well in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR YJ: (a) to (e). 
The information is being collected and will 
be la:d on the Table of the House after the 
receipt of the same. 

Proposal to Make NMDC a Subsidiary 
of l\1MTC 

3796. SHRI NARAYAN CHOUBEY : 
Will the Miniltcr of STi.1il.. AN\) Ml~E.S 

be pleased to refer to the reply given to 
the Starred Question No. 619 on 26 April, 
1985 regarding proposal to make the 
National Minerals Deve]opment Corpora .. 
tion a subsidiarY of the MineJ aIs and 
Metals Trading Corporation and state: 

(a) whether it is a fact that Government 
have retreated from the stand and the pro-
posal for such a merger or restructuring 
move is being considered; 

(b' if so, the detail~ thereof and· the 
reasons therefor; and 

(c) whether al1 the interests and parties 
concerned :lre being taken into confidence 
aud consulted in this regard? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) and (b). 
No such deci~ion has been taken. 

( c) Whenever any deci~ion is taken by 
Government the views of all conc~med 
jntere~ts are ascertained. 

Cadre-"Tise R3tion'lJe in 40-Point 
Roster of SC /ST in :!\fMTC 

3791. DR. P. VALLAL PERUMAN : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Minerals and Metals Trad-
ing Corporation of India Ltd. is imple-
menting 40-point Roster in racruitment and 
promotion of Scheduled Cast&/Scheduled 
Tribes; 

(b) if so, region-wise'l cadre-wise parti-
cu~ars containing total number of promotion 
for general candidates and Scheduled Casts! 
Scheduled Tribes for the calender years 
1982 to 1984; 

(c) wheth~r backlog still exists for 
Scheduled Caste/Scheduled Tribe posts 
particulars thereof in respect of each cadre 
for 1982 to 1984; 

(d) whether any post is Scheduled 
Ca~ts(Scheduled Tribe quota was allowed 
t.o lapse during 1982 to 1984 in cadres of 
Office Managers, Field Officers and above; 
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(f) whether approval of Government 
was obtained for de-reservation of the 
posts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (f). 
Information is being collected and win be 
laid on the Table of the House. 

[Tran~lationJ 

Loans Sanctioned b\' Banks Under Self-
Employment Scheme in Madhya 

Pradesh 

3798. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

( a) the number of persons sanctioned 
loans upto 31st 1vfarch, 1985 by variolls 
banks in Madhya Pradesh under the Self-
enlployment Scheme announced by the for-
mer Prime Minister in August, 1983 for the 
educated unemployed youth and the nt!mber 
of persons to whom loans have been distri-
buted; and 

(b) the time by which the work of 
distributing the pending sanctioned amount 
of loans will be completed ? 

THE ~1INISTER OF STATE IN THE 
MINISTRY OF FINANCE ,SHRI 
JANARDHANA POOJARY): (a) and (b). 
In the State of Madhya Pradesh 36,851 
cases were sanctioned by banks by the end 
of March, 1985. Reserve Bank of India 
has reported that as per the data received 
from the banks, the amount of loan sanc-
tioned for 1983-84 has been disbursed fully 
in most of the C'1ses. For the year 1984-85, 
the banks, 'is on 15th July, 1985 disbursed 
loan in 7,249 out of 18,065 sanctioned 
cases and for the remaining cases banks 
were asked to expedite disbursement. 

SuppJy of Bi1Jets to Re-Rolling Mil) in 
Hirakud 

3799. SHRI HARIHAR SOREN: 
Win the Minister of STEEL AND MINES 
be p1eascd to stat c : 

~ 

(a) whether the re-rolling mil] of 
Industrial Development Corporation of 

Orissa, Hirakud has been facing serious 
problems in getting its full requi! ement of 
billets from SAIL and lISCO; 

(b) if so, the steps proposed to be taken 
by Government to supp]y billets from some 
other IDC managed industry located 
at Hirakud in Sambalpur district, Orissa; 
and 

(c) the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Yes, 
Sir. 

(b) and (c). Orissa Industrial Develop-
ment Corporation have been allowed the 
import of 5,500 tonnes of billets during 
1985-86. In addition, they have received 
a quantity of :1pproximate1y 3,300 tonnes 
of re-ro1Jables (billets, bloom~ and slabs) 
from indigenous sources, during April-
October, 1985. There is no other IDC~ 
managed industry in Hirakud which can 
supply bi11ets to this rero1ling mill. 

Trade Agreement between India and 
China 

3800. SHRI MULLAPPALLY 
RAMACHANDRAN: Win the Minister of 
COMMERCE be pleased to state : 

(a) wheLher any trade agreement has 
been signed between India and China 
recently; 

(b) if so, the details thereof; and 

(c) whether the settlement on the border 
issue is a pre-condition for the effective 
implementation of the trade agreement bet-
ween the two countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEX1ILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
Governments of Republic of India and the 
People's Republic of China have signed a 
Trade Protocol on 23rd November, 1985. 

(b) The protocol provides for exchange 
of goods of total value of about US 
~ 1 00 -160 mi II ion during I qg 6. It will 
become operative with effect from 1st 
January, 1986. The commodities and the 
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quantities listed in the Protocol are indica-
tive. 

(c) The protocol deals only with ttade 
matters. 

AmouDt Committed for 1985 under 
Technical AssistaDce Programme 

ofFRG 

3801. SHRI M. SUBBA REDDY 
Will the Minist~r of FINANCE be pleased 
to state: 

(a) the amount committed for 1985 
under the technical assistance programme 
of th~ Federal Republic of Germany; and 

(b) the projects identified for this pur-
pose and the amount committed for each of 
these projects 'l 

lHE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA. POOJARY) : (a) An 
amount of DM 30.0 million (Rs. 12 crores 
appx.) has been committed for 1985 under 
the Indo-FRG bilateral Technical Coopera-
tion Programme. 

(b) The amount is committed for the 
following Projects: 

Projects DM Million 

Toolrooms in Ahmedabad, 
Aurangabad, Indore and 
Varanasi 13.4 
Modernising the computing 
facility at lIT Madras 5.5 
Extending and Ravamping 
the Material Testing facili· 
ties at the Department of 
Metallurgical Engg./IIT Madras 3.3 
New Experts Fund (STEP.V) 2.8 

Testing the Dornier Solar 
Thermal Water Pump, includ-
ing Marketing Studies. 1.S 

Projects Appraisals 1.0 

Project Eltension 

Institute of Toolroom 
Training Lucknow 0.5 

Hydraulic Mining Gopali-
chuk 2.0 

Total: 33.0 --'--

Composition of Trade and Industry 
Team of Japan 

3802. SHRI BALASAHEB VIKHE 
PATIL: WilJ the Minister ofCOMMERCB 
be pleased to state : 

(a) whether it it a fact that a 34-
member team representing trade and indus-
try accompaned the Prime Minister during 
his recent visit Japan; 

(b) if so, the names Qr tbe industries 
that were represented; 

(c) whether representives of su&ar 
industry were included; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE OF IRE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 
The 34 member team representing trade and 
industrY was in Japan for the Joint Meeting 
of India .. Japan Business Cooperation Com .. 
mittees, wnich was addressed by the Prime 
Minister. 

(b) to (d). Do not arise. 

Indian Tourism bevel()p~eDt Co~poration 
Policy Regarding rurc~ase o'f-Foreign' 

Goods for Sale at Duty Free Shops 

3803. SHRI SOMNATH RATH : Will 
the Minister of PARLIAMENTARY 
AFFAIR') AND TOUR1SM be pleased to 
state : 

(a) whether Indian Tourism Develop-
ment Corporation Management bas ~volved 
and approved purchase policy pertaining to 
the purchlse (If foreign goods for sale at 
its various tax/duty free shops in the coun-
try; and 

(b) if so, the detaHs thereof 'l 

TIlE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L DHAGAT): (a) and (b). 
Based on an aSSesstnent of International 
trends related to· the sale of such products ~ 
the Corporation piOCu.l·es these products 
directly from the tria7.lufacturers or their 
marltctiol alODci •• I •• \boriMd 41itri .. ~WI. 
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2. To ensure that there is no runout of 
stocks on Duty Free Shops; 

3. To ensure that the Corporation's 
funds are not unnecessarily b'ocked; 

4. To select the best model and the fast 
moving items comprising mix-up of high 
quality, medium level and econonlically 
priced products; 

s. AU indents for products, their type, 
quantities, schedule of delivery, etc. sh~li 
be placed by IPS Division on the Materi~l 
Mana[!ement and Development (MM&D) 
Division well in advance; and 

6. MM&D Division shall ensure the 
procurement of the goods according to the 
specifications and the time schedule pres-
cribed. 

Inclusion of Ai_nta and Ellora Caves 
in the Toorist l\Ia p 

3804. SHRI GURUDAS KAMAT: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

Cal whether it is a fact that interna-
tionally famous Ajanta and El10ra caves 
have not been included in the important 
tourist map of India ; 

(b) if so, the reasons therefor ; 

(c) the other important tourist places 
in Maharashtra ; and 

(d) the efforts made by Government to 
develop the indentified tourist spots in 
that State '1 

THE MINISTER OF PARLI~-
MENTARY AFFAIRS AND TOURISM 
(SHRI R. K. L. BHAGAT) : (a) and (b). 
Ajanta and El10ra are included in the 'Right 
Place" Tourist Map of India published by 
the Department of Tourism. 

(c) and (d) The important tourist centres 
in M'lhara shtra identified in consulta-
tion with the State Government are: 
Bombay, Pune, Ahmednagar, Aurangabad 
\Ajanta and Ellora), 'Kasik, Murudl Janjira, 

GanpatiphuJe, Vengurla. Nagpur, Ramtek, 
Wardha (Sevagram), Chandrapur (Tadoba 
National park). These centres are being 
developed with the combined resources of 
State, Centre and the private sector. The 
State Government is providing transporta-
tion facilities conducted tours, acc=>mmoda-
tion facilities and other tourist infrastruc_ 
ture f~ci1ities for those centres identified. 
The Central Department of Tourism has 
sanctioned funds for strengthening of 
E1ephanta Jetty and for the development 
of Ajanta Foot Hills. 

Review of Policy of AlJocation of Quota 
of Export Among Garment Exporters 

3805. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether the present policy of 
allocating quota among exporters has up-
set the garment exporters in Bangalore 
and other parts of the country ; 

(b, whether the present policy is going 
aga inst the recommendations made by 
approved Export Promotion Council· and . . , 

(c) if so, whether Government propose 
to review their l'olicy to suit the garment 
exporters '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) and (c). The policy has been for-
mulated after due consideration of the 
recommendations of the Apparel Export 
Promotion Council. Some subsequent 
modifi:ations have also been made on the 
basis of certain recommendations of the 
Council. 

World Bank Loan 

3806. SHRI RADHAKANTA DIGAL: 
SHRI SRIKANTA DATTA 
NARASIMHARAJA 
WADIYAR: 
DR. B. L. SHAILESH : 

Will the Minister of FINA NeE be 
ploased to state : 
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(a) the amount of World Bank loan 
asked by Government for the current 
financial year; 

(b) whether the World Bank has 
agreed to grant the amount of loan sought 
by Government; 

(c) if so, the amount of loan expected 
to be nlade available from W orId Bank 
during the current financial year ; and 

(d) the purpose for which World Bank 
loan has been sought? 

THE MINlSTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c). The 
lending programme of the World Bank is 
based on annual budgets approved by its 
Executive Board and country-wise alloca-
tions are made based on Bank's lending 
criteria. The amount of Bank group 
assistance indicated in the Aid India Con-
sortIum for the Bank fiscal year, 1986 (1st 
July, 1985 to 30th June, 1986) is US 
$ 2500 million. The exact quantum of 
assistance depends upon the availability of 
Bank group funds and the status of pro-
ject preparation and processing. 

(d) The World Bank loan is sought 
for projects in Agticulture, Power, Irriga-
tion, Urban Development and Water 
Supply, Fertilizer, Coal, Telecommunica-
tion, export development and Social 
sectors. 

Representation from Indian Soap and 
Toiletries Nakers' Association 

3801. SHRI MOTILAL SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether his Ministry had received a 
representation from Indian Soap and 
Toiletries Makers Association, Bombay on 
3rd December, '1984 to exclude toilet soap 
from Eleventh Schedule of the Income Tax 
Act, 1961; 

(b) if so, the details of the representa. 
tion and action taken thereon; 

(c) whether the toilet soap is consi-
dered as an item of mass consumption and 

a product to promote hygienic conditions; 
and 

(d) if so, whether there is any proposal 
under cosideration of Government to re-
move "soapH from Serial No. 4 of the 
Eleventh Schedule of the Income Tax Act, 
1961 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) A re-
presentations dated 3rd, December, 1984 
from Indian Soap and Toiletries Makers 
Association, Bombay to exclude toilet soap 
from Eleventh Schedule to the Income-tax 
Act, 1961 ha~ been received. 

(b) The representation contains a 
suggestion that 6 toilet soap' should be 
excluded from the list of articles or things 
mentioned in the Eleventh Schedule to the 
Income-tax Act, 1961, so that the conces-
sions under sections 32A and 801 of the 
Income-tax Act, 1961 are not denied to 
the manufactures of toilet soap. The 
suggestion is under consideration of the 
Government. 

(c) Toilet soap is considered as an 
essential consumer product and with 
greater hygienic consciousness, the use of 
toil et so~p is on the increase. 

(d) The proposal is urder considera_ 
tion and no final decision has been taken 
so far in the matter. 

[Translation] 

Employment to Local Unemployee Per-
sons in Brancbes of Rural Banks 

3808. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of FINANCE 
be pleased to state : 

(a) whether branches of Alaknanda 
Rural Bank have been opened in Chamoli 
and Pauri districts or Uttrakhand; 

(b) if so, whether local unemployed 
persons will be given preference in employ-
ment in these branches of this bank; 

(c) if so, whether local unemployed 
persons have been given preference in em.' 
ployment in all the brandles of rural banta 



(d) if so, the number of those Class 
I, Class II and Class III employees in 
Bhagirath Rural Bank functioning in Sit a-
pur district in Uttar Pradesh who do not 
belong to Sitapur district ; and 

(e) if persons from other districts 
have been appointed, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PoorARY): (a) Alaknanda 
Gramin Bank was established on 31.8.1985 
and upto 11.12.1985, the Gramin B:lnk had 
not opened any further branches. 

(b), (c) & (e). Originally all employees 
of Regional Rural Banks, except officers, 
who could be the re4)idents of any part of 
the State, were required to be recruited 
from within ~he area of operation of these 
banks. Keeping in view the difficul ti es 
faced by banks in getting suitable candi-
dates from the area of operation, National 
Bank for Agriculture and Rural Development 
(NABARD) in consultation with the Union 
Government. has advised the Regional 
Rural Banks that recruitment, in all cadres 
may now be made from candidates drawn 
from any part of the concerned State. How-
ever, for the posts at the lowest rung viz, 
Junior Clerk-cum-cashier, preference is 
given to candidates having good knowledge 
of language/dialect of the district in which 
the Regional Rural Bank is located. 

(d) of the 716 employees appointed 
by the bank, 318 do not belong to Sitapur. 
Category .. wi~e drstribution of these emplo-
yees is an under : 

Branch Manager 106 

Field Supervisor 47 

Field Assistants S 

Steno 1 

Junior-Clerk-Cum 
Cashier. 159 

[E"glish] 

Tillltly Supply of Steel for Industries 

3809. DR.. VlJAYA RAMA RAO : Will 
the Mloiater of STEEL AND MINES be 
pleased to state : 

Wrlttell AnlWers 12 

(a) whether it is a fact that steel users 
have sought timelY supply of steel for their 
industries; 

(b) if so, details of the action taken ; 
and 

(c) whether Government propose to 
enquire into the reasons leading to delayed 
supplies and taJce corrective steps and en-
sure that this does not repeat itself for 
any public sector units and has Ministry '1 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Yes, 
Sir. 

(b) and (c). Easy supphes to consumers 
in the priority sector which includes public 
sector units are monitored on a quarterly 
basis by the Joint Plant Committee and a 
high level Committee. Other consumers 
are allocated supplies based on their require-
ment and where indigenous supplies are 
inadequate, corrective steps are taken by 
allowing imports. 

Increase in Prices in Delhi 

3810. SHRI CHINTA MOHAN: Will 
the Minister of FINANCE be pleased to 
state: 

\a) whether it is a fact that Diwali to 
Diwali prices for 1984 and 1985 in Delhi 
for common household !tems bave increased 
significantly ('Economic Timec;' 0 flO 
November, 1985) ; and 

(b) if so, the reasons therefor des-
pite bumper crops and imports 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF l"'INANCE (SHRI 
JANARDHANA POOJARY,: (a) and (b). 
According to data on market prices collected 
by Delhi Administration, between 
25.10.1984 and 14.11.1985 there was no 
change in the control rates of wheat and rice 
but the rate for sugar want up by tOper 
cent. The Wholesale/retail prices of rice, 
gram, gur, sugar, cashewnuts and vanas-
pati registered increases while those of 
wheat, urad, moong, mustard oil, Iloundnut 
oil, gingelly oil and washing soap decli-
ned. 

2. Government bas been closely watching 
the price situation and bas taken a number 
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of steps for effective supply and demand 
management including strengthening of the 
Puplic Distribution System, enforcement 
of fiscal discipline and keeping the aggre-
gate liquidity in the system under control. 

Ban on Import of Cotton to Safeguard 
the Interest of Cotton Growers 

3811. SHRI BALWANT SINGH 
RAMOOWALI~ : 
~HRI BALASAHEB VIKHE 
PATIL: 

W ill the Minister of T AXTILES be 
pJeased to statE» : 

(a) whether th! import of cotton has 
affected the prices causing a serious set 
back to the indigenous cotton growers; 

(b) if so, the steps Government are 
taking to safeguared the interest of the 
cotton -growers of the country; and 

(c) whether Government propose to 
stop the import of cotton? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES \SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) The Cotton Corporation of India 
has been directed to undertake price 
support operations wherever the pric~s fall 
below the support level. The Corporation, 
however, does not operate in Maharashtra 
where the interests of the cotton growers 
are ~ooked after by the State Government 
under the Monopoly Procurement Scheme. 
Government have also released a substan-
tial quantity of cattC'n for export during 
the current season. 

lc) There is no proposal at present 
to import cotton during the current season. 

Non·Utilisation of Anti-Pollution Equip-
meats Purchased by NTC (WBABO) 

Ltd. Calcutta 

3812. SHRI V. SREENIVASA 
PRA SAD : Will the Minister of T AX11LES 
be pleased to state : 

(a) whether a large nnmber of anti-
pollution equipments purchased by the 

National Textile Corporation (WBABO) 
Ltd., Calcutta has been lying idle and have 
not been fitted in different units as yet; 

(b) whether these were purchased on 
the recommendations of technical experts 
of both subsidiary and holding company; 

(c) if so, the facts thereof and de-
tails of the organisation/firm which supplied 
these equipments ; ;1nd 

(d) further action being contemplated 
to utili~e these equipments immediately and 
action being proposed to be taken against 
all those technical experts of both sub-
sidiary and the hold'ng company who sug-
gested acquisition of such equjpments if 
there were any technical deficiencies '/ 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Out of 
3600 units of antipollution equipments pur-
chased, 609 units have been installed in the 
mills under the National Textile Corpora-
tion (WBABO) Ltd. Remaining devices are 
not being utilised. 

(b) The purchases were made with the 
approval of Board of Directors of NTC 
(WBABO). Approval of the holding com-
pany was not taken. 

(c) NTC (WBABO) Ltd .. Calcutta had 
purchased 3600 such devices at a cost of 
Rs. 91.18 lakhs for dealing with atmos-
pheric pollution from the National Small 
Industries Corporation Limited. 

(d) The subsidiarY is taking action to 
utilise these devices to the extent pcssible 
in diesel generating s'!t rooms, canteens etc. 
in the mills. N'ltional Small Industries 
Corporation has also been approached to 
take back some of the units. The officer, 
who was Director (Technical) at the time 
of purchase of the said equipment, is no 
longer in service with the NTC. 

Shortfall in Filling up of Reserved Quota 
for SC,ST 

3813. SHRI BANWARILAL BAIRWA: 
Will the l\1inister of PARLIAMEN .. 
TARY AFFAIRS AND TOURISM be 
pleased to refer to the reply &iv~n to Un .. 
started Question No. 4301 OD 21 AJaust, 
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1985 regarding ,hortfall in filling up reser-
ved quota for Scheduled Castes' Scheduled 
Tribes and state: 

(a) whether the information asked for 
therein has been collected; 

(b) if so, whether the same will be 
laid on the Table of the House; and 

(c) if not, the reasons for delay? 

THE MINISTER ON PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) to (c). The 
requisite information has already been sent 
to the Department of Parliamentary Affairs. 
The report is sclleduled to be laid on the 
Table of the Lok Sabha on 19.12.1985. 

Collections of Tax Revenue of Different 
States in 1892-83, 1983-84 

3814. SHRI AJOY BISWAS: Will 
the Minister of FINANCE be pleased to 
state what was the collection of tax revenue 
of different States from their own resources 
in 1932-83 and 1983-84 (State-wise) '? 

THE MINISTER OF STATE IN THE 
MINISfRY_OF FINANCE (SHRI JANAR-
DHANA POOJARY) : A Statement is 
attached. 

Statement 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

s. llarYana 

6. Himachal Pr. 

7. 

Rs. in crores 

1982 .. 83 
(A/c) 

3 

808.39 

108.35 

381.48 

763.03 

336.68 

41.86 

61.89 

1983-84 
R.E. 

4 

1031.73 

123.69 

466.52 

875.49 

403.04 

55.11 

71.44 

1 2 3 4 

8. Karnataka 674.10 798.09 

9. Kerala 438.35 504.34 

10. MadhYa Pre 558.25 628 60 

11. Maharashtra 1647.98 1745.69 

12. Manipur 4.11 5.20 

I 3' Meghalaya 7.37 7.30 

14. Nagaland 6.48 7.57 

15. Orissa 173.62 208.18 

16. Punjab 490.47 543.11 

17. Rajasthan 389.47 430.02 

18. Sikkim 3.35 3.51 

19. Tamil Nadu 1011.53 1131.37 

20. Tripura 6.13 6.96 

21. Uttar Pro 929.30 990.30 

22. West Bengal 631.88 787.36 
-----.- ----

Total 9486 07 10824.62. 
- .... _- -- .............. 

[Translation] 

A~\'erse Comments by RBI on Account-
Ing System of Maharasbtra Savings 

3815 SHitI RAJ KUMAR .RAI : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
has comment ed adversely on the account-
ing system of Maharashtra Savings; 

(bJ whether it is a fact that money is 
not being refunded to the investors and 
they are being harassed ; and 

(c) if so, the steps being taken by 
Government tn protect the interests of the 
employees and investors '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
lANARDHANA POOJAR Y): (a) Reserve 
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Bank of India has reported- that it hss not 
commented ad versely on the accounting 
system of 'Maharashtra Savings' a proprie-
tory concern having its Head Office at 
Bombqy and administrative office at New 
Delhi. 

(b) and (c). In accordapce with the 
provisions of Chapter III-C of the Reselve 
Bank of India Act, 1934, unincorporated 
bodies are pr6hibited from accepting depo-
si:s in excess of certain specified numbers. 
In terms of the provisions of this Act, it is 
for tte State Government concerned to 
create the necessary machinery to enforce 
the provisions of the Act. Reserve Bank of 
India has already addressed all the State 
Governments to create the necessary nlachi-
nery. 

On receipt of certain complaints alleg-
ing non-payment of deposits by 'Maharash-
tra Savings', Reserve Bank of India has 
forwarded the same to the Government of 
Maharashtra for taking appropriate action. 
In the meanwhile, 'Maharashtra Savings' 
has filed a writ petition in the High Court 
of Delhi challenging the constitutional 
validity of Chapter III-C of the Reserve 
Bank of India Act, 1934. 

{English] 

Dr. S.R. Sen Committee Report 

3815. SHRI C. P. THAKUR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that a Com-
mittee headed by Dr. S. R Sen, Chairman, 
International Food Research Institute, 
Washington was appointed by the Reserve 
Bank 0 f India ; 

(b) if so, whether the Committee has 
submitted its report ; 

(c) if so, recommendations of the Com-
mittee ; and 

(d) the steps Governnlent have taken to 
implement the recommendations of the 
Comnlittee, particularly in regard to raising 
of food production in Eastern Region '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) R.eserve Bank of 

India jointly with the National Bank for 
Agriculture and Rural Development has set 
up. a committee in November 1983 under 
the Chairmanship of Dr. S. R. Sen to look 
into the problems of AgricJltural Develop-
ment in the Eastern Region. 

(b) to (d). Reserve Bank of India has 
reported that the Committee in its report 
has pointed out that accelerated agricul-
tural development in the Eastern Region in 
India requires massive provisions of tube 
wells and pump sets, improvement in drain-
age and water management techniques, 
improved credit structure, research and 
extension, power, better arrangements for 
storage and marketing and setting up of 
rura 1 industries etc. The Reserve Bank 
ha~ f(~rwarded the report of the committee 
to the Chief Secretaries of the concerned 
State Governments for their comments. 
RBI has reported that the comments are 
still await.!d by tbeln. 

Fraud Detected at Pod'ilakurn in 
NeJ)ore District Bra.ncb of State Bank 

of India 

3817. SHRI V. SOBHANADREES-
.WARA RAO:' 
SHRI MANIK REDDY : 
SHRI M. RAGHUMA 
REDDY: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether attention of Government 
has been drawn to the press reports appear-
ing in 'The Times of India' of 3 Noven1ber, 
198) where in it stated that fraud involv-
ing Rs.95.83 Iakhs has been detected at the 
State Bank of India Branch at Podalakuru 
in NeHore District of Andhra Pradesh; 

(b) whether any enquiry has been con-
ducted into the matter; 

and 
(c) if so, the findings of the enquiry ; 

(d) the action taken by Government 
against those held responsible '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Yes, Sir. 
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(b) to (d). State Bank of India has 
reported that the Branch Manager, Podala-
kuru Agricultural Development branch of 
the State Bank of India had sanctioned 7 S3 
overdrafts for an aggregate of Rs. 95.83 
lakhs to farmers spreadover 23 villages. 
Preliminary investiga tions have revealed 
that these overdra.fts were granted only to 
such of the ryots who were entitled to com-
pensation for their lands/houses which are 
likely to be submerged under the 'Telugu 
Ganga~ Project It was further revealed 
that these farmers wanted to reh<lbilitate 
themselves by acquiring asse[s elsewhere 
and seek alternative economic activities in 
a~ticipation of steep rise in prices when the 
Government pays sizeable amounts by way 
of comp ensation in the area at a time. The 
Branch Manager provided finance to them 
on the promise that they would deposit 
with the bank compensation money by way 
of deposits after adjusting overdrafts gran-
ted to them. The bank has since taken 
steps to recover the overdrafts. A sum of 
Rs.4.78 lakhs has been repaid in cash. In 
respect of 230 accounts, an aggregated 
amount of Rs.2 3.08 lakhs has been conver-
ted into agricultural advances under nor-
mal lending schemes of the banks. The 
present outstandings of the remaining over-
draft accounts amount to Rs. 60.93 lakhs. 
The bank has handed over the matter to 
the CBI for investigation and will examine 
the accountability aspect on receipt of the 
report from the CBI. 

Foreign Sbareholdings in Indian 
Companies 

3S18. SHRI S. JAIPAL REDDY: Will 
the FINANCE MINI5 TER be pleased to 
state : 

(a) whether it is a fact that leading 
business houses like Duncans Group and 
United Breweries Group have ac.quired 
foreign share-holdings in Iadian commpJ.-
nies such as CEAT, Dunlops and Bakelite 
Hylam, etc. ; and 

(b) if so, whether the transactions were 
legally valid. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Ac(;ordina to the information availabJe with 

the Reserve Bank of India, the Reserve 
Bank had allowed the sale of 58,716 shares 
of Rs. 100/· each of Ceat Tyees of India 
Ltd. by Ceat International S.A. to Sarva-
shri Harsh Vardhan Goenka (29,888) and 
Sanjiv Goenka (29,388) at a price of 
Rs 204/· per share. The Reserve Bank is 
not aware of the acquisition of foreign 
shareholdinp.s by Duncan & United Brewe-
ries Groups in Ceat, Duncan and Bakelite 
Hylam Ltd. 

Workers Part icipation in NTC 
Management 

3819. SHRI VISHNU MODI: Will 
the ~{inister of TEXTILES be pleased to 
state: 

(a) whether Government have taken a 
decision to give the workers of the National 
Textile Corporation participation in the 
management of the Corporation; 

(b) if so, the number of the NTC mills 
where the Scheme of workers participation 
has not been introduced ; 

(c) whether it is also a fact that 
wherever the workers of NTC Mills have 
been given participation, the reaetion of 
the management is not favoura hie; and 

(d) jf so, the action taken by Govern-
ment in this regard and if no action has 
been taken, the reasons therefore? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF .TEXfILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Management Committ ees, involving labour 
participation in management, have been 
introduced in 52 out of the 123 textile 
mills (in opera~ion) of National Textile 
Corporation. 

(c) No, Sir. 

(d) Does not arise. 

Indian Trade Team Visited tf) Malaysia 

3820. SHRI T. BALA GOUD: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact that Indian 
trade team visited Malaysia in the nl0nth 
of September, 1 985 ; 
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(b) if so, the nature of discussion held 
durina the visit; and 

(c) the outcome of the discussion ? 

THE MINISTER OF STATE OF THE 
MINISTRy OF TEXTILES (SHRI 
KHURSHlD ALAM'K.HAN) : (a) Yes, Sir. 

.... ' " ' 

(h) The Indian Trade Promotion 
Delegation led' by' the Minister' of State 
for 'Commerce held wide ranging discUsions 
covering different aspects of 'bilateral trade 
with the Malaysian authoritieS; These 
discussions focussed on measures to expand 
trade in a' more balanced manner in order 
to' rectify the imbalance in the trade, 
hitherto, in favour of Malaysia. 

(c) The Malaysians have a better 
appreciation of our perceptions on bilateral 
trade and they agreed to take etrective 
steps to rectify the imbalance iIi trade. 

News Item Captioned "Ship Scuttling 
. Frauds, on Inerefl:se" 

3821. SHRI ATISH CHANDRA 
SINHA: Will the Minister of FINANCE 
plea~,~d to .state : 

(a) whether his attention has been 
drawn to tbe news item C\ptjoJ)ed '~hips 
scuttTi_ng fra~~s -qp i)l~ ~~~~' ,~apr~~ 
in "The Sta1esmarift

, Calcutta' edition ot 3 
November, 19.8 5 ; 

(b) if so, whether Government' have 
received report (8) from official sources 
alleging deliberate sinking of ships by the 
owners to claim compensation from the 
nationalised insurance companies ; 

(c) if so, the details of such reports 
received durin& the last three years; 

(d) the detaiJs of claims received by 
the nationalised insurance companies durin, 
the last three years from 9woers of drowned 
vessels and the manner in which such 
claims were settled by the insurance 
companies ; and 

(e) the steps taken/proposed by the 
insurance companies to auard against such 
fraud '1 

THE MINisTER OF STATE IN THE 
MINISTRY OF FIHANCB (SHRI 
lAMAaDHAMA POOIA&~) , Ca) Y •• Iir. 

(b) and (c). No such reports have 
been received by Government from official 
sources. 

(d) During the last ,three year~ the 
insurance companies have settJed' clajms in 
respect of the vessels '],AL MORARl' -aDd 
'MARl AN' b~lonling to Seindia <Steam 
Nav.igation Company Llmited and Indoceo-
nie Shipping Company for Rs. 2,91,20,'92 
and Rs~ 1;60,00,000 respectively. These 
ships were lost due to maritime perils 
only and not due to scu ttling. 

Recently, two vessels namely m. v. 
'Nitya -R.am' and m. v. CNitya Nanak, 
belonging -to M/s. Maini .Shippq -Company 
were reported missing. These claims have 
not yet been settled and investigations are 
~iQg mad.e to .scertain the ca~8e of the 
incident. 

(e) Tbe Gener,.l Jnsurance Corporation 
of Indi~ bas evolved sever~1 steps to 
comba't these fJauds. These i.1Jcl~de :-

(i) _S~~P;f\I ,of ve~~ls le~~J I~d_~n 
pods witlt ~~ort ~mo fr~m 
~ndia. 

(ii) GuijeljAes laid.dowa for ~electi91l 

pf vessels ,bi-iP~1 -~~.s ftQJll 
F~r.East. ' 

(iii) Guidelines laid down for bulk 
importers like State Tr~din.l 
Corporation of India for selection 
of vessels. 

Adequate provisions also alre~dy exist 
in the Merchant Shipping Act, 1958 and the 
Criminal Procedure Code against such 
frauds. 

[Translation] 

Audit of ACCOl1nts of B_tlt_tutti Rural 
Bank In Gopalganj, Bibar 

3822. SHRI KALI PRASAD 
PANDEY : Will the Minister of 
FINANCE be pleased to state; 

(a) whetb&r the Union Government 
have lot ,tit accounts of the Bathnakutti 
R.ural Bank in Oopal.anJ diltrict. Bihar 
.\l4b... •• ~ _.. ~ .~ ~lalD" 

# ... • 
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made by the people and it has been pOinted 
out in the audit report that Bank Manager 
had committed irregularities ; 

(b) whether the Collector of Gopalganj 
bas received complaints from many poor 
people and Scheduled Castes that offict'rs 
have been taking lean in the;r names by 
having their signatures forciblY on black 
papers by intimidating them and the collec-
tor had, after conducting an inquiry into 
t11e matter, suspended him (the Rank 
Manager); 

(c' whether Government have taken or 
1)ro'P<'se to t'1Ke any concrete action against 
that Banle Mat'lager in this regard ; and 

(d) if so. the details thereof? 

TIm MINISTER OF STA.TE IN THE 
MlNISTlttf OF FINANCE (SHRI 
IANARDRANA POOJARY): (a) to (d). 
The C~ntraJ Bank of lndia, which is the 
sponsor bank of the Gopalganj Kshetriya 
Gramin Bank, has reported that a special 
audit of the Bathana1cutti br::lnch was con-
du·cted which revealed a number of irregu-
larities committed by the Branch Manager, 
who has been suspended and th~ case hg,s 
been handed over to the Central Bureau 0 f 
Investigation at 'Patn~. It has ~lso infot"lTled 
that·a comJ)lain'" fr~m some Harijans was 
received by the Collector, GOl'alganj waieh 
has been passed on by him to District 
Police for investigation. Further action 
as per rules of the Regional Rural Bank 
can be initiated against the erring officials 
on receipt of the inve~tigation reports from 
the Central Bureau of Investigation and tbe 
District Police. 

[English] 

Institute for Training Cardamom 
Growers 

3823. SHRIMATI D. K. BHANDARI: 
Will the Minister of COMMERCE be ple.!-
sed to stat e : 

(a) the steps the Cardamom Board has 
taken to increase production of Cardamom 
in Sikkim which prvduces seventy per cent 
of this commodity in the country; 

(bJ whether there is any institute in 
Sikkim to impart traininl to Irowcra on 

modern metbods of picking drying and 
packing ; and 

(c) if not, whether the Board propose 
to set up one, such institute in Sikkim '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Cardamom 
Board through its various offices located in 
Gangtok, Tadong, Kabi, Jorethong, Gyn1z-
jng and Mangan is implementing a Tmmb~r 
of schemes for achieving increase in the 
production of cardamom in Sikkim. These 
include extension advisory service, main-
tenance of departmental and certified nur-
series, d~monstration plots, besides providing 
subsidy for construction of curing houses. 

(b) and (c). There is no training institute 
as such for large cardamom. However the 
Research and Development Centre· Pang-
theng near Gangtok is made use of for 
imparting practical training on modern 
methods of cultivation, processing and 
departmental curing houses. 

Unsold Stock of HsndJoom in Tamil 
Nadu 

3824. SHRI N. DENNIS: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether large stocks of handloom 
cloth are lying unsold at Tamil Nadu; 

(b) whether the Tamil Nadu Govern-
ment has given large rebate to these pro-
ducts; and 

(c) whether the protection given to the 
handloom industry has become a permanent 
feature? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Holding 
of stocks of handloom fabrics is necessary to 
cope with the heavy demand during festival 
season when most of the purchases are made 
by consumers. However, after the Deepa-
vali festival saJes in 198 S, stocks of hand-
loom cloth in Tamil Nadu have come down 
considera bly. 

(b) To dispose of stocko of handloom 
fabrics with the cooperative in all ,tates 
includinl Tamil Nadu. Oovt. of India hay. 
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been giving Special rebate @ 20 per cent 
(to be shared equally between Central and 
State Governments) and wholesale rebate 
of 1 5 per cent (to be shared in the ratio of 
2 S : 15 between Central and State Govern-
ments). Besides, the State Apex Society 
(Cooptex) also allows 20 % to SO per cent 
discount on certain varieUes as part of 
clearnance sales. 

(c) Handlo~m Sector, on aCC:lunt of its 
employment intensive character, needs to 
be protected. With this end in view Govt. 
of India ah)ng with the State Governments 
are implementing various schemes which 
are being continued in the 7th Five Year 
Plan. 

Memorandum by Tyre Manufacturers 
for Import of Rubber 

3825. SHRI SURESH KURUP: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether any nlemorandum has been 
submitted to Government by tyre manufac-
turers for the import of rubber; 

(b) if so, the details thereof; and 

(c) if so, the reaction of Government 
thereon '1 

THE MINISTER OF STATE OF THE 
MINI5TR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (c). A 
memorandum was submitted to Govern-
ment by the Automotive Tyre Manufac-
turers Association in November; 1985 
demanding, inter-alia, immediate import of 
aU east 10,000 tonnes of rubber. Govern-
ment have taken a decision to import 
rubber for purposes of price stablizati on. 

Setting up of Sasy Track-All Terrain 
Conversion Unit in Andbra Pradesh 

3826. SHRI V. TULSI RAM: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether there is any proposal under 
the consideration of the Union Government 
to set up sasy Track-all terrain conversion 
unit on the patt ern of Madras Export 
Processin& Zone, in Andbra Pradesh. 

(b) if so, the d~tai1s thereof; 

(c) wren the unit will be set up; • 

(d) the details of its production capa-
city; and 

(e) if not, the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (e). 
1htre is no export processing zone in 
Andhra Pradesh and as such question of a 
unit there does not arise. 

Violation of Foreign Exchange Rules by 
Kerala Handicraft Development 

Corporation 

3827. SHRI T. BASHEER ~ Will the 
Minister of FINANCE be pleased to state: 

( a) whether the Kerala Handicraft 
Development Corporation has violated 
foreign exchange rules while exporting goods 
to Middle East; 

(b) if so, whether any enquiry has been 
ordered in this regard; 

(c) if so, the details th.!reof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The information is being collected and will 
be laid on the Table of lh ~ House. 

Proposal to T41ke Foreign Exebaoge Loan 
from International Bond Market fGr 

De,'elopment Purposes 

3829. SHRI R. PRAijHU: Will the 
Minister of FINANCE be pleased to state : 

(a) whether it is a fact that rating of 
India has considerably gone up on account 
of several measures taken by Prime Minister 
during his visit to foreign countries during 
last oue year; and 

(b) whether Government proPose to take 
advantage of the present climate and obtain 
a large amount of f()r:ign axchange loan 
from the international bond market fo, 
developmental purposes ~ 



THE MINIsttR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (bJ. 
The credit-worthiness enjoyed by India is 
evident, from the' increasingly finer terms 
obtained for borrowings in international 
money markets. All external commercial 
borrowinp arc made very selectively with a 
view to keep the debt service liability 
within prudent 'limits'. , Within' these' limits. 
the Government- are always on the look out 
for the most attractive instruments of 
eorrowinls. 

Import of Homeopathic MediCines 

3830. SHRI ANADI CHARAN DAS 
Will the Minister of COMMERCE be 
pleased to state the coneessions that are 
bem, given to individual practioners in 
Homeopathy to import medicines from 
foreign countries '! 

THE MINISTER OF STATE OF THE 
MINISTR. Y OF' TEXTILES (SHRI 
KHURSHID ALAM KHAN)': The import 
of Homeopathic medicines is allowed under 
OGL by all persons including iudividual 
practitioners. No liCClWC is recuired for 
its import. 

Proposal to Make Cost Audit Compul-
sory fer Ma.faetarilll Multi-Natienal 

Companies 

3831. SHRI SODE RAMAIAH : Will 
the Minister of FINANCE be pleased to 
atate : 

(a) whether Government are aware that 
the problem -.of loss to the National Exche-
quer by the mechanism of transfer pricing 
by Multinational Companies required 
immediate remedial measure; # 

(b) wh~ther joint taxation by countric.s 
involved is practicable in this behalf; 

(c) whether tbe transfer pricing should 
have a link up with the cost of production; 

(d) 'whether makinI eost audit -compul. 
lOry for 'manufacturing M.N.CI. is under 
the consideration of Government; and 

(e) if not, the reasons thereof? 

THE MINISTER OF Sf ATE IN THB 
MINISTR.y _ OF . FINANCE (SHRI 
JANARDHANA POOIAR:Y) : (a) Govern-
ment arc aware of the phenomenon of 
'transfer pricing' resot1ed to by some 
multination~ cODlpanies in their intra-
company transactions as well as in transac-
tions with associated companies. While 
transfer pricing may not constitute an 
offence directly under any statute, th e 
effect of each such practice wi'l have to be 
seen with reference to various fiscal enact-
ments, and, when in practice results in 
avoidence of taxes, appropriate action will 
be taken. Suitable instructions have already 
been issued to the various fiscal authorities 
to guard a&ainst such practice. 

(b) Joint taxation by countries involved 
would not be practicable. 

(c) It is not possible to examine the 
question in the tight -of cost of production 
only. 

(d) No, Sir. 

(e) Other factors like comparable open 
market prices in "arm's length" transac-
tions, other costs like those on processing, 
distribution, advertisement,etc. and informa-
tion regarding practices and prices in the 
relevant industry are also significant factors. 
However, whenever Government enters 
into double taxation avoidance agreements 
with countries, such agreements provide for 
supply of information and other necessary 
cooperation between the tax Administrations, 
for prevention of tax avoidance through 
transfer pricing, among other things. 

[Translation] 

LoaDS to Fariners by Commercial Bank. 
and (tinalielallnstltutioDS ia Madhya' 

Pradesh 

3832. SHIll M. L. JHIKRAM: Will 
the Minister of FINANCE be pleased to 
statc : 

(a) whether directives have been issued 
to various commercial banks and finan'ci'al 
institutions to grant loans to farmers for 
the development of agriculture in Madhya 
Pradesh; and 

(b) the amount' 'of Joan advanced by 
, different banb to farmers' iD Madby' ' ' 



Pradesh ·during the last three years indicating 
the names· of the hanks which have 
advanced loan to them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The 
scheduled commercial banks have be,!n 
directed to increase the flow cf credit to 
agricultural se~tor . in all States including 
Madhya Pradesh. 

(b) The present data reporting system 
does not yield b'lnk-\\ise information on 
sectoral deployment of loans within each 
State. However, agricultural advances of 
public sector banks outstanding in Madhya 
Pradesh, during the last three years, were as 
under: 

As at the end of 

December, 1982 

December" 1983 
December, 1984 

[English] 

Balance Outstanding 
(Rs. in crores) 

263.02 

307.51 
382.27 

Improvem~nt in the Quality of Blooms 
Manufactured by Alloy Steels Plant by 

Sail 

3833. SHRI K. RAMAMURTHY: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the A Hoy Steels Plant of 
the Steel Authority of India has not been 
able to meet the requirements of forging 
quality blooms by the Wheel and Axle 
Plant at Banga]ore which has compelled the 
Railways to seek the import of the product 
and if so, the reasons for the same; 

(b) whether it is a fact that the bloom., 
supplied by the Alloy Steels Plant have 
been rejected by the Railways on account 
of the tapers and ultrasonic failures; and 

(c) if so, the steps being taken to 
improve the quality of blooms and to 
augment their production for meeting the 
requirement of Wheel and Axl~ Plant at 
Bansalore'l 

Written Answers ~O 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PkNT): (a) Yes, 
Sir. Railways had placed two bulk orders-
one of 8800 tonnes in FebruarY '84 aDd 
the other for 10000 tonnes in Jnly' -.ss.· 
There have been delays in meeting the first 
order, wh:ch was to be completed by June 
85, mainly due to the developmental 
problems 'ilssociafed with the ,new order. ' 
The order was however completed in July' 
85 and replacement quantities were also 
supplied by November,' 8S. The pace of· 
.execution of the second order has been 
adversely affected due to the following 
r"!asons : 

(a) Serious breakdown. in the Bloomigg/ 
Billet mill ar.d the Vaccum Degass-
ing unit in the month of July' 85. 

(b) Industrial relations problem that 
prevailed in the plant during 
October, 1985 and its lingering 
influence .on the production levels. 

(b) Based on ultrasonic as wen as 
magnafiux testing, out of the quantity of 
11090 tonnes supplied, rejections due to 
quality problem were only 2.9 per cent. 

As regards tapering of blooms, the 
rejections have heen of the order of 5.5%. 
This quantity has been replenished by Alloy 
Steels Plant. ~ASP). 

(c) ASP is planning to step up the 
monthly rate of delivery to over 1000 
tonnes during the remaining months of the 
current financial year. The following 
measures have been taken to improve t.he 
quality and augment the supplie4) : 

1. Third Arc Furnace has been 
commissioned on 30.10.1985. 

2. Two shift operation of Blooming 
and Billet mill commenced OD 

30.10.1985. 

3. Technical modifications are under-
way to control teeming rate and 
mould coating and to reduce the 
track time. 

4. Conunissioning of Vaccum are 
DClassing unit is beina e&PediteQ. 
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[Translation] 

Production of Zinc and Lead 

3834. PROF. CHANDRA BHANU 
DEVI: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether any steps have been taken 
to increase the production of zinc and lead 
in the country; and 

(b) if $0, the productiou of zinc and 
lead during 1983-84 and 1934 .. i5 'z 

THE MINISfER OF STATE IN THE 
DEPARTMENT OF MINES \SHRIMATI 
RAMDULARI SINHA): (a) and (b). 
Yes, Sir. Steps are being taken to increase 
the production of Lead and Zinc by in-
creasing the utilisation of existing capacity, 
in the short run. 

As a long-term measure, proposal for a 
new Zinc-Lead Smelter, based on the 
Rampura-Agucha (Rajasthan) deposit, are 
at an advanced stage of consideration. 

Actual production of lead and zinc 
during 1983-84 and 1984-85 are indicated 
below:-

19&3-84 

1984-85 

[EnglishJ 

(Production in ,-onnes) 

Zinc 

60 t"} 1 

57633 

Lead 

21745 

22168 

Evasion of Income Tax and Excise Duty 
by Big Industrial Units 

3835. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of FINANCE be 
pleased to state ; 

(a) whether a large number of ind us-
trial units in the countrY have been evading 
payment of Income Tax and Exeise Duty 
payment to the Government; 

(b) if so, the details thereof; and 

(c) whether any show cause notice have 
been issued to them for the recovery of the 
tax arrears ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
From the text of the Question it appears 
that the Hon'ble Member wants the informa-
tion about the pending arrears of the 
Income Tax and Central ,Excise against a 
large number of units- In that case it 
would not be possible to give such details 
as the number of such units may run in 
thousands. If the HQn'ble Member is, 
however, interested to know the information 
about a particular unit the same could be 
collected and furnished. 

In case the Hon'ble Member is seeking 
information on the issue of evasion of 
Income Tax, and Centr'll Excise, it is stated 
that such cases of evasion are noticed 
agair:st some of the industrial units. When-
ever such cases are noticed show cause 
notices are issued as per procedure for the 
recovery of the Demands and imposition of 
penalties and fines. Besides, al' possible 
measures to check evasion of Incorne Tax 
and Central Excise duties inclnding institu-
tiona) administrative and legisiative are 
taken from time to time. 

Slump in Demand of Cotton 

3836. PROF. MADHU DANDA-
VATE: Will the Minister of TEXTILES 
be pleased to state : 

(a) whether it is a fact that as a result 
of reduction of excise duty on man-made 
and synthetic fibres, the cotton fibre has 
been relegated to the background and the 
demand by textiles for cotton grown by the 
agiculturists has slumped down consider-
ably; and 

(b) if so, whether Government -purpose 
to change their present policy of exports and 
allow greater export of cotton to protect the 
interests of cotton growers ? 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN) : (a) No, Sir. 
The new textile policy envisages that the 
pre-eminent role of cotton as the main raw 
material of the textile industry would be 
maintained. 
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(b) Decisions with regard to the export 
of cotton are taken on the basis of demand 
aud supply position and the price trend in 
the country. Cotton situ~tion in the country 
is reviewed from time to time and the 
varieties/quantities of cotton considered to 
be surplus to our domestic requirements are 
released for export. 

Issue (If Bonus Shares By General 
Insnrance Corporation 

3R31. SHRI P. M. SAYEED: Will 
the Minister of FINANCE be pleased to 
state: 

(a; whether it hi's been decided by th ~ 
Gener~' In<;,urance Corporation to issue 
bonus shares; 

(b) if so, the basis on which the bonus 
shares will be issued; and 

(c) . the consequent benefits that are 
1 ikely to accrue ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA Pt)OJARY): (a) and (b). 
Yes, Sir. The General Insurance Corpora-
tion of India proposes to issue bonus shares 
in the ratio of 1:2 ;.e. one bonus share for 
every two extising shares, by capitalisation 
of reserves subject to approval of the 
Controller of Capital Issues. 

(c) The incre2~e in capital by issue of 
bonns shares will bring the paid up capital 
of General Insurance Corporation of India 
in line with the size of its operations. The 
Government, as shareholders, will benefit by 
way of receipt of higher quantum of dividend 
even if the Gener11 Insurance Corporation 
of India maintains the last declared rate of 
dividend. 

[Trflnsla lion] 

Realisation of Loans Advanced by 
Nationalised Banks 

3838. SHRI DILEEP SINGH 
BHURIA ~ Will the Minister of FiNANCE 
be pleased to state: 

('1) the total amount of loans, out of 
the advanced so far by various nationalised 
banks in the country, Yet to be realised; 

(b) the steps beinl taken for an 
effe~tive realiaation of tha larae amount; 

(c) the name of the nationalised bank 
which has to realise the largest amount of 
outstanding loans ; 

(d) whether Government propose to 
implement a time-bound programme for 
realizing this amount; and 

(e) if so, the outlines of this pro-
gramme? 

THE MINISTER OF ST A TF: IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDllANA POOTARY) : (a) As at the 
end of December 1984 public sector banks 
had ~ggregate outstanding advances of 
Rs. 40884 crores, aggregate overdues 
advance~ of Rs. 5682 crOTes thus having a 
percentage of overdues to outstanding 
as 13.9. 

(b), (d) and (e). The performance of 
public sector banks in the field of recovery 
is being regul~r]y monitorec. The banks 
having adverse recoverY position have been 
advised to gear to their machinery for 
prompt recovery of their .dues. The banks 
have also been advised to continue to 
bring about further refinement in their 
methods of appraisal· an" follow up of 
credit to minimise incidence of overdues. 
The banks have been a sked by R. B. I. to 
ensure that the total amount of overdues 
as at the end of December 1985 is not 
more than what it was at the end of 
December t 983 and thereafter to aim at 
further deceleration in oVerdues over the 
preceding year. 

(c) The public sector banks with the 
highest aggreg'3te overdues in absolute 
terms, is the State Bank of India with 
aggregate overdues at Rs. 1250 crores as 
on 31.12.1984. 

[English] 

Distribution of Loan by Nationalised 
Banks to Educated Unemployed Youths 

3839. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased 
to state: 

(aJ whether unsatisfactory reports have 
been received regarding the distribution of 
loan to the educated U lenlployed Youths 
by the nationalised banks in the country; 
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(b) whether the role of the officers of 
the nationalised banks has also not been 
found satisfactorY to serve the social 
objective to provide loans to the needy 
unemployed educated youths; and 

(c) if so, the steps Government have 
taken or propose to take so far as the 
question of sanct~onjng of loans is con .. 
cerned? 

TRE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE' (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
Hon'ble Member'is presu.Plably referring to 
the scheme for providing self-employment 
to the educated unemployed youths which 
was introduced in the year 1983-84. In 
a scheme which is being implemented on 
a large scale, throughout the countrY, there 
may always be a few complaints regarding 
delay, non-sanctioning of loans/faulty 
distribution of loans and availment of loan 
by non-eligible persons. Specific compla;nts 
whenever, received are got looked into with 
a view to taking suitable remedial action 

Under -In~oictng, Misdeclara tion of Importeil 
Goods aad Illegal Imports by Racketeers 

Operatiag From West Bengal. 

3840~ DR. PHULRENU GUHA : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government have received 
report (s) about the aCc.ivities of organised 
group (s) and racketeer (s), operating from 
West Bengal, indulging !n large scale under-
invoicing, misdec1aration of imported 
goods, faking of documents and participat-
ing in illegal imports; 

(b) if so, the details thereof; and 

(c) the stePs taken/proposed ? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) ~nd (b). 
The CuStoms Autborities at Calcutta have 
conducted investigation against certain 
racketeers indulging in suspected under-
invoicing, production of fake documents 
and misdeclaration of description of goods. 
The penona believcG to be involved in 
such activiti. are 2--'-

(1) Govindram Agarwal (2) Sankarlal 
Saraf (3) Radheshyam Tulsian (.(1 CHandra 
Kant Seth (S) Shyam Sundar Sharma (6) 
S. M. Agarwal '( 7) AnU' Kumar Parutia 
(8) Pawan Kumar Saraswat. 'These acti-
vities have generally been noticed 'in the 
case of import of Iron and steel goods. 

(C) Sankar Lal Saraf, G. R. Agarwal and 
Radheshyam Tulsian have been detained 
in November' 8S under Conserv~tion of 
Foreign Exchange and Prevention of 
Smuggling Activities Act. Shri Pawan 
Kumar Saraswat was arrested in November' 
85 under the Customs Act' 62. Appro-
priate action under the Law will be taken 
against other persons on completion of 
investigations. 

Measures to Contain Outflow of Foreign 
Excbange Invo hed in Purchase of V. c. 
Rs. etc. by Incoming Passengers From 

Doty Free Centres. 

3841. SHItI KAMAL NATH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Customs Authorities have 
decided to confiscate VCRs and other 
fancy items which are purchased - by 
incoming passengers from, duty free centres 
and sold at fabulous" priCe in the local 
market; 

(b) whether Government had been 
charging heavy duty on these items; 

(c) if so, the amount of duty realised 
during the last one year; and 

(d) the steps Government have taken 
to contain outflow of foreign exchange 
which is used in purchasibg such items 
abroad and bringing these to India '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF fINANCE (SHRI 
JANARDHANA POOJARY) : (a) V. C. 'Rs. 
and articles other than fire arms and 
television sets cleared as baggage are not 
allowed to be sold, displayed, adVertised or 
offered for sa~e or displayed in a shop 
until market price of such goods has 
depreciated to less-than SO % of theiy-
market price when new. Fire arms and 
the talevision sets cleared as baggale are 
not allowed to be sold, displaYed, adver-
tiled or offered for el. gr dilpJ., .. hi • 
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shop until they have be"en used. fOT a 
periOd of not less than five year~ from the 
date of clearance. In case of violation of 
these requirements, such goods are liable 
to confiscation. 

tb) The rates of duty on bonafide 
personal baggage are as under :-

(i) Uuto Rs. 12So/- - Free 

(ii' For a further 110% ad-
Rs. 2,0001- valorem 

(iii) In addition to 240% ad-
this amount valorem 

In case where good,; are considered to 
be not bonafide personal baggage, they are 
confiscated and fines/penal ties are ~ evied. 

(c) ·The Department does not maintain 
statistics of item-wise collection of duty ';1t 
International Airports. However, the total 
amonnt of duty realised. from baggage at 
airports in India during 1984 is Rs. 229 
crores. 

(d) Foreign exchange is released to 
persons resident in India for going ~broad 
inter-ali'a for pursuing higher studies, 
attending International Conferences, under-
t3.king . study "tours and business visits 
including export promotion. No foreign 
exchange is released for the specific pur-
pose of purchasing V. C. Rs. or other 
fancy articles Outgoing and incoming 
passengers are subjected to necessary 
checks and appropriate action under the 
Customs and oth~r allied enactments is 
taken for any violation there-under. 

Discontentment of Cotton Growers 

3842. DR.' A. K. PATEL: Will the 
Minister of TEXTJ LES be pleased to 
state : 

(a) the reaction of Government to 
synthetic bon-fibre movement by cotton 
growers at 200 places in Maharashtra ; 

(b) whether Government propose to 
take steps to remo'\e the discontent among 
the cotton grow~r:;; and 

(c) if so, when and the details 
thereof '? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (c). 
There has been a down ward trend in the 
prices of cotton during the current cotton 
season. This is mainly because of the 
excellent crop during the last cotton season 
and the prospects of a comfortable cotton 
situation in the country during the current 
cotton season. With a view to helping the 
cotton growers to off-load their stocks and 
to ensure that they got remunerative price 
for their produce, foHowing steps have 
been taken by the Government :-

0) Minimum support prices for 
procurement of Kapas during the 
current "cotton season have been 
announced. 

(ii) The Cotton Corporation of -India 
has been directed to purchase 
'cotton at the minimum support 
prices wherever the prices of 
cotton fall below the minimum 
support prices announced by the 
Government. 

(iii) The quantities of CQttOtl consi-
dered to be surplus to '8bmestic 
requirements have been Ieleqsed 
for export. 

Export of Iron Ore 

3843. SHRI E. AVYAPU REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the total quantity of iron .. ore 
exported in the financial year 1984-8) ; 

(b) the names of the countries 
quantity-wise to which iron-ore has been 
exported ; and 

(c) whether there are any plans to 
step the export of iron-ore and to export 
only steel instead of ore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXT~LES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
A total quantity of 25,395 million tonnes 
(provisional) was e~ported by India during 
1984.85. Country .. wise break-up of these 
exports is given in the attac,hed sta tf rr. ent. 

(c) No, Sir,. 
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Statement 

Country-wise Export of Iron Ore from 
India during 198 4-8 ~. 

Japan 

South Korea 

Rumania 

Hungary 

(Qty : In Minion Tonnes) 
Qty. 

1984-85 
(Provisional) 

16.596 

3.245 

2.845 

0.030 

Czechoslova kia 0.086 

-GDR 0.913 

. Bulgaria 0.100 

Italy 0.760 

Iraq 0.126 

-~taiwan 0.162 

Abu-Dhabi 0.014 

Dubai 0.082 

Wa lay sia 0.012 

N. K.orea 0.165 

Pakistan 0.113 

S. Arabia 0.049 

Jordan 0.001 

China 0.030 

Grand Total 25.39S 

Zero-Budgeting in Project Formulations 

3844. SHRI SA"fYENDRA NARA-
YAN SINGH : Will the Minister of 
FINANCE be pleased to state: 

ta) whether 'Government propose to 
intr~duce zero-budgeting- concept in its 
project formulations; 

(b) if so, whether this would involve 
recasting of financial manuals and proce-
dures 50 far in vogue in tbe adminis tration; 
and 

(c) if -so, details thereof? 

THE MINISTER OF ST A TB IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): ta) to (c). 
The need for the Central Government 
Departments to adopt zero-base budgeting 
has been recognised in principle. This re .. 
quires identification 3.nd sharpening of 
objectives; examination of various alterna-
tives of perforlT;ing . identified t~sks, cost-
benefit -analyses, prioritisation of objectives, 
and activities identification and elimination 
of redundant activities and designing and 
ranking decision packages. Zero base budget-
ing has been introduced in the Council of 
Scientific and Industrial Research and the 
coverage may later be extanded to other 
scientific departments in due course with 
suitable modifications- It is proposed to 
commence the Zero base budgeting in the 
Central Government from 1986-87 to be 
effective from the Budget for 1987-88. 

Wide-Spread Unemployment in Power-
Loom Sector 

3845. SHRIMATI SHEILA DIKSHIT: 
_ Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the removal of distinction 
between the powerloom sector and the mill 
sector under the new Textile Policy has 
led to the closure of several powerlooms 
in the country resulting in widespread 
unemployment in the powerlooms sector; 
and 

(b) if so, the measures Government 
ha ve taken to deal with the situation ? 

THE MINISTER OF SrATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) Does not arise. 

Absence 0 f Design OilJ Exports 

3847. SHRI AMAR ROYPRADHAN : 
Will the Minister of COMMJ3,aCa k be .. 
pleaaedJo_stato _ : 
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(a" whether it is a fact that one of the 
weaknesses that come in the way of exports 
was absence of design ; 

(b) if so, the export of 1983-84 and 
1984-85; and 

. (c) the steps Government propos,e to 
take in this regard 1 

THE MINU~TER OF STATE OF THE 
MINIS'I'R Y OF TEXTILES <SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) and \c). Do not arise. 

Modernisation of Steel Plants Through 
World Bank Aid 

3848. SHRI NITYANANDA 
MISHRA Will the Minister of 
FINANCE be pleased to state : 

(a) whether World Bank has expressed 
its willingness to finance modernisation 
plans of steel sector in the country; 

(b) whether a World Bank team has 
visited some steel plants and examined the 
modernisation plans; 

(c) if so, the 'lssessme,nt n~ade by 
Government about the expansion of steel 
plants; 

(d) the steel plants visited by World 
Bank Officials and the steel plants identified 
for the modernisation; and 

(e) the detaiis thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) (b) (d) 
and (e). The World Bank is carrying out 
a study of the Indian steel industrY. In 
October, 1985, a World Bank team visi-
ted Dun~apur, Rourkela and lISCO. No 
formal identification of a steel plant for 
financing by the Bank has so far been 
done. 

(c) There is no propOSAl to expand. 
Durg-apur, Rourkela' or lISCO. However 
proposals for technological upgradation 
and modernisation of these three plants are 
under cOll6ideratioD. 

[Trans/ation] 
Extra Financial Burden as a Result of 

Raising Bonus Limited 

3849. SHR( SARFARA'l AHMED 
Will the Minister of FINANCE be pltased 
to state: 

(a) the extra financial burden on the 
Government as a re~u1t of raising the bonus 
limit from Rs. 1,600/- to Rs. t,SOO/- and 
the number of employees to be benefitted 
thereby; 

(b' the reasons for raising the bonu~ 
limit; and 

(c) the reasons for not granting bonus 
to the employees who are drawinl salary 
more than Rs. 2S00J~ '"/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
.JANARDHANA FOOJARY): (aJ Over 
two lakhs Central Government employees 
are estimated to have benefitted from the 
Government decision to raise the emolu-
ments ceiling for payment of bonus from Rs. 
1600'- to Rs. 2500/- per month with 
effect from the accounting year 1984-85. 
The decision was expected to cost an 
additional Rs. 23.50 .crores to the Ex-
'chequer during 1985·86. 

(b) and (c). While the payment of 
Bonus Act as such is not applicable to 
Central Government employees, the prOVl-
sions of the Act in so far as they relate to 
ceiling of emoluments for computation of 
bonus are kept in view. The ceiling limits 
tor' payment of bonus to Central Govern-
ment employees were accordingly raised 
following amendments in the Payment of 
Bonus Act. 

The amendments to the payment of 
Bonus Act were m~de by the Government 
on the basis .of repr~sentations made by 
individuals and Staff Associations and 
having regard to all other relevant consi-
derations. 

[English] 

Setting of an Export Promotion CouDeil 
for Handicrafts 

3850. SHRI M. V. CHANDRA 
SHEKHARA MURTHY: Will the Ministe( 
of TexTILES be ploased to atate ; 



.(a) whether his Ministry has decided 
to set up an Export Promotion Council 
for Handicrafts; 

(b) whether setting up of Export Pro-
motion Cuoncil will ensure proper develop-
ment 01 lic.lnJlcf4Hs; and ' 

- (c) if so, whether there will be ample 
,cope for boosting the export of handi-
crafts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 1 EXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes. 
Sir. 

(b) Setting up of Export Promotion 
Council is expected to enSUle better marke.-
jng and development of handicrafts. 

(c) Yes, Sir. 

Deposits ObtaiDed by Banks in Bihar 

3851. SHRIMATl KISHORI SINHA: 
Will tbe Mlnister of fn~ANCE be pleased 
to state: 

(a) the total amonnt of deposits obtai-
ned by public sector banks in Bihar from 
1982-83 onwards year-wise; 

(b) the total amount of loan given by 
them from that year onwards for projects 
w!thin the States; 

(c) whether these figures show outflow 
of funds from Bihar to other States ; 

(d) if so, whether this would not im-
provisb a State already backward; and 

(e) if so, the steps taken to reverse 
this ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JA'NARDHANA POOJARY): (a) and \b). 
Deposits and advances pertaining to ·public 
sector banks in the State of Bihar as at 
the end of.December 1982, 1983 and 1984 
were as follows: 

(Amount in Rs.crores) 
----------.--

Deposits Advances _ _'-"-
---~---

1982 2241 891 

1983 2592 1033 

1984 3112 1199 

Written AnS'lgef's i ()4 

(c) to (e). It cannot be said that there 
is an outflow of funds from Bihar to other 
States since the banks also invest their J eso-
urces in the securities floated by a State 
Govt. and locaJ statutory bodies and ins-
titutions. Deployment of locally mobilised 
deposits in a particular region is influenced 
by the level of economic activity which in 
turn is influenced by severa] factors such 
as a vailability of iufrastructural facilities 
like transport and power, proximity to 
sources of raw material, access to nlarket, 
local enterpreneurship, etc. co-operation 
from local Govemnlent machinery and 
reasonable recovery expectation;;. 'Ihe 
credit support is provided to all productive 
identified and viable proposals in deficient 
areas. However, banks have been advised 
to ensure that wide disparities in credit 
deployment among various 'States are 
avoided and to take effective steps to 
increase the flow of credit to deficient 
sectors of the economy and especially 
weaker sections of the society. Banks have 
also been advised to maintain Credit 
Deposit Ratio of 60'% in respect of their 
rural and semi-urban "ranches separately. 
The implementation of Annual Action 
Plans and District Credit Plans are expec-
ted to increase the flow of credit to deser-
ving areas particulary in rural centres. Stale 
Governments are also expected, on their 
part, to provide necessary infrastructural 
facilities for deployment of larger bank 
credit. A combination of efforts on the 
part of banks and State Government is ex-
pected to ensure greater flow of credit in 
the State of Bihar. 

[Translation] 

Setting up of Show-Rooms of N.T.C. 
Almora and Pitboragarh 

3852. SHRI HARISH RAW~T: Will 
the M!nister of TEXTILES. be pleased to 
state : 

(a) whether last year the National 
Textile Cc·rporation has set up showroom-
cum-sales depots in Almora and Pithoragarh 
districts of Uttar Pradesh ; 

(b) if so, whether these showrooms-
cum-sales depots have earned sufficient 
profit; 
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(c) if ~o, whether more sales depots 
are proposed to be opened in near future 
in Tehsil and Block headquarters of these 
districts ; and 

(d) if so, when '1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF, TEX1ILFS (SHRI 
KHURSHID ALAM KHAN): (a) NTC 
showMrooms-cum-sales depot in Almora and 
Pithoragarh were opened in June J 985. 

(b) These two show-rooms have not yet 
earned profits. It is, however,' too eariy to 
assess the profitablity of these showrooms. 

(c) and (d). Further opening of show-
rooms in hill areas will be considered only 
after assessing denland and fe\tiewing the 
performance of the above two show-rooms. 
However, there is no proposal to open 
show-rooms in all the development blocks 
of hill districts of Uttar Pradesh. 

[EnglishJ 

De\'elopmcnt of Rameshwaram as 
Tourist Centre 

3853. DR. V. RAJESHWARAM : Will 
the Minister of PARLiAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state whether the India Tourism Develop-
ment Corporation propose to develop the 
natural beach at Ranleshwaram into a 
tourist resort 1 

THE MINI~TER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
<SHRI H. K. L. BHAGAT): The Seventh 
Five Year Plan of ITDC does not envisage 
any scheme for development of the beach 
at Rameshwaram into a tourist Resort. 

Commercial Banks Facing Resource 
Const raints ' 

3854. KUMARI PUSHPA DEVI : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that some 
commercial banks are facing resource 
constraints; 

(b) if so, the name.; of these banks; 
and 

(c) the steps taken to remove the 
bottleneck ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF. FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c), 
Reserve Bank of India keep a continual 
watch on the liquidity position of bant-s. 
Certain commercial banks face resource 
constraints due to mis-matches between 
sources and uses of funds The ReseI\te 
Bank of India provides refinance on merits 
:'0 tide over temporary mis-matches bet-
ween sources and uses of funds. Banks 
have been advi~ed by R.B I. to observe the 
policy of financing their lending primarily 
out of their own resources and limit the 
use of refinance for transit mis-matches. 

There are day-to-day changes in the 
liquidity position in the individual banks 
and according to customary practices and 
usages bank-wise day-to-day liquidity posi-
tion of individual banks are not disclosed 
in public interest. 

RBI. has announced on 25.10.1985 
:i!rtain changes in measures to improve the 
liquidity position of banks. The salient 
features of these changes are: 

0) Scheduled Commercial banks were 
required to maintain an additional 
cash reserve of 10 percent of 
incremental demand and time 
liabilities accruing between 
January 14, 1977 and October 31; 
1980. Except for the reJease of 
1/5th of these balances in Octo-
ber-Decenlber, 1984, the balances 
ha ve remained impounded. One 
third of these impounded cash 
bal~nces were released on October 
26, 1985. Since the impounded 
cash balances amount to Rs. 1487 
erores, the amount released was 
about Rs. 495 crores. 

(ii) The statutory liquidity ratio for 
non-Resident (External) Rupees 
Accounts was reduced from 37 to 
2S per cent with effects from 26th 
October, 1985 bringing it on par 
with the applicable to foreign 
currency non-resident accounts.' 
This would reduce the statutory 
liquidity reqirements of banl. s by 
about Rs. 360 crores. 
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(iii) Banks had been provided short 
term discretionary refinance of a 
little over Rs. 230 crores and 
they were required to immediately 
repay the discretionary refinance 
outstanding as on 25th October. 
198 S and to make up any short-
falls in the maintenance of the 
s(atutory liquidity ratio. 

liv) Effective October 26, 1985 the 
rate of interest payable on eligible 
cash balances maintained with the 
Reserv~ Bank, wii! be raised from 
10 p~r cent to 10.5 per cent per 
annum. (Cash balances held under 
3 per cent statutory minimun cash 
reserve requirement are -under law 
not eligible to receive interest) 
This increase in the interest rate on 
cash balances, will increase banks~ 
earnings by about Rs. 45 crores 
per annum, and help the banks to 

. adequately cover the cost of funds 
and to increase their reselves. 

Drop in Price of Tobacco in Karnataka 

3855. SHRI NARSING RAO SURYA-
WANSHI : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether price of tobacco has sud-
denlY dropped in Karnataka as reported in 
the 'Deccan Herald~ of 20 November, 
1985 ; 

(b) whether he has received any repre-
sentation for helpillg the tobacco growers 
in that State; and 

(c) if so, the details. thereof and the 
action taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISIRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) There 
has been a fall in the prices of Unmanufac-
tured Tobacco offered at auctions in 
Kamataka this year mainly due to poor 
crop, less export orders received by the 
trade etc. However, the situation has 
improved recently. . 

(b) and (c). Yes, Sir. It was inter-alia 
represented that there were problems like 
availability of finances, lack of export 
orders etc. It has allo been represented 

that the STC may be asked t;) purchase 
Tobacco froln the farmers. At tQe instance 
of the Ministry of Commerce, th~ Reserve 
Bank of India has extended the due date 
for the repayment of earlier loans of the 
trade thus enabling more buyers to partici-
pate in the auctions. Several rounds of 
meetings were held with the representatives 
of trade and growers by the Ministry of 
Commerce and Tobacco Board to resolve 
the difficulties faced by them and to ensure 
smooth conduct of auctions. Arrangements 
have been made by the Tobacco Board to 
mak; purchases at the auction platfornls at 
the minimum support price fixed by the 
Governmet. The situation is being cons-
t:lotly reviewed 

Stoppage of Illegal Transaction in 
La nd in Delhi 

3856. SHRI JAI PRAKASH 
AGARWAL: Will the Minister of 
FINANCE be pleased to state : 

(a) whether his Ministry proposes to 
make immediate income tax inquiries of 
those persons who have sold their plots of 
land allotted to them by the co~operative 

hous~ building societies in Delhi ; and 

\.b) the measures he proposes to bring 
ab(\ut a total stoppage to this illegal trans-
action ,in land in Delh= ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) Appro-
priate enquiries for bringing into tax net, 
the income earDed in transfer of ;nlmovable 
properties, are made in all the cases by 
Income-tax authorities: Hence question of 
any Special enquiries in thIS regard does 
not arise~ 

(b) The law relating to co-operative 
housing permits transfer of membership 
only to the blood relations with the appro-
val of the Society as well as the Registrar 
of Co-operat jve Societies. No amendment 
to the law is considered necessary in this 
regard. . 

Construction of Yatrika at Guruvayoor 
in Trichur 

3851 SHRl P. A. ANTHONY: Will 
the Minister of PARLIAMENTARY 
AFFAlRS AND TOURISM be pleased to 
state : 
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(a) whether Government of KeraJa have 
given land for the construction of 
"Yatrika" at the temple town of Guruva-
yoor in Trichur district; 

(b) when its construction is likely to 
start; and 

(c) the estimated expenditure on the 
project' . .. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
t..SHRI H. K. L. BHAGAT): (a) and (b). 
Departmant of Tourism Government of 
Kerala h;lve informed us that a suitable 
site is being selected by· them for construc-
tion of a Yatrika at Guruvayoor. Formal 
proposal for assistance towards construc-
tion of Yatrika is awaited. 

(c) Does not arise. 

[Translation] 

Forei~n Tourists to Nalanda. Rajgrib, 
KikoJa, Tapovan and Bodhgaya 

3858. SHRI KUNWAR RAM: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) whether it is a fact that the 
number of worth-seeing and beautiful 
places in Nalanda, Rajgrib, Kokalat and 
Tapovan and Bodhgaya for attracting 
foreign tourists is much more than that in 
any other part of the country; 

(b) whether it is also a fact that in 
spite of this less number of tourists visit 
these places; 

\c) the reasons therefor; and' 

(d) the remedial steps being taken in 
this regard ? 

THE MJNISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
.(SHRI H. K L. BHAGAT).: (a) Ther~ are 
numerous beautiful places of touri st 
interest in India including Nalanda, Rajgir 
and Bodhgaya attractins large number of 
foreilD tourists. 

(b) It is not possible to confirm whether 
the number of tourists visiting the above 
places is less than those visiting other 
p1ace~, because the Department of Tourism 
has no machinery to collect domestic 
tourist ·statistics within the country. 

(c) Does not arise. 

(d) The Department of Tourism 
through its overseas Offices" especially the 
Offices in Tokyo, Bangkok, Singapore and 
Kuala J urnpur has stepped up its promo-
tional activities to attract traffic to places 
associated with Buddhism in the countrY. 
These Offices actively participate in 
Buddhist Exhibitions, screen films/audio 
visuals on Buddha, distribute language 
brochures in Japanese, Thai, Korean, etc. 
on places of interest to Buddhist tourists. 
Fami1iarisation tours to India of Travel 
Agents and Tour Operators as well as 
media persons have also been enhanced. 
Also, steps are being taken in consultation 
with the Governments of Bihar and Uttar 
Pradesh to improve the infrastructure at 
Buddhist holy places. 

[English] 

Smuggling in Rajasthan 

3859. SHRI N. VENKATA RATNAM: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether there is large scale smugg-
ling all along the 1040 km. Pakistan 
border of Rajasthan in the Districts of 
Batmer, laisalmer, Bikaner and Ganganagar 
and the amount involved; and 

(b) the st eps taken by Government to 
control them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Reports 
received by the Gov'!rnment as well as the 
trends in seizures made indicate that the 
entire India-Pakistan border of Rajasthan 
continues to be vulnerable to smuggling 
activities acroos the border. Dllring th~ 
year 1985 (upto October), the value of 
contraband goods, including 3 6~ kgs. of 
heroin seized from me sector, amounted to 
Ra. 19., crores (provisiona}).· 
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(b) The anti-smuggling drive in the 
region has been intensified in close co-ordi-
nation with the concerned Central and 
State Gov·~mment agencies. The preventive 
and intelligence machinery of the Customs 
Department remain vigil ant in the region 
against smuggling activities. The trend~ in 
sm\\ggling and seizures made in the region 
are also kept under constant review for 
taking appropriate necessary action. 

Stringent action is also taken againt 
persons found involved in smuggling activi-
ties, both departmentally as well as through 
prosecution in Courts. Apart from confis-
cation of the goods and imposition of 
personal penalties, in appropriate cases the 
persons involved are al-;o detained under 
the COFEPOSA Act. 

Set Back to Export of Iron ore to Japan 
and Soutb Korea Due to Breakdown of 

Handling Facilities at Vizag 

3B60. PROF. RAMKRISHNA MORE: 
Will the Minister of COMMERCE be 
pleased~ to state : 

(a) whether it is a fact that iron ore 
exports to Japan and South Korea have 
suffered a serious set hack because of 
frequent breakdown of handling facilities 
at Vizag port and that Japan the major 
buyer ha~ threatened to opt out of the ten 
years contract with the MMTC in view of 
unstable and unrealiable supplies of 
iron-ore; 

(b) if so, what is the extent of backlog 
(till date) in the shipment of iron ore to 
Japan and South Korea stating the reasons 
for frequent break-down in the handling 
facilities; and 

(c) what measures have been taken by 
Government to improve situation ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Iron 
ore exports to Japan particularly have 
suffered a setback because of frequent 
br~a.kdown in handling facilities at Vizag. 
J~, panese Steel Mills have expressed their 
dls~tisfaction about the Iron ore exports 
through Vizag port duriDI this yeat. 

(b) During the period April-November, 
1985, 34.51 lakhs tonnes of iron has been 
shipped inc1uding 3.39 lakh tonnes pertain-
ing to last year's contract. Excluding this 
prorate basis there is a shortfall of nearly 
16 lakhs tonnes mostly to Japan. The 
shortfaJI has been primarily due to wearing 
out of old equipment like wagon tipplers 
and conveyer belt at the port and non 
stablisation of working of third tippler. 

(c) AI1 efforts are being made to 
improve exports. The two old tipplers are 
being replaced, pending which, essential 
repairs have been carried out and working 
of both these tipplers is t'10W improving A 
portion of the conveyer b~lt has also been 
replaced. Consequently, performance of 
the Port in No"ember, 1.985 has shown 
some improvement. 

Steps to Improve Varieties of Janata 
Cloth 

3861. SHRI ANANTA PRASAD 
SETHI : Will the Minister of TEXTILES 
be pleased to state: 

(a) whether it is a fact that Central 
90vemment have recently sanctioned some 
amount (1)ubsidy) during 1985-86 for 
handlooms; 

(b) if so, the details 1n this regard; 
and 

(c) the details regarding the instruc-
tions issued to the State Governments to 
take steps to improve the janata cloth 
varieties in the context of the new textile 
policy to provide cloth of acceptable 
quality at reasonable prices to the masses? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KURSHID ALAM KHAN) : (a) and (b). 
Yes, Sir. The Central Government has 
been providing subsidY for the product jon 
of Janata cloth since the inception of the 
scheme in 1976. The provision in the 
Budget Estimates for 1985-86 for the 
scheme is Rs. 71.33 crofes. The rate of 
subsidy with effect from 1.10.1984 is 
Rs. 2/- per sq. metre. 

·te) The State Governments have been 
asked to improve the existinl varieties of 
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janata cloth keeping in view the local 
preferences as well as the cost. They have 
a1so been asked to increase the availability 
of self-designed and printed fabrics under 
)anata cloth scheme to the consumers. 
The Weavers' Service Centres have been 
directed to provide technica1 guidance to 
the State handloom' organisations in this 
regard. 

Sale Price of Cotton 

3862. SHRI PRAKASH V. PATIL: 
Win the Minister of TEXTILES be pleased 
to state: 

(a) whether there bas been a bumper. 
cotton crop this year ; 

(b) if so, the percentage of the total 
produce purchased by· the Cotton Corpo-
ration of India so that the ~armers were 
not driven to resprt to distress sale ; 

(c) the price at which cotton was 
purchased this year as compared to the 
last year; and 

(d) the sale price (If cotton in the big 
procurement centres during September and 
October 1985 ? 

THE MINISTER OF STATE OF 'l;'HE 
MINISTRY OF TEXTILES. (SHRI 
KHURSHID ALAM KHAN) : (a) Accord-
ing to the present estimates the cotton crop 
in the current season' is expected to be 
satisfactory. 

(b) The Cotton Corporation of India 
has. a tentative procurement programme of 
15.00 lakb bales during the current cotton 
season. Corporation has purchased during 
the current cotton season 2,21,792 bales 
upto 10.12.1985, which is about 74% 
higher than purchases made by it during 
the COfT~sponding period of the last season. 

(c) and (d). The Cotton Corporation 
of India purchases cotton at the prevailing 
market prices as wel1 as at the minimum 
support prices wh.!reyer the market prices 
of Kapas fall below the minimum support 
prices announced by the Government. But 
the CCI has to make appropriate deduc-

tions on account of quality difference on 
the basis of certain parameters as the 
minimum support prices are fixed with 
reference to the fair average quality of 
Kapas. The prices paid by the CCI on 
purchase of different varieties of cotton 
during Sept. atld Oct.' 85 and Sept. 
Oct.' 84 ranged between Rs. 4201- and 
Rs. 600{· per quintal and between 
Rs. 544/· and Rs. 719/~ per quintal respec-
tively_ 

Cut in Production of Art Silk Industry 

3863. SHR[ R. P. DAS: Will the 
Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact that the art 
silk industry which employ about five 
lakhs people, is facing spectre of accumu-
lated stock and cut in 'Production ; 

(b) if so, whether there is any plan t<, 
save the industry and tbe livelihood of 
about five lakhs workers and their families ; 

(c) if so, the details of the ~ald plan; 
and .' 

(d) if 110't, th~ 'reasons therefor .. ? . " ._ 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUR~HID ALAM KHAN) : (a) and ·(b). 
The users of poly~ster filament yam did 
not for a while, ~ift polyester filament yam 
on account of its high prices. ~e manu-
facturers of fiJament yam were thus obliged 
to reduce the price sharply on about 1 st 
November, 1985. With this Price reduction 
the situation is expected to normalise 
SOOD. 

(c) and (d). Does not arise. Under 
the New Policy flexibility of fibre use has 
been allowed. 

Strike in Ship Breakers at Alang in 
Gujarat 

3864. SHIlIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : WiH the MinIster 
of STEEL AND M~ be pleased,. to 
state : 
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(~) w.h~~~r sm~~ ~n~ Se~te~ber, 19.B~ 
sl\~p-brea~s ~t Na~& in G~ljarat )lave 
siopped ~i,P.bn~a~in,; . 

(b) the reasons for this strike and the 
Dumber :0" workers 'afrected-- thereby and 
tb~ ~thn~ted-loss' o,f ~he revenue'; 

(c) whether there is any dispute 
regarding ititetpretatlon of advalore":l duty on ' " imported ship for the purpose of 
breaking them; 

(d) whether ship-breaking is interpreted 
a.; manufacturing and therefore attracts 
excise duty which is 98 per cent of the 
C()5t of the imported ship; 

(c) whether scrap from ship-breaking 
is cb~per as eompared to imported scrap; 
a11\l 

(f\ the revenue collected from ship 
breakers during the last three years '? 

tUB MINISTER OF STEEL AND MlNBS (SHlU ~. C. PANT) : (a) and (~). 
Th~ ~hip-breaking units at Alang' in Gujarat 
closed 4()WD from 5th t~ ~th ~~ptember, 
1983 arw:rapin trom' f6tb September, 1 ~85 
indefinitely in protest against Central 
Excise notice requiring ship-breaking units 
to o&1afD ti~iieis under Central Excise and 
Salt Act. Several shipbre(\\,kers however 
fiave otibined Orders of tbe Ahmedabad 
Hiah Court that pending hearing of their 
petitions I they shall be' entitled to clear the 
gOods on payment of 25 % uf the Central 
Excise duty l)ayable on condition that they 
shall execute personal bond before the 
concerned authority of Central Excise and 
Customs to pay the balance 75 % . First 
of such order was passed by the Ahmedabad 
High Court on 29th November, 1985. 
About 10,000 workers are directly emp-
loyed for sbip-breaking at Alang. There 
is DO direct loss of revenue to the Govern-
ment. 

(c) Disputes on the interpretation of 
countervailing Excise du ty have led to 
ae\reraf couri ;caSes. -

(d} Y~s, Sir. Oovernm.en~ has recogni-
sed . ship-breaking as an industrial activity. 
B~i.e duty c~araeabie on steel ~erolla"le 
~i1' reeo.en."U 1.ti:, 3 d' /. per tonD~ a~ 
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on recoveries oJ non~ferrous metals it is 
Rs. 3,300/- per t9nne. 

(e) The market price of scrap from 
ship.breaking is not lower than that of 
imported scrap. 

(f) The information is being collected 
and will be la id' on the Table of the 
House. 

Cold Formed Section and Welded Room 
Proje~~ at Gh~~i_pur (U. P.) 

3865. SHRI KAMLA PRASAD 
SINGH : Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the progress'made in the establish-
ment of Cold Formed Sections :lnd Welded 
Room Project of Steel Authority of India 
Ltd. at Ghazipur in Uttar Pradesh; and 

(b) the details thereof ? 

THE MINISTER OF STEEL AND 
MINES (S'HRI K. C. PANT) : (a) and (b). 
The VII Plan aHocations of the Department 
of Steel makes no provision for this project 
and therefore it will not be possible to 
take up this project during the current 
Plan. 

Production of Syn,hetic Fabrics in , , . N.T.C. ., 

3866. SHRI C. JANGA REDDY: 
Will the Mlnister of TEXTILES be pleased 
to state: 

(a) whether Government have a scheme 
to produce low-priced blended synthetic 
fabrics by mills under National Textile 
Corporation; 

(b) if so, how would such a scheme 
affect the demand for synthetic fabrics 
prepared by power100ms sectors; and 

(c) the likely effect if such lowpriced 
tax-free synthetic fabrics are produced in 
the d~'centrali~ed sectors? . 

TIlE MINISTER OF STATE OF THE 
f\1.INISTR Y OF TEXTILES (SHRI 
KHURSaID AL~M KHAN): (a) 
Government bayc approved a scheme fol' 

~;,' _. ; 4 ~ .!' 
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production of low pric!d p~lyster blended 
fabrics with duty.exempt fibre through 
National Textile Corporation. 

(b) The programme is basical1y desig. 
ned to impart a price discipllne over the 
market of lowest po :tyster blended fabrics, 
produced by both the organised mill 
sector and powerIooms in the decentra-
lised sector, to insure that the duty relief 
is actual'ty passed on to the consumers in 
full. 

(c) Government have not taken any 
decision for production of po)yster 
blended fabrics with duty exempt fibre in 
the decentralised sectors. 

[Translation] 

Import of Small COiilS 

3867. SHRI VILAS MUTTEMWAR : 
Win the Minister of FINANCE be pleased 
to state: 

(a) the time by which i_inport of small 
.ains is 1 ikely to start and the amount of 
sman coins to be imported and the expen-
diture proposed to be incurr.ed thereon; 

'(b) the number of raids conducted by 
Government agaiEst the hoarders of snlal1 
coins,' pIa ce-wise, and how much amount 
of change was seized therefrom; and 

(c) if no raids wer~ conducted so far, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Orders 
have been placed for import of 1,000 
million pieces of one-rupee coins, 7 SO 
million pieces of 50 paise coin and 250 
million pieces of 25 paise coin. So far 
276.97 million pieces of one-rupee coin 
and 165.80 million pieces of SO paJse coin 
have been. received. The total cost on 
import of all the coins comes to about 
Rs. 64.96 crores. 

(b) and (c). The information ~s being 
collected fr'-'m tbe various State Govern-
ments and Union Territories and it would 
be pia@ on the Table of the HOUiO. 

[English] 

India '5 Ec'onomie PoliCies & ..... by 
Worltl Bank ~.lit 

3868. SHRIANAND SINGH: 
, SIlltr MAHENDRA SINGH: 

Will the Minister of FINANCE be 
pleasaed to state: 

(a) whether India's economic policies 
were lauded by the World bani Ptesiaedt 
during the inaugural add,..ess of the - (nth 
annual general meetihg of the Bank and 
the IMF held at Seou~ in October tli. 
year; 

(b) if so, in what precise terms arid 
in what context; 

(c) whether any suggestions to ~odiry 
the policies were made at the conference; 
and 

(d) if so, the suggestions ,made therein 
and Government's reactions thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAltY) : (a) Yes, 
Sir. 

(b) In the context of World Bank 
lending to India, President~s address has 
specifically COmplilTlented India~s efforts 
at increasing oil production ~~bs'tantially 
as also the achievement of self-sufficiency 
in food production as a result of "the 
Green Revolution". 

(c) and (d). The meeting was· not the 
appropriate forum for commenting on the 
policies of individual member countries 
and did not, therefore, offer any suues-
tions to this effect. 

Iocentives to Attract Foreign Tourists 
in Eastern and North Eastern.Region 

of India 

3869. DR. SUDHIR. ROY: Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to stat~ : 

(a) the steps taken by Union G ovem-
ment to attract foreign touri~ts;n the 
Eastern and North Eastern Region of 
India; 
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(b) whether Darjeeling and Kalimpong 
areas of West Bengal have be,en opened 
to the foreign tourists; and 

( c) the amounts granted to the 
Easlern and North Eastern States for 
developing tourism ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGA T) : (a) The pro-
motion and publicity of tourist centres in 
India includin& those in Eastern and North-
'Eastern Region is an ongoing process and 
forms a part of the activities of the Depart-
ment of Tourism. This includes dissemina-
tion of information through printed tourist 
literature, films. audio visuals, organisation 
of familiarisation tours by travel a&ents, 
travel writers and allied activities. 

(b) Darjeeling and Kalimpong areas of 
West Bengal are governed by Foreigners 
(Restricted Areas) Order 1963. However, 
permits for Darjeeling axe liberallY granted 
on application or on arrival at Bagdogra 
airport. The restrictions are reviewed from 
time to time, and relaxed appropriately. 

(c) Provision of funds for the develop-
ment of tourism is not made on State-wise 
or R,egion-wise basis. Allocation for 
$eventh Five Year Plan for Tourism in the 
Central Sector (Department of Tourism, 
India Tourism Development Corporation 
and Hotel Management and Catering Techno-
loay Unit) is Rs. 138.68 crores. Durini 
the Seventh Plan a selective approach is 
proposed for development of infrastructure 
at the centres of tourist interest in consult'i-
tion with the State Governments, promotion 
of domestic tourism, development of. beach 
resorts, imprOVement of facilities for Hima-
layan trekking and water sp orts preserva-
tion of national heritage areas, fioodlightinc 
of monuments, development of Buddhi~t 
tourism, construction of Yatri Niwases to 
provide budget accommodation, construction 
of Yatrikas/dbatamshalas at pilgrim centres, 
improvement in the quality of surface trans-

, port facilities, development of wildlife tou-
rism, professionalisation of service in tourism 
And travel industry, production of quality 
publicity material and increased overseas 
promotional' efforts and publicity. 

Loss by CoanterfeitiDg aDd Forgery . 

3870.,DR. K. G. ADIYODI : Will the 
Minister of FINANCE be plea$~o tQ state: 

(a.) whether it is a fact that Rs. 3,500 
crores are lost annually to the country as a 
result of counterfeiting and forgery; 

(b) if so, the'steps taken to eradicate 
the evils; and 

(c) the time schedule therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY: (a) The loss 
on acconnt of counterfeiting and forgery 
during the year 1983, 1984 and 1985 (upto 
30.9.85) is as under: 

1983 

(In Rupees) 

1,08,31,373 

1984 

(In Rupees) 

28,04,233 

1985 

(In Rupees) 

1:27,970 

(The figures for the years 1984 and 1985 
are provi~iona1) 

(b) and (c). On the basis of information 
received from the State Gcvts/Union Terri-
tories, police authorities and banks includ-
ina Reserve Bank of India branches all 
over the country~ the Central Bureau of 
investigation 'consolidates, figures of all 
denominations and action is taken to publish 
it in the CBI bul1etin. Monthly. quarterly 
and yearly reviews are also prepared by the 
CBI and sent to all State Govts/Union 
Territories. The material published in the 
CBI bulletin as well as the p.!riodical 
reviews circulated to all State Govts/Union 
Territories heip them ill detection of forged 
currency notes of all denominations. 

Frauds in Marine Insurance 

3871. SHRIMATI N. P. JHANSI 
LAKSHMI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government are aware 
that at 'a seminar on Ocean Transportation 
organised jointly by All India Shippers 
Council and International Maritime Bureau . ' London, It was established that the highest 
incidence of frauds in marine insurance was 
in the third world countries; 

(b) whether Governmeot are also aware 
that this fraud is done by fabricatiop of 
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documents like invoices, bills of hiding, 
letters of credit as also insurance polices; 

(c) whether- Government are aware that 
iuch criminal activities cause losses not only 
to the insurance but also to the country; 
and 

(d) if so, the steps contemplated by 
Governme~t to check these criminal acti-
vities involving losses of lakhs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Govern-
ment is aware that a Seminar on the subject 
of maritime and commercial frauds was 
organised jointly by All India Shippers 
Council and International Maritime Bureau, 
London, in Bombay in March, 1985, and 
that the effect of maritime frauds is felt 
mai9)ly on cargoes shipped to the third 
world countries. 

(b) Maritime frauds are of severa 1 types 
and one of these types is a documentary 
fraud wherein frauds are committed by 
forging documents 1 ike Sales Invoices, Bills 
of Lading, letters of Credit, etc.. but not 
the insurance polices. 

(c) and (d). With a view to guard against 
documentary frauds, the Reserve Bank of 
India has alerted the Banks and issued 
instructions to them re&arding various 
precautionary measures to be undertaken 
by them in this relard. RGserve Bank of 
India has also issued instructions to 
Chambers of Commerce and various other 
trade bodies regarding the necessity on the 
part of importers to observe basic exchange 
control regulations and the need to file the 
copies of customs bills of entries evidencing 
physical importation of carlo into India as 
cross check to payments made for imports. 

In addition, the General Insurance 
Corporation of India has evolved several 
steps to combat these frauds. These includ. 

(a) Screen ina of vessels lea ring Indian 
ports with export cariO from 
India. 

(b) Guidelines laid down for selecLion 
of vessels bringing jmports from 
far-East. 

(c) Guidelines Jaid down for bulk 
importers - like State Tradin& 
Corporation of India for selection 
of vessels. 

Assistance Sought by Government of 
Kerala for Handloom Sector 

3872. SHRI MANVENDRA SINGH: 
Win the Minister of TEXTILES be pleased 
to state: 

(a) the assistance sought by Government 
of Kerala from the Union Government for 
handloom sector during 1984 .. 85 (up to 
first half); and 

(b) the details thereof and the action 
taken thereon '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Durjng first half of the year 1984-85 pro-
posals were received from Govt. of Kerala 
for release of Janata Cloth ~ubsidy amount-
ing to Rs. 7.37 lakhs. Against these pro-
posals, Rs. 2S lakhs was released to Kerala 
State up to 30th September, 1985. 

Problems faced by Coffee Growers 

3873. SHRI VUAY N. PATIL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the problems faced by the growars 
of coffee; 

(b) Whether Government propose to 
increase the present repr-!sentation of 10 
from among coffee iI"owers in the coffee 
Board; and 

(c) what other means Government 
propose to adopt to solve the crisis faced 
by coffee-growers due to' over production 
and stiff competition faced in external 
markets? 

THE MINISTER OF STATE OF THB 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM - KHAN): (a) No 
major problem is faced by the coffee 
growers. They have been getting steady and 
remunerative returns over the yeal·S. Coffeo 



Board has been able to take steps to solve 
problems occuring from time to time. 

(b) and (c). Exports during the current 
year are likely to be much higher than in 
the last two years. There is an increasing 
trend in international prices with p:>ssibility 
of increased export quotas. Representation 
of coffee growers has beeb increased from 
10 to 12 during the last reconstitution of 
the Board. In addition, there is an other 
coffee grower coming under the category of 
an eminent personality in the field of 
research/marketing/management of coffee. 

Setting up of a Financial Institution 
for Fisheries Sector 

3874. SHRI SANAT KUMAR 
MANDAL : Will the Minister of FINANCE 
be pleased to state: 

tal whether the national seminar on 
integrated development of the fishing com-
munity has recommended the setting up of 
a' financial institution on the pattern of 
National Bank for Agriculture and Rural 
Development or Industrial Development 
Bank of India for the fisheries se.:tor to be 
known as the 'National Fisheries Develop .. 
ment Bank'; and 

(b) if so, the reaction of Government 
thereto '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) A 
seminar· on "Integrated Development of 
Fishermen Community" was organised in 
November, 1995 by the National Associa-
tion of Fishermen. The Association has not 
so far communicated the recommendations 
arising from the seminar. 

(b) Does not arise. 

Shi-imps Exporters Elbowed Out in 
Japan 

3875. SHRI SANAT KUMAR 
MANDAL Will the Mini~ter of 
COMMERCE be pleased to state: 

(a) whether Indian marine exporter') are 
being elbowed out of the black tiger shrimps 
market in Japan by TaiwaDi 

(b) if so, the reasons for fall in Indian 
exPort of shrimps to Japan; 

(c) whether India has come croper even 
against BangJadesh in the race; 

(d) if so, the reasons therefor; and 

(e) the steps which Government pro· 
pose to take to tap other markets and give 
a morale booser to the exporters by way 
of some sort of cash compensatory support 
to cushion the price fluctuations to enable 
them to compet e with Taiwan ? 

THE MINISTER OF ST ATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM "KHAN) : (a) to (d). 
There is a fall in our exports of black-tiger 
shrimps to Japan during the first few 
months in 1985 as compared to the 
corresponding perivd in 1984. This fall 
is due to poor landings of Tiger shrimp in 
the Calcutta region, However, during this 
period, Taiwan and Bangladesh were able to 
steps up their supplies to Japan significantly 
due to their improved landings and to meet 
the increased demand of shrimp in Japan. 
Inspite of this, export prices of Indian 
tiger shrimp to Japan have shown improve-
ment as compared to those during last year. 
There is, however, a marginal increase in 
our overall exports of shrimps to Japan 
during the current year as compared to the 
previ ous year. 

(e) Government had taken a number of 
steps such as market surveys, sending study 

. teams and delegations and participation in 
t specialised fairs abroad, to tap other markets. 

Cash compensatory supo·rt is already avai-
lable on canned shrimps and IQF frozen 
shrimps. 

Steps to Implement Compulsory Stock: 
Option Scheme 

3876. SHRI SAN AT KUMAR 
MANDAL : Will the Minister of FINANCE 
be pleased to state : 

(a) the steps taken so far to jmplement 
the compulsory stock option scheme for 
employees and workers announced in the 
first week of August, last; 

(b) the name of the companies to which 
the scheme has been or is beini applied; 
and 
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(c) how the guigelines for two schemes 1 S. Polyfil Ltd. 
annoullced in Parliament) one compuls~ry 
and one, voluntary, hav~ been actually 16. Ester Inaia Ltd. 
brought into e~ect '1 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Since the announcement of the stock cption 
scheme fo~ the employees of the companies 
by the Fi~ance Minister in the Lok Sabha 
on 1st August, 1985, 139 companies were 
allowed by the Controller of Capital Issues 
to issue shares to their employees as part of 
their proposal for issue of share capital. 
The names of these companies are given in 
the statement attached. 

(c) The compulsory scheme is being 
brought into effect through the condition in 
the Consent Orders to the companies, 
while applying for issue of fresh capita1, 

The other scheme, being voluntary, the 
companies have the' option to adopt the 
scheme in the interest of their employees. 

Statement 

Names of companies who were allowed by the 
Controller of Capitol Issues to issue shares 

to their employees as part of their 
proposals for issue of share capital 

1. Indian Shaving Products Ltd. 

2. Ispat Alloys Ltd. 

3. Belwal Spinning Mills Ltd. 

4. Gujarat Bini} Chemicals Ltd. 

S. Conwel Cans (India) Ltd. 

6. J. K. Leasing Co. Ltd. 

1. Bharat Investment Growth Ltd. 

8. RICO Auto Industries Ltd. 

9. Priyadarshini Thread Ltd. 

10. Shipta Coaterl Steels Ltd. 

11. Cifco Finance Ltd. 

12. GVK Hotels Ltd. 

13. Uniproducts (India) Ltd. 

14. Pleasant ~otels ~td. 

17. Krishna Ceramics Ltd. 

18. Polyplex Corpn. Ltd. 

19. Gujarat Ambuja Cements Ltd. 

20. MIC Auto Ancillaries Ltd. 

21. India Fquipment Leasing Ltd. 

22. Utility Engineers (I~dia) Ltd. 

23. Ferro Concr!te Co. (India) Ltd. 

24. Grover Leasing Ltd. 

25. Turbo Energy Ltd. 

26. Raasl Leasing Ltd. 

27. Asia Steel and Alloys Ltd. 

28. Gloria Leasing Ltd. 

29. CPL Industries Ltd. 

30. Harayana Petro c-hemicals Ltd. 

31. Warren Indnstrial Ltd. 

32. Haryana Malleable and Alloy Castings 
Ltd. 

33. Premier Extractions Ltd. 

34. Photophone Industries India Ltd. 

3). Maheshwari Proteins Ltd. 

36. Sidhi Vinayak Investment Ltd. 

37. Gwalior Strips Ltd. 

38. Newspapers Ltd. 

39. Electronics Ltd. 

40. Sanmar Fincial Services Ltd. 

41. . Assotox Engineering Industries Ltd. 

42. Kocher Oil Mills Ltd. 

43. G. S. Auto International Ltd. 

44. Modi Xerox Ltd. 

45. Food S~ecja!!~ti~ ~td., 
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46. Him Containers Ltd. 

47. R. H. Windsor (India) Ltd. 

48. Steel Tubes of India Ltd. 

49. Hero Fibres Ltd . 

.sO. Saraf Synthetics (Rajasthan) Ltd. 

51. J. B. Chemicals and Pharmaceuticals 
Ltd. 

52. Golden Proteins Ltd: 

S3. Saurashtra Cement and Chemicals 
Industries Ltd. 

54. Hindustan Times Ltd. 

35. N. G. Exports Industries Ltd. 

56. Anagram Finance Ltd. 

51. Itanbaxy Laboratories Ltd,-

58. First Leasing Co. ()f India Ltd. 

59. B. D. Stee1 Castings Ltd. 

60. Integrated Finance Co. Ltd. 

61. Khaitan Electricals Ltd. 

62. Premier Mills Ltd. 

63. Chet~k Constructio:cs Ltd. 

64. S~aram Silk Mills Ltd. 

65. Bombay Extractions Ltd. 

66. SRF Nippodenso Ltd. 

67. Modi Cement Ltd. 

68. Indo Swing Ltd. ' 

69. Magna Hardtemp Ltd. 

10. Premier Extractions Ltd. 

11. Bimetallic Steel and Alloys Ltd. 

'2. UB-MEC Batteries Ltd. 

f3. Tata Tea Ltd. 

76. Fuller K.C.P. Ltd. 

77. OM Sindhoari Hotels Ltd. 

18. Mirugappa Electronics Ltd. 

19. Numeoh 'Emballage Ltd. 

80 .. Bifra Watch Co. Ltd. 

81. Mazda Leasing Ltd. 

82. Best and Cromption Bogg. Ltd. 

83. International Computers Indian Mfre. 
Ltd. 

84. Ashoka Protins Ltd. 

85. Vinayaka SYnthetics Ltd. 

8f). Boysala Blow Maulders (India) Ltd, 

87. Ansal Housing Finance and Leasing 
Co. Ltd. 

88. Usha Rectifier Corpn. (India) Ltd. 

89. Liyaya Commercial Credit Ltd. 

90. Jungabhdra Pulp and Board Mills Ltd. 

9'1. Powerftow Ltd. 

92. Bolumbia Electronics Ltd. 

93. Magadh Spun Pipe Ltd. 

94. Magnetix (India) Ltd. 

95. Orissa Synthetics Ltd. 

96. Bhopal Udyog Ltd. 

97. Premier Vegetable Products Ltd. 

98. Sudarshan Cement Ltd. 

99. Rampur Distillery and Chemical Co. 
Ltd. 

100. Quality Steel Tubes Ltd. 

101. Upcom Cables Ltd. 

102. Trimurtee Fertilizers Ltd. 

103. OMAX Autos Ltd. 

ParthasarathY Cements and Industries '14. 104. S. R. Forgins Ltd. 
Ltd. 

'1 S • Shaw Wall eel atine Ltd. lOS. Shivalik fertilizers Ltd. 
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1 06. Him~chal Fibres Ltd. 

107. Investment Trust of India Ltd. 

108. N orthem Enterprises Ltd. 

109. Majuli Tea Co. (India) Ltd. 

110. Prashant Proteins Ltd. 

111. Swadeshi Alloys Ltd. 

112. Gandhi Special 07 Tubes Ltd. 

113. Eastern Circuits Ltd. 

114. Great Atwood Ltd. 

11 S. Sri Vishnu Cement Ltd. 

116. Utility Builders and Leasing (India) 
Ltd. 

117. Kirloskar Leasing and Finance Ltd, 

118. Atash Leasing aDd Industries Ltd. 

119. A. K. Structural Foam Ltd. 

120. Stallion Shex Ltd. 

121. Surrendra Ove~eas Ltd. 

122. Mallabar BUilaing Product's Ltd. 

123. Apple Leasing and Computer ~td. 

124. TTK Pharma Ltd. 

125, PL Finance and It:lvestmeut Ltd. 

126, Forbes Forbes Compbell and.·Co. Ltd. 

127. Hamimrai Jaichand Forgins Pvt. Ltd. 

128. Investment Corpn. of India Ltd •. 

129. W.S. Insulators of India Ltd. 

130. Punjab Tractors Ltd. 

131. Satia Paper Mills Ltd. 

132. Enfield India Ltd. 

133. Munak Chemicals Ltd. 

134. Batliboi and Co, Ltd. 

135. Usha Microprocess Controls Ltd. 

.. 36. Banaalorc Lcasin. Ltd. 

137. Parabrampuria Synthetics Ltd. 

138. Ramganga Fertilizers Ltd. 

139. M~c Charles. (India) Ltd .. 

Expo~ters Obtai~ed Advance . Licence 
Duty Free Defaulted in Export 

Obligations . 

3877. SHRI ANANDA PATHAK 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether exporters who have obtained 
Advance Licence Duty free have defaulted 
in meeting the export obligations; 

(b) if so, the details thereof, f e. their 
names and addresses, export products, raw 
material quaD tity Ivalue; 

(c) the steps Government are taking to 
realise the huge customs duty so evaded and 
to prevent such malpractices; and 

(d) whether .mob exporters ar~ proPMea 
to be presetuted and denied other .b~HitS 
of Government's patroQage like Export,' 
EXl'ott Award, M:DA help etc. ?" 

TH'J:'. MINISTER OF ST~T~ OF TH.E 
M1N1ST~Y 9F ~xtllES (SHRI 
KHURSHIO ALAM KHAN) : (a) Yes, Sir. 
Some cases of default in e..<port obligation 
have come to notice. 

(b) Such details are not compiled. 
They will be col1ected and furnished in due 
course. 

(c) Action is initiated in each such 
case for recovery of customs duty. 

Advance licensing scheme is under 
constant review and a number of steps have 
been taken to minimise the.' scope of abuse 
of the scheme 1n the light of experience 
gained. 

(d, Decision to prosecute an exporter 
is taken having regard to the nature and 
extent of violation of Import Trade Control 
'Provisions. 

Debarred ftrm, are denied "Govt's patro-
Dace like ~ Award and MDA help. 
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batart 01 VlUllanufaetured Ivory from 
H08g K0811 

3878. SHRt ANANDA PATHAK: 
Will the Minister of COMMERCE be 
pleased to state: 

!s) whether unmanufactured ivory is 
being imported from Hong Kong at B·ombay, 
Madras and Calcuta Ports under OGL at 
half of the international price of US $90 
per kg. as compared to imports under duty 
free advance import licences and such 
imports are cleared by customs thus 
resulting in huge loss of customs duty to 
the country; 

(b) whether Government propose to 
have a special audit of OGL imports made 
during the part four years; and 

(c) if S('I, the details of the guidefines 
being issued in this regard ? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF TEXl'ILES (SHRI 
KHURSHID ALAM KHA~T) : ..(a) No such 
mal-pnctic'e has come to the notice of 
Custom fluthorities at Bom.bay, Madras and 
Calcutta. 

(b) and (e).· There is" .no . such protiosal . 
with the Ministry of Commerce. 

" Loan to Cvelone • .\ffeded: PerSODS in 
Orissa~'West Bengal anel Andhra 
Pradesh by Nationalised Banks 

3879. SHRI CHINTAMANI lENA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government' have issued 
instructions to the nationalised banks to 
provide loan to the cyClone affected people 
in Orissa, West Bengal and Andhra Pradesh 
on nominal interest and on easy instalment; 

(b) if so, the detail thereof: and 

(c) if not, whether Government propose 
to iuue such instructions '1 

THE MINISTER OF STATE IN THE 
MlNlSTR Y OF FINANCE (SHRI 
JA'NARDHANA POOJARY): (a) to (c). 
Reserve Ban k of India have on 2nd August, 
1984 issued realised &eneral suidelines for 
relief mcuurel b1 bantl in areal affected 
bI Ditarallllamltl ... Ute droqht. aOGd! 

cyclone etc. applicable to all the Statesl 
Union Tenitories. No specialfinstructions 
bave been issued for Orissa!, West Bengal 
and Andhra Pradesh as these States would 
automatically be covered by the scheduled 
commercia] banks concemed in those areas 
under the existing guidelines. 

These guidelines envisage conversion and 
rescheduling of existing loans, provision of 
additional working capital facilities, waiver 
or shortfall in margin, relaxation in security 
criteria, consumption loa"n concessional rate 
of interest as per RBI directives. 

Ban on Import of Coconut Oil and 
Coconut 

3880. SHRI CHINTAMANI.lENA 
Win the Minister of COMMERCE ' 
pleased to state: 

(a) the total Quantity of coconut and 
coconut oil imported during the last three 
years, year-wise; 

(b) whether it is a fact that due to this 
import t he growers of coconut in the 
country are in a great trouble and they are 
not getting economic price for their pro-
ducts; and 

(c) whether Gove~Rment propose te:) put 
a ban in the imrH,rt of coconut and coconut 
oil to save the coconut growers from being 
ruined '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
5ta te Trading Corporation of India, which 
is the canalising agency, have made the 
following import during the last three 
years: 

1982·83 1983-84 1984-85 

1. Copra nil nil niU· 
(coconut) 

2. Coconut oil nil nil about 
9000 M.Ts. 

·On the Orders of Delhi High 
Court's a licence for the import of 
1 060 tonnes of Sun Dry Copra has 
been issued on 13.3.1985 ro MIs 
India Coconut gil Indultri.., 
Calntta. 
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Besides, Import of coconut oil is 
also allowed to a limited extent for 
export production for which: data 
is not avaiJable. 

(b) 'The import of about 9000 M.Ts. of 
coconut oil was made as one time operation 
in April 1984 to relieve the pressure on 
prices which had r'esulted on account of 
drought in 1982. 

(c) The import of co~onut and coconut 
oil is alreldy regulated through State 
Trading Corporation of India. The imports 
by exporters against replenishment licences 
are negligible considering the entitlements 
and have little impact on domestic prices. 

[Trans/a tion] 

Programme of Bharatiya Yatri A ,as 
Vikas Samiti for Construction of 

Tourist Lodges etc. 

3881. SHRI JlTENDRA SINGH: 
Will the Minister of PARIAMENTARY 
AFFIARS AND TOURISM be pleased 
to state: 

(a) whether the Bharatiya yatri Avas 
Vikas Samiti has a programme for construc-
tion of more tourist lodges, Dharamashalas 
and inns during the Seventh Five Year Plan; 

(b) if so, whether Ayodhya, Vaishali, 
Kushinag~r, Rajgarh are proposed to be 
covered under the said programme; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PARLIA-
MENT AR Y AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) This 
Samiti does not construct tourist lodges as 
such, but constructs improved variety of 
dharamshalas entitled 'Yatrikas' at places 
of pilgrimage. 

Increase in Import of Edible ons 
3882. SHRI JITENDRA SINGH: 

Will the' Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that the import 
of edible oils has increased more than 264 % 
in 1984-85 as compared to 1983-84; and 

(b) if so, the effective steps beinl 
proposed for making the balance of trade 
from the economic point of view favourable 
to the country so that the import could be 
stopped? 

THE MINISTER. OF STATE OF·THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN) : (a) No, Sir. 

(b) vigorous efforts are being made 
to increase the domestic production of oil 
seeds to achieve self-sufficiency. 

[English] 

Per Capita De6,cit of Each State 

)883. PROF. NARAIN CHAND 
PARASHAR: WiB the Minister of 
FINANCE be pleased to state : 

(a) the per capita deficit of each of 
the States as on 31st March, 1985 and the 
measures taken to make good this deficit: 

(b) whether there has been any 
improvement in the deficit for each of the 
States during the past three years; 

(c) if so, the nature and extent 
thereof; and 

(d) whether the Sarkaria Commission 
, has also been approached by the Centre to 

consider this aspect of Centre-State 
Relations? 

THE MINISTER OF STATE IN THE 
(b) It is reported by Bhartiya Yatri MINISTRY OF FINANCE, <SHRl 

Avas Vikas Samiti that Ayodhya, Kushi •• JANARDHA~A POOJARY) ~ (a' ~tate
nagar and Rajgarh have been included in ment 1 shOWing the per capita defiCit of 
broad list of the proposed places of ~onstruc- States as on ~ 1st ~arch, 1985 is att~hed. 
tion of Yatrikas by them dunng the Govt. of Indla deCided to convert 90 % of 
Seventh Five year plan period. States' overdraft with Reserve Bank of 

India as 00 28.1.1985 into a medium 
(c) Does not arise. tcanloan. An amount of R.s. 1628.01 crO[ca 
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was released to States on 1 st October, 
1985 in pursuance of this decision. 

(b) and (c). Statement II giving the 
deficit <'f Stttes during the past three yean 
is attached. 

(d) The Commission which will be 
examining the entire gamut of Centre-State 
relations will, 3.mong others, examine the 
financial relations also. 

States 

Statememt-I 

Per Capita dificit as 
on 31.3.1985. 

----------------------~ 
1 2 

1. Andhra Pradesh 

2. Assam 
3. Bihar 

4. Gujarat 

3 

·'In Rupee) 

43.40 

86.15 

11.12 
14.36 

J 2 

S. Haryana 

6. Himt\chal Pradesh 

7. lammu &. Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Maharashtra 

12. Manipur 

13. Nagaland 
14. Orissa 

1 S. Punjab 
] 6. Rajasthan 

17. Sikkim 

18. Tamil Nadu 

19. Uttar Pradesh 

20. West Bengal 

Statement-II 

States Adjusted Adjusted 
surplus ( + )/ surplus ( +-) ! 

deficit (- ) 3S deficit ( -) as 
on 31.3.1982 on 31.3.1983 

I 2 3 4 

1. Andhra Pradesh 18.9S + 9.19 

2. Assam 127.43 30.87 

3. Bihar 197.39 -235.36 

4. Gujarat 74.60 + 42.15 

s. Haryana 75.19 66.87 

,. Himachal Pradesh 36.91 - 11.36 

7. Jammu &. Kashmir + 2.00 .+ 0.85 

8. Kan\auka + 1.37 - 45.54 

9. l(.eraJa 93.93 - 1.48 

10 .. Madhya Pradesh - 154.88 - 64.45 

11. Maharashtra 11.40 + 23.S8 

3 

84.94 

76.07 

70.7S 
68.92 
80.69 
33.44 

4.33 

223.01 

539.84 
32.17 

66.10 
3:61 

235.13 

17.73 

42.79 

33.88 

(Rs. crores) 
Aajusted 

surplus ( + )/ 
deficit (-) as 

on 3 1.3.1 984. 
----

.. 5 

72.81 

81.86 

-143.35 

- 10.55 

- 30.63 

- 22.76 

- 2.35 
- 77.'3 

- 15.24 

- 79.50 

- 6.73 
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1 2 3 

12. Manipur 66.29 

13. Meghalaya 16.41 

t 4. Nagaland 21.96 

15. Orissa .. 24.43 

16. Punjab 97.35 
11. Rajasthan -.283.46 

18. Sikk im N.A. 

19. Tamil Nadu .+ 120.05 

20. Tripura 30.72 

21. Uttar Pradesh 0.85 

22. West Bengal 340.71 

Total: - 1720.04 

N.A. NOT AVAILABLE. 

Setting up of Yatri Niwas (SERAI) at 
Sri Na!oa Devi· in DOaspur 

3884. PROF. NARAIN CHAND 
PARASHAR : Will the . Minister of 
PARLIAMENTARY AFFAIRS AND 
TOURISM be pleased to state: 

(a) whether the Bh~rtiya Yatri Avas 
Vikas Samiti has undertaken the construc-
tion of a Yatri Niwas (SERA!) at Sri Naina 
Devi in Bilaspur District of Himachal 
Pradesh; 

(b) if so, . the date of sanction, the 
estimated cost and the date of commence-
ment of the construction work; 

(c) likely. date, by which the construc-
tion would be completed and the estimated 
cost of the ti~ pf completion; and 

(d) tl)e reasons for delay a~d whether 
responsibility for delay bas been fixed '1 

THE ~INJSTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM. 
(SHRI H. K. L BHAGAT) : (a) to (d). 
The Bhartiya Yatri Avas Vikas Samiti 
has appro:ved the project of construct,ion 

"'rltte,. A.nswers t 38 

4 S 

17.58 18.71 

4.55 6.99 

18.94 37.59 

55.96 + 51.91 

+ 25.60 83.19 

26.07 + 1.66 

1.01 264 

20.45 4243 

5.13 8.57 

86.00 - 138.61 

82.51 - 106.73 

611. 76 - -95.40 

of a Yatrika at Naina Devi. Suitable land 
for the construction of Yatrika has not 
been identified and allotted to Bhartiya 
Yatri Avas Vikas Samiti by the Govern-
ment of Himachal Pradesh. 

Request of Government of Punjab to 
Ban the Import of Cotton 

3885. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TEXTILES be pleased to .sta~e : 

(a) whether the Government of Punjab 
has approached the Union Government for 
ending the import of cotton from 
Pakistan; 

(b) if so, whether Government have 
taken any decision on this request; 

(c) if so, the details thereof; and 

(d) whether the present practice of 
import and the requested ban on cotton 
price has been taken into account while 
considering the matter 'l 

'1'HE. MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
J(HU&SHlD ALAM KHAN): (a) Yes, Sir. 
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(b) to (d). Decisions with regard to 
import and export of cotton are taken 
keeping in view the demand and supply 
position and price trend in the country. 
Government had decided to import a 
quantity of 1.00 lakh bales of medium 
staple cotton during the last cotton season. 
However, in view of the changed cotton 
situation in the country, it was decided to 
restrict the import to 75.000 bales only. 

Reduction in Prices of Cardamom 
Coconut and Coffee 

3886. SHRI THAMPAN THOMAS: 
Will. the Minister of COMMERCE be 
pleased to state : 

(a) whether there has been reduction of 
prices of cardamom, coconut and coffee; 

(b) whether any steps have been taken 
to promote cardamom cultivation in 
Kerala; 

(c) whether any memorandum has been 
received from coconut growers over the 
short fall in the prices of coconut; and 

(d) whether~ there is any move for 
support prices for coffee ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF T~XTILES tSHR( 
KHURSHID ALAM KHAN): (a) to (d). 
Coffee prices are showing a sharply in-
creasing trend on account of reported crop 
failure in Brazil. Coffee prices are regulated 
by the pooling mechanism for the domestic 
market and by the International Coffee 
Agreement with regard to exports. 

Representations have been received 
regarding prices of coconut and cardamom. 
Prices of these commodities h'ld touched 
unusuaHy high Jevels in the past on account 
of shortages, but have now dropped. to 
levels comparable to those prevailing 
earlier. 

Cardamom Board i ~ implementing a 
number of schemes for improving producti-
vi ty of cardamom so as to reduce costs and 

,make the crop more remunerative. 
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Utilisation of Resources of Lime Stone 
Fire Clay and China Clay in Orissa 

3887. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Government have prepared 
any scheme for the proper utilisation of 
the resources of lime stone., fire clay and 
china. Clay available in Orissa and other 
States; 

(b) if so, the details of these schemes; 
and 

(c) which of those schemes are going to 
be implemented ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) to (c). The 
information is being collected and shall be 
laid on the Table of the House. 

Import of Cotton from Pakistan in 
Exchange of Wheat 

3888. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Government have been 
importing cotton from Pakistan in exchange 
of wheat; 

(b) if so, since when and the total bales 
of cotton imported from Pakistan so far; 
and 

(c) the details of the agreement made 
with Pakistan in. this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) and (c). Since 1981-82 cotton C)eason, 
a total quantity of 1.25 lakh bales (50,000 
bales in 1981-82 season and 75,000 bales 
in 1984-85) have been imported from 
Pakistan against direct payment and not in 
exchange of wheat. 

Promotion of Tourism in Andaman and 
Nicobar Islands 

3889. SHRI. MANORANJA~ 
BHAKTA: Will the Minister of PARLIA 
MENTARY AFFAIRS AND TOURISM be 
pleased to state; 
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(a, whether Union Government have 
decided to pr:>mote tourism in the Union 
TerritorY of Andaman and Nicobar Islands; 

(b) if so, the de'tails thereof; and 

(c) the steps being taken in that 
regard ~ 

THE MINISTER OF PARLIA-
MENTARY "AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) to (c)., The 
Government proposes promoting tourism to 
the Andaman and Nicobar Islands on a 
selective blSis, keepin(! in view both the 
tourist potential of some of these islands, 
and the echological and environmental 
considerations. In order to identify the 
infrastructural requirements, a h jgh-powered 
team headed by the Mini<lter of Tourism 
visited Andaman in October 1985. The 
suggestions of this t'eam are under consi-
deration. 

Pendin~ Cases of Compensation for 
Enemy Properties in East Pakistan 

3890. SHRI MANORANJAN 
BHAKTA: Will the Minister of 
COMMERCE be pleased fo st:Ate : 

(a) how many cases of compensation 
for enemy properties in East Pak'stan are 
lying pending; and 

(b) when these claims are likelY to be 
settled~ details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHVRSHID ALAM KHAN) : (a) and (b). 
Originally 3944 claims for ex-gratia pay-
ment were regilitered with the Custodian of 
Enemy' Property, Bombay before the forma-
tion of Bangladesh. Of these 41 claims 
are pending settlement. 'After the formation 
of Bangladesh 53,549 claims have been 
filed of which 14,560 are pending. It is 
expected that within a period of three years 
all the pending claims are likely to be 
settled. 

Group of 77 to Reduce Tariffs 

3891. SHRI B. V. DESAI : Will the 
Minister of COMMERCE be pleased to 
Itat. t 

(a) whether about 40 developing coun-
tries belonging to the G roup of 77 have 
agreed to reduce tariffs on items of mutual 
interest under the Global System of ' Trade 
Preferences; 

(b) if so, the names of the countries 
which have suggested this reduction; 

(c) what are the _ items that will be 
covered under this agreement; and 

(d) when the final shaps of agreement in . 
this regard is likely to take place 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b). 
The Declaration adopted at the Minister;al 
Meeting of Group of '77' in New York in 
October, 1982 decided to commerce negotia. 
tion for the establishment of a GJobal 
System of Trade Preferences (GSTP) among 
developing countries. _ The Declaration 
envisages, negotiations in the area of tariff, 
non-tariff and para·tariff barriers and direct 
trade measures including long term 
contracts. In JuJy, 1985 a Ministerial 
Meeting of Developing countries members 
of Group of '17' was held in New Delhi to 
give political thrust to the en·going process 
of negotiations on GSTP and to carry for-
ward the process of finalisation ground rules 
of GSTP. In the Declaration adopted at 
this Meeting, it was agreed that the 
Negotiating Committee on GSTP should 
consider in addition to the traditional pro. 
duct by product approach, cenain comp Ie-
mentar)' elements for the elaboration of 
techniques and modalities for the first round 
of GSTP negotiations. These complementary 
elements are: (i) across the board tariff 
reduction through a preference margin upto 
10 %. (ii) removal or reduction of non. 
tariff and para-tariff measures including an 
undertaking by participating countries not 
to raise new non.tariff barriers or in tensify 
the existing .:mes, in respect of products on 
which tariff concessions have been negotiat-
ed; (iii) speciaJ attention to Sectors of 
significant socia-economic importance to the 
participating countries such as non-textiles 
handicrafts, processed tropical products, 
textiles and agricultural products and (jv) 
oraanisation of product consultations to 
promote trade and •• ,.1opmlDt throqb • 
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greater degree of processing, distribution -----------------
and marketing among'developini countries. 1 2 

So far 57 developing countries mem~ers 
of Group of '77· and two economic 
groupings have intimated the UNCTAD 
Sectt. of their intention to participate in 
the negotiation for establishment of GSTP. 
Names of these countries are given in the 
statem~nt. Of these 2() countris and the 
Caribbean Community have sent the lists of 
their export products for seeking concessions 
to the UNCT AD Secretariat. 

(c) The negotiations for exp ected to 
cover.all products in which the participating 
cO\lntries are interested. 

(d) According to the time-table for the 
negotiatioDs agreed to in the Declaration 
adopted in the Ministerial Meeting in New 
Delhi, the first round of negotiadons on 
GSTP should commence not later than May 
1, 1986 and should be concluded by May 
1, 1987. 

State~eDt 

List of Countries w/uJ have. inti1fJ(Jted 
the UNC.TAD SecretariiJt of their 
intention to partieipllte in the "ego. 
tiations for esttlblishmellt (If GSTP 

1 2 

1. Algeria 
2. Argentina 

3. Bahrain 

4. Banglad·esh 

S. Bolivia 

6. Brazil 

7. Central African-Republic 

8. Chile 

9. Colombia 

10. Congo 

11. Costa Rica 

12. Cuba 

13. Cyprus 
14. Democratic Yaman 

15. Equador 

16. Egypt 

17. El Salvador 

18. Ghana 

19. Guatemala 

20.. Honduras 

21. India 

22. Indonesia 

23. Iran 

24. Iraq 

25. Ivory Coast 

26. Jamaica 
27. Kuwait 

28. Madagascar 

29. Malaysia 
30. Mexico 

31. Moroc-co 

32. N icragua 

33. Nigeria 

34. Oman 

35. Pakistan 

36. P. L. O. 

37. Peru 

38. Philippines 

39. Qatar 

40. Republic of Korea 

41". Romania 

42. Saudi Arabia 

43. Sin&apore 

44. Somalia 
45. Sri Lanka 

46. Sudan 

47. Syria Arab Republic 

48. Thailand 

49. Tunisia 
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50. United Republic- of Tanzania 

51. Uruguay 

52. Ven~zuela 

53. Vietnam 

54. Yarnon Ar3.b Republic 

55. Yugoslavia 

56. Zaire 

51. Zimbabwe 

58. Caricom (i.e. antigua Bahamas, 
Barbadas, Belize, Dominica, Grenada, 
Guyana, St. Kitt~· St. Lucia, St. 
'Vincent, Trinidad and Tobago, 
Mont eserra t ) 

59. Junec, Lima. 
-----_ .. ---- ------

Deiil0nstration by AI! India Reserve 
Bank Staff Officers' Association 

38 Q 2. SHRI MAHENDRA SINGH: 
SHRJ ANAND SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whet-her the All India Reserve Bank 
Staff Officers' Association demonstrated 
outside the RBI building on Parliament 
Street, New Delhi on 11 October, 1985 to 
press their demands; 

Reserve Bank of India has adopted the 
D.A. formula as applicable in the nationa-
lised banks. The pay revision has also been 
given effect from 1.2.1984 as in the case 
of officers of nationalised banks. 

[Translation} 

News Captioned Black Money Worth 
Crores of Rupees Reco l'ered 

3893. SHRI MOOL CHAND DAGA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether attention of Government 
-h~s been drawn to the news items captioned 
"Croron Rupeon ka Kala Dhan Mila" 
(Black money wOTth crores of rupeec; 
recovered) appearing in the 'Navbbarat 
Times' of 21 July, 1~8S; 

(b) if so, the amount of cash. gold and 
jewellery recovered; 

(c) the names of the persons from whom 
recovered; 

(d) the action taken so far against each 
of thenl; 

(e) the names of the persons whose 
amount had to be refunded; and 

(f) the nan1es of persons against whom 
enquiry is being conducted at present and 
when it is likely to be completed '? 

THE MINISTER OF STATE IN THE 
(b) if so, the detai1s of their demands; MINISTRY OF FINANCE (SHRI 

and JANARDHANA POOJARY): (a) to (f). 

(C) the reaction of -Government there-
to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAR.DHANA POOJARY) : (a) Yes, Sir. 

(b) and (c). The demands were regarding 
raising the age of retirement, modification 
;0 D.A. formula and for giving retrospec. 
tive effect from ].7.1983 to the revision of 
pay scales. The demands regarding raising 
the age of retirement was not accepted by 
the Government. 

The news it em referred to in the Question 
mentions about the searches carried out in 
the cases of tin plate dealers at Delhi, 
Bombay and Gaziabad and real estate 
dealers at Jaipur. Searches in the cases of 
tin plate dealers resulted in seizure of cash 

-of Rs. 29.51 lakhs approximately, jewellery 
worth Rs. 47. 44 lakhs approx-ima tely and 
pronotes worth R~. 16.85 lakhs. Searches 
in the cases of real estate dealers resulted 
in seizure of cash of Rs 6 lakhs, jewellery 
worth Rs. 4.2S 'akhs and other assets such 
as N.S.Cs. etc. worth R§ 5.161akhs. The 
names of the groups of the persons searche 
at. a& 1.lll4vr : 
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Searches in cases of tin plate 
dealers 

1. M3m Chaa,d Group 

2.' Radhey Shyam Group 

3. A. c. Bat~a Group 

4. Bhagwan Das Chaman Lal Group 

s. Cbunni S~ngh Group 

6. Mis. Aryan Trading Co. GrC'up 

7. C. L. Amarnath and sons Group 

8. Parm1nand Vijai Kumar Group 

9. Santi La l Group 

10. Misc. Group (Tin Peinters) 

Orders ufs t 32 (S) of the Income Tax 
Act, estimating the undisclosed income' h'lve 
been passed after making necessary enqui-
ri~s .. As a result ·of these orders gold 
ornaments and jewellery weiphing 280 
gms. worth lls. 60,000f. al'l'roximately have 
been released to Shri Arvind Chowdhary 
and Smt. Suman Chowdhary in respect of 
searches at Jaipur. Nothing was found 
refundable in the. cases of tin plate dealers. 
Necessary enquiries under various provisions 
of Direct Taxes Acts against all the above 
mentioned persons are in progress and are 
likely t.o be completed within one year. 

Amount Spent by Managing Director of 
British India Corporation LTD, on 

Advertisement and Gifts 

3894. SaRI RAJ KUMAR RAI: 
Win the Minister of TEXTI LES be pleased 
to state: 

ta) the amount spent by Managing 
Director 'of British India Corporation 
Limited, K.an.Pur under the heading of 
advertisement of Lal Imli Dhariwal; and 

(b) tbe det~ils of gifts distributed by 
Lal Imli during Astrology Conference and 
how much mosey was spent '1 . 
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Searches in the cases of J!eal 
estate dealers 

1. Dharam Chand Jain and family. 

2. Jagdish Prasad Sharma and others 

3. Damodar Prasad Haldia and family 

4. Satendra Kumar Chowdhary and 
others 

S. Vijai Kumar Sadarangnani 

6. Sanwarmal Lohia 

7. Vidya Sagar Jain 

8. New Pink City Grih Nirman Sahakari 
Samiti 

9. Nav Jivan Grih Nirman Sahakari 
Samiti. 

THE MINISTER OF STAlE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALA~f KHAN): ta) An 
amount of Rs. 42.66. lakhs was spent by 
the British India Corporation Ltd., Kanl'ur 
on advertisement during 1984-85. 

(b) No gifts were dietributed by CO ,VD-

pore woollen Mills, Kanpur (Trade name 
Lal Imli) during the Astr~logy Conference. 

[English] 

Modernization of Jute Mills 

3896. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the Indian Jute Mills 
Association has suggested linking of prog-
ramme for modernization of jute mills with 
rationalisation of work force; 

(b) if so, the details of the suggestions 
of the Association; 

(c) the estimate of the Indian Jute 
Mills Association about the work force in 
West Bengal which would be required to be 
rationalised in next few years; 
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(d) the stand of the trade union in 
the matter; and 

(e) the contemplation of Government 
in this regard '1 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF TEXTILES . (SHRI 
KHURSHID ALAM KHAN): (a) The 
Government has not received any such 
proposal' from Indian Jute Mills Associa-
tion so far. 

\b) to (e). Do not arise. 

Establishment of Joint Ventures With 
Australia and l'Iew Zealand. 

3899. SHIti B.V. DESAI: 
SHRI M. V. CHANDRA 

SHEKARA MURTHY: 

Win the Minister of COMMERCE be 
pleased 10 state: 

(a) whether it is a fact that Aus~ralia 
and New Zealand have shown keen interest 
to help the Indian industrialists in establish- . 
ing joint ventures; 

(b) if so, whether any agr.!ement have 
been reached with Austral ia and New 
Zealand; 

(c) if so, the main features of the 
agreements; and 

(d) the efforts being made by all the 
three countries in regard to joint ventures 
during 1985·86 ? 

THE MINISTER OF STATE OF THE 
MJNISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to ~d). 
In recent months Australia has shown 
interest in expanding areas of co-operation 
between the two countries in commerc;al 
and economic fields including joint ventures. 
There has been no proposal fronl New 
Zealand so far. Discussions between 
Indian and Australian Government as well 
as at private sector level are cOJ;ltinuing. 

Price Stamping Scheme on Cotton 
Cloth 

3900. SHRI K. RAMACHANDRA 
REDDY: WiH the Minister of,TEXTILES 
be pleased to state : 

(3.) whe~ber price stamping s('heme on 
cotton cloth is ,pr(}posed te be e:x.tanded liO 
non-cotton fabrics including art silk and 
woollens; 

(b) whether price .stamping syst-em is 
being misused by manufactures by stamping 
hjgher price and excise duty on the cloth 
but selling it at a lower invoiced prke there-
by misleading both the consumer and 
Government; and 

(c) if so, action proposed -by Govern-
ment against such mills? 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Revised 
Textile Control Orders to extend the ex ising 
scheme for price stamping on cotton cloth 
to non·c:>tton fabrics have been received 
by the Government. Action has been 
initiated to finalise the control orders. 

tb) and (c). There is scope for mal-
practices in the present price stampinl 
system. However, the concerned authorities 
ha ve been directed to deal with these mal-
practices under the relevant laws. 

Transformers for Converting Trucks 
and Vans Into All Terrain Vehicles 

3901. SHRI V. TULSlRAM: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether the Madras Export proces-
sing Zone has developed a trans·former 
which can transfer the conventional trucks 
and vans into all terrain vehicles as reported 
in the 'Times of India' of 11 November, 
1985; 

(b) if so, the details thereof and the time 
by which it will be in use; 

(c) the extent to which it will help the 
mobilisation of army trucks and vehicles 
in the country; . 

(d) whether there is any propoial for 
exporting the transformer; if so, the details 
thereof; and 

(e) the extent to which it win boo~t 
the production of vehicles in the cou.ltry 1 
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THE MINISTER. OF STATE OF THE 
MINISTRY OF TEXTILES \SHRI 
KHURSHID ALAM KHAN) : (a) to (e). 
A proposal was recently considered by the 
Board of Approvals for Irant of permission 
to an entrepreneur for setting up an indus-
trial undertaking in the Madras Export 
Processing Zone to manufactur'e track 
conversion units. For want of relevant 
details of the project, final decision could 
not be taken. The export processing zones 
only provide infrastructural facilities for 
industrial units set up by entrepreneurs to 
undertake manufacture for export. 

Central Investment for Ruubber-Based 
Industries in Kerala. 

3902. SHit! K. KUNTAMBU: Will 
the Minister of COMMERCE be pleased 
to state : 

(a) whether Government of K~rala 

have asked for Central investment to set up 
rubber-based industries in kerala; and 

(b) if so, the decision taken thereon? 

THE 'MINISTER OF STATE Of THE 
MI.NISTRY OF TEXfILES' (SHRI 
KHURSHID ALAM KHAN) : (a) No sucll 
request has been received by the Ministries 
primarily concerned with rubber or rubber 
based industries. 

(b) Docs not arise. 

[Translation} 

Conditions or Orphans Working on 
Powerio3ms of Bhiwa,odi i 0 Bombay 

3903. SHRJ KAMLA PRASAD 
RAW AT : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether attention of Government 
have been drawn to the pitiable conditions 
of the orphans working on powcrlooms 
of Bhiwandi in Bombay, the ci.pital of 
Maharashtra; 

(b) if so, whether Government are 
taking any action in this regard; 

~c) if 80, the details thereof; and 

(d) if not, the reasons therefor ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXflLES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) to (d). In order' to inlprove the 
working conditions of the workers employed 
in the handloom and pow~rloom sectors of 
the un-organised lab~ur>, Government have 
set-up a fripartite Study Group. 

[English] 

Development of Tourism in Untapped 
Area of Sikkim 

39(J4. DR. G. VIJAYA RAMA RAO: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased 
to state: 

(a) whether Government are aware 
that Sikkim bas untapped and vast area for 
tourism, both internal and foreign; and 

(b) if so, the steps taken/proposed to 
exploit the tourist potential in the area 1 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) and (b). 
The Department of Tourism in consultation 
with the State Go "t. have identified twenty 
five places of tourist importance in the 
State of Sikkim. During the Sixlh Five 
Year Plan the Deparlment had spent Rs. 
1.00 lakhs for the construction of a Youth 
Hostel at Namchi which has since been 
transfered to the MinistrY of Sports and 
Youth Affairs. The State Govt has been 
requested 0 submit proposals to be included 
in the Seventh Five Year Plan. No 

'proposal ha~ been received so far. 

MMTC Diverting Iron-Ore Traffic From 
Visakhapatoam Port. 

3905. SHRI S. M. BHATTAM: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) ,'whether it is a fact that the deep 
drafted Visakhapatnam port is not utilised 
fully by linking it with the proposed inland 
container depot at Hyderabad; 

(b) whether the Minerals and Melals 
Tradina Central bas been divertiD& the 
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iron-ore traffic (which constitutes nearly 
half the cargo handled by this POdt) 
elsewhere; and 

(c) whether dues amo~nting to about 
Rs. 21 crores are yet to be cleared by the 
MMTC to Visakhapatnam port? 

THE MIN1STER OF STATE OF THE 
lvIINISIR Y OF fEXTILES (SHRI . 
KHURSHID 'ALAM KHAN): (a) The 
facilities at Visakhapatnam port are being 
fully utilised in so far as the inner harbour 
is concerned. In the Outer Harbour, the 
general cargo-cum-bulk berth, which has 
recently been put up,.is being used partly. 
At this berth, no facilities for handling 
containers have been provided. 

(b) No, Sir. 

(c) Yes, Sir. 'Vishakhapatnam Port 
Trust has claimed arrers amounting to Rs. 
21.13 crores covering the period from 
1977-78 to 1979-80. 

Private Financial Companies Engaged 
in Ootaining Deposits and Money 

LenJing Business. 

3906. SHRI SRIBALLAV PANI-
GRAHl: Will the Minister of FINANCE 
be pleased to state: 

• (a) whether Government have got any 
control over the existence of a large number 
of private financial companies engaged in 
obtaining deposits and money lending 
business; 

(b) if so, the details regarding these 
private ~ompanies particularly regarding 
rates ( f interest charged by them; and 

(c) what are the directions of Govern-
ment applicable to these private COD1-

panies in case the activities of these com-
panies are found unsatisfactory 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
in respect of non-banking financial com-
panies incorporated under the Companies 
Act, 1956 the acceptance of deposits is 
governed by the directions issued by the 
Reserve Bank of India. These directions 

seek to' regulate the deposit acceptance 
activities of such companies by imposing 
certain restrictions on the quantum and 
period of deposits, rate of interest/brokerage 
payable on deposits, maintenance of liquid 
assets in respect of certain types of financial 
Companies etc. These dire~tions, however 
do not regulate the lending ,rates of these 
companies. 

~ In so far as unincorporated bodies are 
concerned, the Reserve Bank of India Act 
prohibits them from accepting deposits in 
excess of the specifiec\ numbers. State 
Governments have been addressed by the 
Reserve Bank of India to create the 
necessary machinery to enforce these pro-
visions of the Law. In so far as rate of 
interest on loans is concerned, some of the 
State Governments have Money Lending 
Acts, which int~r-al ia, regulate the rate of 
interest on lending. 

Indal and Hindalco Aluminium Plants 

3907. SHRI MANIK REDDY: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) the estimated total sales and total 
gross -profits earned· by INDAL and HIND-
ALCO, the two aluminium plants in the 
country, during the last three years, year-
wise; 

(b} the total sales commission paid to 
sales agents by each of those two com-
panies, year-wise during the sa~e period; 

(c) whether any excise-duty on account 
of Aluminiunl Regulation Account is 
.outstanding against any of the above 
comparies; 

(d) if so, how much and since when it is 
ou tSlanding; 

(e) whether any efforts are· being made 
for its recovery; and 

(f) if so, the details thereof? 

TliE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) : (a) According to 
the Annual Report of INDAL and HIND-
ALCO. the total sales and il'Oii profit~ 
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earned during the 'last three years were as 
undO'r : 

(Rupees in lakhs) 

INDAL HINDALCO 

Gross Gross Gross Gross 
profit 
(+ )/ 

Loss(-) 

~a]es profit sales 
(+ )/ 
Loss (-) 

19519 (+)679 

20960 (+) 968 

1. 
2. 

3. 

4. 
s. 
6. 

(Rs. in lakhs) 

Place A.Hat 

Golkonda 40.00 
Vishakhapatnam-
Bheemunipatnam 20.00 

Nagarjunasagar 10 .. 00 

Warangal-Ramappa 15.00 
Tirupati 2.00 

Construction of motels 10.00 
1 982 21256 (+) 831 

19 83 1 S 989 (-) 620 

19B4 22696 (+) 158 
I~ addition, the State Government has 

28558 (+) 1651 proposals to create tourist facilities at the 
--------------.--- fol)owing places: 

(b) HINDALCO has paid sales com-
mission of Rupees 102.46· lakhs in 1982, 
Rupees 134.02 lakhs in 1983, and Rupees 
167.58 lakhs in 1984 INDAL does not 
have sales agents except distributors for 
some of their producls for sales in India. 
Distribution commission and selling agent 
commission for securing export orders is 
Rs. 24.90 lakhs in 1982, Rupees 34.91 
lakhs in 1983, and Rs. :)1.57 lakhs in 
1984. 

(c) to (f). Information is being collected 
and will be laid on the Table of the House 
as soon as possible. 

Development of Tourist Centres in 
Andbra·Pradesb in 1986-87 

3908. SHRI MANIK REDDY: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
'state : 

(a) the names of the places which are 
proposed to be developed as tourist centres 
in Andht'a Pradesh during 1986-87; and 

(b) the funds allocated for this purpose 
for each centre ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H. K. L. llHAGAT): (a) and (b). The 
State Government through the. Andhra 
Pradesh Travel and Tourism Development 
Corporation has .the fotJovring proposals to 
oavc1op the tourism infrastructure during 
1 ~86-87 : 

Place Amount 

1. Kandimallayapa lli 2.90 
2. Kakinada 1.00 

3. Kail a sana thakona 1.00 
4. Thimmamma Mari Manu 1.00 

5. Lepakshi 1.00 

6. Tirupati 1.00 

1ft addition to the above, the State 
Government has requested the Central 
Department of Tourism for a Yatri Niwas 
at Hyderabad, Cafetaria at Nagarjunasagar, 
boatirJg facilities at Hussainsagar, Ramappa 
and Pakhal lakes, beach cottages at 
Visakbapatnam-Bheemunipatnam and mini 
buses for Eturnagaram, Pakhal and N(ahari 
Harina Wild Life Sanctuaries. However, the 
detailed project estimates and blue prints 
have not yet been received from the State 
Government. 

Central Excise Cases Pending in 
Supreme Court 

3909. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of Central Excise cases 
pending in the Supreme Court; 

(b) the total amount locked up in these 
cases; and 
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(c) the steps tatcen for the sp~edy 
judgement of these case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAN ARDHANA POOJ t\RY): (a) Accord-
ing to available information the number of 
Central excise cases in the Supreme Court 
as 00 30.9.1985 was' about 2100. 

~ 

(b) Most of the cases relate to issues 
haviog a bearing on rate of duty, valuation 
and, in some Central Excise cases, excis-
ability of products Quantification of 
revenues involved in _individual cases is 
possible only after court decisions are 
available. 

(c) Efforts have been made to get the 
cases listed early for hearing. Further the 
MinistrY of Law has been approached to 
move the Supreme Court for setting up a 
Special Bench to hear and dispose of these 
cases. Recent1y, th.e Attorney General for 
India has made a mention in the Supreme 
Court about the group cases pending in the 
Supreme Court. It is expected that group 
cases will be listed early in January, 1986 
for hearing and decision by the Supreme 
Court. 

Findings of Committee for Creatiol} of 
Andaman and Nicobar as free Port 

39tO. SHRI SHARAD DIGHE : 
SHRI MANORANJAN 
BHAKTA: 
SHRI SUBH.\SH YADAV : 
SHRI YASHWANTRAO 
GAKAKH PATIL : 
SHRI DHARAMPAL SINGH 
MALIK: 
SHR [ J AI PRAKASH 
AGRAWAL: 

THE MINISTBR OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSffiO ALAM KHAN): (a) to (c). 
Some suggestions have been received for a 
free port to be developed in Andaman and' 
N~cobar Islands. The feasibility of such a 
project has to be. evaluated in terma of 
physical infrastructural facilities that have 
to be developed as also from the legal and 
constitutional angle. ~o decision has yet 
been taken in the matter. 

[Translation] 
. Tourism Advisory Commjttee 

3911. SHRI-JITENDRA SINGH: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state. : 

(a) whether it is a fact that a Tourism 
Advisory Committee was constituted in 
1984 and its first meeting was held -in 
F~bruary" 1984; 

(b) if so, whether any meeting of this 
Committee was held in 1985; 

(c) if so, the details of the recommenda-
tions made by the Committee to promote 
tourism; and 

(d) it not, whether its need in future is 
being felt 7 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) The 
Tourism Advisory Board was constituted in 
July, 1983 and its first meeting was held in 
February, 1984. 

(b) No, Sir. 

(c) Does not arise. 
Will the Minister of COMMERCE be (d) There is need for a Tourism 

pleased to state : Advisory Board. 
(a) whether it is a fact that Government 

are considering a plan for the creation of a 
free port in the Andaman and Nicobar 
islands on the lines of Hong Kong and that 
the Prime Minister has asked the Cabinet 
Secretary to head a Committee to study the 
implications of the proposal; 

(b) if so, the findings of the Committee; 
and 

(c) the final decision of Government 
theJ'oon? 

[English] 
Completion of Master Plan of 

ChUika Lake 

3912. SHRI BRAJAMOHAN 
MOHANTY : Will the MinIster of 
PARLIAMENT AR Y AF'FAIRS AND 
TOURISM be pleased to state : 

(a) whether Government have completed 
the master plan of Chilika L~ke and 
whether the Sixth Plan targets regarding t be 
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development of Chilika have been 
completed; 

(b) whether the infrastructural inade-
quaney for development of tourism in 
Orissa have been located; and 

(c) if so, the measures taken to .improve 
it '1 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H. K. L. BH ~GAT) : (a) The preparation 
of the Master Plan for integrated develop-
ment of Chilika L:lke area taken up during 
the"last financial years (1984-85) of the 
Sixth Five Year Plan by the Town and 
Country Planning Organisation for the 
Central Departm~nt of Tourism is in 
progress. 

(b) and (c). The development of tourism 
infrastructure is a continuous process. 
Centres for .developing tourism infrastruc-
ture are selected in consultation wi1h the 
State Governments/Union Territories keep-
ing in view the number of tourist~ visiting 
the place, its pc\tential for attracting ~nore 
tourists and inter-se priorities. The Depart-
ment of Tourism, in consultation with the 
State Government .have already identified 
a number of such important centres in 
Orissa to b~ developed \n a phased manner 
pooling the combined resources of the 
Centre, the State and the private sector. 

Increase in Realisation of Excise Duty 
and Income Tax 

3913. PROF. P. J. KURIE'N: Will 
the Minister of FIN A NCE be pleased to 
state: 

(a) whether th:,ere has been appreciable 
increase in the realisation of" excise duty 
and income tax during this year; 

(b) if so, the details thereof; 

(c) whether this is directly relatable 
to the concessions in the above taxes pro-
vided in this year's budget; and 

(d) if so, the facts thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SIiRI 

JANARDHANA POOJARY): (a) Yes, 
Sir, there has been appreciable increase in 
the realisation of excise duty and Income 
Tax during this year. 

~b) The details of collections, of 
excise duty and income tax during thi~ year 
and during the corresponding period of last 
year are as follows: 

Collection 
during April-

Oct. 1985 

Col1ection 
during April-
Oct. 1984 

" (Rs. in crores) (Rs. in crores) 

Central Excise 7030 70 

Income Tax 2100.35 
(including 
Corporatif'n 
Tax). 

6101.91 

1674.45 

(c) and (d).' In ease of 'the excise 
duties the increase is not directly relatable 
to concessions in tax rates. Besides, varia-
tions in tax collections depend on a vdriety 
of factors and not rates alone. In case of 
the Income-Tax no informat ion is available 
Yet to the effect that the increase is directly 
relatable to the concessions. 

Exploitation of Tourist Potential in 
Idukki District in KeraJa 

3914. PROF. P. J. KURIEN: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) whether Government are aware 
that Idukki district in Kerala has immense 
tourist potential; 

(b) whether its fun potential has been 
exploited; 

(c) whether the State Government 
have prepared any scheme. for the exploita-
tion of the tourist potential of this district 
involving central assistance; and 

(d) if so, the details thereof and the 
steps taken in this ft?gard ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND 1;'OURlSM 
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(SHill H. K~ L. BHAGAT).: (a) Yes. 
Sir.. Tlleldcady alMll M.\moaE in Id&tki 
district are attracting tourists. 

'(b) to (d). The St~te Government bas 
a scMnJe to consfruct 'Vi:ewi,. towers il1 
the forMs of Thekkady Wild Life Sanctuary. 
The Central Department of Tourism has a 
trekking route proposal connecting ThekkadY 
and MangaJadevi Temple in Tamil Nadu 
border; provision of more boating facilities 
fo~ the tour,ists at Thekkady Lake is also 
under examination. 

Proposal to Hold InJernatiooaJ Trade 
Fair in Ketala 

3~lS, PROF P. J. KURIEN: Win 
the Minister of COMMERCE be pleased 
to state: 

(a) whether there is a proposal to hold 
an international trade fair in kerah in 
order to bod~t export of kerala's tr~diti onal-
export produces; and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE' OF THE' 
MINlS-TR. Y OF. TEXTILES (~HR I 
KHUitStflD ALAM KHAN): (a) Nc, Sir 

(t.) ~es Dot arise. 

Help to Cardamom Crowers Suffering 
Lesses Doe to Crasll g. Prices 

3916. PROF P. J. KURIEN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the estimated Joss suffered by the 
cardamom growers of kerala due to the 
crash in the prices of this comnlodity; 

(b) whether there is no mechanism at 
present to check the fall in prices; aod 

(c) the steps being taken to help the 
cardamom gtowers who sutTer-ed lo~s on 
account of the (111 in prices ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHtJRSHID ALAM KHAN): (a) to (c). 
tn view of limited domestic demand, 
cardamom prices are determfuect tIlainly by 

the position of international supply .ad 
demand. Prices "IUch bad ariseB sh.-ply 
in tte past two yean on account of sIaa:t 
supply as a result of drought, have DOW 
returned tt;f levels comparable to those 
prevalent. with nonnal level of wodaction 
and cannot be considered uoremuaer.ative. 

Exploit_ion Of Small Miner.' .eari .. 
Areas bJ( Private Seder 

3917. SHRI YASHWANTRAO 
GADAKH PATTL : WilJ the Minister of 
S TEE L AND MINE~ be pleased to state : 

(a) whether Government have cO'nSi-
dered the suggestion for throwing opea the 
small mineral-bearing areas for exploitation 
to the private sector; and 

(b) if so, the decisio1\ taken in the 
matter ~ 

THE MINiSTEll OF STATE IN "f-~ 
DEPARTMENT OF MIMES (SHRIMATI 
RAMDULARI SlNHA): (a) and (b). 
TIM Govml1m;iU have constituted' C-tIm-
mitte.e. fO to'nlidei t&e. qUestiaa ofde-tatei'vs-
tion of mineral bearing area-; l'reledtly 
reserved for public sector undertakings. 
Tbi~ Cotmsittee will afso fO .iflto' the 
question of sman deJ')~itl of th~ mlDeraf& 
listed in SdledaJt 'A' Of tbe Id6uStrM} 
poHey ResoltttiM and sugfelt i1le~M1r6t 
for the quicker exploitation or sucb sman 
deposits. The Commit[ee is stilI continuing 
its deliberations. 

Foreign Exchange Taken to Pakistan by 
Indian Nationals and Bl'ougIrt by Pakis-
tani Natiooals to ludia UJlder F_eiga 

Travel Stheme 

3918. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of Indian nationals 
wbo visited Paki'Wln <!wiDg J 984-85 
availing themsel'ves of Foreign Travel 
Scheme facility; 

(b) the quantum of for.ilG exchange 
released per head under the Foreip. 'tra-vel 
Scheme; 

(c) the total amount of foreign ex-
change that went to Pakista.n under the 
$cheme durinl 19'84-'8S; atld 
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(d) the total amount of foreign ex-
change brought by Pakistani nationals 
visited India under Foreign Travel Scheme 
during 1984-85 '1 

THE MINISTER OF ST~TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) In-
formation is being collected and will be 
laid on the Table of the HouJe. 

(b) USS. SOO/- or its equivalent per 
head once in two calendar years. 

(c) Information is being collected and 
will be laid on the Table of the House. 

(d) Data relating to foreign exchange 
brought by foreign nationals visiting India 
is not maintained country-wise. 

Educational Programmes to ,Apprise 
Peo,le of Disastrous Effects of 

Nudear War. 

3919. DR. G. S.: 'RAJHANS:,' 'Will 
the Minister of, FINANCE' be pleased to 
state 

(a) .. whetaer·India has caned upon the 
World BaDk to make radical changes in 
respect of educational programmes so that 
the people could be al'prised of the disas-
trous effects of nuclear war; and 

(b) if so, the reaction of the World 
Bank thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANA-RDHANA POOJARY): (a) No~ Sir. 

(b) Does not arise. 

Tax Evasion by Fabrics Processor at 
Ichalkaraoji, Jaysingpur and Sangli 

3920. sHRI S. M. BH~"'AM : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether tax evasion to the tune 
of Rs. 73 crOTes during the last five years 
by some cotton fabric processors at leha1-
karanji, Jaysingpur and Sangli areas has 
been unearthed recently by the Central 
Excise Collectorate, Pune; 

(b) if SOt what action has been taken, 
in the matter and how this has become 
possible; and 

(c) whether it was found on investig!.-
tion that some power operated and non-
power operated existing side by side, are 
fUDctioning as one and the same factory ? 

THE MINISTER OF STATE IN Y'HE 
MINISTRY OF FINANCE <SHRI 
JANARDHANA. POOJARY): (a) Investi-
gation conducted by the Officeres of the 
Pune Central Excise CoUectorate has 
resulted in detection of alleged irregular 
availment of exemptions from Central 
Excise duty to the tune of Rs. 73 crores in 
the last five yea"s by some cotton fabric 
processors of Ichalkaranji, Jaysingpur and 
Sangli areas of Maharashtra. 

(b) Notices have been issued to such 
processors calling upon them to show cauoe 
as to why the amount totalling to Rs, 73 
crores approximately should not be recove-
red from them. The quasi-judicial prn-
ceedings on the notices so issued are still 

, in progress and therefore, no further com- ' 
mel'l:ts can be .offered. " · 

(c) The investigation . indicated that 
some power operated and rlon-power opera-
ted units exist side by side which have been 
alleged to be functioning as one and the 
some factory. 

High Productivity Looms From Soviet 
Union 

3921. SHRI S. M. BHATTAM: Will 
the Minister of TEXTILES be pleased to 
state : 

(~) whether the National Textile 
Corporation is to get a large number of 
high productivity looms from Soviet Union 
in purusuance of an agreement concluded 
in 1985; and 

(b) the present position '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and ib'. 
While 8 automatic looms have been 
imported by National Textile Corporation 
froDl VSSR, no agreement has been 
concluded for import of a larac number of 
high productivity Jooms. 
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Export of Poor Quality of Cotton . 

3922. SHRI S. M. BHATT AM : Will 
'he Minister of TEXTILES be pleased to 
state : 

(a) whether cotton is being exported 
through the Cotton Corporation of India; 

(b) i'if so, the details of exports of 
, cot~on through the Cotton Corporation of 

India and foreign exchange earned thereby 
during the last. three years; 

(c) whether, besides ·the Cotton Cor-
poration of India, other agencies in the 

Year 

1982~83 

.,1983-84 

1984-85 

(c) Yes, Sir. 

(d) No, Sir. 

Qty. in bales 
of 110 kgs each 

2,68,274 

1,14,183 

81,377 

(e) Does not arise. 

Location of Tuogstion Ore in Nagpur 
District of Maharashtra 

3923. SHRI BANWARI LAL PUROHIT: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a ) wheth~r huge reserves of tungston-
ore has been located in Nagpur district of 
Maharashtra; 

(b) if so, full details thereof; 

(c) when mining of the ore will be 
started there; and 

country are also permi tted to eXJ>ort 
cotton; 

(d) whether it is a fact that some cases 
have occurred when cottOI' expor;ted was 
not accepted being of poor quality; and 

(e) if so, the details of such cases 
during the last two y~rs and action taken 
by Government ther~on 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) The details are given below :-

Value in 
Rs. lake 

6312.06 

38S1.2S 

3115.98 

Foreign exchange 
component of export 
earnings in USS 
(Lakhs) 

641.34 

288.15 

91.09 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRlMATI 
RAM DULARI SINHA): (a) and (b) . 
As a result of the surveys carried out by 
OSl and State Directorate of Mining and 
Geology, Maharashtra, 8.65 IIllllson toones 
of tungsten-ore with 0.04 to 0.32510 W03 
equivalent to 17,306.60 tonnes of tungsten 
trioxide (W03) has been estimated so farin 
Kuhi-Khobna, Agargaon areas of Nagpur 
district. 

'(c) The exploration work in the area 
is still continuing and this will be followed 
by detailed exploration including pilot 
mining work which will take some more 
time to ful1y assess the quality and quantity 
of tungsten ore in these areas. The 
Mining lease of 25.06 acre~ in the Agargaon 
has been granted to Magnese Ore India 
Ltd. However, the mining of the, area 
will be possible only after the above work 
is completed. 

(d) whether Government propose to (d) whenever the minetal bearing 
give alternative land/compensation to those' areas are leased out for mining, compensa-
occupants of the land wbcl'e tungston-ore tion is paid to occupants of the lanos as 
has been lo"tcd 'I per the usual provisional 



DoJomitic Marbles in Nagpor'District 
of Maharashtra 

3924. SmtI BANWAR1 LAL 
PUROHIT:' Witl the ·Minister of STEEL 
AND MINES he 1'}eased to state : 

(a) whether huge quantity of dolomitic 
marbles has been found in Mansar, Kandri, 
Chargaon, Churwahi, Junewani, Kardi. 
Dahoda and Deolapar areas of Nagpur 
district; 

. (b) if so, the progress of mining of 
dolomitic marbles in these are~s; and 

(c) full details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULAR.} SINHA): (a) Yes, Sir. 

(b) and (c). Some private parties as 
well as the Maharaahtra State Mining 
Corporation, a State Government Under-
taking are already mining in these areas. 
The details of PrOduction are as under :-

3. Patgaori 

Prodvction during 
1984 (in tonnes) 

229L99 

3t)13.50 

14184.20 

19489.69 

Resenes of Copper in Nagpur and 
Gaddluoli Di.,.icUJ of Mallarashtra 

3925. SHRI BA~WAR.I LAL 
PtJROHIT: Will the Minister of STEEL 
"-'ND ,MINES be pleased to state : 

(.) wilethcr' bU8C rCierves of copper 
have eeea located in Nagpur and Gad-
charoli Districts of Maharashtra; 

(b) the programme of mining in these 
districts by Government; aDd 

({;) tlte full details thereof? 

THE MINISTER O.f. S TATE IN THE 
DEPARTMENT OF MINES ($HRlNI'A'TI 

RAM DULARI SINHA): (a) to (c). No, 
Sir. Ai a result of the survcYi camied out 
by GSI, MBCL and State Directotate of 
Mining and Oeology, only small deposits of 
Copper ore have been located in Nagpur 
and Gadcharo 1 i districts of Maharaahtra. 
Coosidering the small deposits in the arC8, 
there are no specific proposals at present 
to under-take mining of. these depositc. 

Budget Receipt in Respect of Corporate 
Tax Income-TilX C~tOllls and Excise 

n.rinl 1985-86 

3926. SHRI R. ·PRABHU: Will the 
Minister of FINANCE be pleased to state : 

(~) the budgeted receipts in respect of 
(i) Corporate Tax, (ii) Income-Tax (iii) 
Customs and (iv) Excise during 1985-86 
and the additional revenue that is likely to 
be collected under each of these items 
during tbe current financial year as a result 
of the revised fiscal policy; 

(b) the amount actually collected 
during the first four months of the current 
financial year in rC$pect of the above itenlS.; 
and 

(c) how these figures compare with 
the corresponding figures of rev-enue during 
the last year 1 

THE MINISTER OF STATE IN THE 
M[NISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Budgeted receipts in respect of l i) Corporate 
Tax, (ii) Income-Tax (iii) Customs. and 
(iv) Excise dluing !9-Sb-B6 are as follows: 

Corporate Tax : 3()52.00 CEOles 

Income Tax : 1764.00 crores 

CustOJT1S : 8165~95 crores 

Excise : 12226.69 crores 

It is however not possible to estimate 
the additional Revenues that are likely to 
be collected during the current financial 
year as a result of the revised mcal"ooey. 

(b) and {c'. The amoUftt'S cMlected 
during the 'first 'four months of the 
current year vm..a-vis last yeat' arc 'liven 
below: 



Collection 
during A pril-
·Ju]J~ 85 

Collectloo 
during April-
July' 84 

(in crores of Rs.) 

Cor~orate Tax 277.21 

Income Tax 4S1.7S 

293.32 

357.06 

2030.25 

3405.56 

Customs 

Excise· 

2182.60 

3934.70 

Per Capita Foreiaa Debt 

39%7. 'SHRI R. PRABHU : 
SHRI SUBHASH Y ADA V : 
SHRI DHARA-M PAL SINGH 

MALIK: 

Will the Minister of FINANCE be 
pleased t~ state: 

(a) the amount of foreign deb; out. 
standing .at the end of the S.ixtb Five Year 
Plan; 

(b) the amount of (Qr~iln debt out· 
standing and the break-up thereof country· 
wise and institution-wise at the end of each 
precedin& Five Year Plan and the anticipa-
ted amount that may be outstanding at the 
end of Seventh Five Year Plan; 

\0) .. per capita amount <of 4.ebt out-
·s.tandiag as on 31st March, 1985; 

(d) how these figures compare with 
per capita debt of other developing countries 
in cop"ral and south AJ;Ileri.caD C0J.lntries 
in ~tioular; and 

(e) how much interest on these indeteb-
tedness is paid annually by the Union 
Government? 

THE MINISTER OF STATE IN THE 
,MINIS'fR Y OF FINPt!NCE (SHRI 
JANARDHANA POOJARYJ (a) The 
foreign debt outstanding at the end of the 
Sixth Five Year Plan works .out to Rs. 
24004. Crores in respect of Government 
Account. 

t(b) :Information is given.in.the attoached 
statement I. As regards the amount of 
outstanding ore at the Seventh Five Year 
Pl~ \his would depend on loans f;ont~cted 
during the Seventh Five Year .Plan and 
hence cannot be precisely estimated at this 
stage. 

,(c) On the basis of ~ popJII$tion 
figures of 1984, per capita foreign debt 
outstanding as on 31st March, -1t85 -works 
out to about Rs. 325. 

(d) lnformation is given in the 
attached stat ement II. 

(e) Information is given in the attached 
sta.tement III. 

Statement-l 

Statement Showing the Outstanding Liability of Government of India of 
F.reiln Loans at the end of Each Five Year Pla" 

(a) and (b). 

(Rupees _In Crp(Cs) 

1. First Five )[ear Plan 111. .. 07 

'2. Second Five ~_ Plan 124239 

3. Third Five Year Plan 3'189:19 

4 Fourth Five Year Plan 6684.37 

5. Fifth Five Year Plan 11657.38 

:.6. 
• 4. ~ 

Sixth Five y~ Plan 24Q04l .. 39 
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Coll"try Wise OlltstllMing Lillbility at the end of 4tlt, 5 th and 6th Five Year 
Pltut is Fllr"ished Below 

(R.upees In Crores) 

81. Name of the Fourth Five Fifth F~ve Sixth Five 
No. Country Year Plan Year Plan Year Plan 

1 2 3 4 5 

1. Austria 17.05 31.69 32.53 

2. Belgium 14.96 55.21 76.20 

3. Canada 280.97 386.15 605.77 

4. Denmark 11.63 23.59 75.82 

5. F.R.G. 546.82 1290.09 1635.71 

6. France 125.09 308.52 424.16 

7. Italy 15.74 27.63 13.89 

8. Japan . 372.78 922.1 S 1410.83 

9. Netherlands 81.59 306.00 596.71 

10. Norway 

11. Sweden 27.97 98.71 

12. Switzerland 18.83 50.97 15.23 

13. U.K. 885.90 841.21 502.59 

14. U.S.A. 2421.99 2800.23 3738.38 

15. Kuwait 33.26 207.90 

16. Baharain 1.42 

17. Qatar 4.69 0.83 

18. Iran 19.13 765.81 676.99 

1~. I.F.A.D. 90.57 

20. I.B.R.D. 226.01 253.97 1931.11 
~ 

2890.70 21. I.D.A. 1252.40 10509.29 

22. Cz echoslovakia 39.35 37.27 11.47 

23. Poland 16.38 10.21 0.19 

24. HungarY 11.21 4.55 

25. U.S S.R. 281.02 %7~.7S 410.16 

26. Yugoslavia 8.16 0.07 

27. Abu Dhabi 5.83 18.45 

23. O.PS.C. - 18.55 1._!s'3 



1 2 

29. Iraq 
30. U.A.E. 
31. E.E.C. (SAC) 

32. .IMF Trust Fund 
33. Saudi Fund 

\ 

34. Internat tonal Sugar 
Organisation 

Total: 

AGllAHAYANA 22, 1901 (SAKA) .Wr'tt~1i AIIswers 1'4 

3 

13.93 

6684.47 

4 

1 S2.20 
59.57 

11651.38 

s 
13.37 
63.79 
66.28 

660.20 
89.69 

4.93 

24004.39 

Note :- (1) The outstanding liability (country·wise) prior to 4th Five Year Plan arc 
not available and hence not furnished. The outstanding liability prior to 
1966-67 is only approximate as the complete details are not available. 

Further, the figures were combined one for loans on Govt. account, Non-
Govt. account and Supplier's Credit. 

(2) The foreign currencies were converted into rupees at Pre-devaluation rate 
prior to 6.6.66 and Post devaluation IMF Parity rate from 6.6.66 to 
31.3.74. From 1.4.14' the current rate of exchange for different 
currencies has been adopted. 

Statement II 

Per Capita External Debt of Selected Countries 

Country External public Population Per capita 
debt outstanding (millions) debt ($) 
and di sbursed mid 1983· 1983 
millions of 
(dollars) 1983 

India 21277 733.2 29.0 
. BangIa Desh 4185 95.5 43.8 
Sri Lanka 2205 15.4 143.2 
Pakistan 9755 89.7 108.8 
Egypt '15229 45.2 336.9 
philippines 1038S 52.1 199.3 
Nigeria 11757 93.6 125.6 
Colombia 6899 27.5 250.9 
Chile 6&21 11.7 583.5 
Brazil 58068 129.7 447.7 
Korea, Rep.of 21472 40.0 539.8 
Argentina 24593 29.6 830.8 
Mexico 66732 75.0 889.B 
Yogos)avia 9077 22.8 398.1 
Venezuala 12911 17 3 746.3 

Source : World Development Report, 1985. 
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Statement Showing the 'Payment of Interest Oil Loans on Go,,·t. Aucco"nt 
During 1951·52 to 1984-85 

(Rs. Hl CJore&) 

1951-52' to 1955-56 (First 5 Year Plan) 13.30 

195)-57 to 1960-61 (Second S Year Plan) 64.20 

1961-62 to 1965-66 (Third S Y ~ar Plan) 294 .. 54 

196'.67 1l8.~8 

1967-6& 153.47 

196.&-69 127.65 

J.969-10 15894 

1970-71 155.10 

IfJ7 1'-12 186.00 

If"? 2-73 184.53 

1973.74 196.91 

1974-75 170.02 

1975-76 184.21 I 

19"-6-71 204.09 

1911-18 218 26 

1918-79 245.65 

197~-8tt 261.98 

1990·g1 252.24 

19&1-82 276;14 

1932-&3 319.85 
1983-84 3-68.65 

1984-85 
'... 

470.09 

Total: 4629 40 

Note :- (1) The break up figures between Govt-Non-Govt. and Supplier's Credit 
· for the first two plan periods are not available. Hence they are 

consolidated figures for the three items. The quantum of Intefe&t paid 
on Non-Govt Loans and Supplier's Cradit may not be much. 

(2) Fron1 1961-~2 to 1973-74 the figures include interest on PL 480 Loans, 
(Commodity assistance and other than PL 480 Loans from U.S.A. 

(3) The figures are at the excbaftle rate adopted at tbe time of makins the 
payments of Interest. 
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Study OD Import of Liberalised Policy. 

on Imports 

3928. SHRI R.. PRABHU : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) wpetber his Ministry has undertaken 
a study on the impact of liberaIised .policy 
on "imports announced during 198 S in 
resl?ect of (i) increase in industrial pro-
duction, (ii) export of finished goods; and 
(iii) foreign exchange reserves; 

(b) if so, the results of such study; and 

(c) whether in the light of such study, 
Government propose to review the policy 
and make such modification as may be 
necessary ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
No, specific study has been undertaken. 
HJwever, the import policy is under cons.-
tant review and necessary modificatjolls are 
made in the same from time to time depen-
ding on the needs of the econO&l1Y. 

Cereals Production 

3929. SHRI R. PRABHU : Will the 
Mini"ter of COMMERCE be pleased to 
state: 

( a) whether India is emerging as a 
country surplus in cereals; 

(b) whether Government have any Jong 
term policy for the export of rice and wheat; 
and 

(c) if so, the deta:ls thereof; 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) and (c). Expvit of Basmati rice is 
allowed under Open General Licence. 
Export of Wheat on Government to Govern-
ment basis is handled by the Food Corpora-
tion of India. The private trade is also 
permitted to' export wheat and wheat pro-
ducts subject to certain conditions such as 
ceUiDI and MiQitpum _ort Price. 

Procedure for Loading Sea rp Tins for 
, Detecting Quality of Materials 

3930. SHRI ANADI CHARAN DAS : 
Will the Minister of STLEL AND MINES 
be pleased to state: 

(a) whether there was any clear-cut 
procedure of loading scrap tins and labora-
tory testing of the scaI1)s for detecting 
quality of materials by the management of 
the RourkeJa Steel Plant in cold rolling 
mill prior to 26 August, 1978; 

(b) if so, whether the Shippers C.R..M. 
have been properly trained with the leading 
procedure before they were assigned with 
the responsibility; 

(c) if no, how many Shippers in C.R.M. 
(R.S.P.) have been charge-sheeted in August 
1978 and subsequent1y discharged due to 
la~k of training, laboratory testing and Jay 
down procedure, the details thereof; and 

(d) the responsibilities of Shippers, 
C.lt. M. Rourkela Steel Plant ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) ScarP 
tins are not loaded in the cold tolling mill 
at Rourkela Steel Plant and hence the 
question of their laboratory testing does not 
arise. Procedure for loading electrolytic 
tin plate scarp .was in force prior to 26th 
August, 1978. There is no laboratory 
testing of electrolytic tin plate scrap. These 
'are declared scrap on visual inspection by the 
quality assurances section and operational 
staff of the plant in accordance with standard 
procedure laid down. 

(b) The shippers in the cold rolling mill 
of the p1ant are properly trained on the job. 
They are experienced and are briefed about 
their job including the loading procedure 
before a job is assigned to ihem. 

(c) No Shipper in' the cold rolling min 
of RourkeJa Steel ·Plant was charge.sheeted. 
in August~ 1978. 

(d) The Shippers are responsible for 
routing despatch work in the shift, assisting 
the he.ad shipper in transfer, storage" 
packing .lnd loadinc, maintainina various 
reco., in the CeDtral ~, ideDrJng .of 
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walODI and attending to complaints and 
queries. Tbey are also responsible for 
inspection and records of consuma,bles 
tietded to the shipping department. 

[Translation] 

p"!8 AdY8need to Fanners by Reglellal 
. Raral Banks in Madhya Pradesh 

3931. SHRI M~ L. JHIKRAM : Will 
the Minister of FINA NCE be plea.sed to 
state : 

(a) the total number of branches of 
Regional Rural Banks functioning ill 

Madbya Pradesh and the total amount of 
loan advanced so far by them to farmers 
and the persons belonging to weaker 
sections of the society; and 

(b) the total number of persons in 
Madhya Pradesh benefited by Regional 
Rural Banks and the number of Scheduled 
Castes, Scheduled Tribes and other 
~? 

THE MINISTER. OF STATE IN THE 
-'MINIS1lt\' OF FINANCE . (SHRI 

. -ltU'lAlIDHANA :P()()JARY} :., {a) ADd {b). 
As .. '30th· 1une H)S·S., there were 22 

l aegioaal Rur;u Baah covering 40 districts 
'of ,Madllya Pradesh with a net work 'of 
1353 branches. 

Regional Rural Banks provide loans 
mainlY to weaker sections such as small! 
marginal farmers, landless' labourers in the 
agriculture sectors and to rural artisans, 
village and cottage industries, small business 
and petty traders in non-agicultural sector 
whose pre-investment annual income does 
not exceed Rs. 6500/. The present d~.ta 
reporting system does not yield separate-
information regarding advances made by 
R.egional Rural Banks to SC/ST beneficia-
ries. 

As at the end of June, 1985, the out-
standing advances of Regional R mal Banks 
in Madhya Pradesh atnounted to Rs. 89 
crores, covering 4,12,C)34 beneficiaries. 

Closere of Mica Mines in Biha'r 

3932.' PllOF. "CHANDRA BHANU 
DEVI :-,:.,Wlll tlte, Minister of STEEL' AND 
-~ p~ t ... ttate :", 

(a) the nutnber of mica min~;!1yinl 
closed in each district of Bihar; and 

(b) the steps beiD' taken by Govern-
ment to re-open the mines? 

THE MINISTER OF:STATE IN THE 
DEPARTMBNT OF MINES (SHRIMATI 
RA:M DutAltl SINHA): (a).:AOeording 
to the latest information available in the 
Department of Mines as reoeived'from the 
Indian Bureau of Mines (tBM),1tbe ntunber 
of closed mica mines in Hazaribagh 
Giridih, Nawada, Monghyr and Bhagalpu; 
in the districts of Bihar is 143, 36, 19, 2 
and 1 respectively. 

(b) Central Government had CQDStituted 
a High Powered Committee to go 10to the 
various aspects of mica industry. The 
Committee has submitted its Report and 
the'Department of -Mines bas constituted an 
Empowered Committee to expeditiously 
implement the recommendations made in 
the lteport. IBM eondu_cts relular inspec-
tio~s and" studies and advises' the mine 
own~rs . about further .exploration and 
systematic development of the miDes~ 

[English] 

Decline in ,Foreign Tourists to Agr. 

3933. SHRI V. S' KRISHNA IYER : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) the number of foreign tourists who 
visited Agra during 1984 .. 85; 

(b) whether decline in the number of 
foreign tourists visiting Agra as compared 
to the previous years is due to lack of 
facil ities; 

(c) whether it has come to the notice 
of Government that the city is not kept 
clean and proper facilities are not available 
to toarists; and 

(d) if so, whether Government prop01e 
to take stet's to beautify the Agra city to 
a ttract foreign tourists in large numbers ? 

THE' MIN1STBR OF' PAftLIA· 
MENTAllY APPAl&S AND' tovam. 
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(SHill H. K. L .. BHAGAT): (a) and 'b). 
Statistics of foreign toudstc Yisiting w.rioos 
destiDati~ in the country are Dot ccm-
piled. H~wewr, as per the Forcisn 
Tourist Survey 1982-83, 17.01 per cent of 
total foreign tourists who visited 18dia, 
spent at least a nisbt ill. Acra .. 

(c)- Basic facilities to be availed of by' 
the tourists, by and large, ilre available at 
Agra bttt recently some reports have 
appeared in the press regarding uncleanliness 
of the city. 

(d) Creation of CIVIC amenities and 
beautification of the city is primarily the 
responsibility of the State Government and 
a number of proposals are being considered 
by them for the same. These include 
plantation of trees on both sides =>f the 
road, augmentation of facilities for drinking 
water etc. The Central Department of 
10UIism bas already assisted in a scheme 
for flood-lightins of Agra Fort. 

Imposition of Excise Duty on Labelled 
Beedies 

3934. StIRI V. S. KRISHNA fY'ER : 
Win the 'Minister of FINANCE be pleased 
to state: 

(a) whether the imposition of excise 
duties on labelled beedies had done great 
harm to the workers; and 

(b) the action taken on small and 
unscrupulous beedi manufacturers who 
were taking advantage of the levy to deny 
statutory benefits i neluding bonus to 
workers? 

THE MINISTER Of STATE IN THE 
MINIS'IRY eF FINAl-ACE (SHRI 
lANARDHANA POOJARY): (a) There 
are DO autllenlic I.ePelts with the Central 
Govemmeut tto .the doct Ithat imposition' of 
excise duties on labelled or branded beemes 
has done great harm to beedi workers. 

(b) The Central Government do not 
have any information regardinl denial of 
statutory benefits including bonus to 
workers. The' appropriate -authorities ifor 
lookinl into such inatt:r would -be ,the State 
OovemmeDtl. 

Decline in Balal'« of Tr." DefIcit 

3935. SHRI B. V. DESAI: Will the 
Minister of COMMBRCE be ple~~ to 
state: 

(a) whether India's for ;ign trade situa-
tion has shown a siJDificant improvement 
during 1984-85 especially in the sphere of 
exports; 

(b) if so, to what extent the foreign 
trade situation has improved; 

(e) if so, to what extent this has resulted 
in a decline in the balance of trade deficit; 

(d) the main reasons for tbis improve-
ment; and 

(e) the steps being taken to improve 
the position further 1 

THE MINISTER OF STATE OF THE 
MINiSTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir .• 

(b) to (d). According to the latest 
available updated data, India' overaIf 
exports during the financial year 1984-85 
amounted to Rs. 11493.72 crores which 
were 18.1 % higher than the corresponding 
updated data of Rs. 9729.91 crores in the 
preceding year 1983--84. At the 68me time 
imports during 1'9'84-85 reached a level of 
Rs. 16812.93 crores, ,registering an increase 
of 7.9 % over the level of imports of Rs 
15-587. 77 ~rores in the preceding year: 
Consequently, there has been a reduction in 
the balance of trade deficit from Rs. 
5857.86 crores in 1983-84 to R6. 5319.21 
crores in 19,84 .. 85. Thus lndia's-forejgn 
trade situation has shown impco'lemcnt 
during 1984-85 especially in the sphere of 
exports, resulting in a decline in the 
balance of trade deficit. 

(e) Policy measures are being conti-
DUO\JSly evolved lor ·increasing India's 
expams. TheseiDclude measures for increas.. 
igg aDd .diversifying the .productiQn, makjqg 
our exports more ~ompetitiye~ iiadin&ae.w 
markets for our products and processing 
cOJnmodities for higher value !roalisation. 
Efforts would be made to gear up these 
measures furtbor .durina the Soqntb Plan 
porio4. 
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The Government has taken a number 
of policy initiatives in the sphere of trade 
policies, industrial policics and fiscal policies. 
The current import-export policy which will 
be operative for a three year period, 1985-
1988, is designed to introduce an environ-
ment of continui'Y and suitability in foreign 
trade planning. It aims at providing a 
major thrust towards increlsed production, 
both for domestjc consumption and exports, 
and to bring about effici~nt import substitu-
tion. The Govcrnnlent have also identified 
sectors for expott promotion which can 
make a subs(antia~ contributi:>n to growth 
in exports over the medium tenn. Public 
Sector und:!rtakings are being involved for 
greater partlclpation in expolt efforts. 
Simul taneous efforts are also being made to 
step up our indigenous production of 
irnportables during the ~eventh Five Year 
Plan period, particularly in the sphere of 
bulk imports. 

Setting up of Export Promotion Council 
for Hadicrafts 

3936. SHRI B. V. DESAI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether his MinistrY has decided to 
set up an Export Promotion Council for 
handicrafts; 

(b) if so, whether the decision was taken 
to ensure proper development of handicrafts 
so as to maxmise foreign exchange earnings; 

(c) whether there is an ample scope 
for boosting the export of handicrafts; and 

(d) if so, the extent to which the forma-
tion of export council for handicrafts will 
be helpful? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF TEXTILES (SHRl 
KHURSHID ALAM KHAN) : (a) Yes, Sit. 

(b) The Co\lncil has been set up to . 
provide a forum for handicrafts exporters to, 
explore ways and means of increasinl 
handicrafts exports. 

(c) Yes, Sir. 

(d) Exports Promotion Council is 
expected '0 formulate and implement export 

promotion measures for increasing exports 
of hapdicrafts. There will be better participa-
tion by the exporters, as members of the 
council, in export promotion efforts. 

Financial Assistance to State Govern. 
ments to Run tbe Sick Textile Cotton 

and Jute Mills 

3937. SHRI INDRAJIT GUPTA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether 12 closed textile mil1s in 
Gujarat are being taken over by the 
State Government with the help of a Central 
Government grant/loan of Rs. 6S crores; 

(b) if so, the details of the scheme; 
and 

(c) whether appropriat~ financial assis-
tance wiJl also be given to other State 
Governments if they are prepared to take 
over and run sick textiles mills, cotton or 
jute? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and b). 
The Government of Gujarat will be given 
advance releases of Plan assistance of Rs. 
6 S crores to be adjusted within the Seventh 
Plan Period, for the implementation of the 
scheme of N:ltionalisation of 12 closed 
Textiles MilJs in Ahmedabad. The scheme 
involves restructuring and reorganisation of 
these mills to form viable units. 

(c) No such proposal is under considera-
tion of the Government. 

Profit/Loss of Sick Mill Taken O,er by 
National Textiles Corporation ·iD 1983, 

1984 and 1985 

3938. SHRI MOOL CHAND DAGA : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the details of the sick mills taken 
over by the National Textile Corporation 
durinZ 1983, 1984 and 1985; 

(b) how many of them are eamilll 
profits showing period from which they are 
earnins profit with amount of prouts earned; 
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,(c) how many are still runninl in losses 

showing amount of loss from the date of 
taken over and reasons for such state of 
working; and 

(d) the number of surplus labour with 
National Textile Corporation showing (i) 
figures for the above period per year (ii) 
amount of loss being caused and (iii) 
reasons f~r not being utilised '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEX11LES (SHRI 
KHUR3HID 'ALAM KHAN): (a) The 
management of 13 textiles undertaking of 
Bombay was taken over by the Central 
Government in 1983 pending nationalisation 
and National Textile Corporation was 
appointed as the Custodian. 

(b) and (c). A statement who wing the 
net profit/loss position, in the case of these 

13 Bombay mills, during the periods 
October, 1983-March, 1984, 1984-85 and 
1985 .. 86 (April to September, 198 S) 'is 
attached., 

The major reasons for losses of these 
mills are as under : 

(i) Old and obsolete machinery; 

(ii) Abnormal increase in cotton prices 
during 1984-iS; 

(iii) Increase in cost of power, coal, 
dyes and chemicals, stores and 
spares; 

(iv) Increase in wages/salaries. 

The current enagement of workers is 
commensurate with the present utilisation of 
capacities. 

Statement 

1. 

2. 
3. 

4. 

s. 
6. 

1. 
8. 

9. 

10. 

11. 

12. 

13. 

Statement showing the profit/loss position ill' respect 0113 Bombay mills 

Elphinstone Spg. and WvS. 
mills 

Finlay Mills 

Gold Mobur Mills 

Jam Manufacturing mills 

Kohinoor Mills No. t I 
Kohinoor Mills No. 2 ~ 
Kohinoor Mills No.3 J 
Sbri Madhusudan Mills 

New City of Bombay 
Manufacturing Mills 

Podar Mills 

Podar (Processors) 

Shree Sl taram Mills 

Tata MiIJs 

Oct. 1983 to 
March, 1984 

(-) 132.14 

(-) 82.05 

(-) 10.00 

(-) 83.00 

(-) 60.00 

(-) 93.40 

(-) 76.49 

(-, S8.73 

(+) 3.50 

(-) 10.00 

(-) 90.47 

(Rs. in lakhs) 

1984-85 

(-) 115.02 

(-) 3S.75 

(-) 120.82 

(-) 166.44 

(-) 152.94 

(-) 149.71 

(-) 166.20 

(-) 106.02 

<+> 23.96 

(-) 149.13 

(-) 18.51 

1985.86 
(Apr.-Sept, 8S> 

(-) 31.94 

(-) 41.99 

(-) 100.92 

(-) 78.58 

(-) 98.20 

(-) 684 

(~) 7.25 

<+) 9.91 

(+> 16.38 

(-) 60.71 

<+) O.6! 



Coatract. Bntered iato DIIrlag die Last 
......... years 

1939. SHIll MOOL CHAND DAOA : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) how many contracts haft be_ 
entered into during the last three years; 

(b) how many out of these have been 
satillactorily cOfDplet~. 

(c) in how many disputes have arisen; 
and 

(d) the amO\Hlt of monel inYolved in 
all such category of cases? 

THE MlNlSTBll OF STATE OF mE 
MINISTRY OF TEXTILES <SHRI 

... KHUItSRID ALAM KHAlC): (a) The 
n'Mlber <if ~ iDdudibl Rate Con. 
tracts and Running Contracts, entccd into 
by the Directorate General of Supplies and 
Disposals during the last three years is as 
follows: 

Year 

1912-31 

1983-84 

t984 ... 1tS 

No. of Con tracts 

1,9.03 

7,924 

8,St2 

(b) to (d). Th~ requisite information is 
being collected and will be laid OD the Table 
of tbe Bbuse. 

I. T .D.C. Hotels iR New DelIlI 

3940. SHRI MOOL CHAND DAGA : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) the total investment in ITDC botels 
in New Delhi; 

(b) Yearly incomes of' these hotels 
(hotel wise); 

(c) which of these hotels are rannia, iD 
losses since when &td the yearly lose for 
tIae last five years in each case; 

(<1) the reasons for the losseS; 

(e) the st~s taken to cover these losses 
and the results achieved thereby; 

(f) how many rooms in each bote' are 
reserved on regular basis and monthJy 
income in each case; 

(g) how many parties are having reserva-
tion GIl l!eBUtar basis iadicatias Rasons for 
such reservation; and 

(h) the justification for cotinuing to.n.m 
the 1lotels running into losses ? 

THE MINISTER. OF PA&UA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) to (h). 
Information is given in the attached state-
ment. 
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Exploitation of Metallic ore in 
Naga)and and Manipur 

3941. S'HRI AJOY,. BISWAS : Will the 
Minister of STEEL AND MINES be 
pleased to ,state: 

(a) whether it is a fact that most 
important me~allic ore have been located in 
highly jnaccessible areas in Nagaland and 
Manipur; 

(b) if so, steps Government proposed to 
take to exploit the resources; and 

(c) the estimated deposit of metallic 
ores? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) : (a) and.(b). Yes, 
Sir. Chromite occurs as dissemination/pods 
in cumulates in Manipur. In Nagaland, no 
definite pocket of cbromite bearing rocks 
have so far been located, though minor 
occurrences of chromite are found invaria-
bly associated with magnetite in ophiolite 
belt. 

Chromite is being produced from 
Manipur on a small scale. However, further 
mapping in the area is proposed to establish 
econOnHCS of the occurrences. 

(c) A total of 320 tonnes of chromite 
in Manipur and 10 million tonr:es of 
magnetite in Nagaland have been estimated. 

Tax Reforms 

3942. SHRI SUBHASH YADAV: 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether there is any proposal under 
Government to make major tax reforms 
and further reliefs to the tax payers; 

(b) if so, the details of the reforms 
which arc likely to be made; and 

(c) how far these reforms will be 
beneficial ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHR.I 
JANARDHANA POOJARY): (a), (b) and 
(c). To Make reforms on the Income Tax 
side, a Committee of 16 CommiSlioners 
of Income Tax has been constituted to 
suggest simplification and rationalisation of 
direct tax laws. The proposals made by 
the members of the Committee ar~ under 
consideration. 

In the context of the long term fiscal 
policy about to be announceC by tbe 
Government I'"xercises have been under-
taken to review the rate structure of 
customs and excise duties. Concrete 
steps will be adopted through legislative 
measures ~ pproved by the Parliament. 

Steps Taken to Reduce Retail Price 
of Tea 

3943. SHRI AMAL DATTA: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Government are aware of 
the large difference in the .price of tea 
sold in auction and that sold in retail; 

(b) the extent of this difference, 
detailed chart showing the difference; and 

(c) whether Government have any 
proposal or ha ve taken any measures for 
reducing the retail price of tea; if so, the 
details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY Of' TEXTILES (SHRI 
KHURSIDn ALAM KHAN): (a) to (c). 
DitIerence in prices of tea sold in auctions 
and retail prices is on account of several 
factors such as transport and handling 
expenses, . insurance, storage charges 
postage expenses, packaging costs, interest, 
sales tax, octori and margins of whole-
salers and retailers. The price of diffe-
rence varies depending upon quality of 
tea ('ft'ered. However, in order to bring 
down the retail prices at desired level 
meetings have been held regularly with the 
loose tea traders and packsters. As a 
reSult of these efforts, major pack.eters and 
loose tea traders have broulht down their 
prices during past few months. The diffe-
rence between the average auction prices 
and reported retail prices is DOW compa-
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rable to the difference prevailing in 1983 
and varies between Rs. 10 to B.s. 1 S per 
kg. depending upon quality. 

Settiag II, of Tourist Centres in Konkan 
Region of Maharaslttra 

3944. PROF. MADHUDANDAVATE: 
Will the Minister of PARLIAMENTAR.Y 
AFFAIRS AND TOURISM be pl~ased to 
state: 

(a) whether it is a fact that in the' 
Sindhudurg and Ratnaglri district s of the 
Kon\can region of Maharashtra, there are 
ideal sites with natural beauty for setting 
up tourist centres; and 

(b) if so, whether Union Goverment 
propose to give ~ancial assistance to set 
up such tourist centres in the backward 
region of Konkan ? 

THE MINISTER FOR PARLIA-
MENTAR.Y AFFAIRS AND TOURISM 
(SH·Rl H. K. L. BHAGAT) : (a) Yes, Sir. 

(b) The Central Department of 
Tourism has requested the S tate Govern-
ment to forward suitable project proposals 
under its approved schemes for financ ial 
assistance. However, no such proposal 
lias so far been received from the Govern-
ment of Maharashtra, for the development 
of tourist 'centres in Konkan region 

Introduction of 'Zero Budgeting' 

3945. PROF. MHDHUDANDAVATE : 
SHRIMATI GBETA 
MUKHERJEE: 

WiU the Mini~ter of FINANCE be 
pleased to state: 

(a) whether there is a move' to intro-
duce 'zero base budgeting' in Governm~.nt 
from 1986; and 

(b) if 10, what steps and policies are 
being devised to ensure zero.budgeting 
from 1986? 

THE MINISTER OF STA TB IN THE 
MINISTRY OF FINANCE (SHR.I 
lANAR.DHANA POOJAllY): (a) and (b). 

The need for the Centra] Government 
Departments to adopt zero-base budgeting 
has been recognised in principle. This 
require identification and sharpening of 
objectives; examination of various alter-
natives of performing identified tasks, 
cost-benefit analYses, prioritisation of 
objectives and activities, identification and 
elimination Qf redundant, activities and 
designing and ranking decision packages. 
Zero base budgeting has been introduced 
in the Council of Scientific and Industrial 
Research and the coverage may later. be 
extended to other scientific departments in 
due course with . suitable modifications. 
I t is proposed to commence zero base 
budgeting in the Central Government from 
1986-87 to be effective from the Budget 
for 1987-88. 

Indo-Czecb Trade 

3946. SHRI P. M. SAYEED: Wi}] 
the Minister of COMMERCE be pleased to 
state: 

(~) whether Indo.Czech trade i~ likely 
to get a boost as a result of trade fair held 
in Delhi during November, 1985; 

(b) if so, the main items which 
Czechoslovakia is interested to buy from 
India; 

(c"\ whether some talk have been held 
for obtaining orders for Maruti cars; and 

(d) if so, the details thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b). 
India International Trade Fair held in New 
Delhi in November, 1985 would help in the 
growth of Indo-Czech trade. Czechoslo~akia 
is presently. importing a large range of 
goods from India which cover sectors like 
agriculture, minerals, leather and· leather 
manufactures, textiles, cllemicals, engi. 
neering etc. 

(c) and (d). Czechoslovakia has shown 
interests· in importing Maruti cars from 
India. The ·proposal is still at the negotia-
ting stage between Maruti Udyog Ltd. and 
the concerned Polish Foreisn Trade 
Organisation. 
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Manipulation of Grades of Raw Jute bY 
. Jute Corporat iOB of India 

3947. SHRI ANIL BASU: Will 
the Minister of TEXTILES be pI eased to 
state : 

(a) whether Government are aware of 
charges of manipulation of grades of raw 
jute by the Jute Corporation of India during 
purchase; . 

(b) the quantum of purchase made by 
JeI; 

(c\ whether the purchase by .leI con· 
form to the detailed guidelines given for 
the purchase of raw jute and the price 
support; and 

(d) whether the jute mills have complied 
with the Central directive to stock raw jute 
equal to six weeks consumption by 30 
September, 1985 and 10 weeks requirement 
by the end of October, 1985 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES <SHRI 
KHURSHID ALAM KHAN): (a) Grade 
composition of lot is assessed by "hand 
and eye" method and the grade outturn so 
assessed is indicated on purchase memos 
issued by JCI to sellers. Although, there 
is some scope for manipulation, effective 
measures have been initiated to exercise 
cl)ntinuous supervision to prevent such 
mal practices. 

(b) lCI, in association with Co. 
operatives, have purchased about 19.13 
lakh bales of raw jute as on 4.12.1985. 
Further purchases are in progress. 

(c) The purchases made by the Jute 
Corporation of India conform to the 
detailed guidelines and other administrative 
arrangements evolved with the concerned 
State Governments in the light of the 
existing censtraints. 

(d) Out of 54 jute mills to whom 
directive was issued by Jute Commissioner, 
28 mills conlplied with the directive by 
building up stocks equivalent to 6 weeks 
consumption level and above as on 
30.9.1985. As on 31.10.1985, 34 mills 

had built up stocks .of 10 weeks and above 
consumption level. The time limit for 
building up 10 weeks· •. stock level of raw 
jute bas been extended from 31.10.1985 to 
15.11.1985, Jute mills who had already 
built up 10 weeks' stock level as on 
31.10.198 S in compliance with his 
directive of 6.9.1985 were also directed not 
to allow such stocks to go below this level 
at any time during November, 1985. By 
another order dated 29.11.8S jute mills 
have been directed to maintain not less 
than 10 weeks stock levelupto 31.12.191'5. 

Administrative measures have been 
taken by Jute Commissioner against 
defaulting min by debarring them from 
B. It will quota allocation for the month of 
Nov., 1985. This has had a salutary effect 
and there has recently been perceptible 
improvement in stock-building efforts by 
defaulting mills. 

Breakthrough in Exports 

3948. SHRI 'ANIL BASU: Win· 
the Minister of COMMERCE be pleased to 
state: 

(a) what are the factors that lead us to 
the expectation that our exports will be 
able to breakthrough the barri~r of quantita-
tive and other restrictions imposed- by the 
developed countries of the West; 

(b) if so) the details thereof; and 

(c) if not, the reasons for imPOrt 
liberalisation Policy of Government in the 
Seventh Five Year Plan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHA~): (a) to «(;). 
Inl!ia's exports to the developed countries 
have been increasing over time, inspite of 
the existence of barriers of quantitative 
and other restrictions imposed by them. 
However, efforts are made by us in the 
multilateral forums, and bilaterally with 
our trade partners, for removing/reducing 
the barriers to our exports and improving 
market access. Policy measures are also 

. being continuously evolved foc increasing 
India's exports. These include measures 
for increasing and diversifying the produc-



tion, malting our exports more competitive, 
finding new markets for our products and 
processing commodities for higher valu,e 
realisation. The curralt import-export 
policy which will be operative 'for a three 
year period, 1984-88, is designed to 
Introduce an environment of continuity 
and stability in foreign trade planning. It 
aims at providing a major thrust towards 
increased prhduction, both for domesti& 
consumption and exports. The Government 
ha ve also identified sectors for export 
promotion which can make a substantial 
contribution to growth in exports over the 
medium term. 

Effeet of Import Liberalisation Policy 
on Domestic Industrial Units 

3949. SHRI ANIL BASU: Will 
the Minister of COMMER.CE be pleased to 
state: 

(a) whether Import Liberalisation 
Policy of Government in the Seventh Five 
Year Plan Will threaten the viability of 
domestic industrial units; 

(b) if so, what protection has been 
ensured; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES lSHRI 
KHURSHID ALAM KHAN): (a) to (c). 
While formulating the liberalised jrnport 
policy, due care has been taken to protect 
the leg.itimate interests of indigenous 
industry. 

Steps to prevent Distress Sale of Ra" 
Jute 

3950. SHRI ATISH CHANDRA 
SINHA: Will the Minister of TEXTILES 
be pleased to state : 

(a) whether attention of Government 
has been drawn to the news item captioned 
"Burning Jute in Distress" appearing in 
"The Statesmen" Calcutta edition of 8 
November, 1985; 

(b) jf so, the reaction of Government 
thereto; 

. 't 
(c) the steps taken/proposed t:> preven 

to oust middlemen from controlling the 
ju te purchase centres in West Bengal; and 

(dJ the steps taken/proposed to prevent 
distress sales of raw jute by the growers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
The Government has no confirmed report 
about burning of jute by a farmer as 
mentioned in the news item. In Nadia 
district of West Bengal, procurement of 
jute is made through 17 purchase centres 
of Jute Corporation of India and 14 pur. 
chase centres of Co-operatives. Total 
procurement in Nadia district stood at 
3,17,627 quintals as on 7.11.1985. 

(c) In consultation with the State 
Government of West Bengal, Jute Corpora-
tion of India is following a system of pur-
chase of raw jute only from growers, to 
the exclusion of middlemen, bolding jute 
card;, issued by the State Government or 
alternatively on the basis of list of growers 
furnished by BDO/Panchayats in consulta. 
tion with District authorities. 

(d) With a view to preventing distress 
sales of raw jute and to protect the interests 
of jute growers, the following steps have 
been taken by Department of Textiles : 

(i) The Jute Corporation of India has 
been directed to undertake large 
scale purchases of raw jute at 
minimum statutory prices fixed by 
the Government. 

"(ii) Sufficient credit has been placed 
at the diSpOsal of Jute Corporation 
of ,India for undertaking price 
support operation. 

(iii) A directive has been issued on 
6.9.1985 by Jute Commissioner to 
all working jute mills in the pri-
vate sector to build up stocks of 
raw jute up to specified levels so 
as to step up purchases of raw 
jute by mills. 

(iv) The Jute Corporation of India has 
been permitted to export a limited 
quantity of raw jute: 
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(v) The Jut" Corporation of India is 
using mass media to adv.ise the 
farmers not b.! make distress sale 
at prices below the statutory 
mInIma to unscrupulous traders 
and bring their produce to Jet/co-
operative purchase centres. 

[Translation] 

Amendment of Limitation Act, 1963 

3951. SHRI DILEEP SINGH 
BHURIA! Will the Minister of FINANCE 
be pleased to state : 

(a) whether there is any proposal under 
consideration of Government to amend the 
Limitation Act, 1963 to extend the period 
for starting proceedings to realise the 
amount in view of the long-term bank loan 
schemes and the poor recovery of bank 
loans; 

(b) if so, whether such an amendment 
is being brought; and 

(c) if so, the period being fixed for 
recovery of loans in place of the normal 
period of three years as at present '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POO.JARY): (a) to (c). 
The Government had received certain pro-
po~ls for extending the period of 1 imitation 
for recovery of loans granted by banks from 
three years to six years. These proposals 
were consideI ed by the Government in 
consultation with Reserve Bank of India and 
it has been decided that the present limita-
tion period of three years may be retained. 

[English] 

News Item Captioned "Forest Act May 
Lead to Mines Closure in Rajasthan·' 

3952. SHRI VISHNU MODI: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether the atte'ntion of Government 
has been drawn to the news item captioned 
'Forest Aot may lead to mine closure in . 
Rajasthan· appearing in 'Financial Express? 
of 2nd August, 1985; 

(b) if so, whether, the procedure 
adopted by the Department of Mines to 
refer renewal, applications to the Forest 
De:partment is basical1y wrong and un-
wanted; and 

(c) if so, the st-!PS being taken by 
Government to remove the difficulties being 
faced in mining oper~tions and to· save the 
mines from destruction ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) : (a) Yes, Sir. 

(b) The State Governments refer the 
renewal ~pplications for mlnmg lease 
directly to the MinistrY of Environment, 
Forest and Wildlife wherever approval of 
the Centra] Government is required under 
the Forest (Conservation) Act, 1980. The 
Department of Mines in the Central 
Government has not prescribed any pro. 
cedure in this matter. 

tc) A streamlined procedure is pre,. 
cribed for submission of proposals to the 
Department of Forest. The proposals are 
imfl'~ediately scrutinised and placed before 
the Advisory Committee for consideration. 
lhis Committee meets every wc-ek and its' 
recomtnendations are not delayed. On the 
basis of its recommendations the Central 
Government makes quick decision. While 
deliberating, the Committee weighs environ-
mental losses against econonlic benefits. In 
short, a properly presented proposal 
gets a quick decision. 

Collection of Taxes in Orissa 

3953. SHRI LAKSHMA~ MALLICK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the year-wise details of direct and 
indirect central taxes collected in Orissa 
during the last three financial y ~ars and the 
share of the State Government out of the 
total collections; and 

(b) the measures taken by the Union 
Government to rationalise the collection 
systems of central taxes and to increase the 
share of the State Governments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
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JANA&DHANA POOJAR Y): (a) The 
year-wise details of direct and indirect 
Central Taxes coUected in Orissa during the 

last three financial years and the shares of 
the State Government out of total collec-
tion~ is as follows: 

Collection (in Orissa) Share of State 
Government (Orissa) 

1982-83 83-84 84-85 1982-83 83-84 8 J-SS 

(Rs. in crores) (Rs. in crores) 

Direct Taxes 16.84 21.98 24.45 42.43 43.93 45.17 

Indirect Taxes i18.12 1:26.41 141.38 154.83 178.83 197.40 

The share of Orissa State is much mor.: 
than the amount of taxes collected from 
the State. 

(b) The Government has laid special 
emphasis on the budget collection during 
the present financial ye'lr and advised that 
all efforts should be made to exceed the 
targets &ed. Moreover, a review of the 
procedure and revenue collection mechanism 
is an on-going exercise in all the Depart-
ments and appropriat e steps are taken from 
time to time with a view to rationalise the 
same. The devolution of central taxes and 
duties between the Centre and the States, 
however, is made in accordance with the 
recommendations of the Fillance Commis-
sion. 

Black Marketing of VCRs and other 
Items in Delhi 

3954. SHRI JAGANNATH 
PA'ITNAIK: 
SHRIMATI NIRMALA 
KUMARI SHAKTAWAT': 

Win tbe Minister of FINANCE be 
pleased to state : 

(a) wether Government are aware that 
many people were sent abroad by the 
unscrupulous shoppers to get goods like 
VClls and other fancy items which fetch 
a price in the blackmarket here in India 
particularly in Delhi; 

(b) if so, the details in this regard; 
and 

(c) the steps Government are taking 
regarding unscrupulous Delhi shoppers 
who make fast money through purchase 
jaunts in Singapore, Hongkong and 
Bangkok? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
The baggage rules provide for a free 
allowance of Rs. 1250/·. For articles 
in excess of this value, duty is charged at 
1 70 % up to an additional value of Rs. 
2000/- and 240 % for the remaining value. 
These rates of duty coupled with the 
comparatively high air fares would make 
such import for the purpose C'f saJe un-
remunerative. However, the free allow-
ances for passengers arrlV)ng frODl Sri 
Lanka and Maldives have been reduced in 
order to discourage abuse of the baggage 
concessions. There is also no free 
allowance for passengers arriving from 
Nepal. 

The free allowance and concessional 
duty rates are available only for bonafide 
personal baggage. In ~s ~ any goods are 
considered to be not bonafide baggage, they 
are liable to cofiscatioD and levy of fine and 
penalties. Customs authorities at the 
Air ports, sea ports and!D cities including 
Delhi remain vigilant in the matter and 
carry out frequent raids on the shops and 
in markets in $uch cases "lnd take appro-
priate action. 



205 W,ltt~" AIIswers AGBAHAYANA 22, 1907 (SAKA) Written Answt" 20' 

Setting up of Jawabarlal Nehru SkiiDg 
Institute in J and K 

3956. SHRI KAMAL NATH: Will 
the Minister of PARLIAMENTARY 
~FFAIRS AND TOURISM be pleased to 
state : 

(a) whether Jawaharlal Nehru Skiing 
Instit¥te is being set up in Jammu ard 
KaMimir; 

.(b) if so, the salient feature thereof; 
and 

(c) the other projects of tourist 
interest undertaken in the central sector 
this year '? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) Yes, 
Sir, The Indian Institute of Skiing and 
Mountaineering, Gulmarg which was set 
UP in 1983 is being renamed as . Jawaharlal 
Nehru Skiing Institute. 

tb) The Institute trains professional 
ski instructors and provides facility of 
training and guidance to pleasure skiiers 
visiting Oulmarg in winter. Such courses 
in addition to the State of Jamnlu and 
Kashmir are . organised at Narkanda 
(Himachal Pradesh) and Auli-Joshi Math 
(Uttar Pradesh). It, also, during summer 
months conducts courses in water skiing, 
mountaineering, rook climbing, trekking, 
high a titude camping etc. 

(c) During the year, the India Tourism 
Development Corporation has undertaken 
the construction of a centra."lly hested hotel 
at Gu1marg. 

Import Duty on DMT / PT A 

3957. DR. A. K. PATEL Win 
the Minister of FINANCE be pleased to 
state: 

(a) whether the declared policy of 
Government is to liberalise the import of 
scarce raw. materialS; 

(b) whether Government want that the 

domestic industries should stand in compet:i-
tion with the manufacturers abroad; and 

(c) if so, the reasons for denying OGL 
status to DMT/PTA and raising of the 
import duty on them giving Dlore protection 
to domestic producers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The policy of the 90vernment in respect of 
import licensing is, inter-alia, to facilitate 
increased production through oasier and 
quicker access to inputs that need to be 
imported, to make all possible savings in 
imports, support indigenous production and 
promote efficient import substitution. 

(c) DMT ond PTA are alternative raw 
materials for manufacture of synthetic 
filament yam etc. Production of DMT has 
already been established in the country and 
since PTA can also be used as a substitute 
raw material, it was not considered neces 
sary to keep DMT and PTA under the 
OOL list. The rate structure of import 
duty on DMT and PTA was revised in 
order to maintain the competitive position 
of indigenously manufactured DMT. 

Reduction of Price of Steel in India to 
Stand Competition in International 

Market 

3958 •. SHRI E. AYYAPU REDDY: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a). the cost of production of steel per 
tonne in India; 

(b) whether the price of steel in India 
is far higher than the price of stee] manu-
factured in Japan and South Korea; 

(c) whether any investigation has been 
made in tbis regard; and 

(d) whether any steps have been taken 
to reduce the price of steel so that it can 
stand comp'.!tition in the international 
market? 

THE MINISTER Of STEEL AND 
MINES (SHRI K. C. PAN"!): (a) COlt of 
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production differs from plant to plant due 
to differences in raw material costs. and 
different product-mix, working conditions 
and capital related costs. It will therefol e 
be difficult to indicate. the cost of produc-
tion of steel in India. 

(b) and (c). According to a recent 
analysis made by SAIL on the basis of the 
prices published in the "World Steel 
Dynamics-Steel Strategist, September 
t 9.g5~', the price of steel in India is higher 
compared to .the Japanese domestic prices. 
No data regarding the domestic steel prices 
in South Korea is available. 

(d) Price depends on various factors 
like cost of inputs; wages and salaries, rail-
way frelght and duties and levies. Steps 
have been taken to contain cost of produc-
tion through higher production and pro-
ductivity, better utilisation of capacities, 
better technological norms, saving in energy 
,utilisation and containment of labour costs. 
To enable the exporters of engineerjng 
goods to compete in the international 
market dom!stic steel is supplied to them 
at international prices determined under the 
International Price Reimbursement Scheme 
of the Ministry of Commerce, 

Provision of Infrastructure Facilities to 
Mining from the Royalties to mine 

Owners 

3959. SHRI E. AYYAPU REDDY: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether any incentives ate prjlposed 
to be given for the mining of minerals such 
as limestone, by rates, rock phosphates and 
other minerals which are essential for 
Industries like cement, paper, tiles e~c.; 
and 

(b) whether any directions have been 
given to the State Governments to provide 
infrastructure facilities such as laying of 
roads, providing electricity, drinking water 
to the mining areas from out of the royal-
ties conected from th,\ mine owners '] 

(b) No, Sir. 

Acquisition/Lo~tion of Land for ITDC 
Hotel in Bombay 

3960. SHRI T. BASHEBR : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state: 

(a) whether it is a fact that the Indian 
Tourism Development Corporation so far 
could not acq~ire/locate a suitable plot! 
pJace of land for it,S hotel project/property 
at Bombay due to one reason or the other; 

(b) whether it is also a fact that a 
number of officers visited Bombay during 
the last about five years under the grab of 
exploring the possibility of having a hotel 
there; and 

(c) if so, the steps being taken to 
acquire a suitable plnt and locate a hotel 
in Bombay by the Indian Tourism Develop-
ment Corporation ? 

THE MINISTER O,F PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K L. BHAGAT) : (a) Yes, Si!". 

(b) and (c). Efforts have been made by 
ITDC Management for acquisition/location 
of 1and for a hotel in Bombay through 
correspondence or by visits of officials 
where necessary for personal discussions 
with the concerned authorities. 

ITDC is still on the look out to secure 
a suitable site for setting up a hotel at 
Bombay, subject to suitable feasibility and 
financial viability, etc. 

Identification by Travel Circuits in 
Orissa 

3'961. SHRI NITYANANDA MlSHRA : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) the number of travel circuits 
identified by Government in Orissa; 

THE MINISTER OF ST A TB IN THE 
DEPARTMENT OF M1NES (SHRIMATI (b) the details of those travel circuits; 
RAM DULARI SINHA).:. (a) No, Sir: and 
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(c) the details of the steps taken for 
the development of those travel circuits ? 

THE 'MINISTER. OF PARLIA. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BIlAGAT): (a) and (b). 
The Central Department of Tourism in 
consultation with the State Govt. of Orissa 
have, identified the following Travel 
Circuits :-

1. Bhubaneswar-Puri.Konark-DhauH. 
Ratnagiri-Lalit,iri-Udaygiri .. Bhadrek-Chandi-
pur-Khiching-Joshipur (Simlipa)) and back. 

2. Bhubaneswar-Chilika Lake..(Jopa)pur. 
Qn-Sea-Tapta Pani.Koraput.Bolangir-Jhar_ 
sulUda-Angul-Tikarpara-Talch«r- Bbubanea-
war-Development of tourism infr1Rtructure in 
the Sta\e is taken up in a phased manner 
through the combined resources of the 
Centre, the State and the private Sector. 

(c) In the SiXth Five Year Plan tbe 
DepU. has liven financial assistance for the 
following schemes :-

i. Preparation of Master Plans of 
Lal itgiri. Udaygiri-Ratnagiri 

H. Forest Lodge at Simlipal 

iii. Lion Safari Park, Nandan Kanan 

iv. Purchase of boats for Chilika Lake 

v. Master Plan of Chilika Lake 

vi. Construction of toilet block near 
Sun Temple at Konark 

vii. Floodlighting of Khandagiri and 
Udaygiri 

viii. Assistance under Fairs and Festivals 
for Cbilika Boat R.ace. 

ix, Opening of Govt. of India Tourist 
Office Bhubaneswar. 

10 addition the State Govt. has also 
created tbe following facilities : 

1. One Panthni'las each at Bhubancs-
war, Konuk, Balichandrapur (Ncar 
l\atnaliri.Udayliri. LaUtJiri), 

Cbandipur/Barkul and Rambha on 
Chilika Lake and Taptapani and 
two Pantbnivas at Puri. 

2. Openilll of Tourist Couotera at. 
the Railway Stations at Bhuba. 
neswar, Purl, Cuttact and Bcrbam. 
pur and at the Airport Bhubaneswar' 

Tourist Pot"'. i. Or ... 

3962. SHRI NITYANANDA MlSHllA:· 
Will the Minister of PA.R.UAMENT AR. Y 
AFFAIRS AND TOURISM be oleased to 
state: 

(a) whether it is a fact that a number. 
of international travel writers who had 
visited Orissa in recent years, have opined 
tha. the tourist potential of the State is 
immense and these could be well adjusted 
as one of the best in the country; 

(b) if so, the sttps taken in Sixth Five 
Y car Plan for the promotion of tourism in 
Orissa; and 

(c) the details of the steps proposed 
to be taken in the Sctvonth Five Year Plan 'I 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHB.I H. K. L. BHAGAT) : (a) In recogni-
tion of the potential in Orissa, 15 media 
representatives incJudiDl 2 television teams 
were invited 8I8\1~t' of the Department to 
visit the placoa of interest in Orissa durio& 
the first eilbt months of the current 
fiiDaacial year. 

(b) During the Sixth FiYe Y car Plan 
the Department of Tourism haa assisted- the 
State Government in the implementation of 
following schemes : 

Sehemes Amount rclcasc;d 
(Its. in lath) 

1. Preparation of 3.20 
Maater Plans of 
Lalitairi. UdaYliri. 
Ratnaairi 

2. Preparation of l,OU 
Master Plan of 
ClWka Lake 
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3. Construction of" ; 
toilet block near_ 
Sun 'Temple at 
~Qna~~. , 

,4~ P.ur~a~e Qf boats' . 
fpr Chilka- Lake -

'. , :.-

s. :Forest Loci&Q:at 
Simpiipal 

~~ >I ~ 1 '\ 

6; (;ion Safari Nandan 
Kana'll' 1, 

7. 

8. 

9. 

Flood-lighting at 
Khandagiri and 
Udaigiri 

Fairs & Festivals-
,Chitka Boat ,Race 

Construction of 
Yatrika at Purl by 
Bhartiya Yatri Aw-as 
Vikas Samiti 

,it. 

2.61 

1.80 

10.80 

19.2~ 

. .' 1 
' 7.29 

~.14 

13.50 

(c) 'The Department has sanctioned a 
.cheme for purchase of a C!uise boat for 

· -C"ilka Lake. Proposal for construction of 
· Yatri Niwas' at Satpad~ .. Cbilka is receiving 
- active consideration 'of the Department. 
'Adequate financial assistance to schemes 
· 's~bmitted by the 'State Govt. for develop-

ment of 'infrastructural facilities in Orissa 
· has been and' is "'being t J Provided by the 

Central Government. 'In addition, a large 
number of brochures, folders and posters 

_ b~ve been published by the Central Govern-
,plcnt on places of tourist attraction, of 
Or~sa. 

{TransllJtion] 

Entry Fee for Appu Ghar in Pragati 
Maidan 

3963. SHRH BANWARI LAL 
,BAIRWA: Will the Minister of 
'COMMERCE be pleased to state: 

(a) whether entry fee to various items 
of entertainment provided' in 'A ppu Ghar' 
for children are beyond the means of 
'tOtnmoD people with modest income; , 

(b) if 10, whether -Government intend 
to throw it open either with a nominal entry 
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fe~ or free to chHdren of low income group 
at· Ie'lst on occasions like Republic Day, 
Independence Day, Bal Divac; and MahiIa 
'Divas etc; and 

(c) the steps being taken or contempla. 
ted in that direction? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TFXTILES: (SHItI 
KHURSHID ALAM KHAN): (aJ to (c), 
The rates vary from Rs. 1/- to Rs. 3/- per 
hea~ entertainment tax for a particu] ar 
item of entertainment. That is also a 
provision for package tickets at reduced 
rates for general· visitors and organised 
groups from educational and social welfare 
institutions. ; Free joy rides are provided to 
children oelonging to economicaBy weaker 
seotions, invalid and spastic children and 
blind children as and when they come in 
groups sponsored by their schools or social 
welfare organisations. On Children'S day 

. (14th No~ember), Appu Ghar Anniversary 
. day (19th November), Republic Day and 
Independence Day, children are invited in 
organised groups from various schools and 
social 'welfare organisations and provided 
free joy rides and entertainment. 

[Euglish] 

Purchase of Cotton by Cotton Cor-
poration of India 

,3964. SHRI AMARSINGH RATHAWA : 
Will the Minister of TEXTILES be pleased 
to state 

(a) the quantity of cotton purchased 
by the Cotton Corporation of India during 
the years 1982-83 1983-84 and 1984-85 
from each cotton growing States; 

.(b) whether a huge stock of cotton has 
been accumulated with the growers this 
year; 

(c) what is the purchase likely to be 
made by the Cotton Corporation of India 
this year from each cotton growing state 
and particularly from Gujarat; and 

,(d) whether Government propQse to 
release the export quota of cotton to enable 
the gowers to set rem'Qne.rative price of 
their products? 



THE MINISTER. OF STATE OF THE 
MlNlSTR. Y . OF TEXTILES (SHRI 
KHURSHID ·ALAN· tc.HAN): (a) 
The ~.Jrcha.les of CQtton made by 
Cotton Corpon[tiori of India from the 
various cotton growing States except Maha-
rashtra, where the Corporation' does not 
operate, during the cotton years 1982-83, 
1983-84 and 1984-85 are as given 
below:-

year. 

1982-83 
·1983-84 
1984-8S 

Quantity (figures in Iakh 
balses of 1 70 
kgs. each) 

9.71 
5.24 
6.68 

(b) Government are not aware of any 
huge accumultation of stocks with the 
growers. 

(c) The Cotton Corporation of India 
has a tentative programme of purchasink 
various about 15 lakh bales of cotton from 
the cotton growing states including 
3.75 lakh bales from Gujarat during the 
current cotton season. 

(d) Government of India have alreadY 
released for export during the current cotton 
season a quantity of two lakh bales of long 
and extra-long staple cotton, 27.,000 bales 
of Bengal Deshi and 2S,000 bales of yelloT 
Pickings. 

Increase in Officers Cader and Decrease 
in Class IV Emplo.vees in the Nationa-

lised'. Banks 

3965. SHRI V. SOBHANADREES-
W ARA RAO: Will the Minister of 
FINANCE be pleased to state: 

(a) the total number of officers clerks 
and Class IV employees working in the . 
nationalised banks as in the years 1978 and . 
1984; and 

(b) the reasons for increase in officers 
cadre and decrease in class IV employees 
cadre '1 

THE MINIS~OF STATE IN THE 
MINISTR Y OF -FINANCE (SHRI 
JANARDHANA POOJARY) (a): Reserve 
B'lnk of India has reported that there:. were 
101042 officers, Z44Q09 clerks and 10.8109 
subordinate cadre employees in tbe 22 
public sector banks at the end of December 
1978 and 184075 officers,.· 39949S'elerks 
and 1 S 5 3 42 subordinate cadre employees 
in the 28 public: sector banks. at the' end of 
December, 1984 . .... 

(b) The strengdi of both officerS. cadre 
as well as subordinate staff cadre (Corres-
ponding to class IV employees) ha~ in fact 
registered an increase. 

Quantity and Value of Goods ImPorted 
During 1982-1985. 

3966. SHRI M. RAGHUMA IlEBDY : 
Will the Minister of COMMER~ be 
pleased to state : 

(a) what is: the quantity and value of 
rice, sugar, cemect, 'steel and g~ bag~ 
imported during the period 1.1.1 ~.82 t •. 
31.7.1985; :-; 

(b) the names of countries w~~'from 
these were imported; and 

(c) the foreign exchange inv~l~ in 
each c~se '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES:' (SHRI 
KHURSHID ALAM·.JGIAN): (a). to·'(C}. 
The foreign trade statistics are recorded· and 
peblished on financial year basis in -the 
monthly statistics of foreign trade of india. 
A statement showing imports (quant.ity, 
value and major countries) or rice, sugar. 
cement, iron and steel and jute and heSsian 
bags and bagging and sacks during the--year" 
1980·81, 198i-82 and \9·82-83 ~Pto 
February, 1983) is enclosed. Date beyond 
February, 1983 are not yet available. 
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Grant of Loans of More Than One 
Crore to Industrial Concerns by 

lOBI 

3967. SHRI M. RAGHUMA 
REDDY: Will the Minister of FINANCE 
be pleased to state: 

(a) whether a number of industrial 
concerns have been granted loans of more 
than Rs. 1 crore by the Industrial Develop-
ment Bank of India since it has been set up; 

(b) if so, the names of such industrial 
. concerns who have been granted loans of 
. more than Rs. 1 crore; and 

(c) the terms and conditions of H.e 
loans? 

"THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY): (a) to (c). 
Since its inception upto June 30, 1985, 
the Industrial Development Bank of India 
has assisted 11 S 1 industrial concerns with 
loan of more than rupees one crore each. 
In tenns of the provisions of. the statutes 
governing public sector financial institutions 
and the Public Financial Institutions 
(Obligation as to Fidelity and Secrecy) Act, 
1983, information rela~jng to individual 
constituents assisted by the institutions 
cannot be disclosed. Hence details relating 
to individual units as asked for in the 
qUestion c~nnot be disclosed. 

Development ~f Rural Tourism in the 
Country 

3968. SHRI M. RAGHUMA 
REDDY: Will the Minister of PARLIA .. 
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

THE MINISTER OF PARLIA-
MENT AR Y AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): (a) and Cb). 
During the 7th Five Year Plan period 
Government is laying emphasis on encoura-
ging visits by peop1e from rural areas to 
places of tourist interests. This will form 
port of Government's overal1 plan in 
encouraging the growth of Domestic Tourism 
The Department has also taken up 
with the State Governments the possibility 
of launching inexpensive specialised packale 
tours for youth, teachers etc. Also, places 
or" tourist interest located in rural areas will 
be developed. Stat e Governments have been 
requested to forward schemes for the same 
which will be examined on merits. The 
provision for the construction of cheap and 
inexpensive accommoda tion like Yatri 
Nivases at places of tourist interest and of 
Yatrikas (Dharamsha]es, Musaffirkhanas, 
Sarais) will also promote rural tourism. 

(c) No separate allocation has been 
made for development of rural tourism as 
such. 

Meetings of Bank Officers with Minister 
of State for Finance 

3969. SHRIMATI KISHORI SINHA 
Will the Minister of FINANCE be p1eased 
to state: 

(a) whether the public sector banks 
have organised meetings of bank officers 
with the Minister of State for Finance at 
Delhi, Calcutta, Madras and Bombay; 

(b) if so, the decisions taken at these 
meet ings regarding consumer services; und 

(c) the machinery devised to imPl.ement 
these decisions and monitor the Imple-
mentation? 

THE MINISTER OF STATE IN THE 
(a) whether there is any proposal under . MINISTRY OF FINANCE (SaRI 

the consideration of Government for the JANARDHANA POOJAR Y): (a) Yes, 
development of rural tourism in the Sir 4 

country; 

(1:)) if so, the det'l\ls of the proposa1; 
and 

~. (c) the funds allocat ed for the purpose 
lor 1981-86 '1 

(b) and (c). The meetings were. in the 
nature of establishing direct contect vatb the 
bank officers at all I evels with a view to 
transmitting to them Government's keen-
ness to improve the quality of cust~mer. 
service, to ensure better itnplementatlQn of 
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anti-poverty programme and to promote 
efficiency of banking services~ No separate 
decisions us such were taken at these 
meetings. 

Botara Steel Plant 

3910 SHRIMATI KISHORI SINHA: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Bokaro Steel Plant has 
been in the red ever since it began pro-
duction; 

(b) if so, the reasons thereof; and 

(c) if not, the profit year-wise made by 
the Plant "/ 

THE MINISTER OF STEBL AND 
MINES (SHRI K. c. PANT) : (a) to (c). 
No, Sir. In the initial years from 1972-73 
to 1980-8·1, the plant incurred losses 
(except for a small profit in 1976-77). 
However from 1981-82, the plant bas been 
tnaking the following profits: 

1981-82 

1982-83 

1983-84 
1984-85 

(Rupees in crores) 

6.54 

18.09 

0.55 
11.47 

Tbe plant incurred losses initial1y due 
to its being under gestation and also 
because the cost of production including 
its heavy capital related charges were not 
fully compensated by the level of steel 
prices. 

Market for Iron ore Pellets Made at 
Kadremakh 

3971. SHRIMATI KISHORI SINHA: 
. ,JNill the Minister of STEEL AND MINES 
. be pleased to state : 

(a) whether Govemment have succeeded 
in findinl buyers for the iron ore pellets 
made at Kudremukh. and 

(b) jf so, the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT, : (a) and (b). 
The Kudremukh Iron Ore Company Limi-
ted have obtained a Letter of Intentl 
Memorandum of Understandina from 
Malayaia and Indonesia for the sale of 
peJJets to be produced ai their Pellet 
Plant, Mangalore. 

Trial cargoes of 10,000 tonnes each are 
expect ed t) be shipped to Malaysia and 
Indonesia in the last quarter of 1985-86. 
Subject to test results being satisfactory the 
purchasers have agreed to consider buying 
about 2 lath tonnes each of pel1ets in 
198'. 

The possibility of exporting pellets to 
other conntries is also being explored. 

Development of Tirupatl as a National 
Pilgrims and Tourists Centre 

3972. SHIll CHlNTA MOHAN: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) whether Tirupat: draws pilgrims 
throughout the year from within the 
country; and 

(b) if so, whether Government have any 
plans to develop Tirupati as a national 
piligrims centre and also as a recognised 
tourist centre ? 

THE MINISTER OF PARLIA-
MENTAR.Y AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) Yes, Sir. 

(b) Tirupati has developed as a national 
pilgrims centre. The Central Department 
of Tourism have received DO proposal from 
the Government of Andhra Pradesh relating 
to Tirupati. 

[Translation] 

Decline in Export of Iron Ore 

3973. SHRI HARISH RAWAT : Will 
the Mini ster of COMMERCE be pleased to 
state: 
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(a) whether it is a fact that exports 
from certain ports of the countrY from 
where iron ore is exported is continuously 
on the decline for the last few yean; 

(b) if so, the names of such ports; 

(c) whether his Ministry analysed the 
reason. for decline in exports; and 

(d) if so, the reasons for this decline 
and the steps taken to remove the caus:'s 
responsible for this decline in exports '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b). 
Although compared to exports of iron ore' 
during 1982-83, there has been some 
decline in exports during 1983-84 from 
ports of Paradip and Vishakhapatnam, 
there has been considerable increase in 
exports during 1984-8 s. 

(c) and (d). Decline in exports during 
1983.84 was on account of stoppage of 
movement of iron ore by rail for one month 
duriRg October-November, 1983 on Bail-
adilla-Vizag sector because of land slide 
and the all India Port strike from 1 Sth 
March, 1984 to April, 1984. 

Steps Taken to Export Apples 

3974. SHRI HARISH RAW AT : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether In'dia exports fruits grown 
in temperate elimate ·areas; 

tb) if so, quantity of such fruits export-
ed and foreign exchange earned therefrom; 

(c) whether his Ministry is tak ing 
special steps to promote export of apples; 
and 

(d) if so, the details thereof '1 

THE ldlNlSTBR OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 
Among the fruita arown in temperate 
climate areas, apples are beins exported. 

~b) Quantity of apples exported and 
foreIgn exchange earned during the last 3 
years is : 

Qty. Value 
(tonnes) (Rs in lath) 

1982-83 2,1 8S' 56 

1983.84 2,771 97 

t 984-85 2,237 85 

(Source_ : Processed Foods Export P..ro-
motion Council,) 

(c) and (d). Cash Compensatory SuPPOrt 
has already been increased to 18 % o~ 
export of appl es as against 14 % on other 
fresh fruits. BeSides, import Replenishment 
at 10% and Duty drawbacks on cartons is 
also available. '. 

Import of Tibetian Wool FrOID Cbina 

397S. SHRI HARISH RAWAT: 
Will the Minister of TEXTILES be p)eas~ 
to state: 

\a) whether some arrangements are 
being made with Government of China for 
import of Tibetan wool; 

(b) if so, the details in this regard; and 

(c) if not, the details of the altetna.tive 
efforts being m"lde by the Ministry to meet 
the requirement of users of Tibetan wool '1 

THE MINISTER OF STATE OF THE 
M_INISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. . 

(b) Does not arise. 

(c) Tibeta'l wool was used by the 
artisans in Uttarkhand area of U.P. Khadi 
and Village Industries Commission has' 
already initiated action to augment supply 
of suitable type of IDdian w~l to. the 
artisans in Uttarkhand Area. ' 
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T~ist PJa~: .. d Circuits Roues i. 
Q~~~ Iacor,.~t~ ~. World ~our~t Map 

3976. SHRI HARISH RAWAT: 
WUl the Minister of- PARLIAMENTARY 
AFFAlllS_ "ND .. TO(J~S,M be pleased to 
stat.~:_, -

(a) the names of tourist places and 
Circ:uitl bQue in Uttar a-adesb incorporated 
in the world tourist map; and 

(b) the details of the scheme to develop 
these tourists places and circuits houses? 

THE MINISTER. OF PARLIA-
YBNTAllY AFFAIRS AND TOURISM 
(SH&l' H. K. L. BHAGAT): (a) The 
Department of Tourism does not produce 
an, world tourist map. 

(b) Does Dot arise. 

IBIIIIlM] 
IastnctioDS to Nationalised Banks for 
Jotat Appraisal of Lou ~pplicatioD 

_ - . froID Small Iadastrles 

3917. SHlUMATI JAYANTI 
PATNAIK. : Will the Ministet of FINANCE 
• pleased to state : 

(a) whether the Union Government 
and R.eserve Bank of India have issued 
instructions to all nationalised banks for 
joint appraisal" of loan ayplications from 
sma1l industries alongwith the State Finan-
cial Corporation in respect of working capi-
tal aad term loan; 

(tt) if so, the details of instructions 
issued and when; 

(c) whether it is a fact that no such 
joint appraisal is taking place in Orissa due 
to the reluctance of the bank resulting in 
delay in sanction of working capital and 
aanction of inadequate working capital to 
tho unit; and 

t . 

(tI) the steps being taken to remedy 
the situation ., 

THE MINISTER. OF STATE IN THE 
IIINJSTR. Y OF FiNANCE (SHRI 

JANARDHANA POOJARY): (a) and '(6). 
R.eserve Bank of India had issued detailed 
guidelines tQ banks in resPect of joint 
appraisal between banks and State Financial 
Corporations vide their circular dated 8th 
July, 1978. The salient features of the 
instructions J in brief, are as under :-

(i) There should be joint appraisal of. 
term loans by SFCs and Banks fo help 
better understanding of the project and to 
facilitate timely sanction of adeauate 
working capital limits. (ii) DHference 
of opinion, if any among the SPCs and 
banks about the adequacy of margin money 
or working capital should be sorted out in 
a joint meeting of the copcerned officjals of 
both the institutions. (iii) The prescribed 
common application forms are required to 
be adopted in the case of small scale 
industries seeking term loan both from SFCs 
and banks. (v) The banks should ensure 
that the terms and conditions stipulated by 
them do not conflict with those stipulated 
by the SFCs. (vi) On a reciprocal basis a 
bank may concede a second charge on the 
floating assets in favour of the SFes subject 
to the condition that it shall always rank 
subsequent to the bank's present and future 
charge on floating assets for working 
capital. 

(c) and (d). Reserve Bank of India has 
reported that they have received some 
general complaints regarding delay in sanc-
tioning of working capita) and sanction of 
inadequate working capital to the units. 
'Ihey have, therefore, reiterated the above 
instructions to banks in February, 1982 and 
July, 1984. The banks were advised by 
Reserve Bank of India to adhere to the 
recammendations of the Bhide Committee 
in regard to coordination between the banks 
and SFCs. State Level Forums coverinl 
an State/Union Territories have been ••.••• 
consti tuted by RBI for res~lving all inter 
institutional coordination problems. 

Subsidy by Central Government on Sale 
of Handicraft Goo·ds. 

3978. SHRIMATI JAY A.NTI 
PATNAIK: Will the Minister of TEXTILES 
be pleased to 8ta te : 

(a) the reason why no subsidy is given 
by the Union Government OD sale of hand!. 
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craft goods when such subsidy is available 
for handloolD and khadi; and . 

(b) whether there is any proposal to 
give such subsidy on the sale of handicraft 
100ds also '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUIlSHID ~LAM KHAN): (a) and (b). 
Union Government gives a subsidy of 5 
percent in the form of rebate to Central 
Corporations namely Central Cottage 

. Industries Corporation of India and North 
Eastern Handicrafts and Handloom Develop-
ment Corporation on the sale of handicrafts 
through their emporia during All India 
Handicrafts week every year. 

Study for Ghring Fiscal Relief to 
Filament Yarn. 

3979. DR. A. K. PATEL: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether it is a fact that the recent 
decision of Government providing non fiscal 
relief to filament yam is based on the view 
that filament yarn fabrics are used by the 
richer ,sections of the society; 

(b) if so, the basis for such a view; 

(c) the results of various market 
studies conducted by Government agencies 
in this regard; and 

(d) the details of one or two market 
studies conducted by the Textile Committee 
on this point '1 ' 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Textile Committee has 
estimated that consumption of polYester 
fabrics by people with income less than Rs. 
10,000 per yc!at is about 41 % and with 
income less than Rs. 20,000 per year is 
about 68% of the total production of 
PolYester fabrics. Exact estimates of 
filament fabrics is not available. 

[r"tlllsiatto iJ] 
rourlst Ceatre at A .... rII District, Ii..,. 

3980. SI{RI R.AJ KUMAR. RAJ: W.ill 
the Minister of PAllLIAMENTMY 
AFFAIRS AND TOURISM be ploaicd 
to state: 

(a) whether it is a fact that thCre is no 
tourist centre at AzaIDIarh, Uttar Pradeib; 

(b) whether Union Government propose 
to survey a 989 Bigba -lake in Jamuwawa 
Gram Sabha under Lalpnj Tehsil in District 
Azamgarh for development of a tourist 
centre; and 

(c) if so, when and if not, the reuons 
therefor '1 . 

THE MINISTER OF PAlULA-
MENTARY AFFAIRS AND TOUiUSM 
(SHRI H. K. L. BHAGAT) : (a) Ammaarh 
is not among the 24 imPortant tourist centre 
identified by the Department of Tourism in 
con~ultation with the State Government in 
Uttar Pradesh. 

(b, and (c). No such proposal bas-been 
received from the State Goveinment. 

[BlIglis"] 

Fads of BaBks aBd Public Fi_ncial 
IDstitatioDS Witb Sick Industrial Vaits 

3981. SHRI PRIVA RANJAN DAS 
MUNSI: Will the Minister of FlNANCB 
be pleased to state: 

(a) whether sizeable funds of banks 
and public financial institutions are locked 
up in sick industrial units: 

(b) if so, th~ present position as 
compared to the position as on 31 st 
December, 1980; 

(c) the share of credit outstanding in. 
respect of sick industrial units in the 
aggregate credit disburs~d by the banks and 
public financial insti tutions to industries and 
priority sector advances; and 

(d) the State-wise break-up of (b) 
above '1 
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THE MINISTER. OF STATE IN THE 
t&INISTlty OF FINANCE (SHRI 

. lANARDHANA POOJARY): (a) to (d). 
The total number of industrial units identi. 
fied as sick by the sCheduled commercial 
banks as at the end of December, 1984 
(provisional) was 93,282 as against 24,S50 
units at the end of December, 1980. The 
total bank credits outstanding in the sick 

. units as at the end of December, 1984 was 
Its. 3638.39 crores as compare:i to Rs. 
1808 66 crores at the end of December, 
1980. State-wise information is being 

collected and to the extent available will be 
laid on the Table of the House. The 
number of sick units in the portfolio of 
all-India Financial Institutions (except 
IRBI) as at the end of 1984 w~s 447 as 

. , compared to 20S at the end of 1980. The 
outstanding assistance of institutions in 
respect of these" units as at the end of Oecem-
ber 1984 was Rs. 822.2S crores as compar-
) ed to Rs 300.66 cro,'es as at the end of 
December, 1980.' State-wise break-up of 
the number of units and the funds locked 

up in them as at the end of December, 1980 
and December, 1984 regarding the financial 
institutions (except IRBI) is give in the 
attached statement. I. As regards IR.BI, 
there were 1 51 sick units in the Portfolio 
of IRBI as at, the end of SePtember, 1985 
as compared to S S units at the end of 
Dec~mber, 1980. The. amounts outstanding 
against these units at the end of SePtember, 
1985 was Rs. 77.78 crores as against 
Rs. 22.04 crores at the end of December, 
1980. State-wise break-up is given in 
attached statement. II. The share of out-
standing advances of the banks to sick indUi-
trial units out of the tot.lI advances 
constituted 7.8 % and 7.1 % at the end of 
December, 1984 and December, 1980 
respectively . 

1he amount of overdues of the financial 
institutions from 447 sick units as at the 
end of December, 1984 constituted 39.6% 
of the total amount outstanding against 
such units. 

Statement I 

Statewise details of sick units and credit j"v.lved in them in respect of 
financial institutions 

.. 

State 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Har)'ana 

Himachal Pradesh 

Jammu" Kashmir 

(As at the end of 
December 19 gO-only 
for IDBI, IFCI, ICICI) 

----- .... --~---
No. of Amount of 
units loan 

2 3 

13 1664.85 

(; 3870.31 

8 1182.56 

9 140.09 

12 2372.96 

4 199.96 

Rs. 1 lakhs 
(As at the ~nd of Dec. 
1 984-only for IFCI, 
IDBI, ICICI, LIC, 
Gle, UTI) 

-------_-. __ ---
No. of units Amount 

of loan 

4 

41 7398.20' 

S 4257.92 

13 4115.16 

26 7877.57 

15 3098 82 

4 410.72 

1 22.09 



1 2 3 4 

Karanataka 10 1313.73 37 7697.30 
Kerala 16 4147.78 27 5131.20 
Madhya Pradesh 8 1456.10 11 2018.04 
Maharashtra 42 5495.50 81 12661.14 
Manipur 

Meghalya 1 503.32 1 694.90 
Nagaland 1 68.S0 1 42.50 

Orissa 4 744.60 8 1996.42 

Punjab 4 401.14 11 1943.91 

Rajasthan 6 451.17 14 1418.31 

Sikkim 

Tamil Nadu 10 1020.67 32 4201.23 

Tripura 

Uttar Pradesh 22 2333.43 57 9543.83 

West Bengal 27 1872.03 48 6374.34 

Union Territories 2 166.83 8 1321.49 

Total 20S 30066.13 447 82225.09' 

Statemeat-II 

State wise details of sick units in the portfolio of [RBI and the credit involved 
ilf them 

I. 
-.----~--

-, (~s. in Crores' 
State As at the end of As at the end of 

December, 1980 September, 1985 
- ........ ------ -----.....-.--

No~' of Amount No. of Amount 
Units involved Units. involved 

1 2 3 4 5 

Andhra Pradesh 1 0.12 9 3.31 

Assam 1 0.02 1 0.02 

Bihar 4 1.26, . 
i. • .. ..1'." 



1 

Delhi 

Gujarat 

Himachal Pradesh 

Karnataka 

Kcrala 

Madhya Pradesh 

Maharashtra 

Orissa 

Pond icherry 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bensal 

Total 

2 

1 

3' 

2 

2 

4,S 

ss 

GtaideliJae. to be Followed by Directors 
NOIIduted by Public Financial 

IastitatioDS 

3982. SHRI PRIYA RANJAN DAS 
MUNSl: Will the Minjster of FINANCE 
be pleased to state : 

(a) whether the Reserve Bank of India 
bas framed guidelines for the Directors 
nominated by the public financial institu-
tions on the boards of industrial units, 
particularly on tbe boards of sick and 
potentially sick industrial units; 

(b) if so, the details thereof; aDd, 

Cc) the steps taken/proposed to ensure 
that the lUidelines are strictly followed by 
the Directors nominated by public financial 
iDstitutioos ? 

THB MINISTER. OF STATE IN TAB 
MINISTI(v OF FINANCE (SHRI 
JANABDHANA POOJAR.Y): <a) No, Sir, 

, W;t;ta An_en 't1d 

3 

0.17 

, 1.31 

1.78 

0.63 

18.01 

22.04 

4 

4 

9 

1 

3 

1 

2 

14 

1 

1 

1 

S 

12 

8 

69 

151 

(b) and (c). Do not arise. 

, 
0.43 

7.63 

' 0.50 

2.46 

4.16 

1.60 

10.32 
0.45 

0.37 

0.20 

2.0S 

4.60 

2.88 

35.47 

71.18 

Forged SC/ST Employees in Collectorate 
of Customs, Calcutta. 

3983. SHRI ANADI CHARAN DA~ : 
Will the Minister of FINANCE be pleased 
to refer to the reply ,given to unstarred 
question No. 1073 on 11 May, 1985 
regarding investigation of forged SCfST 
employees and state : 

(a) whether the investigations have 
since been completed, if not; the reasons 
therefor; 

(b) the date of first allegation received 
about such forged Scbedul~ Caste officen 
appointed in the Collectorate of Customs, 
Calcutta; 

(c) the number of such persons 
already retired and those who bave beeD 
promoted to higher ranks since the all.-
tiona were made apiost them; 



(d) whether proper inveaUlations of 
aJ~ .allesation. will be completed soon and 
disciplinary action taken apinst aU those 
foulld I\lilty" whether al~eadt retired or 
promoted; and . 

(e) the reaSOIl. for DOt bn4iDa over 
aU the cases to the C.B.I. for proper and 
expel'ditlous iove$tiaation , 

THE, MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJUY): (a) to (e). 
The information is being col] eeted and" will 
be laid on the TabJe of the HOUle. 

Augmentation of Banks Capita I 

3g.84. SHRI BADHAKANTA DIGAL : 
Will the Minister of FINANCE be pleased 
to state: 

<a) whether some banks have requested 
Government to augment their capital base; 

(b) wh~ther some banks have been 
asked by his MinistrY to workout the 
modalities of implelnenting the scheme; 

(c) the name of banks from which such 
proposal has come; and 

(d) the programme of Government in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAR.DHA~A POOJARY)! (a) to (d). 
Government have taken a decision to aug-
ment the capital base of 28 public Sector 
Bapks. A sum of Rs. 400 crores has been 
Provid.c;d ill the budget for the curr.e~t 
financial year as Govemmenes c~ntribution 
to share capital of the 20 nationalised banks. 
1;he 8l.lthorised capita] of State B~ of 
India bas been raised to Rs. 200 crores. A 
decision bas also been taken to raise the 
~bor~d capital of seven subsidiary banks 
of State Bank of India. 

lnereale in Priees of Essential Co os ..... 
Goods 

3985. SRRIMATI D. K. BHAN.DARI : 
Wlll. tho W.n.iltcr, ~f FINANCE be plesed 
to state: 

(a) whether a fall in inflation rate is 
foreseen ~Y Governinent; 

(b) if so, the details thereof; 

Cc), whether it is a fact that due to hiah 
inftatioJ) rate. there is both visible aDd 
invisible rise in prices specially for essential 
consumer goods for weaker sections 01 
society who are self-employed or belool to 
casual labour category and therefore not 
compensated or protected; and 

\ 

(d) whether there is any pla.o to 
protect this category 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlU 
JANARDHANA POOJARY,: (a) and (IJ). 
The annllal rate of inflation in terms ,or ; 

wholesale price index has' declined from 7.6 
per cent as on 6th April, 198 S "to 4.9 per 
cent on 23rd November. 1985. 

(c) In the current financial year <upto 
23rd November, 1985) while lOme prices 
have increased (e.g. rice, wheat, jowar, 
gram, arhar, milk, sugar, gur, vanaspati and 
lI'Oundnu t oil), others have also shown a 
decline (e.g. moons, urad, fish, chillies, tea 
atta, mustard oil, salt and soap). Details 
of the variations are indicated below :-

Commodity 

1 

All Commodities 

Rise (Selected items) 

Rise 

Jowar 
Gram 
Arbar 

Milk 

PercentalC 
variation in 
WPI (BetWeeIl 
30.3.1935 aDd·' 
23.11.198S) 

2 

+ 2.9 

+ 6.0 

+ 7.8 . 

+ 2.4 

+ 23.1 

+ 12.9 

+ 6.9 



1 

.. Sugar 
Our 
Vanaspati 

Gro\lIldnut Oil 

Fall (Selected items) 

Moong 
Urad 

Fish 

(,'billies 

Tea 

'.~tta 

Mustard oil 

Salt 
,Soap 

+ 14.1 
+ 14.0 
+ 9.5 
+ 1.2 

1 S.' 
3.1 
" 

6.7 
, 7.9 

19~~1 

2.4 
0.3 

0.5 
4.5 ; 

(d) Apart from strengthening the public 
distribution system, special s~hemes have 
been formulated to ameliorate the lot of 
weaker sections including distribution of 
foodgrains at a concessional price to the 
people in the Integrated Triba1 Develop-
ment projects, extending the coverage of 
the Nutrition programme, the Rural Land· 
less Emp10yment Guarantee progr~mme 

pod the National R.ural Employment 
programme. 

ExpaasioD of Trade betweeD India aDd 
Brazil 

3986. SHRl HARIHAR. SOREN: 
Will the 'Minister of COMMERCE be 
pleased to state : 

{a) whether Brazil is keen to expand 
trade tie with India; 

(b) jf so, whether any new suggestions 
have be.en given by Brazil for this purpose; 
and 

(c) if so, the details of the areas pro-
posed to be identified to expand further tie 
with Brazil ? 

mE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SimI· 
KHURSHID ALAM KHAN): <a> to (c) •. 
Brazil has be~n expressinl desire for expan-
ding trade ties with India but on account 
of its current debt c:fisis its interest has 
been more for inoreasins exports to than 
imports from India. No new suggestions 
have been made by Brazil in this regard. 

Trade Agreement between India aftd 
Ethiopia 

3987. SHRI HARIHAR. SOREN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that Ethiopia 
has expressed its willingness to import 
wheat, food products etc. from India; 

(b) if so, whether any accord has been 
signed between the two countries in this 
regard; and 

(c) if 80, the details thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSIDD ALAM KHAN): (a) Yes, 
Sir. Ethiopia has expressed interest in 
importing food products etc. including 
wheat on concessional credits. 

(b) No, Sir. 

(c) Does not arise. 

ModerDisatioD Plan for Roarkela Steel 
Plant 

3988. SHlU HARIHAR SOREN: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether modernisation plans for 
Rourkela Steel Plant has been formulated; 

(b) if so, the amount proposed to be 
spent for modernising 1l0urkeIa Steel Plant 
durin. the Seventh Five Year Plan period; 
and 

(c) the detail of scheme included under 
the above modernisation proarammc of the 
said steel plant '1 
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THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Yes, 
Sir. 

(b) An allocation of Rs. 360 crores h~s 
been made for this scheme in the VII Plan. 

(c) The scheme envisages that the 
rat'ed capacity of the plant would be 
restort'ed by adoption of appropriate cost 
effective technologies. 

Constroction of Hote's in Nepal by 
Indian Tourism Development 

Corpor~tion 

3989. SHRI HARIHAR SOREN 
Will the Minister of PAR.LIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) whether Government have a pro-
posal to set up some hotels in Nepal; 

(b) if so the number of hotels proposed 
to be constructed by the Indian Tourism 
Development Corporation in Nepal; 

(c) whether Government of Nepa1 have. 
also been assisting in the construction of 
these hotels; and 

(d) the details of the programme of 
Government in tbis regard ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) : (a) and (b). 
The Seventh Five Year Plan of ITDC does 
not include any provision for construction 
of hotels in Nepal. 

(c) and (d). ITDC Management has 
signed an agreement with MIs. Hotel Jaya 
International (Private) Limited to provide 
technical c :>nsultancy during the :onstruc-
tion of their hotel project at Kathmandu on 
mutually agreed terms and conditions. 

Grant and Loan- from FRG for TAW A 
Ayacut Development Project 

3990. SHRI M. SUBBA REDDY.: 
Will the Minister of FINANCE be pJeased 
to state: 

(a) the quantum of grant given be FRO 
and Joan fot TAWA Ayacut Development 
Project in Madhya Pradesh; . 

(b) when the loan and grant agreements 
were signed; 

(c) the deadlines for utilisation of these 
amounts; 

(d) whether India has been able to 
absorb the assistance SO far; and 

(e) if not, th~ reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDfIANA POOJARY): (a) The 
FRO Government is committed to a grant 
of DM 30 million and a loan of DM 4S 
million for the TAW A Command Area 
Development Project, Madhya Pradesh. 
Till the end of July, 1985 FRG had released 
DM 29.3 million (Apex Rs. 12 erares) in 
the form of grant and DM 10.8 million 
(Appx. Rs. 4.32 crores) in the form of 
loan. 

(b) The grant and loan agreements were 
signed on 2 S. 10 • 19 7 7. 

(c\ The deadlines for utPisation of 
these amounts were 31.12.1981. However, 
the project has since been extended to Mid-
1986. 

(d) Out' of the DM 30 million grant, 
almost the entire amount. (DM 29.3 
minion) bas already been reimbursed to us. 

Out of the DM 45 million loan, DM 
10.8 million have been reimbursed to us: 

(e) Regarding the loan portion, pay_ 
ments are made by the Madhya Pradesh 
Lan Development Corporation and reim-
bursed through NABARD. The process is 
an ongoing one and it is expected that the 
loan assistance will be abSorbed by 
Mid-19 8 6, which is the terminal date of 
the project. 

Closure of Power loom in Tamil Nad. 

3991. SHRI BALASAHBB VIKHB 
PATIL: Will the Minister of TEXTILES 
be pleased to state: 
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(a) whether he is aware that powerloom 
weavinl throughout Tamil Nadu State 
ceased production indefinitely from 12 
November, 198) as a resQ,lt of which lakh 
of weavers and workers have been rendered 
jobless; 

(b) whether he has received a represen-
tation from the AU India Powerlooms 
Federation in this regard; 

(c) if so, the demands of the All India 
Power)ooms Federation; 

(d) the reaction of Government thereon; 
and 

(e) the measures taken by the Govern-
ment to meet the.situation '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
I{}IURSHID ALAM KHAN): (a) Accor-
dina to information received by Government 
the stoppage of weaving activity was 
limited to a few days and hence a lakh of 
weavers and workers have not beeen 
rendered jobless. 

(b) and (c). The representation received 
from the An India Powerlooms Federation 
iIIter Jllitl seeks relaxation of the reserva-
tion of certain fabrics for exclusive pro-
duction in the handlooms sector, reservation 
of certain varieties for exclusive production 
in the decentralised powerloom sector, a 
comprebensive notification for registration 
of powerlooms, multi-fibre flexibility, 
enumeration of powerlooms. restoration of 
excise differential in favour of powerlooms 
vis-a-vis the organised mill sector, formation 
of corporations to promote marketing and 
export of powerloom cloth and publication 
of the expert committee report. 

(d) Government do not propose to 
disturb the policy of providing protection 
to h8ndloOms by reserving articles for 
their exclusive production in the handloom 
sector. CompulsorY registration of all 
powerlooma and fibre flexibility ha ve ... 
already been announced in the Textile 
Policy. The exi,tiDl policy provides that 
the healthy development of the powerJoom 
sector should take place in the context 
of parity between powdrlooms in tbe 

organised mill sector and in the unot'lllniaed 
powerloom sector. :', 

(e) Does not arise in view of the rep.; 
to part (a). . 

[Trans/alioni 

Export of GoocJs Produeed by Cottaae 
Iadostry 

39.9~. SHRI KUNWAR RAM: Will 
the Mmlster of COMMERCE be pleased to 
state: 

(a) . the value of the goods of cottap 
~nd. agnculturaJ industries in Bihar :xported 
durmg the last three years; 

. (b). t~e names of the goods, export of 
w~cb ~ mcreasing and of those export of 
which IS declining every year; and 

(c) the me:isurcs being taken to increase 
the export of those goods export of which 
bas declineq ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES· (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
State-wise export statistics are Dot 
compiled. Export Promotion measures are 
formulated product-wise for the countrY as 
a whole. 

Capital Investment in Tata Iron aDd 
Steel CempaDy 

3993. SHRI KUNW AR RAM: Will 
the Minister of STEEL AND MINB~ be 
pleased tt' state : 

(a> the capital invested by publ:c sector 
financial institutions in Tata Iron and 
Steel Company; 

Cb) the percentale of investment made 
by public sector to the total amount 
invested therein; and 

(c) whether Government are CODIiderinl 
a proposal to take over Tata Iron and 
Steel Company and to free it from the . 
control of monopoly houses under Industrial 
PoliCY of 1956 '1 
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THE MINISTER OF STEEL AND 
MINES <SImi K. C. PANT) ; (a) and (bJ. 
As on December S t 1985, public financial 
institutions bold 3526713 . shares each of 
Ra. 100/ face 'value in Tata Iron' and Steel 
Company (Tiseo). This constitutes 43.38% 
of the paid-up capital. 

Non-nationalised Banks hold 18,343 
similar shares which are 0.22% of the 
paid-up capital. 

Public holds 4S85070 similar shares 
and this constitutes 56.40 % of the paid-up 
capital. 

(c) No, Sir. 

Number of eases of Estate Duty in 
Bihar 

3994. SHRI KUNW AR RAM: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of cases of estate duty 
which are under consideration in Bihar; 
and 

(b) the total amount which remains to 
be realised 8S a result thereof? 

THB MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) As on 
31st October, 1985, there are 799 estate 
duty cases which are under consideration in 
Bihar; and 

(b) Bstim"ted estate duty realisable on 
completion of the cases mentioned in (a) 
above would be Rs. 27 lakhs. 

. [£",li5"] 

Export Price of South Indian Tea 

399 5. KUMARl PUSHPA DEVI: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) what is the existing Minimum 
Export Price (MEP) of South I~dian Tea; 

(b) whether the existing MEP is lower 
than the earlier MEP; 

( c) if 80, the reasons thereof; 

(d) whether any representation bas beeD 
received by his Ministry from the South 
Indian Tea Industry in this reprd; and 

(e) if so, ~hc action taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALA¥ KHAN) : (a) There 
is, at present, no minimum export price on 
~p()rts of tea. 

(b) to (e). Do not arise. 

Raid on Oftices/HoDses of top EXecutive 
of United Breweries and Dunlop Iadia 

3996. SHRI S. JAIPAL REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the official 
and residential premises of top executives of 
the United Breweries Group and Dunlop 
India Ltd., were raided; and 

(b) if so, whether any material implica-
ting them in a bid to take over companies 
in violation of FERA and NRI regulations, 
has been seized ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
office and residential premises of the top 
executives of United Breweries Ltd. were 
searched on 9.7.198 S. The premises of 
Shri M. R. Chhabria the Chairman of 
Dunlop India Ltd. was one of the premises 
searched. 

(b) Yes, Sir. 

Accord Witb Ussr for Economic: 
Cooperation 

3991. SHRI NITYANANDA MISHllA! 
Will the Minister of COMMERCE be 
pJeased to state : 
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(a) whether Government have signed 
any accord with USSR in the field of 
economic co-operation; 

(b) if so, whether both the Govern-
ments have placed any proposals identifyinl 
the areas of cooperation; 

(c) the likely quantities of exports and 
imports; and 

(d) when a final discussion in the 
matter is expected 7 

THE MINISTER Of STATE OF THE 
MINIS1RY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN): (a) and (b). An 

Agreement on Main Directions of Economic, 
Scientific and Technical Cooperation· upto 
the year 2000 AD was signed by the Prime 
M.inister of India and Soviet Leader Mr. 
M. S. Gorbachov in May, 1985. The 
Agreement envisages that two sides shall 
endeavour to cooperate in the following 
fields in part icU;l ar; Power, oil and gas 
industrY, coal industry, ferrous and non-
ferrous metallurgy, machine bui1ding, 
producation co opera tion and participation 
by Indian Oeganisations in civil and indus-
trial projects .in the Soviet Union. 

(c) and (d). The two sides agreed to 
take measures to secure furthet dynami ~ 
and steady growth of mutual trade. It is 
expected that the overall trade between 
India and the USSR would grow by 1. S to 
2 times during the period 1986 to 1990 as 
compared to the total trade turnover bet-
ween 1 981·198 S. Final discuss; on are 
expected at Ministerial level, shortly for 
finalising the Long-term Plan for 1986-90. 

Foreign Exchange Earned Through 
Export of Casbew 

3998. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
COMMERCE be pleased to state : 

'a) the quantum of foreign exchange 
earned by the export of cashew froin India 
during 1984-85; and 

(b) which of the State/Union TerritorY 
is the largest producer of export quality 

cashew and what percentage of the national 
output is met by the said State? 

THE MINISTER OF STATE OF THE 
MINIS fRY OF TEXTILES (SMRI 
KHURSHID ALAM KHAN): (a) The 
quantum of foreign exchange earned by the 
export of cashew from India.during ·1984-
8 S was Rs. 180.3 S crores in respect of 
cashew kernels and Rs. 1.63 crores in 
respect of cashew shell liquid. 

(Source: Cashew Export Promotion 
Councils Statistic) 

(b) The State of Kerala is the largest 
producer of cashew accounting for approki. 
mateJy 60% of the national output. 

Assistance From FRG 

3999. SHRI M. SUBBA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the quantum of assistance giVen 
by the FRG for the years 1984-85 and 
1985-86; 

(b) the Break-up of the amount 
committed for project assistance, capital 
goods, commodity credit and credit to the 
Financial Institutions like Industrial Finance 
Corporation of India Industrial Credit 'and' 
Investment Corporation of India and 
National Bank for Agriculture and Rural 
Development; and 

(c) the amount of aid disbursed so far 
during the current year 1 

THE MINISTER OF STAlE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA (POOJARY): (a) Th~ 
quantum of Government to Gov~ment: 
assistance allocated by the Government of 
FRG bas been as follows :-

DM Million 
1984 1985 

Financial 360 
Cooperation 

Technical Coopera- 30 
tion 

360 

30 
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FRG Government follows the : .. ystem of 
allocation calendar year wise. Tbe alloca-
tion for 1986 is yet to be formally firmed 
up throulh annual financial negotiations to 
be held in the first quarter of 1986-87. 

(b) The break-up of the Financial 
cooperation for both years each is as 
follows :-
---------------

DM Minion 
1984" 

--------.-------------------------
Project Assistance 210 
Capi tal Goods 60 

General Commodity Aid 40 

Industrial Development 50 
Banks 

(OM 25 Million each for 
IFCI and ICIel) 

National Bank, for Agriculture 
ard Rural Development. . Nil. 

DM Million 
1985 

Project Assistance 210 

Capital Goods 60 

General Commodity Aid 40 

Industrial Development SO 
Banks 

(DM 2 S million each for IFel 
and ICICI) 

National Bank for Agriculture 
and Rural 'Development Nil. 

(c) The amount disbursed up to the 
end of October, 1985 was DM 120.372 
million. 

[ Translation] 

Setting up of Steel Stock Yards in 
Jubalpur and Bhopal by Steel Authority 

of India Limited 

4000, SHRI MAHENDRA SINGH: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the Steel Authority of 
India Limited had earlier taken a decision 
to set up steel stock yards in Jabalpur and 
Bhopal; and 

(b) if so, the action taken so far to 
implement this decision ? 

THE MINISTER OF' STEEL AND 
MINES (SHRI K.. c. PANT): (a) and 
(b). Steel Authority of India Limited has 
earlier taken a decision to open a steel 
stockyard at Jabalpur only. Followina this 
they opened a Branch. Sales Office at 
Jabalpur and also took possesion of the land 
acquired by the Madhya pradesh Govern-
ment for the stockyard. However, in view 
of resource constraints, Steel Authority 
of India Limited later decided to open 
stockyards only where the offtake/demand 
of steel exceeded 5,000 tontles a month. 
Since the offtak,e and demand potentia"} in 
Jabalpur area was found to be less than 
5,000 tonnes per month, Steel Authority 
of India Limited has opened a consignment 
agency there for the present. 

[English] 

Proposal to Blackist Companies and 
Individuals lnvohred in Fraud aDd Tal: 

Evasion 

4001. SHRI SOMNATH RATH: 
Will the Minister of FINANCE be pleased 
to ~tate : 

(a) whether Government have decided 
in principle that banks and financial institu-
tions should blacklist companies and 
individuals involved in fraud cases and tax 
evasion; and 

(b) if so, the broad outlines' of the 
policy and action plan formulated in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
persons/companies who have been con-
victed in courts or on whom penalty has 
been l~vi ed and has become final f()r their 
involvement in bank frauds, are being black-
listed to ensure that they do not enjoy 
further credit facilities from the ~ 
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system. Regarding black-listing of com· 
paniesfindividuals, who are suspected of 

. their involvemen, in bank fra uds or tax 
evasion, the matter is under examination of 
the Government. 

Demand of Iadian Tea in French Market 

4002. SHRI SOMNATH RATH: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government are aware of 
the growing demand of Indian tea in French 
market; and 

(b) if so, the steps taken by Govern-
ment to increase export of tea to France '1 

THE MlliISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b). 
There is no noticeable increase in French 
tea import/consumption over the past few 
years. Tea/Board however, helps exporters 
in obtaining .shelf space in chain stores and 
participates in various promotional events 
from time to time. 

Smuggling of Goan Fenny 

4003. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
FINANCE be pleased to state: 

(a) whether any instance of snluggl ing 
of GoaD fenny (country liquor from cashew) 
on the high seas oft' the kera]a coast has 
been detected and reported recently; and 

Cb)" jf so, the details of value of the 
con traband 1 iquor '1 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY: (a) and (b). 
The Bon· ble Member is presumably referring 
to the recent detection of Goan fenny by 
Coast Guard authorities from a fishing 
trawler intercepted by them between Goa 
and Honavar. The facts are as given 
below:-

On 20.11.1985, the Customs Collecto. 
tate, Codlin, received an information from 

Indian Navy that Coast Guard Velie) 
'VIlA Y A' intercepted a country craft bet. 
ween Ooa and Honavar carryiDl Goan 
fenny. On 21.11.198S, the Coast Guard 
authorities handed over 142 ball of Indian· 
liquor (Fenny), one fishing tr~wler and five 
crew members to the Customs authorities. 
On examination, the following goods were 
recovered : 

(1) Valent FennY-3189 Pint bott) es; 

( 2) Blue Star Palm FennY-2872 Pint 
bottles; and 

(3) Old barrel extra Special Fenny. 
1 27 full bottles. The estimated 
value of the goods includina the 
craft, is Rs. 1.63 lakhs. 

As the transportation of Goan fenny 
from one State to another involved violation 
of State Excise Laws the goods, fishing 
craft along with 5 crew members were 
handed over to the kerala State Excise 
Department for further necessary action. 

Demand for Higher BonDS by Textile 
Workers in Mills Under N. T. C. in 

Tamil Nadu 

4004. SHRI AMAR ROYPRADHAN : 
Will the Minister of TEXTILES be pleased 
to state: 

(3' whether about 85000 textile 
workers in 'lbout 80 mills in Coimbatore 
and Periyar districts of Tamil Nadu under 
the control of the National Textile Corpora-
tion went on an indefinite strike on 9 
November, 198 S for a higher quantum of 
bonus than provided under the payment of 
Bonus Act; and 

(b) if so, the details thereof and the 
decision taken so far by Government to the 
demands of the workers '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHIt 1 
KHURSHID ALAM KHAN): (a) and (b). 
About 10500 textile workers in 10 mills 
situated in Coimbatore under the Notional 
Textile Corporation were on an indefinite 
strike from 9.11.1985 demanding bonus 
in excess of minimum bonus admilaible 
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under the payment of Bonus Act. 
no NTC mill in Periyar District. 

There is 

The workmen will be paid bonus as per 
Payment of Bonus Act. During discussions 
held between NTC management and Trade 
Union representatives, it was agreed that all 
workmen win return to work immediately; 
that a recOverable advance equivalent to 9 
day's wales would be paid to eligible 
workers and that a scheme for productivity-
linked-incentive would be prepared by 
February, 1986, which will be applicable 
after approval of Government of India: 

Change in Freight System Affecting 
GuJarat State 

4005. SHRIMATI PATEL RAMABBN 
RAMnBHAI MA V ANI: Will the Minister 
of STEEL AND MINES be pleased to 
atate : 

(a) whether Un.i.on· Government has 
accepted in principle that common freight 
system Introduced since. 1956 for the 
transport of Iron and Steel be changed now 
on the basis of B. D. Pandey Committee's 
recommendation; 

(b) whether Government are aware 
that the proposed change would adversely 
aft'ect States like Gujarat; 

(c) whether steel price per ton is 
expected to go up by Rs. 400 and Iron 
price by Rs. 300 per tonne according to 
the estimate of Gujarat Government 
submitted to Union Government; 

(d) whether this would jeopardise over 
5000 engineering and foundry units in 
Oujarat; 

(e) whether his Ministry has received 
any representation from any organisation or 
fJ;'om. the Government of Gujarat against 
proposed changes; and 

(f) if so, the response of the Ministry 
in this .:egard ? 

reply to USO No. 2884 
dt. 9.8.8S 

THE MINISTER OF STEEL AND 
MINES <SHRI K. C. PANT) : (a) Yes, Sir. 

(b) to (e). Representations have been 
received from the Government of Gujarat 
opposing the move for withdrawal of freight 
equalisation in respect of iron and steel. 
In its view such a change will adversely 
affect nearly 5000 engineering and foundry 
units in Gujarat as the prices of iron and 
steel will go up, anywhere between Rs. 300 
to 600/- per tonne. 

(f) Modalities and time-phasing of the 
withdrawal of Freight Equalisation Scheme 
in respect of iron and steel are being worked 
out in consultation with the Ministries! 
Departments concerned. These have not 
yet been finalised. 

STATEMENT CORRECTIl--IO REPLY 
TO USO NO. 2884 DATED 9.8.8S RE : 
INCOME TAX DEFAULTERS AND 

THE REASONS FOR DELAY 

[English] 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): In 
the statement referred to in reply to 
Unstarred Question No. 2gS4 answered on 
the 9th August, 1985, the following infor-
mation was furnisbed : 

At S1. No. 5 in respect of Shri S. N. 
Maran the Income-tax demand outstanding 
was shown at Rs. 732.40 lakhs. ActuaIJy 
the amount -due from thi~ assesse;! is only 
Rs. 7.32 lakhs and not Rs. 732.40 lakhs as 
was mentioned in the reply. 

2. The mistake occurred due to an 
inadvertent shift in the decimal point and 
by taking the amount due in thousands as 
the amount due in lakhs of rupees. The name 
of Shri S. N. Maran may hence be omitted 
and in its plac: following entry may be 
inserted in the statement annexed to the 
reply: 

S1. No. Name of assses see Demand outsandiofs 
(Rs. in laths) 

Reasons of the 
demand remain-

ing outstanding 

Shri Kadar Ahmed 
Bhatti. 

----------
Rs.3358.17 The amount has 

'Dot fallen due 
for payment. 
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3. The error is regretted. 

The mistake in the Question No. 2884 
answered on 9.8.1985 in the Lok Sabha was 
pointed out by the Commissioner of Income-
tax (Central-I), Madras, towards the close 
of Monsoon Session of the Parliament. 
Correctness of the reply was thereafter 
rechecked and verified and also the explana-
tions of the Officers concerned were called 
for. After considering their explanations, 
the concerned officers w ~re warned to be 
more careful in future while furnishing 
information to Parliament Questions and 
similar sensitive matters. In between the 
Parliament was not in session. Hence 
the corrected statement is being laid in this 
session. 

11.52 brs. 

(English] 

(Interruptions) 

MR. DEPUTY-SPEAKER: All of you 
will please take your seat. I will call you 
one by one. 

Mr. Basudeb Acharia. 

SHRI BASUDEB ACHARIA (Bankura) : 
Sir, I ba ve written a letter to you. The 

MR •. DEPUTY-SPEAKER : I have 
already sent it. I will let you know after-
wards. 

(Interruptions) 

[Trans/a tion] 

SH~I SHAMINDER SINGH (Parid-
kot): Mr. Deputy-Speaker, Sir, a few day. 
ago .•. (Interruptions) I want to draw your 
attention to the fact that a few days ago, 
in Punjab ••• (lnterruptions) 

{English] 

MR. DEPUTY-SPEAKER 
give in writing. 

Mr. Suresh Kurup. 

Please 

SHRI SURESH KURUP (KoUayam) : 
For the last three da~ I have been raising 
in this House the issue of the Delhi 
University Teachers strike ... 

MR. DEPUTY-SPEAKER: We are 
aetting information regarding that. 

Now, papers to be laid on the Table. 

Shri Arjun ·Singh. 

Prime Minister in an election meeting in 11.53 brs, 
Assam has stated .•• 

MR. DEPUTY-SPEAKER: I have gone 
through that letter. Nothing is allowed. 
Nothing will go on record. 

(lnterruptions)** 

SHRI BASUDEB ACHARIA: I have 
written to you a letter .•• 

Mil DEPUTY -SPEAKER I have 
already sent it to collect information 
whether it is a fact or not. I ca nnot anow 
this kind of allegation. 

(Interruptions )** 

SHRI BASUDEB ACHARIA: I want 
a clarification. 

··Not recorded. 

PAPERS LAID ON THE TABLE 

{English} 

Notifications ander Export Quality 
Control and Inspections Act, 1963, 
Review on he Working of and ADDUal 
Report of tbe Export Credit Gaaran~ee 
Corporation of India Ltd. Bombay for 

1984~ etc. 

THE MINISTER. OF STAlE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KilURSHID ALAM KHA.N): ·On behalf 
of Shri Arjun Singh, I bel to lay on the 
Table-

1. A copy each of the following 
Notifica tions <Hindi and Bnalisb 
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versions) under sub-section (3) of 
, section 17 of the Export Quality 

Control and Inspection) Act, 
196'3 :-

(i) The Export Inspection AgencY, 
Death.Cum-Retirement Gra·. 
tuity tAmendment) Rulee;, 
1985 pub'ised in Notification 
No. S.O 5~94 in Gazette of 
India dated the 30th Novem-
ber, 19~5. 

(in The Export (Quality Control 
and Inspection) Second 
Amendment Rul~s, 1 r 85 
published in Notification No. 
S.O. 5395 in Gazette of 
India dated the 30th Novem-
ber, 1985. 

Government on the working 
of the Marine Pr<,ducts 
Export Dev'elopment Autho-
rity, eoch:n, for ~he year 
1984·85. 

[Placed in Library. See No. LT-1608/8S]. 

4. 0) A copy of the Annual Report 
(Hindi and English versions) 
of the Export Promotion 
Council for .Finished Leather 
and Leather Manufactures, 
Kanpur, for the Year 1984-85 
along with Audited Accounts. 

(placed in Library. Sec No. LT-16C6/85] 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Export Promotion 
Council for Finished Leather 
and Leather Manufactures, 
Kanpur, f.)r the year 
1984-85. 

2. A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 
1956 :-

(i) Review by the Government on 
the wor king of the Export 
Credit Guarantee Corporation 
of India Limited, Bombay. 
for the Year 1984. 

(ii) Annual Report of the Export 
Credit Guarantee Corporation 
of India Limited, Bombay, 
for the year 1984 along with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT-1607j8S) 

3. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Marine Products Export 
Development Authority, 
Cochin, for the year 1984·85 
along with Audited Accounts, 
under sub-section (3) of sec-
tions 22 of the Marine Pr J-
ducts Export Development 
Authority Act, 1972. 

(ii) A copy of the Review (Hindi 
Ind Enllish versions) by the 

(Placed in library, See No. LT-1609/85j, 

(Interruptions) 

MR. DEPUTY.SPEAKER Mr. 
Acharia, I hr.v(' told You that 1 will verify 
and let you know. 

SHRI BASUDEB ACHARIA: When, 
Sir? On Monday? 

MR. DEPUTY ... SPEAKER: I will let 
you know aft erwards. 

SHRI C JANGA REDDY (Hanam. 
konda): I have not been given a chance. 
Only yesterday we brought 500 dc1egates 
of kisans ... 

MR. DEPUTY-SPEAKER 
Menlbers have discussed. 

Already 

SHRI C. JANGA REDDY: I have 
already submitted a letter regarding half-
an-hour discussion. 

MR. DEPUTY·SPEAKER: 1 wilJ see. 
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SHRI C. JANGA REDDY : Another 
thing, Sir. Let me tell you how the 
Congress-I is ut ilising their government 
machinery ••. (Interruptions) 

MR. DEPUTy..gPEAKER Shri 
Khurshid Alam Khan. 

PAPERS LAID ON THE TABLE (CONTD.) 

Central Silk Board Contributory Provi· 
dent Fund (Amendment) Rules, 1985. 
Reviews on the Working of and AnDual 
Reports of HaDdicrafts aDd Handlooms 
Exports Corporation of India Ltd. New 
Delhi~ for i~-85 and Wool Research 

Associafions, Thane, for 1984-85 etc. 

THE MINISTER OF STATE OF THE 
~IINISTR Y OF TEXTILES (SHRI 
KHURSmD ALAM KHAN: Sir, I beg to 
lay on the Table-

1. "A copy of the Central Silk Board 
Contributory Provident Fund 
(Amendment) Rules, 1985 (Hindi 
and English versions) published in 
Notification No. G.S.R. 1043 in 
Gazette of lndia dated the 9th 
November, 1985 under sub-section 
(3) of section 13 of the Central 
Silk Board Act, 1948. 

(PJaced in Library. See No. LT-1610/8S). 

2. A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
61 ~ A of the Companies Act, 
J956 : 

0) Review by the Government 
on the working of the Handi-
crafts and HandJooms Exports 
Corporation of India Limited, 
New Delhi, for the year 
1984-85. 

(ii) Annual Report of the Handi-
crafts and Handlooms Exports 
Corporation of India Limited, 
New Delhi, for the year 
1984-85 along with Audited 
Accounts S\nd the comments 
of the Comptroller and Audi-
tor General thereon. 

[Placed in Library, See No. LT-1611/8S]. 

3. (i) A copy of the Annual Report 
(Hindi and English versions' 
of the Wool Research 
AssOCiation, Thane, for the 
year 1984·85 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Wool Research 
Association, Thane. for the 
year 1984-85. 

[PJaced in Library. See No. LT-1612/85j 

4. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Man Made Textiles 
Research Association, Surat, 
for the year 1984-85 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Man Made Textiles 
Res:arch Association, Surat, 
for the year 1984-85. 

[Placed in Library, See No. LT .. 1613/8SJ 

Securities Contracts (Regulations) 
Amendment I~ules. 1985, Notifications 
ulider General . Insurance Business 
Nationalisation Act, 1972, Customs 
Act, 1962, Central Excise Roles, 1944 
and Smugglers and Foreign Exchange 
Manipulators (Forfeiture of Property) 

Act, 1976, etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE tSHRI 
JANARDHANA PCOJARY) : I beg to lay 
on the Table-

1. A copy of the Securities Contr3cts 
(Regulation) Amendment Rules, 
t 98; (Hindi and English versions) 
published in Notification No. 
G.S.R. 1083 in Gazette of India 
dated the 23rd November, 1985 
under sub-section (3) of section 30 
of the Securi ties Contracts (Rgula-
tion) Act, 1956. 

[Placed in Library, See No, LT.1614/85] 
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2. A copy each of the following 
NotificatioDs (Hindi and English 
versions) under sub-section (5) of 
Section' 1 7 A of the General 
Insurance Business Nationalisation} 
Aet, 1912 : 

(i) The General Insurance 
(Rationalisation of Pay Scales 
and other Conditions of 
Services of Officers) (Second 
Amendment) Scheme, 1985 
published in Notification No. 
S.O. 883 (E) in Gazette of 
India dated the 9th December, 
198~ 

(in The General Insurance 
(Rationalisation and Revision 
of Pay Seal es and Other 
Conditions of Service of 
Supervisory, Clerical and 
Subordinate Staff) "Second 
Amendment) Scheme, 1985 
published in Notification No. 
S.O. 884 (E) in Gazette of 
India dated the 9th December, 
1985. 

laced in Library. See No. LT-161Sj8S] 

A copy of Notification No. G.S.R. 
893(E) (Hindi and English 
versions) published in Gazette of 
India dated the 6th December, 
1985 together with an explanatory 
memorandum regarding exemption 
to certain specified equipments 
imported by accredited correspon-
dents of foreign news agencies and 
newspapers and foreign broad-
casting and television organisations 
from the basic customs duty in 
excess of 40 per cent ad velorem 
and from the whole of the additio-
nal duty of customs leviable 
thereon, under section 159 of the 
Customs Ac~, 1962. 

[Placed in Library. See No. LT-16J6j851 

4. A copy each of' the following 
Notifications (Hindi and English 
versions) issued under the Central 
Blcise Rules, 1944 :-

(0 G.S.R. 882(B) published in 
. Gazette of India dated the 
4th December, 1985 together 
wi th an explanatory memo-
randum making certain 
amendment to Notification 
No. 59/85-CE dat:d the 17th 
March, 1985 so as to extend 
the benefit of fun exemption 
from excise duty hitherto 
available [0 glass bangles and 
glass beads to glass chattons 
also. 

(ii) G.S.R. 883 (E) published in 
Gazette of India dated the 
4th December, 1985 together 
with an explanatory memo-
randum making certain 
amendment to Notification 
Nos. 41/84-cE dated the 
1st March, 1984, 174/84-CE 
and 1 75/ 84-CE dated the 1 st 
August, 1984. 

[Placed in Library. See No. LT-1617/8S1 

S. A copy of the Smugglers and 
Foreign Exchange Manipulators 
(Appellate Tribunal for Forfeited 
Property) Amendment Rules, 1985 
(Hindi and English versions) publi-
shed in Notification No. S.O. 4775 
in Gazette of India dated the 28th 
September, 1985 together with an 
explanatory memorandwn along 
with a Corrigcndunl thereto publ i-
shed in Notification No S.O. 5512 
in Gazette of India dated the 28th 
November .. 1985, under section 26 
r,f the S~ugglers and Foreign 
Exchange Manipulators (F orf eiture 
of Property) Act, 1976. 

6. A statement (Hindi and Engli~h 
versions) showing reasons for 
delay in laying the notification 
mentioned at (5) above. 

[Placed i. Library. See No. LT-1618/8S1 

7. A statemeI't (Hindi and English 
versions) regarding results of the 
Fifteenth Valuation of the Life 
Insurance Corporation of India as 
on 31st March, 1985. 

{Placed in Library. See No. LT-161918S1 
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Review on the Working of and Annual 
Report of Dbarat Alaminium Company 

Ltd. New Delhi for 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRlMATI 
RAM DULARI SINHA): I.beg tol1ay on' 
the Table a copy each of the following 
papers (Hindi and English versions) under 
sub-section (1) of section 619 A of the 
Companies, Abt, 1956:-

1. Review by the Government on the 
working of the Bharat Aluminium 
Company Limited, New Delhi, for 
the year 1984-85. 

2. Annual Report of the Bharat 
Aluminium Company Limi ted, 
New Delhi, for the year 1984-85 
along with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. See No. LT-1620i85] 

11.55 brs. 

MESSAGE FR.OM RAJY A SABHA 

[English] 
Appropriation (No.6) Bill, 1985 

SECRETARY-GENERAL: Sir, I have 
to report the following message received 
from the Secretary-General of Rajya Sabha : 

·'In accordance with the provisions of 
sub-ru!e (6) of rule 186 of the RuJes of 
Plocedure and Conduct of Business in 
the Rajya Sabha, I am directed to return 
herewith the Appropriation (No.6) 
Bill, 1985, which was passed by the 
Lok Sabha at its sitting held on the 4th 
December, 1985, and transmitted to 
the Rajya Sabha for its recommenda-
tions and to state that this House has 
no recommendations to make to the 
L<·k Sabha in regard to the said Bill". 

BUSINESS OF THE HOUSE 

[English] 

THE MINlS~ER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB I AZAD): 

House 
Sir, with your permission, I rise to 
announC'e that Government Business in this 
House during the week commencing 16th 
December. 198 S wi 11 consist· of : 

1. Consideration and Passing of : 

(a) Central Excise Tariff Bill, 
1985. 

(b) Additional Duties of Excise 
(Textiles and Textile Articles) 
Amendment Bill, 1985. 

(c) Additional Duties of Excise 
(Goods of Special Impor-
tance) Bil1, 1985. 

2. Consideration of any item of 
Government Business c~rried over 
from today's Order Paper. 

3. Consideration and passing of the 
International Airports Authority 
(Amendment) Bill, 1985, as 
passed by Rajya Sabba. 

4. Discussion 00 lhe 7th Five Year 
Plan. 

5. Discussion ('0 the Long Term 
Fiscal Policy. 

SHRI C. JANGA REDO Y : This is the 
circular issu~d by the P.o~tal Department. .. 

MR. 
allowed. 

( Interrupt ions) 

DEPUTY ·SPEAKER 

( lnterruptions)·* 

Not 

SHRI ANIL BASU: I have written a 
letter Sir. 

MR. DEPUTY·SPEAKER: I will see 
to it, 

r Translation J 
SHRI SHAMINDER SINGH 

(Faridkot): Mr. Deputy~Speak(r, Sir, I 
want to draw your attention to your 
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promise. The verdict of the High Court is 
being violated. (Interruptions) 

[English] 

MR. DEPUTY.SPEAKER: You give 
in writing, I will see it. Not aUowed. 
Everything is over. Please take your seat. 

(Interruptions) * * 
MR. DEPUTY.SPEAKER I told 

you I will see it, why are you shouting? 
Give in writing, then only I will see. This 
is not the way of speaking. 

(Interruptions) 

MR.. DEPUTY-SPEAKER: Nothing 
will go on record. 

{Interruptions) ** 
MR. DEPUTY-SPEAKER: You are 

speaking too much. This is not the way to 
behave. 

SHRI BASUDEB ACHARIA: Please 
allow him one minute to Speak. 

MR. DEPUTY-SPEAKER: I have 
already told him that I will see it. He 
would not finish, ~here is no end to it. 
What can I do for this? 

(Interr~ptions ) 

DR. V. VENKATESH: We are not 
fo Howing what is going on in the House. 

(lnterruptiotls) 

SHRI HASUDEB ACHARIA: You can 
allow him. 

MR. DEPUTY -SPEAKER I have 
already told him that I will consider it. If 
he goes on speaking where is the way out? 
He docs not understand what I am telling. 
I have told him that let him give it in 
writing and 1 will consider it .. That is all. 

11.57 hrs. 

[English] 

BUSINESS OF THE HOUSE (CONTD.) 

SHRIMA TI BASA V A RAJESW ARI 
(Dellary): The following item may please 

be included for discussion in the week 
commencing Monday, the 16th December, 
1985 :-

Regarding (re carrying roads in BeBary 
District during this weak. The lorries 
which carry iron ore to the tune of 20 to 
21 tOIJues which is above the required 
minimum weight of 10 tannes have spoiled 
the p. W.D. roads at Bellary Dt. which are 
not now motorable. I have been told 
that there are ample grants at the disposal 
of Government of India under the ore 
carrying ·road grants. The same grants 
may be provided to state Government to 
maintain the or carrying toads at Bellary. 
The proposal is pending before the Govern. 
ment. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur): I request that the following 
ma tter may please be included for dis-
cussion in the House for the next week. 

More than 70 % of the cultivable land 
in our country is under rain fed cultivation. 
In Rayalaseema Area in Andhra Pradesh 
large areas are sown with groundnut crop. 
Groundnut oil is. used exteI~sively as edibJe 
oil. Inspite of this research and develop. 
ment with regaro to dry land farming is 
very me~gre. Drought resistance seeds of 
groundnut have not been welJ developed. 
Incentives given to dry land farme:-s who 
grow groundnut are very meagr~. Instead 
of spending 1300 crores of rupees for 
import of edible oil, this amount jf spent 
on the following measures will improve the 
groundnut crop growing very much. 

(1) Announce a support price of 
groundnut at Rs. 550/- per quintal 
and establish a board for ground-
nut crop developlnent. 

(2) Drought resistance seeds m'ly be 
developed. The seeds must be 
able to withstand a dry spell for 
about 3 to 4 weeks. 

(3) Advanced implements for Dry 
cultivation of groundnut nlay be 
invented and made available to 
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the farmers. 

(4) Free soil testing and supply of the 
fertiHzers at free of cost for 
farmers growing groundnut in dry 
land. 

(s) Suport prke of Rs. 550/- will 
result in the raise of price of 
edible oil. This can be offset by 
giving subsidy to the farnlers 
from Rs 1300 crores which we 
are spending for import of edible 
oil every year. 

[Transla tion] 

SHRI KAMMODILAL JATAV 
(Morena): Mr. Deputy Speaker, Sir. I 
would like to raise the· following nlatter 
in the House in the next week of the 
current session :-

The farmers of Chambal division are 
getting very little water from the canal of 
Gandhi Sagar in Chambal division of 
Madhya Pradesh. Similarly, the trans-
formers of the majority of the farmers 
tubewells have burnt out. I have approa-
ched the electricity authorities many a time 
but no one pays heed. Due to this tr~uble 
lakhs of acres of th~ farmers land remain 
unirrigated. 

I request the Government that more 
water should be released from Gandhi Sagar 
and power transformers in Chamb:ll divi-
sion should be installed at the earliest 
to that the farmers are able to irrigate 
their land. 

[English] 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): I want the following sub. 
jects to be included in the next week's 
aaenda. 

The Department of Non-conventional 
EnerIY Sources provides subsidies for the 
installation of lo'w grade soJar thermal 
devices such as solar water heater, solar 
air neater, solar kin, solar cookers 
etc. However, only a small amount of 
R$. 3. 3 crores has been provided during 

House 
the current fina.ncial year 1985-86. The 
solar thermal devices he1p in saving various 
kinds of fussil fuel and electricity. The 
solor e,nergy being freely avilable ali over' 
the country, its running cost is almost nil. 
The subsidy given by the G ... lvemment 
is in fact a sort of investment rather than 
subsidy. These devices, in the long run 
will help the nation to save various kinds 
of fossil fuel and electricity. Government 
should, therefore, make avai!able much 
larger funds and subsidy for this pro-
gramme to encourage use of nOD-conven-
tional energy sources. 

[Translation] 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh) : Mr. Deputy-
Speaker, Sir, the following subject may 
kindly be included in the Business for the 
next week:· 

Chittorgarh and Kota districts of 
Rajasthan are in the grip of severe famine 
and the people are finding it difficult to 
get even drinking water there. The pur-
chasing power of the people I iving below 
the poverty line has come down. Relief 
works hav ~ not been arranged aDd as such 
people a:c dying of starvation. It is, there-
fore, requested that urgent action may be 
taken and relief works sanctioned 

A survey regarding the problem villages 
in respect of drinking water should be 
made again and a special sanction be 
mJdc for installing· maximum number of 
handpumps. 

Arrangements to supply fodder for the 
cattle should be Illade. With these measures 
the poor can be saved from the clutches of 
severe famine. 

SHRI MANKURAM SODI (Bastar) : 
Mr. Deputy Speaker, Sir, the following 
subject may kindly be included in the 
Business for the n ext week : 

The progress of electrification ;0 

Bastar district in Madhya Pradesh is very 
tardY, In the district-wise order of priority 
in the State, Bastar district is placed quite 
low. As per the decision or the Govern-
ment, every village will be electrified. 
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This project will take a long time to 
compJete because there are 3388 villages 
in the district . and till now only those 
villages have been electrified which fall on 
the main road-side. When the far-flug 
areas will be electrified, can only be a wild 
guess. In certain areas, the Rural Electrj .. 
fication Corporation has' tried to lay 
electric lines but in the absence of per-
mission of felling trees, installation of 
electric poles only could be done during 
the last two ·~ears. The electric wires have 
not been laid. 

It is, therefore, requested that keeping 
in view the number of villages in Bastar 
district, the Central Government should 
give special directions to the State Govern .. 
ment to allow felling of those trees which 
obstruct the laying of electric lines so that 
Budget allocations are saved from lapsing 
and the work is completed in every viHage 
of Baster within the scheduled time limit 
fixed by the G8vernment. 

SHRI K.N. PRADHAN' (Bhopal) : 
Mr. Deputy .. Speaker, Sir, the following 
subjects may please be included in the 
tlusiness for the next week :-

We are celebratin g the Congress 
Centenary this year in the country. On 
this occasion, we are remembering the 
great snns of the country who took part 
in the freedom struggl e is one or the other 
capacity. 

The people engaged in the freedom 
struggle of the country led a life of exiles 
in foreign countries and continued the 
struggle from there. Among these notable 
persona lities was the lat c Maulana Barka-
tulIa who did a great job of moulding the 
public opinion of the countries of the 
world like USA, U.S.S.R, England, 
Germany, France, Australia, Afganistan, 
Iran, Turkey etc., in favour of the freed~m 
struggle of India. 

He represented India in J 919 in 
Moscow in the conference on 'Unity of the 
freedom of Asia' and in t 920 in Azar-
baijan in 'the Congress of toiJe"s of the 
East.' 

P ~~ was the Prime Minister of the first 
rovlslonal G . ovemment of India set up 

in Kabul, whose 
~ahendra Pratap. 

President was Raja 

Maulana Barkatulla Bhopali had taken 
an oath that he would return only to free 
India and would continue Lo struggle for 
the freedom of the country from foreign 
soil whule of his life. That he did, and 
died in San Francisco on September 27, 
1927. His body was taken to Mairajwel 
and buried there. His last will was that 
his dead boby should be buried. in his 
country when it attained freedom. 

38 years have passed since we attained 
our freedom. On the occasion of the 
Congress centenary, if th'! Government of 
India sends for the coffin of Maulana 
Barkatulla and arranges its burial i~ 
Bhopal, his birth place, it will b:! respect .. 
ing the feelings of the peo~le. 

[English] 

DR. V. VENKATESH (Kolar): Sir 
in the next week Agenda please include 
the following items :-

Pay revision of th e workers of Bharat 
Gold Mines Ltd. (KGF). 

The pay revision of the workers in 
these gold mines is due as per the agree-
ment reach~d last year. These gold 
mines are the d~epest mines in the world. 
Workers who are working in these deepest 
mines face too many hazards and their living 
conditions are very bad. Proper water supp ly 
and sanitary conditions .are not thtre. They 
are living in Sn1an huts In .;pite of these 
difficulties their srlaries are inadequate and 
hence revision of their pay scales is to be 
done inlmediately in addition to improving 
their basic amenities. 

KoJar district is chronically drought 
prone area. There is not even a 
single living rive; flowing in the entire 
district. There is large number of un-
employed rural educated youth. Farming 
lands have become barren. The ground 
water level in the district has gone very 
deep The good old Kolar Gold Field 
is also on the verge of closure. Due to 
this about 1,50,000 down trodden people 
who are in tbe KGF township are loin, 
to be affected very badly. 
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At present BEML factory which is 
situated in the KGF is not helping in 
providing the alternative jobs to the back-
w~\Td district. Therefore, there is very 
urgent necessity for establishing a 
big industry or at least the expansion of 
BEML as an ancillary factory in the Kolar 
district. 

SHRI C. JANGA REDDY 
{Hanamkonda} : Sir, I ~ubmit that the 
following items may be included in the next 
agenda: 

1. Warangal city in Andhra Pradesh 
is next to Hyderdbad city which is the 
capital city of Andhra Pradesh. Many 
of the major industries are located at 
Hyderabad only. Since the independence 
of India no major industry was located in 
Warangal. Due to the unemployment the 
youth is getting frustrated and taking up , 
activities which are against law and ord;!r. 
The coach factory which was proposed to 
be set up was shifted in the interest of 
national integration. So, I requ,~st you 
to set up an ordnance fac~ory which will 
provide some employment in Andhra 
Pradesh in the Seventh Plan. All the 
basic amenities such as water, land, power 
and other things will be provided at a 
cheaper rate by the Government o~ Andhra 
Pradesh. 

2. It was learnt that a L.P .C. filling 
unit will be set up at Warangal during 
the Seventh Plan. So, this should be taken 
up immediately and the work should hI! 
started very soon thus nlinimising the 
pollution in the areas of Hyderabad. 

SHRI ABDUL RASHID KABULI 
(Srinagar): Sir, I want the following item 
to be included in the next week's agenda: 

With wint er starts the disruption in 
transport s.!rvices (road and air) and other 
lines of communication to Kashmir valley 
from rest of the country. Break in air and 
road services to this northern part of the 
country, the trade comes to standstill and 
results in the shortages of essential commo-

·Published in Gazette of Ind~a Extra ordinary. 

. Bill 
dities, like kerosene oi), coal vegetable oil, 
meat etc. This phenomena every winter 
results in the numerous hardships to the 
people, besides deterioration and cut in 
incomes and standard of living. The 
hortlers and anti.naticnal elements thrive 
on this state of affairs. The State Govern-
ment is not properly equipped to amelio-
r·ate the problems of the people at this 
scale. The Centre with its huge resources 
of transportation, stocks and resources 
must take up this problem at higher level 
and set up a ce 11 in the Transport and 
Food and Supplies Ministry specially to 
deal with this problem of great magni-
tude encountered by Jammu and Kashmir 
every year especially in winter. The cell 
can de"ise ways and means every in the 
months of scarcity (winter) to assist the 
State on priorities basis in the fields of 
communication, transport (air and road) 
and other sectors with sufficient resources 
at its disposal. 

SHRI GHULAM NABI AZAD: Sir, 
I have heard the points which have been 
raised by the hone Members. I will put 
forward the s~me before the Business 
Advisory Committee. But I would like 
to mentioned that in addition to the points 
which have been raised, it is also proposed 
to bring forward the following Bills for 
consideration and passing during the next 
weeks: 

(a) The Agricultural and Processed 
Food Products Export D.!velop. 
ment Authority Bill, 1985; 

(b) The Agricultural and Processed 
Food Products Export Develop-
ment Cess Bill, 1985. 

CENTRAL EXCISE TARIFF BILL* 

[English] 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY): Sir, on 
behalf of Shri Vishwanath Pratap Singh, 
I beg to move for leave to introduce a Bill to 
provide for tariff for Central duties of excise. 

Part II, Section 2 dated 13. J 2 8 S • 
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of Excise (Goods or 
special Importance 
Amdt. Sill. 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"that leave be granted to introduce 
a Bill to provide for tariff for Central 
dut(es of excise." 

The motion was adopted_ 

•• 
SHRI JANARDHANA POOJARY : 1 

introduce the Bill 

ADDITIONAL DUTIES OF EXCISE 
(GOODS OR SPECIAL IMPORTANCE) 

AMENDMENT BILL * 
[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): On behalf 
of Shri Vishwanath Pratap Singh, I beg to 
move for leave to introduce a Bill further 
to amend the Additional Duties of Excise 
(Goods of Special Importance) Act, 1957. 

MR. DEPUTY.SPEAKER: The ques-
tion is : 

"Th at leave be granted to introduce 
a Bin furter to amend the Additional 
Duties of Excise (Goods of Special 
Importance) Act, 1957." 

The motion was adopted. 

*. 
SHRI JANARDHANA POOJARY' I 

introduce the Bill. . 

Bill and Suppl. D. 
for G. (Railways) 
1985-86. 

12.10 hrs. 

ADDITIONAL DUTIES OF EXCISE 
tTEXTILES AND TEXTILES ARTICLES) 

AMENDMENT BILL.· 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : On behalf of 
Shri Vishwanath 'Pratap Singh, I beg to 
move for leave to introduce a Bill further to 
amend the Additional Duties of Excise 
(Textile and Textile Articles) Act, 1978. 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That leave be granted to introduce 
a Bill further to amend the Additional 
Duties of Excise (Textiles and Textile 
Articles) Act, I 978.'~ 

The motion was adopted. 

SHRI JANARDlIANA POOIARY: I 
introduce the Bill. _._,_ ..... -
12.11 brs. 
FUTWAH-ISLAMPUR LIGHT RAILWAY 

LINE (NATIONALISATI0N) BILL 
AND 

SUPPLEMENTARY -DEMAND FOil 
GRANT (RAILWAYS), 1985-86-

CONTD. 

[English] 

MR.. DEPUTY.SREAKER: Now. we 
win take up items Nos. 12 and 1 3 together 
of the List of Business. I want to bring to 
the notice of the hone Members of the 

------ -------------- -- _--- -----
·Published in Oazette of India Extra ordinary. Part 11 Section 2 dated 13.12.8S. 

·*Introduced with the recommer:tdation of the Pres:d-eQt. 
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House that there are still 15 Members to 
take part in the debate. Tbe hon. Minister 
will reply to the debate at 2 o"clock. ' I 
would therefore request the hon. Members 
to be brief in their submissions. I will 
allow each Member three minutes. 

SHRI AMAL DAITA: Discussions on 
the Railways should be fast. ' 

MR. DEPUTY-SPEAKER: Yes, it h'lS 
to be fast. So, I would request the hon. 
Members to cooperate with me. About the 
construction of new railway lines, etc. you 
can give those points in writing to the hon. 
Minister. So, the Members are requested 
to be brief in their submission. Now, Mr. 
Dhariwal to speak. 

(Translation] 

SHRI SHANTI DHARIWAL (Kota): 
Mr. Deputy-Speaker, Sir, I support the 
supplementary demands. The amount of 
RS. 433 crores, which has been demanded, 
win be utilised for development and it will 
not be improper to demand more money 
for improvement and development. 

So far as rail services are concerned, 
Rajasthan is a backward State. 16 per cent 
railway lines have been laid there whereas 
WB is 42 percent. Railways have become 
a part of life of the common man. The 
Railways are an important medium to bring 
about economic and social changes and for 
proper development. 

Kota, froln where I come, and its 
sorrounding areas are dacoit infested areas. 
These are predominantly Ad iva si areas 
as well. Kota is an industrial city and is 
also a foodgra.in production centre. 

I wanteo to say something about the 
rail services available in Kota. At present, 
a train runs between Indore and Delhi via 
Ujjain, Bhopal, Bina, Gwalior and as a 
result the people in the entire region of 
Kota, Guna, Nagda, Ratlam etc. are feeling 
the inadequacy of transport flcilities. 
Therefore, this train should be run via 
Nagda, Kota, Guna, Bina. The delivery of 
coal for the thermal power plant at Kota 
gets delayed due to this very reasons. Even 
from traffic point of .view, people are 
facing lot of difficulti~s. 

To get rid of these difficulties I sugges t 
that there should be three new crossing 
stations between Kota and Guna- Bijora, 
Chhajavara Jhulne. Three crossing stations 
between Guna and B~na have already been 
sanctioned They should be constructed at 
the earliest. The contracts have been 
awarded but work is going on at a very 
slow pace. In this way also, traffic is 
suffering heavily. A fast train should be 
i'ntroduced on Kota - Bina route. Since 
al:lrm chain pul1ing is rampant on this 
route, the D.R.M. should not be alJowed to 
keep alarm chain system in use of this 
route. 

169.~ 70 Indore-Delhi train via Bhopal 
runs bi-weekly. I request the hon. Minister 
that this train should be made a daily tnin. 
Six coaches are attached to Dehr~dun 
Express for Indore from Nagda and four 
coaches are attached for Haridwar and 
Dehradun from Kota. Thus, a new train 
from Ratlam to Dehradun can be run by 
adding four more coaches to these ten 
coaches. 

Shaupur and Bara are two such areas 
which are nO,t connected by a railway line. 
I request you that both these places should 
be connec( cd by a metre gauge railway' ine. 

Kota is an industrial town and a big 
city of Rajasthan. Its population is 5 lakhs. 
A proposal for opening a railway station 
named Dakamia Talab in KoHl is under 
consideration with the Railway Ministry. 
With a view to reducing the rush at Kota 
railway station, this proposal should be 
approved. Government should approve 
this project involving a cost of Rs. 76 
lakhs. 

Delhi-Bombay Rajdbani Express does 
not stop at Kota. There is no booking 
for this train at Ganganagar; only the 
driver is changed and sonle maintenance 
work is done. This work can also be done 
at Kota by giving this train a halt of 5 
minutes. Besides, we can have booking for 
large number of passengers there. This 
train start~ from Delhi and stops only at 
Ratlam, although Kota, a bigger city is 
enroute. Rajdhani Express should be given 
a stoppage at Kota. Even if a stoppage of 
2- 4 minutes is provided there, the people 
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of Kota win be benefited a lot. There is 
no book ing for this train at Ganganagar 
and, therefore, there will be a large booking 
at Kota which is a city'ten times bigger 
than Ganganagar. Delhi - Bombay line is 
being doubled, but the Chambal river which 
is quite near to Kota station, has only a 
singl~ bridge. Therefore, there wilJ not be 
any use of converting it into a double line 
as Jong a3 another bridge is not constructed 
on this river or else the existing bridge is not 
widened and another line laid there. 

In the end, I have to make another 
submission. A quota of 50 II class sleepers 
has been provi~ed in the Frontier Mail at 
Ratlam, but a new train between· Indore 
and Bombay via Ratlam has been introduced 
recently and if thIS train is made a regular 
train, the people of Indore, Ujjain, Nagda 
and Ratlam can get an exclusi"e train for 
Bombay. Therefore, this quota for 50 II 
class sleepers should be alloted to Kota 
instead of Ratlam. With these words, I 
conclude. 

SHRI BALWANT SINGH RAMOO-
WALIA \Sangru,.): Mr. Deputy-Speaker, 
Sir, speaking on the supplementary Demand 
for Grant (Railways), I would like to submit 
that the Railways has not lived upto the 
expectations of tlie people and has failed in 
discharging its responsibilities properly. 
Every day there are complaints about the 
Railw:lYs in general and corruption and 
favouritism in reservation in particular. 
~slnilarly, with the rise in population the 
burden and dependence on the Railways is 
increasing but the Government is not paying 
any attention in the Five Year Plans to 
effect expansion of the Railways to meet 
these demands. The number of rail 
accidents .has risen and most of then are 
due to the large number of unmanned rail. 
way crossings. Something should be done 
to prevent these accidents which are 
occurring in large nuolber. 

increasing because Railways has not been 
able to lift wheat, rice or paddy for the 
last three years. This fact came to light 
during a recent survey. When the Food 
Corporation of India or the Food Ministry 
in Punjab is asked to take up the matter 
with the Railways, they take it up with the 
Railways. The reply by the Railways is 
that they are transporting to the maximum 
capacity and it is not possible to speed it 
up in the absence of a double track. I 
wO".lld, therefore, like the Government to 
construct more railway tracks in Punjab 
and Haryana because Punjab and Haryana 
are the largest producers of foodgrains in 
the country. Yesterday, in reply to a ques-
tion, the hon. Minister had stated that the 
length of the railway track in Punjab was 
more in proportion to its population. We 
do not want to go into the statistics. 
Additional arrangement should be made 
there to meet the acute requirement there. 
Provision for more trains and railway 
wagons should be made to reduce the 
load on the RaiJways. When we asked the 
hon. Minister in a meeHng about the steps 
being taken to lay new railway tracks, we 
were distressed to learn that no provision 
has been made for too construction of new 
railway lines in the Seventh Five Year Plan. 
If that is true it may give rise to' discontent 
in the country. How will then the people 
have confidence in the Railways '1 It is sad 
that in spite 0 f the increase in fares every 
year, the facilities provided by the Railways 
are very little. I believe that the hone 
Minister never travels by train. And in case 
he travels, special arrangements are made. 

SHRI BASUDEB ACHARIA: Saloons 
are attached. 

SHRI BALW ANT SINGH RAMOQ. 
WALIA: Special saloons ar~ attached. It 
you cannot go yourself, ask your secreta~ 

to s~e how people travel like anim;lls from 
Delhi to Howrah in the Railway wagons ... 

(Interruptions) 
Punjab contributes 65 per cent of 

foodgrains to the central pool and as a 
result there is an increase in its transpor-
tation from Punjab. The track should be 
doubled to lift foodgrains from Punjab but 
it is not bcing done. The movement of 
foodgrains should be speeded up. The 
problem of stora&e and &OdOWD facilities is 

THE MINISTER OF STATE IN THE 
. DEPARTM.ENT OF RAILWAYS (SHRI 

MADHAVRAO SCINDIA): The travel in 
Railway coaches. 
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SHRI BALWANf SINGH RAMOO-

WALIA: AU right they travel in R.ailway 
coaches like animals. 120 men, women and 
cbildren sit in a coach which can accommo-
date only 40 people. 

SHRl MOOL CHAND DAGA It 
reduces the impact of cold. 

SKRl BALWANT SINGH RAMOO-
WALIA: I t is good in winter but what 
about summer. Similarly, there is large 
scale pilferage in food transportation and 
You must ha ve gone through the enquiry 
report of the Parliamentary Committee in 
this regard. If one lakh bags of foodgrains 
are to be despatched through the Railways 
one would be shocked to find 2- 3 Kgs. 
short in ev:ry bag at the railway station 
itself. It should be looked into as to who 
ue involved in this pilferage and under 
whose patronage. We are in the opposition 

but that does not mean that we should 
criticise everYthing. We do not believe in 
criticISm. We owe some duty to our 
countrymen. We occupy a respectable 
position in this House and all of us have a 
common duty to provide more facilities and 
remove the problems of people. The hon. 
Finance Minister is not present at the 
moment but I would like you to ask for 
more funds for the Railways. In the end I 
would SUID up my suggestions. Provision 
for double railway track should be made in 
Punjab to lift foodgrains. Thousands of 
tons of foodgrains is lying in godowns at 
the stations. Arrangements for mote 
passenger coaches should be made. 
Corruption in reservation system should be 
check·!d and neceasarY improvements made 
in it. Pilferage should be prevented. With 
these words I conclude and thank you. 

SHllI ANOOPCtlAND SHAH (Bombay 
North): Mr. Deputy-Speaker Sir, I rise 
to support the SupplementarY Demand for 
Grant (B.ai\ways). Our hone Minister of 
State in the Railways Shri Madha vrao 
Scindia must be wen aware of tbe problems 
of Bombay suburban train 5et'Yice and 1 do 
not wish to repeat those things When the 
fares were increased during the Jast Budget, 
I had met :ihri Bansi Lal. He replied at 
that time that jf we wanted more facilities, 
like six corridors at railway stations, over 
bridps and other facilities in tbe suburban 

trains, we shall have to pay mot e. On his 
word we faced the people and assured them 
of better s~rvice but there has not been any 
significant improvement in the Bombay 
$uburban rail serv;ce I would like to 
draw the attention of the hone Minister that 
besides constructing Vatri Niwas for passen-
gers in Delhi there is need to improve 
train services in Bombay as it is not only 
the capital of Maharashtra but also the 
industrial capital of the country, and 
industrial workers should therefore be provj.· 
ded more facilities. I would like to give 
two or three proposals in this regard. 

There are nine carriages in a Bombay 
suburban train. If twelve carriages could 
be provided in these trains, it would pro .. 
vide relief to the passengers Provision for 
new wagons and extension of platforms will 
have to made. 

Besides there are to.) m::.ny railway 
crossings on the subrban route and often 
the trains have to stop there. I would 
request that these railway crossings be closed 
down and fly overs be constructed to 
provided convenience to all. As you may 
be aware that when a train restarts its 
consumption of e~e.ctricity is ten times more 
than what it normally requires when it is 
running. There is thus loss of electricity 
and, therefore, I request the Government 
to con~truct the five l'roposed over- bridges 
in Bombay on th~ suburban route inlmedia-
tel),. 

I understand that the Railways is not 
able to solve our problems due to resource 
constraint. I would like to submit that 
if the Railw~lY Board and your Ministry 
alcee to float special bonds, in a bid tn 
improve the cond itions of suburban train 
service in Bombay, the people would go out 
of their way to provid: the desired funds. 
I would like the hon Minister to consider 
my suggest ion seriously and if possible ask 
the Railway Board to issue special bonds. 
The people of Bombay are ready to provide 
the desired funds on the condition tha t the 
funds rai'\ed by issuing such bonds will be 
strictly used for improvements in Bombay 
suburban train Service. ]f the Government 
agrees to thi s suggest ion. most of our 
problems will be 'solved and it would be in 
a better position to pro'/ade over-bridges 
and new 'lines. 
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I have submitted the suggestions. First, 

the number of wagons in the suburban trains 
should be increased from 9 ; to 12 and 
secondly, over-bridges should be constructed 
immediatelY to solve the problem of delay 
of trains at the railway crossings. In the 
end I would submit one more suggestion 
and conclude. We have been fi:;hting with 
the manag~ment and bureaucrats of Western 
Railways for quite someLime to introduce 
a shutt} e train between Andheri and Barad 
for our industrial workers as most of them-

[English] 

-are staying between Andheri and Barad. 

[Translation] 

We have been pressing this demand for 
the past two or three years but to no avail. 
The bureaucrats are not yielding, I would, 
therefore, request' you to ask the railway 
authorities to examine my suggestions and 
give serious thought to them. Sir, I would 
request the Railways to introduce a shuttle 
service between Andheri and Barad. The 
tracks are already laid there. 

In the end, Sir, 1 would request you to 
send my suggestions regarding Bombay 
suburban train service fO the Railway 
authorities. 

Mr. Deputy-~peaker Sir, I thank you 
for giving me an opportunity to speak. 

SHRI AJAY MUSHRAN (JabaJpur): 
Mr. 'Deputy-Speaker Sir, I rise to support 
the supplem:ntary Demand for Grant 
(Railways) for the year 1985-86. The 
Minister of State in the department of 
Railways, Shri Madhavrao Scindia deserves 
congratulations because ever Since he took 
over the charge of the Railways there has 
be:n 'marked improvement in its functioning 
throughout the country. But Sir, the cons-
tituency I represent is at the mercy of the 
Railways even today. If the hon. Minister 
looks "t the Railway map which is displayed 
in his room, I am sure, there will be no 
need to remind him that during the last 50 
years only three new trains have been 
introduced from JabaJpqr The condition 
of Jabalpur Railway station is same now, 
when I have completed my studies, as it was 
when my father tir~· went to scbool. I 

mean to say that there is no change in any 
respect even in the station in so many 
years. 

Sir, theIe is a proposal to given a face 
lift to the Gwalior Railway station. I 
would congratulate the hone Minister and I 
am prepared to do so, in anticipation, if the 
Jabalpur Railway station is renovated and 
brought at par with the standard of the 
Gwalior station as it obtains now. What I 
mean to say is that earlier also, there were 
schemes of giving face left to other stations 
like MaIda and some stations in Kamataka. 

Just now the former Railway Minister 
was asking the definition of 'on going' . 
Suppose our hone Minister of state is 
promoted, 10 to 15 more schemes wiJl be 
added to the alreadY on-going schemes 
which would then remain 'on going' for 
another 10 to 15 years, It is my submission 
that if without adding any extra coach and 
without incurring heavy expen diture, some 
rail-facility can be provided to our backward 
area with minor expenditnre, it should be 
done on priority basis, In this connection 
I would like to place two points before 
you. It was promised 30 y!ars back that 
the work of renewal of Jabalpur-Gondia 
metre gauge 1 inc would be undertaken or 
it w,ould be converted into broad gauge line 
but that has not been done to date. Two 
years back a major acc ident took place on 
this lioe in which 250 to 300 people were 
killed. I had an opportunity to accompany 
Shri Ghani Khan Chaudhary to the site of 
the accident. H~ said at tbat time that 
the work of conversion of the railway line 
would be undertaken soon. But it is a 
,matter of regret that not to speak of star-
ting the work of conversion of railway line, 
no provision bas been made in this supple-
mentary demand. I would, therefore, 
request, tbe hon. Minister that it is a very 
important line and the work of renewal or 
conversion into broad gauge line must be 
included in the next year's Budget and the 
conversion work may be undertaken }(}x-
peditiously. 

Sir, as far as the improvement of 
Jabalpur railway station is concemed~ I 
would like to say that you are spending 
considerabJe amount on the face lift of 
Gwaliol Railway Station; a little sum may 
also be allocated for the improvement of 
JabaJpur railway station 
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In our area, there is a train Gangl. 
Cauvery expr:ss. In our area, about 50 to 
60 thousand Keralites reside. They feel 
great inconvenience for going to 
Trivandrum. I am happy that the hone 
Minister has promised to attach one bogie 
in Ganga-Cauvery express. If this is not 
possible then some arrangement should 
be made so that they may travel to Trivan-
drum directly. I n this connect ion I had 
asked a question to which the hone Minister 
of State had replied tbat-

[English] 

There is no room for attach;ng an 
extra: coach. 

[Trails III t ion] 

I would request that one bogie for 
Trivandrum chould be attached to that 
train. 

A train kutub Express runs from 
Nizamuddin to Jabalpur. It goes to 
Jabalpur while its name is Kutub Express. 
I would like to submit that the name of 
this train should be changed to Jabalpur 
Express or Narmada Expr~s New bogies 
should be attached to that train. At least 
the bogie~ rejected elsewhere should be 
attached to the Kutub Express. SimilarlY, 
the bogies of trains running between Indore 
to Bilaspur are in a very bad shape. 
You can inspect them yourself; it would 
Dot hurt you to do so. I would like that 
bogies, which are rejected elsewhere should 
be attache~ to these trains. This win give 
us Ileat relief. 

(English] 

MR. DEPUTY - SPEAKER: Please 
lit down. He' bas said that he would 
consider. 

[T,.,lDtionJ 

SHIll AlA. Y MUSHRAN: I would 
like to place 2 to 3 points before you. 
It was once promised in Jabalpur that the 
railway line there would be electrifed but 

1 in the current plan it bas not been inclu-
ded. The railways line from JabaJpur to 
ltarasi Yia Bhopal should be electrified. 

The railway Ministry was alJocated more 
funds for the Seventh Five Year Plan due 
to our efforts. Therefore, the work of 
electrification of Jabalpur railway line 
should be undertaken. 

The Railways had taken a decision 
tha t a zonal headqufu ter would be set up 
in Jaba.lpur and an office of General 
Manager would also be set up there. These 
decisions are 10 to 12 years old. I wou~d 
be grateful to the hone Minister if he clari-
fies the position I hope that action wou!d 
be taken on the long standing demand of 
Jabalpur Damoh railw3Y line. 

It is hoped that the hon. Minister of 
state while replying to the debate would 
accept the points raised by me. I know 
that there is paucity of funds but even then 
al1 these things should be kept in mind. 

[ Ellglish) 

MR. DEPUTY SPEAKER : Shri 
Abdul Rashid Kabuli. Mr. Mushran, 
please sit down now. Your whip has said 
that only three nlinutes should be given 
and you ha"c alreadY taken eight nlinutes. 
Shri Kabuli. 

[Trans/ationJ 

SHRI ABDUL RASHID KABULI 
(Srinagar) : Mr. Dcputy-Speakr, Sir, for 
the first time I have got an oppertunity to 
speak on the Railways since our new young 
Railway Minister Shri Scindia has taken 
charge of the Ministry. Whatever, be has 
said in regard to the Railways that he would 
do something concrete in this respect. It is 
hoped tb'tt he would leave no stone un-
turned in providing faeilities. Our State, 
Jammu and Kashmir should also be 
brought on the railway map. H~rdly 100 
Kms. railway line has bee.n laid from 
Pathankot to Jammu but it has not been 
extended beyond it. You 'had r.ssured us 
that the railway line would be extended 
upto Udhampur, and the work is going 
on for the last 3 to 4 years but it is still 
incomplete. The Government, when .shri 
Mohammad Shafi Qureshi was the Railway 
Minister, had proposed to provided nanow 
gauge railway 1ine in Kashmir. Surv~ " 
was carried out in thls respect bL:' \J 
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decision for this line has been taken till 
today. A large number of people of our 
State live in the Kashmir valley who are 
deprived of the facility of the Railways. 
The Government had assured repeatedly 
that this challenge would be accepted and 
a railway line would be laid from Delhi to 
Srinagar. It ic; necessary to meet this 
demand because tourism and fruit industrY 
are the mainstry of the progress of the 
State. 

Due to inadequate transport facilities, 
fruit worth crores of rupees does not reach 
other parts of the country. Every year, 
in the months of September, October and 
November, which is the plucking season, 
fruit worth crOTes of rupees is destroyed 
beca use trucks are not a va ila ble in ade-
quate number. We supply fruit to the 
whole country through trucks. A large 
quantity of fruit is destroyed on the way. 
The only remedy of this problem is that 
the Government should construct a large 
number of fruit storages in JamnlU so that 
the entire fruit produce of Kashmir is 
stored there and then it is supplied to big 
cities like Bombay, Calcutta, Madras, 
Bangalore, Delhi on priority basis. 

In this way you can benefit the State 
otherwise we shall say tba t we are not 
getting benefit from the RailwaYs 

Secondly, unless railway line is Jaid in 
our State, we cannot progress in the 
field of industry, agricul ture and also we 
cannot get any benefit from the forest 
produce. I would like to inform the 
Central Government, through you, Sir, 
that in the absence of railway facilities, 
which are available in other parts of the 
country, the prices of all the commodities 
in our State are going up. Every year 
the supply line is disrupted and the prices 
of all commodities go up. Particularly 
daring winter, for six months, the prices 
in the market go up so steeply that it 
becomes unbearable for the conlmon man. 
We have no railway facilities in our 
State. while other St~tes are enjoying 
them, It is therefore, the duty of the 
Central Government to compensate us for 
this. Jammu and Kashmir should get 
special subsidy from the Government as 
the prices are rising high due to higher 
freight. (lnterruptiond 

I shall conclude my speech after 
raising two or three points. You bad 
given some special concessions in the 
railways for hill stations. On this basis, 
bogies for Kashmir u3ed to b! booked 
upto Jammu from Bombay, Calcutta and 
other big cities on c'oncessional rates. 
But, for the last two to four years, the 
rates have been increased so much that 
not many tourists are booking the bogies.' 
With the result that Kashmir has been 
d~prived of the benefit which it used to 
get earlier and now the bogies are running 
empty. Previously ~ the tourist used to 
visit Kashmir on less fare but increase in 
the charges for bogies has created diffi-
cult ies. Wha t ever concession you have 
given is negligible. I would request you 
that the facility of the bogies at con cessio-
na1 rat es be restored. 

I want to say something about railway 
reservation in Srinagar. The railway 
reservation office there is in the hands of 
a private concern. I want to know the 
reason therefor. The person who is 
running the office is indulging in lal'le-
scale corruption and is harassing the 
people. Businessmen, shawl merchants 
and fruit-growers all become victims of his 
high-handedness. On making an enquiry, 
I found that he has filed a writ-petition 
in the High Court to prevent you to open 
an office there. I request Shri Scindia to 
take over that office of railway reservation 
from the private agency so that people may 
be benefited. 

Finally, I want to· request that in 
winter many people from our area go to 
Calcutta for trade. Himgiri Express which 
leaves for Calcutta reaches there late in 
the night, which exposes them to thieves 
and other anti-social elements, who rob 
them. Recently, many of the shawl-
merchants were even murdered. Durina 
night after arrival they neither get any 
tonga, taxi etc. to reach their destination 
nor is there any security. Goondtzs loot 
them and even murder them. I can give 
you names of many persons who could 
not reach Calcutta because they were 
murdered. I request you to change \be 
arrival time of Himgiri Express at Calcutta 
because it is unsuitable, so as to solve the 
problem. 
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With these few words, I conclude and 
hope that the hon. Mi.Pister wil1 consider 
and solve the issues raised by me. 

SHRI KESHAORAO PARDHI 
(Bhandara): Mr. Deputy Speaker, Sir, 
I rise to support the supplementary 
demands for grants for RailwaYs # and take 
over of Futwah-Islampur Light Railway 
in public interest. 

Mr. Deputy-Speaker, Sir, at the time of 
discussion on the Railway Budget in the 
House I alongwith many hon Members bad 
drawn the attention of the hon. Minister 
towards the problems of our area. The 
first demand is that as the Railway do not 
get adequate allocation Crom the Planning 
Commission to meet the demands, the 
M~nister for Railway should be appointed 
a s Member of the Planning Commi<)sion. 
Otherwise, the Planning Commission should 
provide adequate allocations to the Railways 
so that the problems are solved. 

Railways have made much progress after 
the Minister of State for Railways t30k over 
the charge of the Railways We hope th'lt 
he will definitelY pay attention to remove 
he shortcomings in the Railways depart-
ment. I would like to draw the attention 
of the Minister of Railways towards electri-
fication. Bhusaval-Nagpur .. Durg line was 
given priority in the Sixth Five Year Plan 
but unfortunatelY, as Shri Mushran h'lS also 
said whosoever becomes the Minister, , . 
diverts aU the schemes towards his own area 
Similarly, priority of Bhusaval .. Nagpur .. Durg 
line was changed and that priority was 
givento I tarsi-khandwa-Bbu saval line. I would 
request the Mini3ter to pay attention at least 
to Madhya Pradesh and Maharashtra. The 
electrification work to connect Howrah .. 
Bombay line has been completed. The work 
on Bhusaval .. Nagpur-Durg is pending. 
Therefore, Bhusaval .. Nagpur line should be 
completed as per the priority allotted to it. 
For the electrification work, the Railway~ had 
hired a building in Nagpur on a rent of Ra. 
1 SOOO and opened .an office.there In spite 
of this, priority has been changed and the 
office has been Shifted to Allahabad and 
lome other place. Because of this, the 
statt wotkin, there would face difficulty. 1 

(Railways) 1985-86 

. request you to pay attention to this aspecJ, 
so that the work of electrification could be 
done smoothly. 

Mr. Deputy-Speaker, Sir, the time at 
my disposal being short, I would like to 
draw the attention of the hone Minister to 
the Problems of my area. My first submis-
sion is that the passenger train running from 
Tarori to Tunsar Road should be extended 
to Bhandara Town. Railways wi)) Dot have 
to spend anything extra on it because the 
coaches and engines which remain berthed 
at Tunsar Road the whole day can be taken 
to Bhandara Town. This win on the one 
hand, increase your in~ome and on the other 
hand, people win get the transp-lrt facility. 

Secondly, Gitanjali Express rons bet. 
ween Howrah and Bombay. We have been 
demanding for quite a long time that it 
should have a stoppage at Gondia. It is 
said that it is a super fast train and the 
distance between two halts must be more 
tha~ 300 kms and it will st\)P only at big 
sta11ons. But you See the distance between 
Bilaspu!', Raipur and Durg. I think the 
distance between Durg and Raipur should 
be just 40 kms. but this train stopsat Durg 
~ilaspu~ an? Raipur also. Gondia is a bi~ 
Industnal Clty and is contiguous to Adivasi 
areas. I had discussed this matter with the 
Railway Gener'\l Manager. I request that 
it should stop at Gondia also. There has 
been a long standing demand for this. 

It was also requested that Maharashtra 
Express which starts from Nagpur should 
be started from Gondia. If there is any 
difficulty in doing so, then one coach should 
be added for Maharashtra Express to the 
I~c.al trains running Jrom Gondia to Nagpur 
which may be connected with Maharashtra 
Express at Nagpur. Sarna th Express runs 
between Durs and Varanasi. It was deman-
ded that it should be started from NalPur 
I think there should not be any difficulty i~ 
doing so because on the one hand people 
win get a faci~ity and OD the other hand 
the Rallways will also add to . their income. 
The demand for converting Gondia-Jabalpur 
D3rrow gauge line into broad gaule is a 
long standing one. It is a 100 year old 
line and the engines and the coaches have 
become useless. The culverts are allo in a 
bad shape. Two ycars back. a ~ 
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accident had occurred there in which more 
than 300 people had died. The then 
Rgilway Minister, Shri Ahdul Ghani Khan 
Choudhury had visited the site and had 
announced that this line 'would be converted 
into broad gauge line during the Seventh 
Five Year Plan. The line runs through 
Adivasi areas and I hope you would make 
allocation in the next Budget for it. 

I also request that G itanjali Express DrJd 
Ahmedabad Express should run 7 days in 
a week Gitanjali Express runs between 
Howrah and Bombay and Ahmedabad 
Express runs between H owrah a.-;d Ahmeda-
bad. Steel and industrial cities like Bhibi 
and Rourkela are on this line. People 
have been demanding for quite a long time 
that these two trains should run on all the 
seven days of the week. It is told that 
there is shortage of rakes and coaches. 
These should be provided so thal both the 
trains could run on all the 7 days of the 
week. It is being said that Chhatisgarh 
Express is going to be made a super fast 
train. I request the hon. Minister that 
if it is to be made a super fast train, it 
should be made so between Delhi and 
Nagpur and there should be no change in 
the halts between Nagpur-Rilaspur_ 

With these words support the 
supplementary Denland for Grant (Rai1ways) 
and conclude my speech. 

*SHRI C. K. KUPPUSWAMY 
<Coimbatore): Hon. Mr. Deputy-Speaker, 
Sir, I rise to make a few suggestions on the 
Supplementary Demands for Grants of the 
Railways for 1985-86. I need not say 
that railway development is the basis for 
the economic and industrial development 
of the country. I demand that adequate 
funds must be allocated for the construction 
of railway lines in backard areas of the 
country, as that will alone contribute for 
helping the people to go over the poverty 
line. 

In 1981 the Railway Board sanctioned 
the Karur-Dindigul BG line in Tamil Nadu. 
So far a paltry sum of Rs. lJ crores or so 
has been spent on this project. This 

railway project, when completed, will 
remove the perennial backwardness in these 
parts of Tamil Nadu Unfortunately the 
process of implementation is going ·at snail's 
pace because of pal~rY allocation of funds. 
I suggest that substantial funds should be 
al10cated for Karur-Dindigu) project for its 
early completion. 

Coimbatore is known as the Manchester 
of India with hundreds of textile mills and 
founddes There has been a long standing 
demand for an overbridge at North 
COlmb~tore. The people of this industrial 
city are greatly harassed for want of this 
overbridge I request the hon. Minister 
of State for Railways trat this overbridge 
fit North Coimbatore must be constructed 
at the e'ldiest. Similarly, the goods yard 
at Coimbatore needs expansion, if the trans-
port bottleneck is to be renloved. I suggest 
that this should also be taken up by the 
Railway Board. In Ol1dipudur an overbridge 
is a must in order to facilitate the to and 
fro movement of Air passengers because the 
Sulur Airport is on the other side of the 
Railway line. At K urichi also the Railways 
should construct an overbridge in order to 
meet the needs of the industrial estate that 
hat come here. 

Our hon Pdme Minister, Shri Rajiv 
Gandhi is committed to the economic 
progress of tribal people. Bearing this in 
mind, the Meltupalayam-Udhagamandaiam 
Railway line must be renewed and more 
trains should be run to this hill station. 
In fact, I would suggest even trolley-train 
from Metlupalayam to Udhagamandalam. 

Coimbatore must have Yatri Nivas, as 
is being planned by the Northern Railways 
in New Delhi. The present rest house in 
Coimbatore iJ insufficient. I demand that 
100 room Yatri Nivas must be constructed 
by the Southern Rai.lways at Coimbatore. 

The MangaloreMail goes to Madras 
via Podanur. This deprives opportunities 
for deprives/many passengers from Coimba .. 
tore, who wish to go to Madras. The 
MangdoreMail must go to Madras via 
Coimbatore. 

*The speech was originally delivered in Tamil. 
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Similarly, from Coimbatore to Palani 
the track must be e1ctrified so that electric 
trains can be run to Palani from Coimbatore. 
Millions of devotees go to Palani from 
Coimbatore and electrk trains will ensure 
free flow of traffic to Palani. 

1 will now come to Tiruppur Junction. 
Tiruppur is known all over the world for 
hosiery products. There are more than 
1500 hosiery units in Tiruppur. We are 
exporting hosiery products to several 
countries abroad. When the population of 
Tiruppur was 30,000, the overbridge at 
Tiruppur station was constructed. Now it 
has become dilapidated. The Population 
of Tiruppur has also gone to 3 lakhs. I 
want that the Tiruppur Overhridge must be 
rebuilt immediately. The Jayanthi Janata 
and K.erala-Karnataka Express Trains halt 
at Tiruppur when they are going up to 
Delhi. But these trains do not halt at 
Tiruppur when they are coming from Delhi. 
I want that these trains should halt at 
Tiruppur at least for two minutes. This 
will greatly help t he hosierY products 
manufacturers who go to Delhi for trade 
purposes. 

Similarly, I also demand that between 
Tiruppur and Coimbatore there should be 
olectric traction and electric trains should 
be cun between these two industrial centres 
of Tamil Nadu. Both Tiruppur and 
Coimbatore traders do not get goods wagons 
in adequate numbers. There is loss on 
account of delay in the allotment of wagOIJS 
and that too insufficient numbers. I want 
that the required number of wagons should 
be allotted to trade and industry in Tiruppur 
and Coimbatore. 

With these words I support the Supple-
mentary Demands for Grants of Railways. 

(En.r lisla] 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRl GHULAM NABI AZAD): 
Mr. Deputy-Speaker, Sir, still there are 
some hon Members to speak. At 2" 0' 
clock tbe hone Minister will reply to the 
debate. I propose that we may skip the 
lunch bour today. 

MR. DEPUTY.SPEAKER: I hope 
that the House agrees to this suggestion. 

SOME HON. MEMBERS : Yes. 

MR. 
accepted. 

DEPUTY - SPEAKER: It is 
We skip the lunch hour today. 

Now, Mr. Soundararajan. 

SHRI N. SOUNDARARAJAN (Sivakasi) 
Mr. Deputy-Speaker, Sir, I am thankful to 
you for giving me this opportunity to express 
my views on the Supp1ementary Damands " 
for Railways. 

The Supplementary Demands are for spen-
ding money on certain on-going projects 
and also for starting three new projects 
during the current year. 

The Supplementary Demend is to the 
tune of Rs. 433 crores. Out of this amount 
of Rs. 433 crores, the Railway Ministry has 
allotted Rs. 20.85 crores for South Central 
Railway, Rs. 60.63 crores for Western 
Railway, Rs. 22.29 crores for Eastern 
Railway, 23.6 crores for Central Railway 
and Rs. 23.90 crores for South Eastern 
Railw~y, and Rs. 27.46 crores for Northern 
Railway. But the Southern Railway is 
allotteo only Rs. 12.29 crores. Not only 
this; upto 1984 the total area of rail route 
is 61.460 kilometre~. Out of these, in 
Tamil Nadu the rail route is only up to 
3,894 km. This clearly shows that 
instead of reducing the regional imbalances, 
it is increasing the regional imbalances. I 
want to know from the hone Minister wether 
the Railway Ministry fol1ows any norms 
while fixing the priority to some of tbe on-
going projects. If so, what are they? I 
want to know this from the h:>n. Minister. 

Sir, Madras City is one of the four 
metropolitan cities in India. Nearly 60 
lakh people are living there, nearly 10 lakh 
people are coming to and going from 
Madras daily. There is a rapid transport 
system in Madras City which is being 
developed. The total cost of this project 
is Rs. S3 crores. But so far only Rs. 5 
crores have been al10tted in the General 
Budget. for R.ailways, but notbing is allotted 
in the Supplementary Demands. So, 
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request the Railway Minister to allot more 
funds to this rapid transport system. The 
Manamadurai-Rameswaram bridge work is 
more important because it is this bridge 
which ., connects the mainland of India with 
that island. Rameswarai.n is a holy place in 
India. Most of the pilgrims are' coming 
from north to the South to visit Rames .. 
waram to worship Lord Rama. The total 
cost of this bridge repair work is Rs. 50.50 
lakhs. Only Rs. one lakh is allotted in 
the General Budget for Railways. So, I 
request the hone Member to allot the entire 
amount for the speedy repair work of that 
bridge. Not only that. The total estimate 
of doubling of track between Tambaram 
and Chengalpattu is Rs. 16.9 crores. Only 
Rs. one lakh was allotted in the Railway 
Budget and Rs. 20 lakhs in the Supple-
mentary Demands. This is not at all 
enough. So, I request the Minister to allot 
more funds to that project. ]olarpattai-
Salem Section is one of the heaviest utilised 
doubld line section. So, there is a proposal 
to provide two intermediate block huts bet-
ween these two lengthy block sections. The 
total estimate for this is Rs. 62.8 lakhs. 
Only Rs. one lakh is allotted in the Railway 
Budget, but nvthing is allotted in the 
Supplementary budget. I request the 
Minister to allot more funds to this. 

Then there are a few electrification 
works that are going on in the suburban 
area of Madras. Thiruvallur-Arkonam, 
Madras - Arkonam, Arkonam - Renigunta, 
Arkonam-J olarpet, ViII ivakkam-Pattabhiram 
these ar~ the small electrification works. 
I request the Minister to take immediate 
steps to take up the early completion 
of these works. 

The Commissioner of Railway Safety, 
Bangalore, has imposed certain operational 
restri~tions of superfast Vaigai Express. 
Since the existing distance of 545 metres 
between distant and home signals is less 
th.ln the emergency breaking distance, there 
Is a proposal to shift the distant signals 
to one kilometre. The estimated total 
amount for this comes to Rs. 50.60 lakhs. 
I request the Minister to allot funds to 
this. 

There are two superfast trains starting 
from Eamore Railway station in Madras. 

One is Vaigai Express and the other is 
Pallavan Express. In these two superfast 
Express trains there is no AC Chair car. 
There is a longstanding demand for the AC 
Chair Car facility. So, I request the hone 
Minister to take· immediate steps to attach 
two AC Chair Car coaches for these two 
Express trains. Thank you very much. 

[Translation] 

SHRI JAGAN~ATH CHOUDHARY 
(BaHia): Mr. Deputy-Speaker, Sir, I 
express my gratitude for allowing me to 
speak on the supplementary Demand for 
Railways. I support the supplementarY 
Demand presented by the hone Minister of 
State for Railways and congratulate him 
because ever since he took over, the Rail-
ways have been improving constantly. 
Alongwith it I want to Soubmit certain 
sugge~tions and also the problems of my 
area. 

13.05 hrs. 

[SHRI V AKKOM PURUSHOTHAMAN 
in the Chair.] 

There is a metre ga uge railway line in 
Eastern Uttar Pradesh. In the views of t_-
people there, development of Basted 
Uttar Pradesh is possible only whell 
Varanasi-Chapra metre gauge line is 
~onverted into broad gauge line. I would 
like to submit that there is no big factory 
in Ghazipur, BaHia and other parts of 
Eastern Uttar Pradesh, whereas the govern-
ment of Uttar Pradesh is prepared to give 
every facility to industriaHsts to set up 
factories there; but in the absence of broad 
gauge line no industrialist is willing to set 
up any factory there. In the reply given to 
a question asked by Ime, I was told lhat it 
wa~ not possible to construct a broad 
gauge line there because it was financially 
not viable. A survey was conducted in 
1980 in this connection. I would like to 
submit to the han. Minister that only 
after construction of the broad gauge line, 
he will come to know whether the line is 
financially viable or not. You will have to 
bear some losses in order to ensure 
development of Eastern Uttar Pradesh. 
Unless you convert Varanasi-cbapra-Odiyar 
metre gauge line into broad pUle line. it ~ 
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not possible to set up any industry there. 
Educated youngmen of the area are un-
employed and are without any means of 
livelihood. In these circumstances 1 wou~d 
appeal to you again that without keeping 
the aspect of profit or loss in mind B~naras
Odiyar-Chhapara Dletre gauge line may be 
converted into broad gauge line which 
would help in the development of Eastern 
Uttar Pradesh and prove beneficial to lakhs 
of poor people. In this connection several 
appeals have been made to the hone 
R.ailway Minister and hon. Prime Minister. 
I again appeal to consider this matter 
seriousJy and leave aside the aspect of 
profit and loss. I shall be grateful to you 
for that. 

The work on conversion of Varanasi-
Bbatni metre gauge line into broad gauge 
line is in progress. According to my 
information, this work should have been 
completed by 1985, but due to carelessness 
or certain ('ther reasons this work could 
not be cOIDl>leted. It is also not known 
when this work is likely to be completed. I 
desire that this work may be got completed 
with~t any further delay. The trains 
running on Varanasi-Chhapra metre gauge 
Railway line do not run according to any 
time schedule. Tinle schedule of trains 
should be strictly adhered to. There is 
lack of cleanliness and electricity arrange-
ments in the trains running on Varanasj· 
BaHia section. Sometimes I class compart-
ments are attached and sometimes the 
tr~ins do not have I class compartments. 
We have to go to Ballia by that train. I 
would like to say special attention should 
be paid towards it. Production in the 
Diesel Locomotive Works at Maduhadib in 
Varanasi is going down day by day instead 
of increasing. It appears that Factory may 
close down some day. I desire that speciaJ 
attention should be paid towards this 
factory so that its production may increase 
instead of decreasing. As the time is short, 
1 would like to appeal to the hOD. Railway 
Minister that the suggestioDs given by me 
particularly about conversjon of Varanasi-
OdiYar-Cbhapra metre gaule line into 
broad gause line may ~ accepted. 

SHRI K.AMMODILAL JATAV 
(Morena') ~ Mr. Chairman, Sir, I support 

(Railways) 1985-86 

the Budget presented by the hone Minister 
of Railways and would like to congratulate 
him for the improvements effected in the 
Railway Department. Provision has been 
made in the Budget in respect of many 
railway lines, but not a single paisa has 
been providcd in this Budget for the 
Gwalior-Shiupur line The train runnirg 
on this line is calJed 'bullock cart' here. 
People say that bullock cart is coming. I 
have made several submissions to Shri 
Scindia about this ()low train. It is called 
bullock cart because people can entrain and 
detrain at the place of their convenience. 
There is no station enroute. I, therefore, 
request the hon. Minister that it may be 
converted into a broad gauge line. 

Besides, railway line fronl Shiupur 
should be extend by 80 Kms. upto Bara, as 
was demanded hy Shri Dhariwal. You will 
neither find drinking water nor electricity 
on' any of the stations on ~hjs route. 1 
request the hon. Minister that proper 
attention may be paid to the improvement 
of these stations and the existing Shiupur 
train which terminates at Shiupur m~y be 
extended upto Bara. As the poupuJation of 
Shiupur is about one lakh, it is !1ecessary to 
expand the railway station also. 

In addition, on Delhi-GwaJior section 
there is a station named Banmore which has 
been developed industrially to a great 
extent, but there is no over-bridge as yet. 
I n;qucst the hon. !vtinist cr th~·. t arr:tngc-
ments m'-iy be mad~ to constrUl"t an ov~r
bridge there early. 

A.t Morena Station reservation quota 
for only one seat is available by each train. 
You can yourself imagine the situation jf 
both husband and . wife want to travel from 
there together I, thereforc, rcquest that 
reservation quota at Morena may be 
increased to such an extent that husband 
and wife aJongwilh an at tCI:dunt can 
travel together. 

1 want to makc one more submission. 
In Chambal Division Jakhs of acres of 
rough and rugged lar!d is lying waste. 
Government has acquired land of farmers 
at many places to set up coach factories 
and in this process it hns pa id con1pensation 
worth crores of rupees. 1 would request 
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you that land of Chambal Division may be 
utilised for setting up a Railway coach 
factory. Here, lakhs of acres of land is 
lying waste and you will not have' to incur 
much amount .for it. Besides, the local 
population will get employment and other 
faciHties and decoit problem will also be 
solved. 

In the end, I would like to request that 
a new railway line may be laid frOITl Ambah 
to Dholpur-Sirmathura-Karouli-Keladevi-
Sawai Madhopur. With these words I 
thank you for giving me an opportunity to 
express my views. 

*SHRI V. KRISHNA RAO (Chikaballa-
pura): Mr. Chairman Sir, I feel privileged 
to support the Supplementary Demand for 
Grant in respect of the Budget (Railway) 
for 1985-86. 

The work undertaken by the Indian 
Railways in South India is very oleagre. In 
North India new lines have been laid and 
conversion of metre gauge into broad gauge 
have been undertaken. Regarding new lines, 
conversion and elec:rification South India 
finds no place in the nlUp of Indian 
R~jlway. This disparity between North 
India and South India should be narrowed 
by the Hon. Minister of Railways. 

The food that is provided is of very Jow 
quality. Especially in trains like Grand 
Trunk Express and Knrn;_:taka Express the 
quality of food has llctcri'..)ralcd very nluch. 
Each plate.! of food cosl~ siX I upccs plus 
tax. But neither quality nor quantity of 
food has improved. I hope that the Hon. 
Minister would take all necessary steps to 
provide tasty food to the passengers. 

Thousands of workers' are working on 
daily wages. Their working coditions have 
to be inlproved. They should be absorb"d 
as permanent employees by the raillway 
Department after a prescribed period of 
service. At pr'.!sent their conditions are 
miserable and they do not have any 
security. They must be made regular 
employees at the earHest. 

Kamataka Express which runs between 
Delhi and Bangalore is only a bi-weekly 

traIn. This is a high density line and there 
is a long standing demand by the people of 
Karnataka tc make it a daily train. So far 
no action ha& been taken in this regard. 
I believe that our youthful Minister Shri 
Madhavarao Scindia will make Karnataka 
Express a daily train. This train docs not 
stop at Gowribidanur which 'lS a big town 
and taluk head quarters. It is a business 
centre and hundreds of people wou1d be 
benifited in this train stops here. Hence, 
I request the Gen. Minister to see that 
Karnataka Express halts at Gowribidanpur. 

A sm3.11 train with only two bogies runs 
between Bangalore and Bangarpct. 
Bangalore is the g.uden city of India and 
Bangarpet is big business centre. It is a 
very big railway juction too. Therefore the 
num\'>cr of bogies in this train has to be 
increased. Instead, there is a move to 
cancel this train permanently. This tra in 
should continue to run and with increased 
number of bogies. This is a very convenient 
train for the people of Kolar district. In 
fact, this is the only railway line in the 
entire district. Kolar produces huge 
quantity of potato. Kolar Gold Field and 
Bharat Earch Movers L i lnlted are situated 
in this district. This district is backward 
socially and economically. Therefore, 
instead of canccHing any train some more 
new trains have to be introduced between 
Bangalore and Bangarpet and they should 
be eXkIldcd to Marikuppam. This metre 
gauge line should be converted into broad 
gauge and extend upto Tirupati. 

Between Johrpet and Kuppam and 
between Bangalorc and Krishnarajapuram 
the railway line is double But there is not 
dou bJe line betwt:en Krishnarajapuram and 
Kuppam. This work of doubling the line 
nlust be expedited. 

A train for Gunt:lkal leaves Bangalore 
at about 6 p.m. This i~ not a t aU convenient 
to those who want to go to Mantralaya 
Adavaci, Guittakut ct\.:. Passengers·to these 
places would like to leave Bangalore in the 
night. Hundreds of passengers wa it in 
vain in the Bangalore bus stand daily at 
9 P.M. to go towards Mantralaya. Hence 
th(~ timing of this train should be changed. 
It should leave Bangalore ut about 9 P.M. 

*The speech was originally delivered in Kannada. 
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An axle factory has been given to 
BangaJore in Yelahanka. Here, regarding 
employment the local unemployed should 
be given preference. 

The work of broad gauge line between 
Mysore and Bangalore is going on at 
snail's pace. The hone Minister is a ware 
of the fact that these two cities need a 
broad gauge link immediatelY. This is also 
a very high density route. I plead with the 
Government to complete this conversion to 
broad gauge line forth-with. Sir, I thank 
you for giving me this chance to speak and 
with these words I conclude my speech. 

[English] 

MR. CHAIRMAN: Mr. Basudeb 
Acharia. The entire time allotted for your 
Party has already been taken. So, you do 
not have your Party time. Please be brief. 

SHRI BASUDEB ACHARIA (Bankura): 
Only ten minutes. 

Supple D.lo r G. 300 
(Railways) 1985-86 

line. The management of this railway line 
was taken over by the Government of India 
long back. 

Sir, various sections of this House have 
expressed that more allocation should be 
given for the Railways, bcause R.ailways il 
the biggest public undertaking in our 
country. But the fact is that the aJ1ocations 
in the Five Year Plan are gradually being 
reduced. From the First Five Year Plan to 
even the Seventh Five Year Plan the alloca-
tions for the Railways are being reduced. 

In the First Five Year Plan, the percen-
tage was 11.05. In the Second Five Year 
Plan, it was 15.43 %. In the Third Five 
Year Plan it was 15.45%. Then in the 
Annual Plan for 1968-79 it was 7.69%. In 
the Fourth Five Year Plan it was 5.92 %. In 
the Fifth Five Year Plan it was 5.97%. In 
the Sixth Five Year Plan it was 5.23 %. In 
the Seventh Five Year Plan also, I think it 
is not more than 6%. 

MR. CHAIRMAN: Please conclude. 

SHRI BASUDEB ACHARIA: I have 
MR. CHAIRMAN: No. Maximum just started Sir. 

four minutes. 

SH.R.I BASUDEB ACHARIA:' Sir, I 
welcome the nationaJisation of the Futwah-
Islampur Light Railway Line. This was a 
long-standing demand of the peop] e of this 
area. I urge upon the hon. Mini4)t cr to 
give an assurance that, after national; ~ation, 
all those workers and employees who are 
engaged in this line will be treated as 
railway employees, that their :nterests will 
be protected, th3.t their past services will be 
considered and that they will be allowed to 
enjoY all other facilities which are being 
enjoyed by other railwa) employees. 

In this connection I would like to say 
that there is one line in South-EabteTn Rail-
way in West Bengal~ the Bankura-Damodar 
river railway line, the BDR line. The 
management 0.£ this line was taken over a 
lonl time back. This line passes through 
rural Bengal. So, I request the bon. 
Minister to Jook into this, and 1 hope that 
he witl come Itext time, most probably in 
the Budget Session, with a BiB to nationa-
lise this Bankura-Damodar River railway 

MR. CHAIRMAN: Every Member is 
taking only two or three minutes, not only 
you, even from the rulling benches. 

SHRI BASUDEB ACHARIY A: The 
Sixth Five Year Plan was called a 
rehabilitation plan. Why? Because when 
this plan was started, 14000 kms. of 
railway track was over-aged; For as much as 
40 00 kIDs . of railway track there were 
fractures. So, replacement of over-aged 
railway stock was given priority during the 
Sixth Five Year Plan. But when the Sixth 
Five Year Plan was completed, what is the 
position '1 From 14000 kms. of over-aged 
railway track, it bas now increased to 
22000 kms.; from 4000 kms. of fractures 
to 8000 kms. of railway fractures. 

Almost all steam locomotives have 
become over-aged except a few. The last 
steam engine which came out of the 
Chittaranjan Locomotive Works was in the 
year of 1972. The Government of India, 
Ministry of Ra.ilways have chanaed the 
traction pot icy from st eam locomotives to 
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electrification. But what is the position of 
electrification? Out of 6 t 000 kms. of 
railway track, now only 6000 kms. that 
too in the broad guage- in the metre guage 
only 1 % of railway track, has been electri-
fied. In the Seventh Five Year Plan only 
3600 kms. are to be electrified. The 
National Transport Policy Committee have 
recommended that at least 1000 kms. of 
railway track should be electrified ... 

MR. CHAIRMAN: Please conclude. 

SHRI BASUDEB ACHARIA: Then 
what will happen? After 2000 AD when 
all the steam locomotives will be phased 
out diesel traction is costlier; electric 
traction is cheaper-may 1 know what is 
thh man-power planning after the phasing 
out of these locomotives? 

As per one estimate made by the 
Railway Reforms Committee, about two 
lakhs of railway employees and workers will 
be rendered surplus. Is there any planning 7 
What will happen to 22000 of workers who 
are engaged in coal and ash handing? They 
may be contract workers; but they have 
been doing the perennial nature of job 
since 20 years. They belong to the 
Scheduled Castes and Scheduled Tribe 
community of our country. They will be 
thrown out of employment when tris steam 
locomotive will be phased out. 

Sir, another import~nt point which I 
think none of the members have ~poken 
about is in connection with the policy of 
recognition to the unions in the Railways. 
There are two Federations-NFIR and 
AIRF. Previously there was one Federa-
tion-the AIRF. Then another Federation, 
a Chamcha Federation was created by the 
Railways, by the Govemmatt of India. 

These two Federations do not represent 
the Railway employees. They do not reany 
represent the Rai}waymen. They are not 
the real representatives of the railway 
workers. So what is needed is a change 
in the policY of recognition of tbe unions in 
\be llailways. They should adopt the 
policy of recognition by secret ba11ot. By 
secret ballot this recoanition to the Union 
should be given. 

With these words I conclude my speech. 

[Translation} 

SHRI MANIKRAO HODLYA GAVIT 
(Nandurbar): Mr. Chairman, Sir, I rise to 
support the supplmentary demand for grant 
presented in the House by Shri Madhavrao 
Scindia, Minister of State in the Department 
of Railways. Through you, I would like 
to appeal to the Planning Commission that 
more funds may be allocated to the Railway 
as the present allocations are quite inade-
quate. Railways are one of the biggest 
industries of the country. In this industry 
new coaches/wagons and new rai)\\-ay engines 
are manufactured and new railway lines 
are laid and many other new works are 
undertaken. The Surat-Bhusaval line in 
Gujarat-Maharashtra passes through Adivasi 
area, but the people of this area have 
never seen new coaches. They have also 
not been provided with other modern train 
facilities. The same old coaches are in use 
there. The same facilities, which were 
available to them before independence are . ' contInuing even now. I would urge the 
hon. Minister to improve those facilities 
further. 

Lakhs of workers work in the Railways. 
The number of railway employees and 
officers is also quite large. but reservation 
quota is not being adhered to in the matter 
of recruitment of officers and employees. 
I had made a submission in 1982 about 
the recruitment of Scheduled Castes and 
Scheduled Tribes in the Central Railway . , 
but It has not been made. So far General 
candidates are taken on the plea that 
suitable candidates are not available. 
It is not proper. I request that reservation 
quota meant for them my be fiUed so that 
they can get the benefit. 

My second submission is that a II CJass 
bogie may be attached to Train Nos. 113 
and 11 4 from Amalner to Surat for the 
convenience of passengers of Surat-Bhusaval 
line, who wish to go to Bombay. Similarly 
a bogie may also be attached to the tra~ 
from Surat to Indore-Bombay. Bombay is 
the capital of Manarasbtra and people are 
required to go to Bombay. Only one bogie 
is attached from DhuJia for Bombay and as 
such there is a long standing demand of the 
passengers to provide another II class boDe 
and increase the number of berths in I class 
from 8 to 20. This is very essential. 
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Besides, I would like to request the hon. 
Minister, through you, to provide gatemen 
round t he clock on the unmanned level 
crossings on the Surat-Bhusaval railway line 
Similarly, I would request him to interoduce 
another train between Ahmedabad and 
Howrah because the people living on the 
Surat .. Bhusaval line have little chance of 
getting a seat in other trains going to 
Howrah. I would, therefore, suggest that 
a bogie be attached to 78 up train at Surat 
and reattched to Bombay-Howrah train at 
Bhusaval. This would provide convenierce 
to the passengers living on Surat-Bhusaval 
line. If this is done the p~oplc would be 
thankful to him and I would also 
thank him. 

In the end, regarding catering service I 
would like to point out that though the 
new p:l('king appears to be good but pulses, 
rice and chapJ.ti get mixed up inside the 
packet. I would, therefore, request that 
necessary improvements be made in it. With 
these words, I thank the hon. Minister and 
would like him to giVe serious thought to 
the points raised by me and pay special 
attention to increase facilities in the 
Railways. I thank you for giving me an 
opportunity to sp~ak. 

DR. PRABHA T KUMAR MISHRA 
(Janjgir): Mr. Chairman Sir, I rise to 
support the supplementary Demand for 
Grant (Railways). Besides, I would submit 
that in view of the points raised in the 
House, the Budget shou1d be increased to 
enable the Railways to meet the demands 
of everY area in all respects. 

I would like to draw your attention 
particularly, to the use of Hindi in the 
Railways. As I understand, an increment 
is g\ven for t.he use of national language in 
order to promote the use thereof but in 
spite of that, Hindi is not being used 
properly. 

Secondly, Railway is the cheapest means 
of transport tod:lY for people beJonging to 
middle and Jower classes. Railways should, 
therefore, reach the rural areas. As our 
young Prime Minister had stated, we have 
to preserve our traditions and work accor-

(Railways) 1985-86 

dingly which helps in maintaining the unity of 
the country and railways playa significant 
role in this respect. Therefore, we may 
develop means of transport keeping in view 
the requirements of the country. There is 
need for Railways to reach rural areas 
particularly, the Harijan .. Adivasi areas. 
Provision for metre gauge line should be 
made if broad gauge cannot be pr~vided. 
The expansion of railway service would help 
in transportation of essential commodities 
at cheaper rates and theoreby check rising 
prices. 

My most important point is regarding 
Rilaspur Railway st.:ltion in Madhya Pradesh 
The station was established in 1896 and 
th.:re has been no improvement in its condi-
tion since then. This station was constructed 
keeping in view the population of the area 
at that time but how the facilities at the 
st~tion are not in proportion to its popula-
tion. I would, therefore, request the Govern-
ment to provide more retiring room and 
reservation facilities at the station. 

I would like to point out one thing in 
particular regarding Bilaspur Division. This 
is the most prominent Division of South-
Eastern Railway. This Division earned a 
revenue of Rs. 20 crores during 1983-84. 
Out of two lakh employees in this zone, 
10,000 are engaged in Bilaspur Division 
tself. Bhilai and Korba lie on either side 
of this Divis;on, and there are a number of 
cement factories and spinning mills there 
whose thread is exported to Japan. Besides, 
there are severa] Dolomite, Coal and 
Alumunium based factories. Electricity, 
water and other essential things are available 
there. Government had inrormed this House 
tha t it proposes to establish tenth Railway 
Zone in the country. I would request the 
Government to set it up in Bilaspur so as to 
extend the benefit to the peop) e of this 
area. I would like to bring to the notice 
of the hon. Minister that out of 55 
Divisions in the country, this Division -alone 
loads 8000 wagons of coal every day, which 
comes to about 14 per cent of total loading 
in the country. You can very wen imagine 
the size of coal reserves in that area. I 
would. therefore, request the Government 
to establish the tenth Railway Zone at 
Bilaspur. 
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regardinalact of retiring rooms and proper 
reservation facilities at the stations. I want 
to draw your attention to the casual attitude 
of Railway . employees, particularly the 
GOnductora. who are often not available in 
. time for assistance when the passengers 
'llit~out reservation force their entry into 
upper class during day travel. When the 
UDauthorized passengers are told to leave 
they aay that sleepers are reserved fot night 
travel only and during the day there is no 
reservation. The genuine passengers do 
not 'get any assistance whatsoever for 
personal safety, reservation and . strict com-
pliance of Railway rules and regulations. 

I would like to draw your attention to 
the plight of the Railway colonies. We 
discuss a lot about improvements in the 
working of Railways but the Railways 
department is I east bothered about 
the colonies in which the employees 
reside. The condition of roads, .is bad, 
there is no sanitation and no proper medical 
facilities, the department does not pay any 
attention to it. There was a time when 
R.ailway hospitals were thought to be 
100d but today they are without proper 
medical facilities. I would like to cite an 
example. Nela Railway station is in Bilaspur 
Division. One can go there only on foot 
or on horse back, as there is no motorable 
road there. Attention has been drawn to it 
many times but in vain. So far as Railway 
colonies and other public services under 
Railways is concerned, whether it is about 
roads, hospitals, sanitation or employees 
quarters, no other department Railways 
except the can help in improving it. 

l would draw the attention of the hon. 
Minister of State particularly to the condi-
tion of Kalinsa Express which serves as a 
liak between Madhya Pradesh and Oritsa. 
There is no pantry.can in the said train 
which caUIeS areat inconvenience to the 
PUSOIlIors. A. Pantry-car should be attached 
to this tl'aio and it should be made Super-
fast. Indore-Bilaspur Bxpreas should also 
be converted into a Super-fast tra'.n, as was 
demanded by Sbri Mushran. 

1 want to -ina to the notice of Shri 
Scincli.a the ptipt of thousands of rural 
WOI'IIers who dop&rt from Nizamuddin 
statiOll aftor coUoctiDI their hard car0e4 

money. I have myself seen how petty 
pedlars force th~m to purchase. ___ .,octs 
and relieve them of their cash by playina, 1\11 
types of tricks. The poor workers crY for 
help but even the police do not help tbt=m 
and remain inactive in tbis matter. 11iis 
needs immediate attention. 

In the end I would augest that special 
coaches be manufactured for ion. distance 
t~aiDS and, if possible, necessary equipments 
for Family Planning operations should be 
provided thef'ein to eneourale those who 
are interested and also provide them special 
facilities in order to achieve the . tarsec in 
this respect. 

With these words I thank you for IiviDa 
me an opportunity to speak. 

SHRI GIRDHARI LItL VYAS (B~.~
wara): Mr. Speaker, Sir, I ~~rt' the 
suplementary Demand for Grant .(~UwaJl) 

R.ajasthan is a backward state, whctc 
the work of laying new railway lines ,bas 
been slow after independence. We had 
demand that Rajasthan being the most back-
ward State, a separate zone of that State 
should be created. The Railway Dcpa[~
ment ha'l taken a de~ision in this reapecc. 
but it has not been implemented so far. 
Therefore, we want that a separate zone for 
our State should be created so that our 
demand for the railway lines is fulfilled. 
We have been makins this demand fQr the 
last five to six years. The survey of Kota 
to Deogarh, Todo Raisingh to Nathdwara 
and from Lambia to Beawar has been under-
taken by the Railway Department but there 
is no information of further action.' No 
further survey of any line has been under. 
taken and nor has any de~sion been taken 
whether the tines would be commissi~ 
or not. This question is beiDa raised lOr 
the last six years.. It is true, as ~e bon. 
Members have said, that new raiJway Hues 
are laid and new works are undertaken .'~ hi 
the area to which the Ilai\way Minister 
belongs. As no one belonlinl to lUJasih .. 
became the Railway Minister till DOW, 
llajC\Stban ha& been iIt\()ted in the matter of 
railway facilities. ilowever, I hope u.t 
Shri Madhavrao Sciodia, who .~ to 
our neigbbourinl atate, wODld pa, apedal 
.ttontioD to railway faciUtiol iD ... t .... 
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The railway lines meptioned by me and 
particularly the') ine from Kota to Deogarb 
should be commissioned a t the ear 11 ~s t so 
that it is linked with Udaipur and the train 
service is extended upto Ahmedabad. 

In this way the whole area will be 
coveted. Out of the railway lines of which 
survey bas been undertaken, at least one 
line should. be commissioned so that we 
coUld go to' 'the people with the claim' that 
we have been able to get at least one rail-
way line commissioned for which we have 
been pleading for the last six years. At 
least one railway line out of the three lines 
should be commissioned. . 

. GulabpuJa ·iJI a biS industrial town. 
'I1lere is considerable freight 'and' passenger 
traffic in that station but it is still a flag 
atation. We had pleaded a number of times 
that it should be converted into a funfledged 
Itation. The D.R.M. has also visited and 
rooked into the matter. Negotiations 
tegarding the land have also been held but 
lhe matter has not been P'GrsueQ rurther. 
'lberefore, I request that immediate action 
should be takeD to convert the Gulabpura 
flal station into a funfledged station so that 
facilities are ~de available to the people 
of that area. 

Similarly, a station at Bhojras has been 
constructed between Khandwa and Ratlam 
which is one Kilometre away from the 
villaae. As it is quite far away, all the 
passengers entrain at the Gulabpura station. 
So., in its place a st3:tion at Rupaheli ~hould 
be constructed and the Gulabpura flag sta-
tion. where a part time employee issues 
tiekects, should be converted into a full-
fl~dged station..,' A sizeable number of 
p.l&SeIllers ~traio from that station. There 
should be a halt fQr both the S 81 up and 
582 DoWll trains at that station to en-
able the long diatanco passengers to avail 
o.f the facility. 

PreviouslY, Meeoakshi Express used to 
run three days ia &,w.eek. La tet' on it was 
increased tAt five days. But there is no 
other . train ex~ .\his Express train in that 
area. 

(Railways) 1985-86 

So Meenakshi Express should be run all 
the seven days for the benefit of the people· 
A I class bogie should also be attached to it-

Similarly, there is a passenger train up-
to Ajmer which is convertt"d into Pmk City 
Udaipur EXpress beyond that station. It 
has been extended upto Udaipur. There is 
need to run it daily because of heavy traffic 
on this route Passengers face great diffi. 
eulty in finding room in this train. If it is ' 
run all the seven days then certainly the 
peopl e will be relieved. 

In the Chetak Express train funning 
between Udaipur and Delhi, the reservation 
quota for Bhilwara is very less i.e., four I 
class and ten II class berths. Bhi1wara is a 
very big industrial city. There is need to 
increase the reservation quota for Bhilwara. 
As I had stat ed on a previous occasion, one 
bogie from Khandwa used to be attached to 
another train at Chittorgarh. But that 
bogie has been cancelled. This has resulted 
in geea t inconvenience to the people of 
Chittorgarh and BhHwara. That bogie should 
be restored s:) that the people of Chittorgarh 
and Bhilwara avail of the l'eserva tion faci-
lity. 

These are few of my suggestions. But 
I would) ike to submit that we have been 
making demand for broad gauge lines from 
Kota to DeogaIh~ Toda Raisingh to Nath-
dwara and Lambia to Beawar. At least 
demand for one railway line may be conce-
ded so that we may be able to say to the 
people of our ar.!a and state that the Rail-
way Minister has sanctioned this )ine on our 
request I know there is paucity of funds 
in the budget but while you are sanctioning' 
railway lines for Madhya Pradesh and other 
places, at least one railway line may be 
sanctioned for our area so that the people 
are able to march towards economic pro-
gress and industries are set up in that area. 
With these words I suppo.rt the Demands. 

[English] 

SHRI PIYUS TlRAKY (Alipurduars): 
Mr. Chaicman,. Sir, I come from the north-
eastern zone where North-Frontier Railway 
is in operation. 1 he eastern zone has been 
Dc&).ected in all r~spects. 'We have some, 
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hopes now that our young Minister will 
take some revolutionary steps and this area 
would come up to be at par with the rest 
of the country at least in the matter of 
development of railways. 

view of security, administration and in all 
respects because it serves as a liat with 
Assam, Bhutan _ aQd Nepal. So special 
consideration sho uld be given tt' this line. 

Siliguri-Alipurduar is connected by MG 
Jine. But in this metre gauge line, all the 
trains have been withdrawn and one Assam 
Link was diverted to broad gauge line from 
Gauhati to new Delhi. It is a good thing. 
But Sir, on this route i.e. Siliguri to 
Alipurduar Junction, most of the tea 
gardens are located. Tea industry, as you 
know, is a very profitable industry and it 
earns a lot of foreign exchange also. 
Without this train, all the tea chests are 
now coming to Cal.:utta by trucks. Because 
of the increased cost of the fare of the 
trucks, even the local tea prices have gone 
up. So, I request You to give special 
consideration to thi s particular line because 
it is the heartline of Duars and an the tea 
gardens are located on this route as the 
line touches 31most all the tea gardens. 

Metre gauge line from Siliguri-Alipur-
duar was already there. But now there is 
a new Station called New Alipurduar 
though the Alipurduar Junction is just 
four kilometres away. If this line from 
Gauhati were to be cannected to this 
Alipurduar Junction, there would have 
been no need of having a new station. This 
Alipurduar Junction is a very important 
junction and it can handle ten to 12 trains 
at a time and yet this station is being 
neglected and deprived of its importance 
because the broad gauge line turns from 
New Alipurduat Station to Cooch Behar. 
So I request that this should be corrected 
and the broad gauge line should be 
connected with the Alipurduar Junction. 
Alipurduar Junction has got a divisional 
office of the NF Railway. But it is 
getting neglected day by day and the 
people of the entire area are very much 
disturbed because no train as such is 
touching the Junction itself. In Alipurduar 
itself, which is a small sub-divisional 0ffice, 
we have got five stations, but there are no 
trains. I request you once again to take 
SPecial care about this Alipurduar Junction. 
After Partition, this junction was the 
serving main line to 1 ink with the rest of 
India. So -this AJipurduar Junction is 
vory 'very important from the . point of 

I wouJd like to mention just one more 
thing. Now we hav~ &Of one line from 
Gauhati to Trivandrum. Labouters for 
working in the tea gardens are generally 
coming from the States of Madhya Pradesh, 
Bihar and Orissa. But these people have 
no direct link. So there has been a 
constant demand to have a-- -train Crom 
Dibrugarh to Ranchi. I request YOll to 
kindly consider it. In Y011 reply to my 
demand, you have stated that there is no 
line capacity. I wonder -hoW you managed 
to have the line capacity from Gauhati to 
Trivandrum, which perhaps is the longest 
route. If you have some regard for' these 
tea garden workers, you can easily adjUst 
this thing and have a train from Dibmgarh 
to Ranchi. People of Your State Madbya 
Pradesh, as also the people of Bihar and 
Orissa win be very happy if thi. train is 
given to them. 

Lastly I would like to state 'that all 
the offices of the Divisional Office sh~u1d 
be loca ted in Alipurduar Junction. There 
is no cleanliness and the station is not at 
all kept well. This also should be looked 
into and every effort should be made to 
mainta~ the Station well. Thank you. 

[TrQnslatio,,] 

SHRIMATI USHA THAKKR. (Kutch) : 
Mr. Chairman, Sir, I support the Supple-
mentary Demands presented by the Railway 
Minister. I fully agree that the aim of the 
Government is to utilise ita resources for 
the maximum welfare .of the people aad 
they are making efforts to· provido m_e 
facilities to the people. However" clue to 
paucity of funds, it i-s POssible thal. the. 
demands 'Of the people are,not met fulb' .. 
1 agree with the suggestion given by ~ 

'. Shah that Govern.n:tent· should introduce a 
bond scheme to aUIR\eIlCl the rcsourcCl. 
The people will themse)'VCS come fonrard to 
contribute to the bond scheme fO!' tho .. b 
of their own facilities. The Government 
should implement .tbe sch,1llO W~(lut 
dolay,- : ': . ~ oJ ' • 
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SIr, DOW I wiD draw the attention of the 
Government, tbrouab you, to some of tbe 
problems. The commuters of Bombay ate 
facinl areat difficulties. They are not 
ptUua the facilities of quick transportation 
t~ rcadl ,their oftice or place of work in 
time. The bon. Railway Minister should 
take aPPropriate action to solve their prob-
lems, as he is aware of their J)roblems. 

Sir, a super fast train runs from Bombay 
to IC.utcll which is my constituency. This 
ia a commendable step of the Railways. The 
people 0'- this area residing in Bombay use 
this tram. But &here is some inconvenience 
ill tbia respect,. This super fast train is a 
very lona train but tbe platforms of the 
railway stations where it stop are smaller in 
aizo. As a result, the passengers feel great 
~caience in cntrainin& and detraining. 
To avoid this inconvenience, the people of 
Samatbiali ltation residinl in Bombay have 
co1icc:tal 4onations for this purpose. I 
weuld request tJie Government to accept 
the donations from the people and solve the 
problema by contributing from its own 
fuDds' alsO. 

Sir, Kutch produces 60 per cent of the 
.It being produced in the whole of Gujarat. 
Blit there u sbortaIC of wasons for 
traftlportation of salt from there. The 
Govemment sbould make available adequate 
number of wagons. This will result in 
increasing the production of sal t and 
creation of more employment opportunities 
fo~ the worken CD&8&cd in the production 
of aalt. 

There is a 50 km. }oD8 metre puse line 
from GaadbidbaIB to Bbuj. Survey of this 
... hu been 1IIldcrtaken to convert it into 
........ uae Jine and the report bas boca 
forwarded to tile Planaiq Commiaaion for 
.-...m. COIIIidCcation. I wOIlld requcat 
tile GOYG'DIDCIlt to implement it without 
delay. Kntdl beiDa a border area of the 
coaatl7, it i. necessary to develop it for 
dIe-.,eace at the COUDtrY. Thia aim caD 
'" f1IIIIIed by praridinl more railway 
Wi ....... 

Sir, tbore _u~d tJe baIt for Oaudhidham 
Btqwaa at VidJanaaar-AnaDd ItatioD for 

tbe cODvenience of the students of IllY 
constituency who go to Vidyanagar-Anand 
for studies. 

Sir. a metre lauge train runs from 
Delhi to Kutch. The bogies attachcd to the 
train are in a very bad condition. At times 
the facilities of watcr and electricity are not 
available there. It becomes difficult for 
the passcnlers to tra vel in such a 10Dg dis-
tance train along with their families. Being 
a reprosentative of those people, thay come 
to me to narrate their travails. I would 
request the hon. Minister to look into the 
matter and issue appropriate instructions to 
remedy their problems. 

Sir, J convey my thanks to you for 
living me an opportunity to speak. Now I 
conclude. 

SHRI MOOL CHAND DAGA (Pali): 
Mr. Chairman, Sir, these days the Railway 
Ministry is in the news for workiD& 
efficiently. People make demand only 
when they think that some work will bc 
done otherwise nobody raises any demand. 
I shall quote from the reports of our 
Committces. 

[English] 

The latelt report of the Public Accounts 
Committee expects 

"the PlanniDa Commission to take 
note of the severe constraint of funds for 
meetinl the developmental needs of the 
Railways. While the Committee would 
urse tbe RailwaYI to raise muimum 
possible resourcOl out of their own 
revenues, it would be necessary for the 
Plannina Commission to find additional 
resources to bridge tbe pp between the 
outlays Deeded and the resources avai-
lable to the extent possible." 

It has been repeated many times. This hal 
been recommended also. The. latest report 
of the Railway CODvention Committee-
Seventh Report -says 

"the Committee are therefore diatreued 
to note that despite substant~al Il'owth 
in the volume of paSSeDaer and aoocls 
traftic, the modernisation plan UDdcr~ 
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taken by the llailways and the 
-considerable increase ~n the freights and 
fares, therne<l contribution of the 
Railways to the nation's kitty has 
shown a\ declining trend over the years." 
Why? ' 

Why.? The Report further says: 

"The question whether the hardening 
of inter:st rates and as a consequence 
the increase in cost of Government 
borrowing would justify increase in the 
dividend rate during the Sixth Plan is a 
matter on which the Committee would 
reserve their opinion till the views of 
the Ministry of Railways get crystallised 
in the final Memorandum proposed to 
be submitted by them. The Committee 
would like to point out at this staae 
that if the' public sector has to attain 
the commanding heights of the 
economy, it is inescapable that the 
nation's largest public undertaking 
spares no effort to generate adequate 
resources for its development and 
expansion. n 

[ TransllJtion] 

I suggest that the Railways should levy 
cess. That way you will beable to increase 
the income.' You try your best to increase 
the income, I agree, but it is not increasing. 
Hut there is one thing. This is Your 
report. 

[E"gl~.sh] 

I will quote, but only small relevant 
portion from the Advance Report of the 
Comptroller and Auditor General for 
1982·83 OD the Railways. They say: 

"Despite all these measures, tbe 
value of claims preferred and accepted 
bad been on the increase specially after 
1977-18. The number of claims 
Preferred for loss and damase had in-
creased from 4.6 laths to 1.41akhs 
between 1917-78 and 1981-B2. In 
abaolute terms the value of claims 
accepted, Rs. 14.3 crores in 1 971·78 
increased to lls. 19.9 orores in 
1981·82." 

[ Translation] 

Everywhere there are claims and mis-
management. But 1 agree that the work 
being done at present raises the hope that 
there wiJl be some improvement in the 
RailwaYs. Regarding Planning Commission, 
I would say that Railways being a commer-
cial undertaking, the biggest in the countrY 
as well as in Asia and being number two in 
the world, why should it approach the 
Planning Commission and submit its 
demands to it'll t should take loans and 
meet the people' demands. I bad writtCID 
only for one train and I want that you 
should pay some attention towards that. 
As I could not meet you, you may kindly 
look into it I had requested for Ranakpur 
Express which is a local train and the area 
is also Adivasi dominant area. You also 
belong to that area. The people of the 
area work in factories in Ahmedabad and 
other places. There are 6 cement factories 
in the entire Rajasthan. I want that arrange-
ment should be made to stop Ranakpur 
Express at Chamberi as that will provide a 
big facility to the people there. People 
from Pali, my constituency, live there and 
a station is being constructed there. Now 
some new Divisional Manager seems to 
have C<'"me in Jodhpur. Earlier, the post 
was being manned by Thakur Saheb. I do 
not know bow he worked because he has 
left all the works incomplete. If this work 
is completed, only then it will be of anY 
use. If Shri Scindia once accompanies me 
to that place, people will come to know 
about his capacity to work and will be 
pleased also. If you see the plan and 
find it suitable, then please sanction Rs, 2" 
lakhs. Tha t will serve our purpose. I do 
not want to say much. It is a 100 year 
old Act and the Minister is young. 1, 
therefore, want that the 100 year old Act 
should be changed. It being an old Act, 
all the rules and regulations are· not covered 
by the Act. I, therefore want that the Act 
should be chanKed. 

SHRI JANAK RAJ GUPTA (Jammu) : 
Mr. Chairman, Sir, my constituency and the 
State Jammu and Kashmir, in mainly a hin 
area, and no other made of transport except 
Railway is avaiJable to the people to 10 to 
other parts of tbe countrY. 
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It is true that the Railways have pro-
vided some facility there and I want to 
congratulate the hon. Minister that there 
has been improvement in the rail services. 
particularly the fact that the trains ha v~ 
become punctual. 

16.00 hrs. 

But there is need to bring about 
further improvement. You are aware that 
a large number of tourists visit our State 
and pilgrims also visit the temple of 
Vaishnodevi but the tra.ins running for that 
area are not adequate and it takes much 
time to reach there. Passengers h3ve to 
wait for a long time for reservation. 

Mr. Ch3irman, Sir, as the time is very 
short, I will confine myself to three or four 
points which are very important and would 
request the hone Minister, through you, 
to pay attention to them. There is a train 
Jammu Mail which starts from Jammu. 
Barlier, three or four coaches used to be 
connected to the train for Bombay but for 
some time past these coaches are not being 
connected. This is resulting in lot of 
inconvenience to the people. I, therefore, 
request that this facility should be revived 
as no other train is available directly for 
Bombay. It is, therefore, very necessary 
that these coaches are att:iched to Frontier 
Mail. 

Mr. Chairman, Sir, no AC chair car is 
connected with any train starting from 
Jammu. Though trains like Jammu Mail, 
Jhelum Express and Shalimar Express start 
from Jammu, no train has any AC Chair-
car which causes inconvenience to the 
middle class passengers. One AC Chai"car 
should be provided with any of the trains 
starting from Jammu. 

Sir, after this I want to say something 
about Jammu - Udhampur railway line. 
Though work on it has started but the speed 
with which it is being done, I do not think 
it. can be completed in the next 20 years. 
1 would, therefore, request that if you want 
to complete this line, maximum funds 
should be made available for it. There. is 
a big army establishment in Udhampur and 
Udhampur in itself i5 a &ood town.' 1. 

(Railways) 1985-86 

therefore, request that a reservation booking 
centre should be opened there. At present 
there is no booking centre there. Conse-
quently, the people have to come to Jammu 
from Udhampur and they have to face a 
lot of incovenience in doing so. Therefore 
a booking centre should be opened there for 
the convenience of the people of the area. 

14.03 hrs 

[MR. DEPUTY.SPEAKER in the chair] 

Similarly, there is no means of transport 
available to the people of lammu-Poonch 
area for coming to Jammu. They have to 
come to Jammu for their persona] work and 
it takes them whole day to reach there. I 
request that at lea~t a survey of the area 
should be conducted and a ten-year plan 
should be formulated so that the people of 
that area, who are till now deprived of the 
rail facili ty, are able to get this facility. 
The survey work, therefore, should be 
started immediately. 

Mr. Chariman, Sir, no train leaves from 
Jammu in the morning and it js badly 
needed. It is a yery important town and 
people coming from Kashmir or from 
Vaishnodevi temple reach there and find 
that there is no train available in the 
morning. As a result, they have to face 
much difficulty as they have to wait there 
till evening. It is, therefore, necessary to 
start a fast train from Jammu in the 
morning. 1 f it is done, the local people as 
wel1 other passengers will get a big facility. 

Mr. Chairman, Sir, You are time and 
again signalling me to sit down. You seem 
to be quite impatient for this. I will, 
therefore, speak about two or three things 
and conclude. One is that there is no 
retiring room in Jammu. If you go there, 
you will find that pilgrims returning from 
Vaishnodevi or tourists COining back from 
Kashmir have no proper place to sit. They 
have t.o pass their time by the road side. 
They remain sitting there for the whole day. 
A retiring room, should therefore, be 
provided there. 

Mr. Chairman, I 'would like to say one 
thing about hin-concession. E~rlier, h!l 
concession was available because of which 
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pe091e used to come there in large number 
by availing of this facility. This facility 
has now been stopped. I request that it 
should be revived because we are dependent 
on tourism. A decline in the tourist traffic 
will affect the people there adversely. I, 
therefore, request that the facility of hill 
concession tickets should be restored. 

Mr. Chairman, in the end I want to say 
that there are many districts in our State 
like Poonch, Rajouri, Bhandrwah, Doda and 
Kishtwar where people have no rail reserva-
tion facility. I, therefore, request that one 
reservation centre each in these places should 
be opened so that the people there also get 
some facility and have not to come to 
Jammu for this purpose. With these words 
I thank you for giving me an opportunity 
to speak. 

·SHRI G. S. BASAVARAJU (Tumkur) : 
Mr. Deputy.Speaker Sir, I support the Supp]e-
mentary Demand for Grant in respect of 
the Budget (R.ailways) for 1985-86. While 
speaking on the demands I would 1 ike to 
offer some suggestion for the consideration 
of our Government. 

Most of the railway lines in our country 
are very old. They were laid about 200 
years ago. We are pulling on with the 
same lines even after 39 years of our' 
independence. The Britishers had laid these 
lines and the population at that time was 
around 30 crores. But now the population 
is nearing 80 crores. How can we manage 
with the same railway lines? It is not at 
all possible. That is why we find railway 
journy very difficult. Many times there 
would be no place in the compartment even 
to stand. 

go ods are to be transferred from metre 
gauge to broad gauge and vice-versa about 
ten percent of the goods are stolen. If this 
is avoided the nation can save at least 100 
crotes of rupees every year. 

There was a comprehensive scheme of 
Conversion from Metre guage to Broad guage 
when Late Shri K. Hanumanthaiah was the 
railway Minister to link Kanyakumari and 
Kashmir via many important cities of India. 
I want to know what has hapPened to 
tbis plan. 

The condition of the railway bogies is 
very bad. EVen during d'lY time it is not 
possible to sit in the seats because of bugs. 
Cleanliness is not at all maintained in the 
bogies. Most of the bogies are very old 
and they do not have proper doors and 
windows. 

In some of the trains the number of 
bogies is being decreased as has been done 
to Bangalore bogies of Grant Trunk Express. 
'Train fares have gone up monifold there-
fore it is very essential to provide better 
amenities to rail passengers and to ensure 
safe and comfortable journey. 

We are seeing the same train which our 
grand fathers had seen. Neither the bogies 
nor their windo~s and doors are changed. 
Even the colour remains the same and the 
Stations remain unchanged. 

One important thing I want the hone 
Minister to look into the timings of trains. 
Most of the trains arrive late. Even Super 
fast Express trains like Karnataka Express, 
Kerala Express, reach the destination late 
b~ 4 or S hours. Some times the delay 
may go upto 24 to 30 hours. This is the 
state of affair of punctuality in rail timings. 
Late Shri Hanumanthiaiah during his tenure 
as railway Minister used to t~ke action even 
if the train was 5 minutes late. But 
unfortunately what is happening today? 

Similar difficulty is being faced in trans-
portation of goods. Therefore it is hightime 
to have more and more new railway lines. 
In addition to laying new lines, conversion 
of metre gauge into broad gauge and electri-
fication work should be taken up very 
speedily. Even after 39 years of Independence 

not a single line (new) has been sanctioned 
. There is considerable degree of pilferage to Karnataka State and Kottur to Harihar 
10 the transportation of goods. When the lines are pending. Chitradurga to Raiadurga 

*The Speecb was orginally delivered in Kannada. 
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line also did not take any progress. Chama-
raja Nagar to Satyamangala and rna ny other 
such new lines have remained as dreams 
for the people of Kamataka. 

Electrification, doubling and conversion 
of line, are also neglected in my state. 
Conversion of Pangalore-Miraj line is being 
demanded since Independence. This is a 
very important line. This is a major link 
between Mabarashtra and Karnataka. It 
will serve as a boon to the people of these 
two States. Therefore I request our Hon. 
Minister Shri Scindia to complete the 
conversion work between Bangalore and 
Yiraj immediately and with these words 1 
QODclude my speech. 

lElwlishl 

SHRI AMAR ROY PRIDHAN (Cooch 
Behar): Mr. Deputy - Speaker, Sir, the 
people of our country have got great ex-
pectations and hope that at the time of 
railway journey, better amenities and 
facilities will be made available to them by 
the young Railway Minister, Mr. Scindia. 
Fol' that reason only we did not oppose the 
setting up of the coach factorY at Kapur-
thala, and the extension of Taj Express up 
to Gwalior •••..•..• 

( Interruption) 

SHRI MADHAVRAO SCINDIA: 
Extension up to Gwailor was done by Shri 
A. B. A. Ghani Khan Chaudhuri, Sir. 

SHRI AMAR ROY PRADHAN : What-
ever it may be, but we hope from you that 
more trains will be run for other areas 
also and that there will be more coach 
factories in the Seventh plan so that we do 
not feel that co~ches are not available for 
the trains. I come from a roo,t backward 
area of tbe country. I am from the North-
Bastern region and 1 belong to the N. F. 
llailway area which is the concern of North 
Bengal, Sikkim and North-Eastern region. 
I think', Mr. Deputy-Speaker, Sir, you will 
agree with me that this is the most neglec-
ted railway line in the country. The 
Railway Board and the Railway administra-
tion is living step-motherly treatment to 

the N. F. Railway • Today, the jou mey hy 
N. F. Railway is horrible. People tWat 
that if they travel by train it is a nightmare 
for then\. At any time tbere may be 
accident or the train may Dot move on 
time. 

Regarding the timings~ I may tell you that 
these are two trains from here for that area-
Tinsukia Mail and Assam Mail. Can you 
tell me a single day wi thin tlle l~ six 
month~ when these trains have run within 
the time? Never. They are always lato 
by minimum two hours, or may be four 
hours or five hours or even full day. Tha 
is the position. This Tinsukia Mail baa 
become a military train. Genuine passenaera 
may not be allowed to move by this train ••• 

(1 nt e rrup tions) 

SHRI AJAY. MUSHRAN Sir, 
military people are also genuine. 

SHRI AMAR ROYPRADHAN: Yea, 
you may say so, but the Minister will agree 
with me that this train has become a 
military special. So, just to a void incon-
venience to the passengers, you should 
make some other arrangement so that tbe 
people from the North-Eastern region, 
from the backward area, the most neglected 
part of the country, Scheduled Caste aDO 
Scheduled Tribe people. when they move 
up to Calcutta and Delhi, tbey may not 
face such horrible situations. There it 
another Mail train, Darjeeling Mail, which 
runs from New Jalpaiguri .•• (Inte"uptions) • 
Y os, tbis is Iny experience and the ex-
perience of the people of North Hastom 
region •••••• (Interruptions). 

[Traftslat ;011] 

SHRI BALKAVI BAIRAGI: Please 
say it with a smile. 

SHRI AMAR ROY PRADHAN: It is 
with anguish I say that Tinsukbia Mail and 
Darjee) iog Mai I seem to be runninl at the 
speed of a bullock cart. 

(English] 

This Darjeeling Mail COVctl a distance 
of 541 kilometres. The scheduled rwminl 
time for this train is thirteen hours bat if 
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you go through the actual running time 
during the last six months, you will find 
that this train has always been late bY two 
to twelve hours. In the years 1950-52, 
its running . time was eight hours but now 
according to the Railway's schedule.. the 
running time is thirteen hours, that is, five 
hours morc. So, this is the positions. 

Another point I would like to mention 
is the Malda-Eklakshmi-Balurgha t railway 
line. This line has' become an election 
stunt by the Railway administration, by 
the Railway Minjstry. 

As soon as the election comes, they 
will put some money in the RaiJway 
Budget. 

SHRI AJAY MUSHRAN: It is a 
serious allegation. 

SHRI AMAR ROY PRADHAN: Yes, 
it is definitely a serious allegation. It 
may be against Shri Scindia or any other 
Minister, and whatever it is, it is a fact 
that just before elections they pu~ a few 
lakhs in the Budget. Then there will be 
some posters, big banners, sonle advertise-
ments in the newspapers .. ~nd just after the 
elections everything will be over and nothing 
will be there, except the found:ltion stones 
of the Eklakshmi Balurgh:lt-Maldah Railway 
line. 

For a long time we have been deman-
ding double line from Maldah to Now 
Coochbehar, but you are delaying it. If 
you want more and more people to visit 
from Delhi or from Calcut ta visit to this 
area by trains, then you must lay double 
lines in this area. But you are negJecting 
this area in the matter of laying more 
railway lines. In sueh a situation how can 
we support your Supplemen cary Demands. 
The most neglected part of the country 
cannot support your Supplementary 
Demands. That is wby we oppose it. 

[Trans1tJllon] 

SHRI DHARAM PAL SINGH MALIK 
lSonepat) : Mr. DeputY-Speaker, Sir, I rjse 
to support the supplementary demand for 
&rant in respect of Railways. First of all, 
I woUld like to place befor the bon. 

Minister two to three demands about 
Haryana, particularly Sonepat, which is my 
constituency. 

The Members~ who spoke beCore me, 
have made a reference about Shri Scindia 
and ·have said that a number of develop-
ment works are undertaken in the State to 
which the Minister of Railways belongs, but 
I do not agree with their views. I come 
from Haryana. If you go through the 
supplementary budget, you wiH find that a 
very small amount has been provided in it 
for Haryana. The railway line passing 
through Sonepat devides the city into two 
parts. The population of the town is 
about one lakh People of Haryana and 
Punjab come to Delhi via Sonepat. A large 
number of trians pass through it as a result 
of which the railway crossing remains closed 
for as much as 12 hours which results in 
accident and causes gre~t inconvenience to 
the people. If you go through the budget~ 

you will find that provision has been made 
to' construct an over bridge at the level 
crossing lying on Gwalior-lhansi section. As 
per the report, that level crossing remains 
cJosed for 7 hours out of 24 hours, but the 
level crossing, to which I referred, remains 
closed for 12 hours. out of 24 hours. I, 
therefore, request that an overbridge may be 
constructed al a place towards north of 
Sonepat where there is the third under-
bridge. Presently, this is near Ma]aviya 
Shiksha S'ldan. This demand is "ery old. I 
strongly appeal to the hone Minister to pay 
attention towards construction of tbis 
bridge. 

In addition, I would like to point out 
that a large number of commuter, travel 
between Delhi and Sonepat daily. I, tbere-
fore, request you that the Railway lines 
betw cen Son epat and Delhi and Delhi-
Rohtak may be electrified so that more 
trains can be run for convenience of people. 
You are fully aw~re that only that country 
develops where there are adequate means of 
transport. I feel that population pressure 
on Delhi is increasing due to inadequate 
means of transport. If transport facilities 
are increased, this pressure can be reduced 
and people can settle in the towns adjacent 
to Delhi. 

Besides, I would also like to point out 
that Government bas not so far set up any .. 
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factory at Sonepat. Proposals were made 
to set up some factories there and survey 
was also conducted, but no action has so 
far been taken in this direction. Recently, 
Government has decided to set up a coach 
factory in Punjab.' I have no objection to 
it, but Government should keep Sonepat 
also in mind in this respect. I submit that 
provision may be made for setting up some 
other factory by the Railway Department at 
Sonepat. 

I would also like to point out that there 
is no manned level crossing on the Rohtak-
Gohana Railway line due to which a large 
number of accidents take place there. An 
accident involving a three-wheeler took 
place at the railway crossing between Jasab. 
and Kahalii just 4 or 5 days before the 
Parliament elections in which 5 persons were 
killed on the spot. A large number of 
accidents take place there every year. In 

, repJy to a letter written by me to the hone 
Minister, I was told· that the number of 
persons, who pass from ther:, is quite small 
Bu t I would like to say that thousands of 
persons pass through that place daily and 
accident~ take place in the abs;;nce of a 
manned level crossing. 

I have already made a reference about 
electrification. 1 want to say that the 
Railways should set up their own power 
plant in Haryana where there is acute short-
ale of power so that railway lines can be 
electrified there. It will benefit the public 
as wen as the Railway Department. I would 
say only this much that special attention 
may be paid to D1Y proposals particularly 
about construction of an overbridge and 
electrification of railway lines. An amount 

.of Rs. 60 crores has been provided for 
electrification in this very supplementary 
budlct. This amount may be utilised for 
electrification of railway lines from Delhi to 
Sonepat and from l)elhi to RohLlk so that 
people can get benefit. 

With these words I support the supple-
mentary demands and thank you for giving 
me time to speak. 

[E".lisll] 

SHRlMATl BASAVA RAJESWRI 
"""Bellary): Mr. Deputy.Speaker, Sir,. I 

(Railways) 1985 .. 86 

tbank you for giving me this opportunity to 
participate .in the Debate. I thank the hone 
Minister for Transport Shri Bansi Lal ji and 
also Shri Madhavrao Scindia and his staff 
for ha~ing introduced the Hospet Banga lore 
Broad gauge night train wHich connects 
85-S6 Hyderabad Bangalore train at 
Guntakal. It waS:1 long-pending demand 
of the peop'e of that area. Because, Hospet 
is an area where lot of mining deposits are 
there. The mine owners were repeatedly 
requesting for the introduction of this train. 
But today, a s it stands, the timing is not 
suitable. The train leaves from Hospet at 
10 P.M. and arrives at Guntakal at 1 2 
Night. It has to halt for three hours to 
connect that Bangalore Hyderabad train 
which reqches Bangalore at 11-30. This 
time is not convenient to the public. I have 
been demanding the change of timing for a 
long time. Fortunately I have received a 
letter from the hon. Minister that instruc-
tions have been given to change the timings 
of 85-86 Hyderlbad-Bangalore Express 
from 1-12-85. We are satisfied to hear 
about the change. I hope immediate action 
will be taken to change the timing so as to 
reach Bangalore by 8- 30 in the morning. 
Becaus"!, by reaching Ban'galore at ) 2 
O· clock nothing will be served. I am very 
much doubtful whether there will be 
sufficient tr~ ffic if the same timings arc 
continued. I hope that the hone Minister 
will consider the matter and see that the 
timings are changed irnmedia tely. 

Ooce again I request that a separate 
train may be introduced from Hospet to 
Bangalore. There is a lot to be done in 
this area because the infrastructures have 
not be~n pruvided like flyover etc, and this 
caused a lot of inconvenieflce. So I reqeust 
the Minister to introduce a separate train 
and it should be called 'Hampi Express' 
because this connects the great Vijayanagar 
empire which is known for its prosperous 
dynasty. 

Secondly, a survey was made to conn~ct 
this Kottur-Harihar link in the year 1962. 
The estimate was prepared for times. 
SubsequentlY, on the request made by ~hc 
public of that area, in the year 1 ~ 80 the 
final est' mate was prepared for Rs. 8 crores 
to link this Kottur·Harih~u line, and this 
connects .the most interior parts of 
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Karnataka and also the area cOftsisting of 
Kudligi, Hadagali, Hagaribommanahalli, 
Harapanahal1i, Hospet and parts of Harihar 
taluk which are chronicallY drought affected 
areas of\ Karnataka. I have been told that 
a lot cf dismantled material is lying with 
Hubli Division at the time of conversion of 
metre guage to bro'ld guage from Dharma-
varam to Bangalore. This can be used for 
the construction of this link line and it will 
reduce the cost by 50 per cent. If the 
line is constructed, it wuuld certainly give 
employment for the people there and so, 
the construction of this link may be taken 
up during this year itself. I hope that the 
hon. Minister will look into the matter and 
try to see that the longstanding demand of 
that area is fulfilled. 

The construction of Chitradurg-Ra'idurg 
] inc h:ls b:!en already started and a huge 
amount of Rs, 1 to Rs. 2 crores has already 
been spent for this Hne and if you do not 
provide sufficient amount during this year 
and if you do not continue the work, I 
think that the infrastructure which we have 
already built may disappear after some time 
Th'ercfore, suffici~nt amount should be pro-
vided for thi" Chitradurg-Raidurg line. 

&0 also the conversion of Mirage-
Bangalore metre guage line into broad 
gu'\ge line is pending for a long time. This 
is the longstanding demand of that area. 
I hope the hone Minister will look into the 
matter and take carly action on this .. 

[ Translation] 

*SHRI A. J. V. B. MAHESWARA 
RAO (AmalapUf(lm) : Mr. Deputy-Speaker, 
Sir, thank you very much for giving me 
th~ opportunity to spc·lk. Now through 
this supplementary Demand, the Rlys. ar.! 
g~"'ing to get another 433 c;ores of rupees 
for sending under various heads and 
especially for constructmg more and more 
stations. It is better to improve the 
present Railw.:1Y Stations instc~!d of going 
for new onc~. There are no amenities 
available for passengers at present in our 
stations. There are many such stations in 
the country where passengers have no place 

-----------
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to sit and wait. There are no toilet 
facilities. So before going for more and 
more new stations, it is better to improve 
the existing ones. We should concentrate 
on providing facilities to the passengers in 

. our railway stations. Not to speak of 
minor and small stations on the way side, 
but even the majof stations do Dot have 
even the minimum facilities. Just to cite 
an example, Vijayawada in Andbra Pradesh 
is one of the biggest junctions in the coun-
try. But even then the facilities available 
fOf the passengers are very poor. There 
are no waiting rooms not even enough 
place! to wait. It has become very congested 
and needs lot of improvement. There are 
no rooms available there for the people who 
want to stay there for a couple of days. So 
I request the Hon. Minister to take interest 
in developing the Vijayawada station. 

Sir, repeated requests hav~ been made 
to electrify the Vijayawada-Waltais line. 
Many representations have been made by 
the people, Yet no action has been taken 
so far to el ectrify this lin~. 

Sir, at present there is only one train, 
namely, Godavari Express which runs from 
Waltair to HYdecabad. Now it is being run 
with 21 bogies hau1ed by 2 engines. It was 
thought that by running more bogies, more 
passengers can be accommodated. But, 
that has not proved to be beneficial. Instead 
two separate trains can be run with the 
help of these two engines so that more and 

, more people can travel in them. Two trains 
instead of one will serve the needs of the 
people. 

Sir, the reservation quota available at 
Rajamandry for the passengers who want 
to go to Madras and Bangalore is very 
less. The present quota of berths availabJe 
four berths. I request the Hon. Minister 
to increase the quota for these destinalions 
at Rajam~ndry. Many people travel from 
RajamandrY '0 Madras every day Business-
men and others from East and West 
Godavari districts take train at Rapmandry 
for going to Madras. Since the number of 
berths available at Rajamandry is very 
much limited, these people are facing many 

*The speech was originally delivered in Tclugu. 
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difficulties. Hence I fervently appeal to 
the Hon. Minister to increase the reserva-
tion Quota at Rajamandry. I a]so request 
to increase reservation quota at Tadepalli 
gudam. 

When compared with Northern Railways 
Air Conditioned Coaches attached to the 
South bound trains are very less. I request 
the Hon. Minister to look into this matter 
and remove the disparity. 

Kakinada is the district Headquarter of 
East Godavari. But it is most unfortunate 
to note that it has no correction with the 
main line. Right from the days of British 
the position be linked with the main line 
and it will enable people to go to Waltair 
and HYderabad. 

Sir, there was a line in operation before 
Second World War between Kakinada and 
Kotipallim and it was discontinued later. 
If tbis line is restored it will enable the 
people in this area to go to Amaiapui"am 
via Narasapur. It will also help in the 
transport of goods to Madras. So I request 
the Hon. Minister to take steps to -lay 
these lines as early as possible. 

Sir, the quality of the food packets 
which are being served in the trains is very 
poor. Every item get nlixed up and it will 
be very difficult to eat. The catering services 
are verY poor in our trains and 1 had 
addressed a letter to the Hon. Minister in 
t}lis regard. But I am surprised at the 
t c;I'ly that he had given to my letter. He 
mentioned that people infact have apprecia-
ted the quality of the food stuff. I am 
soITY to say that the fact is something 
different. 

Finally I request the Hon. Minister to 
allot more wagons to traders. I had already 
request:d bim once to allot more wagons to 
traders. Traders are facing many difficulties 
and suffering loss as their goods are gettiOI 
spoiled due to rai:ls. Hence I ~ake this 
opportunity, once again to request the Hon. 
Minister" to aHot more wago~s to traders in 
my area. 

"·Not recorded. 
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Sir, thanking you for glvmg me the 
opportuni ty, I conclude my speech. 

[English] 

MR. DEPUTY-SPEAKER Prof. 
Saifuddin soz. Three minutes. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Mr. Deputy-Spe;lker, Sir, I am grateful to 
you that you have loved me for a couple of 
minutes 

MR. DEPUTY.SPEAKER: Only 
three minutes. The Minister should get the 
time to reply. 

PROF. SAIFUDDIN SOZ: There is 
a lot that can be said about the Railway 
Department. I had expected that Mr. 
Scindia would I.espond to the situation. I 
anl yet to see him responding. I will raise 
those things in the debate that wiJl come in 
the future. In the meanwhile, I will raise 
only two points. 

So far as the railway constrrction in 
J'lmmu aDd Kashmir is concerned, Mr. 
Bansi Lal and before that even the then 
Railway Minister, Mr. Ghani Khan 
Choudhury told me about that. Even 
after the survey has been done from 
Kosigond to BaramuUa, they said, hWe 
have no money". There was contraint of 
fund. But the General Manager of the 
Railway Department goes to Srinagar -. 
and holds a Press Conference. I was already 
in touch with the Ministry on different 
matters. He dO;5 not call me and in that 
conference, be says, "We are examining 
very shortly the feasibility of opening that 
railway". I took up the matter with the 
MinistrY. Was he within his rights to hold 
a Press conference and make an announce-
ment 1 

MR. 
not know. 
mentioned. 

DEPUTY-SPEAKER: We do 
No individual name should be 

PROF. SAIFUDDIN SO! : A minute 
more. Then, Sir, as a member of lhe 
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llailway Users' Consultative Committee, I 
was told that 1 should help the Ministry in 
finding out sonlebody or some Institutuion 
for managing the outlet for booking passen-
ger tickets and carge. I would not recom-
mend a friend of mine but I raised the 
issue with· the Chamber of Commerce in 
Jammu and Kashmir. They found some 
retired Army officer whose name was to be 
recommended. I took up the matter with 
the Ministry and informed them that at 
present the concern in Srinagar owed 2 S 
lakhs of rupees to the Ministry-that ** 

MR. DEPUTY-SPEAKER: No, That 
name win not go on record. That allegation 
cannot go on record. 

PROF. 
they not 
situation 7 

SAIFUDDIN SOZ: Why did 
infornl me of the present 
What is the present position? 

THE MINISTER OF STATE IN THE 
DEPARTMENf OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): I will answer 
it. 

PROF. SAIFUDDIN SOZ : 1 rec;eived 
a letter from you. I am beholder to you 
that you have responded. I took up the 
matter with you. I have rece1ved a commu-
nication from the Railway Department. I 
am a Member of Parliament from that 
area. When he goes there; he does not 
invite me at the conference. You said, 
"You are looking into it". After that, 
one and a half months have elapsed. Some 
People are not allowing you to respond to 
the situation that is brought to your notice. 
I have great hope with you being a young-
man and a dynamic Minister. But no 
official should catch YOl;lT leg and not allow 
yOU to respond to the aspirations of the 
people. That •• owed Rs 25 lakhs to 
the Railway Department. That is the 
p~int. 

SHRI MADHAVRAO SCINDIA: I 
would like to thank all the Members through 
yOU, Mr. Deputy-Speaker ... (Interruption). 

MR. DEPUTY - SPEAKER: Please, 
order. Many Members spoke but, you 
listen to the Minister's reply. 

SHRI M.MlHAVRAO SCINDIA : For 
the very constructive and interesting dis-
cussion that took place, during the discussion 
the Demands for Supplementary Grants. 

I am also glad that the entire House 
has supported the nationalisation of the 
Futwah-Islampur railway and on~y two points 
were raised which I will answer, when I reply 
to each Member individually. But apart 
from that-there wer ~ also points of caution 
- I would say, everyone has welcomed 
this. I thank the House for the support 
that they have given for this nationalisation. 

I am sure, after two day's debate, the 
hon. Members understand the enormity of 
the task that the railway family is per-
forming. As Mr. Daga said this is the 
second largest system in the world under 
a single managem~nt, a net-work which 
criss-crosses the Indian sub-continent and 
~xtends to 61.000 km. The railwaY 
family consists of 1.7 million people which 
is almost equivalent to the population of 
Jamaica or Panama. We run 11,000 trains, 
manage 1,000 stations and the amount of 
kilometrage that our trains do daily is equi-
valent to girdling the globe J 5 times. This 
is the exercise that we are inveIved in and 
we are doing our best to put the system on 
to the rails, on to the tracks, so to speak. 
There may be certain lapses but in the 
context of the vast exercise, I am sure the 
Members will bear with us and 1 am sure 
that the honesty of our intentions and the 
determination and purpose, under Mr. 
Bansilal, we are trying to impart to the 
railway ministrY, wilJ be understood by the 
hone Members. 

MR. DEPUTY.SPEAKER Any Our main asse~ 1 would like to say 
allepation will not go on record. in most categorical terms, unequivocal 

**Not recorded. 
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terms, is the splendid talent of human 
resources that 'lre there in the Indian 
railways -the entire railway family, right 
from the officers, the staff, all tbose who 
worke in inaccessible places. 

These people do not know where to 
send their children, if there is some educa-
tional facilities required; they do not know 
where their next medical facilities would 
come from. In such inaccessible places, 
I myself had a few hours after, a tour pro-
gramme. There happened to be a helicopter 
at my disposal for the_ tour programme and 
I took advantage of those two-three hours 
in the month of June, to take the helicopter 
and make some surprise visits in out of the 
way places. In fact, I would land in the 
police li"les, pick up a police jeep-I must 
say, quite a few policemen had to be woken 
up it was 45 degrees heat in the afternoon-
take the police jeep and go to the stations. 
I was amazed, surprised and it was a matter 
of gratification to me to find how the 
Station Masters, specially posted in out of 
the way places -when a helicopter lands, 
of course, the entire village comes-were 
being treated. The villagers in all the five 
stations that I went to showed tremendous 
appreciation and treated the Station Master 
almost like a God. They said that he was 
helping with drinking water" helping with 
other facilities. This is the sort of dedication 
that is being displayed by our staff, by and 
large. Of course, in every organisation, 
there are bound to be lapses. There are 
~und to be some black-sheep and we are 
doing our best to identify those black-sheep 
and take swiftest possible action whenever 
any example of lapse comes to our notice. 
But, i.n tllo~e few examples which, I 
would say, are in a minority considerina the 
large . exercise, let us not lose silht 
of the fact that there are thousands 
and lakhs of employees who are doing 
their best for the Indian Railways, and I 
think, a word of appreciation for tbose 
workers, for those staff members, must be 
made in my reply and in this House. 

A lot of hon. Members, during the 
debate, showed a verY deep nnderatanding 
of our financial problems. Sbri Basudcb 

Acharia and many other hone Members 
from the Opposition and many han. Mem-
bers from the Congress side also, including 
Shri Mool Chand Oaga, all spoke about 
more allocations to the Railways. So, 
there is a resource constraint. It is true 
that, initially, we were allocated Rs. 1,6S0 
crores as our Annual Plan outlay which wa~ 
the same as that in the last year but which 
in real terms will, of course, be much less. 
But keeping in mind the resource constraint 
we value greatly, the support that the Prime 
Minister has given, the appreciation that he 
has expressed by giving us a further alloc~ 
tion of Rs. 400 crores. But whatever the 
Railways get will never be enough because 
what we desire is so much more. But in 
the context of tbe resource constraint, I 
think, a Jot has been done, and for that, I 
am extremely gratefu l. 

Because of this shortage of finances, we 
have to prioritise the items that we would 
like to take up first. Many times in the 
debates - and it is but natural - the 
hone Members of Parliament lay a great 
stress only on the passenger aspect. This 
is but natural. I also represent 1.5 tnillion 
people just like my hon. co lleagues. 
Naturally there is . pressure from the local 
areas, and that is because passenger 
carriage is directly connected with railway 
working in the public mind. That is why, 
the stress is on passenger carriage. But I 
would like to tell my bon. colleagues who 
have such a deep understanding of the 
nation's economy, who have such a deep 
understanding of the working of the Railway 
that we cannot afford to lose sight of the 
other task which is of a very v·ital nature 
and which the Railways perform, and that 
is, carriage of railway freight. There has 
to be a judicious blend between the two. 
Because if the Railway somehow do not 
meet the targets in freight movement, the 
effects on the economy will be disastrous. 
I am sure that Members of Parliament 
understand that there is a shortage of line 
capacity. Many times people feel ~ why 
can't a passenger train be run when there is 
no particular paMenger train or express train 
goin, in between? But there is a time when 
that path is used for freight carriage. The,re-
fore, the frei &Itt angle, which Mr. Ram Singh 
Yadav hilblishted yesteniay, must not be 
lost siabt of. We do carry almost 70 pee 
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cent of an the goods carried on the Indian and than I will seek their induligence, I 
transport system... win seek their patience and I will seek 

SHRI BASUDEB ACHARIA: Except 
tea. 

SHRI MADHA VRAO SCINDIA: 
The share of iron ore carried is 9 S per cent 
fertiliser 95 per cent, co::l 76 per cent, 
cement 52 per cent, foodgrains 15 per cent 
POL 49 per cent - all these are vere 
essenth.l commodities. 

SHill BASUDEB ACHARIA: What 
about tea? 

SHRI MADHAVRAO SCINDIA: We 
are carrying some t ea. A lot of tea is 
also carried by road. But tea is very much 
in our mind. 

• 
It win not be an exaggeration to say 

that the Indian Railways are the wheels of 
the Indian economy, and, as I said, within 
the resources allocated we have to give 
weightage to both the interests, passenger 
and freight. I know that it is easy for one 
to become popular by acceding to a parti-
cular halt of a passenger train or to 
run a passenger train in a particular sector, 
but both of us, Shri Bansi Lal and myself, 
firmly believe that the short term popularity 
of a Minister is meaningless if it is achieved 
at the expense of the long term interest of 
the system. That is why certain priorities 
have been made which I will talk about a 
little later. 

Sir the annual plan aHocation this year 
has b~en increased to Rs. 2050 crores. 
The items of priority in our scheme of 
things rolling stock, track renewal, electrifi-
cation and workshop modernisation. This 
is so as to increase the efficiency of u tilisll-
tion. It is a " fact that new lines ·are not 
being given the priority because of the 
shortage or funds. There is no point in 
expanding a system rapidly if you cannot 
handle the system as it eJtists today. There-
fore, it is a fact that a very small alloca-
tion has been given. Wheress last year 
Rs. 114 crores had been allocated for 
new lines, this year only Rs. 69 crores 
have been allocated. 

I want to put the correct picture in 
front of the Hon. Members of Parliament 

their understanding. ' 

This year, the cost of on-going projects 
for new lines is Rs. 1500 crores and the 
allocation as is envisaged in the full five 
year period for new lines is only Rs. 350 
crores. This is unfortunate. If we had 
mQre money, would have spent certain!y 
more. But in the priorities we h'lve felt 
that a matter which affects the freight 
carriage, something which affects accidents, 
are the items on which we should concen-
trate Therefore, rolling stock has been 
given as much as-out of Rs. 2050 crores 
33% of the entire allocation-Similarly 
in the case of track renewal which is so 
important, 20000 kms. of backlog we are 
facing. If we want to clear this backlog 
in 10 years, it will mean that we will have 
to renew 4200 kms. of track every year, 
because every year 2300 kms. are added 

. for renewal. Therefore, it is very impor-
tant that track renewal is taken in hand 
because it affects the punctuality, it affects 
the movement and speeds of trains and 
above all, it affect the safety. Therefore, 
we have given as much as 25% of the' 
entire allocation to track renewal. 

We would like to give more. But we 
can still not nleet that 4200 km. target jn 
this 2 S % But that is the maximum that we 
can eke out So, 3 S% has been given to 
the rolling stock, 2 S % to the track 
renewal. For electrification also ceItain 
priorities have been made, diagonal and 
quadrilateral. 

We are pushing ahead with electrifica-
tion work and we have allocated 10% of 
the total allocation to electrification and 
5 % to workshop mod ern isa tion. 

In fact, out of the extra" Rs. 400 crores 
allocated, rolling stock has got 45 ex- . We 
know the probelms that are taking place in 
West Bengal. There is a capacity to 
manufacture 26000 wagons. We have to 
keep the interest of the labour who are 
employed there also in mind. Therefore, 
the moment we got more money ~ as much 
as 45 Yo was allocated to the rolling stock. 
So, we are doing our best to see that 
these priority items ba ve . -been covered. 
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Even out of the Rs 40.0. crores, track 
-renewal gets 20.%, electrification 15%, 
workshop modernisation 8%. So all the 
priority items only had been accommodated 
in the extra allocation oof Rs. 40.0. crores 
and no money has been specially, out of 
the way, allocated to any Railway 
Minister's or Transport Minister"s consti-
tuency. 1 can assure You that every rupee as 
more or tess gone into this. 

1 have already talked about track 
renewals We had a budget target of 
30.0.0. kms. during this year in 1985-86, 
our target starting on 1 st 0 f April was 
30.0.0. kms. But 1 am not satisfied. I 
have raised that target to 350.0. kms. We 
will ,do our best to see that we achieve 
that target. There are some problems. 
We face a few problems from the rails 
supply frOln Bhilai and some items of 
sleepers from Durgapur. But we will sort 
out those problems. They are also doing 
thdr best to assist us In this context 
I would just like to point out one thing. 
This b.lcklog ha~ occurred because of the 
long neglect of the aspect of track ren ewaJ. 
In 1977-78, a total of Rs. 41 crores only, 
which is 9.7% of the total allocation; was 
allotted for track renewal. In 1980.-81 
it became Rs. 10.9 crores which was 11.2 % 
and now it is Rs. 50. 5 erores which is 25% 
I just wanted W point out this fact. 

As the hone Members already know, we 
are placing an order for an extra 70. 00 
wagons and the total will be 12500 wagons. 
We would n"ive liked to order for 150.00. 
wagons and we are hoping next year we 
can place an order for 1 500.0. wagons 
because we have a tremendous requirement 
for wagons. We will require about 
96,0.0.0. wagona in the five year period. 
Because the allocation was required aOt 
this part icular point of time, there is only 
that much that the wagon manufactures 
can do, but next year Ne want to step it up. 

Then, Sir, signals and tele-communica-
, tions is an extremely important aspect of 
railway working. In this also we have 
allocated fUDOS, Dot only have we allocated 
funds but we want to go into modern 
techniques of signals and tele-communica-

tions. We are just for our own experience-
instead of importing technology wholesale, 
we want to see if the techno logy can be 
developed by using it on our own rajlway 
importing some technology for a line 
between Churcbgate and Borivli where we 
win try out the new fibre optic technique 
which is the 1atest technique and which I 
would like to see ultimately on the Indian 
Railways. But we would like to see what 
our experience is from the fibre optic 
technique. 

As far as other aspects of the railway 
working are concerned, I would like to in-
form the hone Members because some hon. 
Members •••••• 

PROF. N. G. RANGA (Ountur) : 
What about expansion of railway network 
in the North-east Frontier, in the tribal 
areas 'I 

SHRI MADHA VRAO SCINDIA: I 
have got a lot to deal with. I think I will 
come to th~t. 

Some hon, Members talked about the 
efficiency of the utilisation of capacity-
track capa~ity, rolling stock, etc. I would 
just like to point out a few figures. We 
have been concentrat!ng so much on utilisa-
tion of electric locomotives, diesel locomo-
t\ve and our entire rolling stock. J would 
like to inform the hone Members about 
the percentage of ineffectives. In Electric 
Locos in 1982-83 it was 23 % and in 
1984 also it was 23 % and it has come 
down sharply to the latest November figure 
of 20..6 %. Similarly in the DC locos it 
has come down from 30. % last year to 
24 % this year. So this aspect is not being 
lost sight of. Similarly. in diesel locomo-
tives it was 13.12% in 1984-85 and in 
1985·86 upto October it is 12.39%: These 
may be sma 11 percentages but when 
translated into real terms they make a very 
great impact. 

As far as our production units are 
concerned, we have tried to see that they 
stick to their targets. In Chittaranjan 
Locomotive Works-we want to aive more 
work to them and we want to pJace more 
orders because elcctrification Icts priority .. 
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the CLW ptoduced durio, the period April 
to October 1984-34 locos and April to 
October 1985 -41 locomotives. Similarly, 

_ DLW production has gone up in the S3mc 
. period. From 63 lase year it has gone up 

to 68 diesel locomotives this year and ICF 
production has gone up from 489 to 494 
because it IS working to full capacity. 

Tremendous improvement has taken 
piace in the Wheel and Axle Plant. The 
turn-out was 1188 last Year and the target 
this Year_was 9250 and next year we will 
produce hopefully 23,000 wheel sets in 
the plant. The World Bank appraisal was 
that we would reach this figure in four 
years and when we reach 23000 sets next 
year, we would have done it in 2 J 12 years. 
So, there has been an improvement in the 
production units also. 

As far as our loading targets are con-
cerned, I am happy to inform the House 
that our loading target this year was 250 
million tonnes for the full financial year. 
Last year we could achieve 237 million 
tonnes. The increased quota given by the 
Planning Commission W~lS 13 DliUion tonnes. 
NormallY, the increase is about 6·8 million 
tonnes but this year it \\'as fixed at 13 
million tonnes. Although we have a 
diminished fleet in number of wagons and 
also a marginally diminished fleet in number 
of locomotives yet we had to d:> 13 million 
tonneb more this year than last year. I am 
happy to inform the House that in seven 
months we have achieyed 12 66 million 
tonnes out of those 13 million tonnes. So, 
the quota given to us for the full year has 
been almost achieved and we arc confident 
to go substantiallY above the target. 

As far as actual comlnodilics carried is 
concerned, I am also happy to inform the 
House that carriage of coal has gone up by 
-10 per cent. Shr. Janga Reddy was mis-
informed when he said that s('me power 
houses ha\ e been closed due to non-supply 
of ooal. This is not a fact. No power 
house was closed down because the Rail-
ways did not supply coal. The carriage of 
sugar has gone up by over 100 per cen t; 
cement 2.3 per cent, steel 8 per cent and 
foodgrains have sone up by about 11 per 
~~nt. 

In pursuance of our objective of 
modernisation we are phasing ou t steam 
locomotives as soon as we can. Normally 
they would have been phased out by 2013 
AD. We have altered the target and we 
want to phase our the steam locomotives 
by 2000 AD. In the six months this year 
Period the ICD containers have gone up 
from 4511 to 9693 as compared to the 
corresponding period last Year. We are 
Jooking arround for a number of spots 
where leD container depots could be 
opened. I have already talked about our 
production units. We have also decided to 
10 in for expansion in the CLW work capa-
city. Today we are producing 60 locomo-
tives. We hope to produce 70 locomotives 
next year eventualJy working up to 100 
locomotive. This is our aim. Our electri-
fication programme needs about SOo 
locomotiVes in five years' period and we 
have to make up the ~hortfall through these 
measures. 

I would like to come now to safety. 
Safety is an aspect which exercises our mind 
greatly and I cannot tell you the anguish 
and pain that right from Minister level down-
wards the railway fami ly feels when these 
tragedies occur, especially when they could 
have been 3 voided. Certain safety drives 
have been carried out. Safety groups have 
been formed and seminars on safety take 
pJace so that there is involvement from the 
lowest level as weI]. The smallest member 
of the staff should feel part of the exercise. 
I am glad to say that though in the initial 
part of the year-it is also understandable 
beca use the measures to take effect take 
some time - there was a Dlargina) increase 
as far as accidents were concerned but I am 
glad to say that in the period 1 st April to 
November, that is, eight months the number 
of accidents has gone down. The number 
of accidents attributable to railway staff 
has also marginally diminished But I am 
not satisfied with the diminishing rate and 
we will all be concentrating on it. But the 
fact is that it has mariginally diminished 
and the total number. of accidents has gone 
down. What is WOrrYing us is the rise in 
accidents at the railway crossings. It is 
really exercising our mind and in fact I have 
to inform the House that last night also 
there was an accident in which six people 
died in the Gorakbpur area and three were 
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injured and they are in hospital. So, it is 
something \\·hich is wonyir..g us tremend-
ously because accidents at the level 
crossings have gone up. We have got in 
mind the question of level crossings. Our 
country is vast and the railway track is also 
very vast. There are about 31,00 ° railway 
crossings in the country of which only 
1 S.OOO are manned. It is very expensive 
to man them. We are trying to-see that 
about 300 to 400 at least are manned a 
year. We are increasing our staff in that. 
I would like to point out that though the 
figures have improved, we are very much 
exercised about the increase in level crossing 
accidents and that is an item for which we 
have to give special attention. I would 
now like to come to punctuality. 

SHRI AJA Y MUSHRAN: Would the 
hon. Minister like to cover the security 
aspect of men and materials moved by the 
rl\ilways'l 

SHRI MADHA VRAO SCINDIA: I 
would like to cover it. Now, I come to 
punctuality. I was personaJIy monitoring 
about 60 trains. They were running chroni-
eal1y late. They were running in time only 
25% of the time. But that has gone up to 
60 % to 70 %. There are some trains 
which are causing worries. Mr. Amar 
Iloypradhan was referring to some trains. 
We are racking our mind to improve the 
Tinsukhia and A.ssam Mails. 

SHRI AMAR ROYPRADHAN: The 
railway line between MaIda and New 
Cooch-Behar should be doubled. 

SHRl MADHAVRAO SCINDIA I 
would like to mention here that subjects 
like track renewal, electrification, etc. 
where engineering work is involved cause 
delays. Some delays are also caused by people 
Tho railways beirg the favourite whipping 
boy of the public, whenever they want to 
demonstrate. they say "Jet us go to the 
Railway station to demonstrate". These 
are the problems so far al the demonstra. 
tiODS are concerned. We are facina a lot 
of problems on the Eastern Railway, on the 
Northern Railway and in a part of the 

Central R.ailway as far as chain pulling and 
hose-pipe disconnections are concemd. I 
would be grateful if I get help and 
cooperation from the hone Members and 
create a feeling of responsibility for the 
railways and their properties and also 
among the peopl e who use the trains 
because a lot of inconvenience is caused to 
them. 

The total number of alarm chain 
pulling between January and August, was 
1,32,888. Out of these, 22,000 were 
in Bihar, 21 ,000 w~re jn Madhya Pradesh, 
and 39,000 in Uttar Pradesh. Now, these 
are the three Stat..!s having a large number 
of chain pullings. Similarly, I would ]ike 
to mention the problem of hose-pipe 
disconnection. It is also a very major 
problem. We have increased the fines and 
penalties. But I think a little more public 
awakening is necessary and their cooperation 
is also necessary here. The total number 
of hose-pipe disconnection during the same 
period, that is, January-August, was 46,149. 
Out of this, 20,540. were on the Eastern 
RailwaYs and 23,558 were on Northern 
Railways. As far as States are concerned, 
out of 46,000, UP had 25,000 and Bihar 
had 10,000. 

AN HON. MEMBER 
Southern Railway 'I 

What about 

SHRI MADHAVRAO SCINDIA: 
Southern Railway has an exceJlent record. 

{Trans/at ion] 

SHRI BALKAVI BAIRAGI (Mandsaur): 
You have given statistics in resp~ct of 
Madhya Pradeih, Please give the same in 
respect of Haryana also as to what is the 
position there. 

SHRI MADHAVRAO SCINDIA: 
Hacyana is also there but I do not have 
statistics in respect of Haryana at present. 

[English] 

In the drive against tickeUess travel, 
during the period Aprillo September, 1985, 
30 per cent more checks were conducted 
than for the same period the year before~ 
and one lakhs fifty five thousand check 
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were conducted. The number of persons 
detected were twenty-four lakhs during the 
period April to September, 1985. This is 
up by 14 per cent and the railway dues 
realised w~re 20 per cent more than last 
year, which amounted to Rs. 5.11 crores. 

Before going on to passenger amenities 
and other aspects, I would like to very 
briefly touch on a few indices of efficiency 
which p~rtain to the railway systenl. The 
best yardstick for utilisation of wagon.:; and 
locomotives etc. is the yardstick called net 
tonne kilometers per wagon day. This has 
shown a phenomenal increase. It bas gone 
up from 1074 in six months last year to 
1188 which is an all time record. Similarly, 
the nct tonne kilometers has gone up from 
80 billion last year in the six months this 
year to 91 billion not tonne kilometers. 

Now, I would like to go into sonle of 
the few aspects of the passenger side which 
we are cont!mplating. Before that, I would 
like to say that we have also on northern 
railway conducted certain experiments with 
regard to the haulage of 9000 tonne heavy 
haul trains.. So far train load is 4500 
tonnes. We want to double it, because this 
will increase' our output, and track utiliza-
tion. I am glad to inform the Hou~e that, 
by and large, these experiments for the 
9000 tonne heavy haul trains have been 
successful in spite of the fact that we have 
not yet imported the loco trawl, which is 
the system which is put on. For pulling 
the 9000 tonne train, there have to be 
three diesel locomotives and to synchronise 
those three locomotives. there has to be a 
system, ~o that an order given in the first 
locomotive is immediatelY responded to in 
the second and third locomotive. This 
system has been ordered and it is being 
brought in. 1 think, we have ordered, if I 
am not mistaken, two sets of system for 
experimentation, but before the import of 
that, as a' temporary measure, we have 
alreadY conducted experirnents and they 
have been fairlY successful. 

There was some talk about pa~senger 
amenities. We do realise that there are a 
lot of complaints specially in the matter of 
reservation about corruPtion. Fully realising 
this, we ate doing our best to see how much 
we can elimi~ate and how quickly we can 

eliminate that. To Itart with, we are going 
in for a computerised reservation programme 
at New Delhi station. It would be for all 
the 40-50 trains that ot"iginate from New 
Delhi. It should be applicable to them by 
end March, 1986. Later by the end of the 
year, Nizamuddin and Old Delhi would also 
be taken in t 0 this plan. We do not want 
to rush into something and find out later 
that it ends up in great chaos. We would 
like to implement it there first, then learn 
from it and implement it in Howrah, 
Bombay - and tdadras. That is what our 
plan is. This computerised reservation will 
help greatly as far as elimination of corrup-
tion is concerned. Of course, there are 
possibilities there also. It is not that it can 
be completely eliminated. But we are 
trying to narrow down the field as much as 
possible. Still somebodY can go and order 
so many tickets on some train and some. 
thing like that. Realising this lacuna, we 
have added another column to the compute-
rised programme so that the sex of the 
ticket purchaser-male or female, will also 
be in it and the age group win also be in it 
so that it becomes more and more difficult 
to resell the tickets to sombody else. 

As far as freight is concerned, we have 
a very big computerisation programme 
called the Oper~tion Information Service, 
which is a programme of Rs. 520 crores and 
initially it was going to be completed by 
1994-95 because it is such a vast system 
and in telecommunications lot of work 
needs to be done. I have tried to move the 
target down to 1 991. In other countries 
wherever it is employed, it has made'" an 
impact of 38 per cent improvement in 
efficiency in the railway freight movement. 
So, the OIS programme certainly has a 
priority in our mind. 

As far as catering is concerned, have 
again we have made a small be~innin8. 
Just like in the computerisation of resel va-
tions, I feel that here also we should 
hasten slowly because if we go too fast . ' then the qu~hty that we are trying to serve 
and the ways of serving the food may start 
dropping, and the whole object of this 
exercise that we want to bring out, will be 
totally lost. Therefore, we :are increasing 
it slowly and at present we are serving 
these casseroles in about 20 to 25 trains. 
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There have been some complaints. But 
our feedback in the fornls we have given 
out, is that between 80 to 85 per cent 
have welcomed it for different aspects for 
hygienic aspect because it is totally sea1ed 
and covered and also for the warmth of the 
food. We ordered special bot-cases (and 
this took about four months to perfect) so 
that about 48 casseroles can be carried on 
the trains. As I said earlier, there have 
been complaints only recently. Just a few 
days back, there was a complaint from 
some of the MPs from Hyderabad and we 
are looking into the complainta. I want to 
nip the problem in the bud itself because 
if we do not take strong action as far as 
this complaint is concerned, then the 
disease may start spreading. So I want to 
take strong action against the base kitchen 
which i'i involved in serving the food cold 
in the casseroles, so that it is nipped 
ir. the bud and people would understand 
the sort of importance that we are giving as 
far as passenger comforts and passenger 
amenities are concerned. 

PROF. SAIFUDDIN SOZ! The Rail-
way Users· Consultancy Committee shou1d 
meet more often. It meets only once in 
three months. 

SHRI MADHA VRAO SCINDIA : 
There are a number of problems that the 
people are facing ~s far as ticket refunds 
are concerned. ~o, we have reorganised 
tb~ entire system and very soon, within a 
month's time, the new system will start 
operating in which we have given much 
more powers to the station master.i so 
that people can get the refund for tickets 
not used as quickly as possible. 

SHRI RAM PYARE PANIKA It 
may be misused also. 

SRllI MADRA VRAO SCINDIA. : That 
aspect has always to be kept in mind. That 
is why I had given this job to the RITES 
which is our consu1 taney organisation. I 
had given them this job about five months 
alO. Normal1y, I set targets for every· 
thing, but for thi'i particular thing I have 
not set anY target because I wanted a 
very thorough study. There should be no 

(Railways) 1985-86 

mistake in it because it may have far 
reaching repercussions •.. Now they have 
produced a very comprehensive repor\. in 
three volumes and we are studying it. And 
slowly in phases we are bringing it on to . 
the railways. 

As far as . claims ":lre concerned, here 
also, I am very happy to inform the House 
that the number of claims pending for six 
months has come down from 17,000 in 
1.1.198S. to only 6,000 now, which is a 
62 percent improven1ent in the number of 
claims disposed of. Other passenger ameni-
ties like telephone enquiries, .increasing 
the number of telephones; C.C. T.V., 
public grievances booths in metropolitan 
ci ties, all these things we are paying atten-
tion to. The hone Members will be 
happy to note that another thing is taking 
on a very crash programme basis is to try 
and identify corrupt and inefficient Railway 
personnel and to weed their out expediti-
ously. There are review.; taken in certain 
age group.;. Normally those reviews 
tended to be more of formality. I have 
told them that it should be no longer remain 
a formality, very-very close look should be 
taken at the records of the officers and 
staff and if they are found wanting jn any 
way, they should be retired and weeded. 
out. I win also go on to the queries of 
all the individual Members. I have only 
15 minutes at my disposal. 

MR. DEPUTY-SPEAKER No, no, 
you have only 1 0 minute~ at my disposal. 

SHRI MADHA VRAO SCINDIA 
I have only 10 nlinutes at your disposal. 
I had answers to 'ill the ••.••• 

(Interruptions) 

MR. DEPUTY-SPEAKER Hon. 
~inister, individual things you can write 
and any general thing you can reply now. 
Please take your seat. Don't disturb him. 
Let him finish first •••••• 

(Interruptions) 

SHill MAOHAVRAO SCINDIA 
Shri laffar Sharief brought up the point of 
railway colonies. We have increased the 
allocation to Rs. 97.20 crores in 1985·86 
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from Rs. 90 crores in the previous year-
an increase of about 9 per cent. But I do 
realise that staff amenities and railway 
colonies are something which should 
receive the due importance because I have 
said that our greatest asset if; the human 
resources. We ,lave taken up rehabilita-
tion of bridges also. All the 2000 bridges 
that need rebuilding and reh'.1bilitation at 
the beginning of the Seventh Plan, we will 
be providing. 

( Interruptiolls) 

MR. DEPUTY·SPEAKER Why are 
you disturbing? lIe is answering every. 
one. 

SHRI MADHAVRAO SCINDIA : Mr. 
J affac Sharief brought up the nla\ter about 
Rail Vatri Niwas, About Rail Yatri Niwas, 

there is a misunderstanding. It is not 
a hoteL It is really an ~xtension scheme of 
the waiting rooms - retiring rooms at New 
Delhi Station and I feel that a lot of middle 
class and lower middle c1ass passengers 
come and they are held to ransom by 
transporters. They do not know where to 
find proper ~ccommodation. So we want 
to give cheapest and most simple facility ..• 

(Interruptions) 

MR. DEPUTY-SPEAKER: In exist. 
ing places. for months together, people 
go on staying, vacating and staying That 
is happening in all Stations. It is found 
in nlany places, the same person is staying 
and vacating and he will again come and 
occupy. 

SHRI MADHA VRAO SCINDIA : 
If you want. I can write to all the. indivi-
dual Members. 

MR. DEPUTY-SPEAKER: No, any 
general thing, you can answer. He will 
write to you individually. He is hav~ng 
a lot of things to say. That is why, I 
hpve asked the hon. Members to be very 
brief. Nobody was brief at that time. 
What can 1 do '1 

SHRI MADHA VRAO SCINDIA: 1 
wiIJ have to write to you, because I don't 
have any time because Private Members· 
Bill is there 

(Interruptions) 

MR. DEPUTY.SPEAKER; Any 
general thing you C:ln te1J. 

SHRI MADRA VRAO SCINDIA : 
Again I would like to thank the hone 
Members for most constructive debate. 
There was a lot of valuable support and 
there was also some, criticisms. most of 
which was constructive and we accept it 
in that spirit, if we don't hear criticism, 
how can be improve? So we thank the 
hon. Menlbers for having pointed out also 
out" lapses. I once again like to implore 

_ that bublic corporation is a must. It must 
be there. Somebody talked about auto-
matic warning system. In the auton13tic 
warning systenl a magnet is attached to the 
track and an other magnet js attached to 
the coach. Therefore, if the train passes 
or approaches the red sjgnals, automatically 
the brakes are applied and the driver has to 
make a conscious, effort to cut out and 
neutralise it. So, it is a very good thing. 
It was tried out in the Eastern RaiJway. 
The hot box detector was tried out also. 
We were very pleased. It was a tremen-
dous safety measure. Within one week . , 
they all dIsappeared fronl the tracks. They 
have an intrinsic value and were stolen. 
The same thing is being used, and we are 
trying it on the Bombay suburban railways, 
and it is working very satisfactorily. 

So, public cooperation is what is 
inlportant. Actually, this is the basis for 
the success of the entire governmental 
exercise. (I do not think den10cracy is a 
one way street. I interpret democracy as 
a partnership, a parternership between 
those who are elected, and those who 
elect them; .and there is a responsibility on 
both sides. That spirit of partnership, 
which I think the whole of India acknow-
ledges, is taking place, has taken roots 
under the 1 eadership of our Prime Minister 
Mr. Rajiv Gandhi. And if this point ts not 
lost sight of, there is nothing that can 
stop India from making progress. 

I would again like to thank you all. 1 
have noted in an the speeches an under-
current of understanding. It increases our 
confidence greatly when we receive this sort 
of a support. I have always maintained that 
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the Indian Railways are the living symbol of 
the unity and integrity· of our country. The 
nation is in the process of transforming 
itself into a modern, forward-looking 
society, a society which is dynamic yet 
retaining its essential cultural ethos. I 
think it is a tribute to the way of thinking 
of our Prime Minister that though deeply 
committed to Dlodernity, he like his 
respected mother, constantly ~nd consistently 
is putting empha4)is on the maintenance of 
India'~ cultural fdentity. And it is this 
cultural identitj which can impart to the 
nation the depth of character which is 
required to digest the full impact of the 
leap forward in science and techonology 
and yet retain a national balance of mind, 
a national identity. Material progress by 
itself can soon lead to a wayward direction 
in this nation. I think Indian Railways can 
truly epitomize modern technological pro-
gress and yet renlain an important symbol 
of national cultural unity and integration. 
We unite in our embrace, India both 
vertically and horizontally. 

The railway compartment recogn izes no 
religion, it recognizes no region, and no 
caste. In our trains travel people 
from the forzen peaks of the Himalayan in 
the north, to the waters of the Indian 
Ocean, from the desert of Rajasthan to the 
salubrious climate of the north-east. In our 
compartment, mix the Inlam and to purohit; 
in our compartment the priest and the 
Cranthi meet; and our carriage mingles 
these people of al] castes, momentarily 
making Indja, Tegore's ideal India where the 
world has not been broken up into fragments 
of narrow, domestic wans. 

We require your understanding! we 
require your patience, we require your 
cooperation; and we are confident that we 
will receive these in full measure. And 
building upon this confidence, we wilJ strive 
to make Indian Railways yet another -rndian 
::;uccess story. 

MR. 
question is : 

DEPUTY-SPEAKER: The 

"lhat the Bin to provide for the 
acquisition, in the public interest, of the 

undertakings of the Futwah-Islampur 
Light Railway Company Limi ted in 
relation to the Futwah·lslampur Light 
Railway Line and for nlatters connected 
therewith or incidental thereto, be taken 
in to consideration." 

The motion wos adopted. 

MR DEPUTY-SPEAKER: The 
House will now take up clause-by~clau8t: 
consideration of the Bill. The question is : 

"That Clauses 2 to 18 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 to 18 were added 10 the 
Bill. 

MR. 
question ;s : 

DEPUTY-SPEAKER The 

"That Clause I, Enactillg Fonnuia, 
Preamble and the Title stand part of 
the Bill." 

The motion was adopted 

Clause 1 ~ Enacting Formula, Preamble 
and the Title were added to the Bill. 

MR. DEPUTY-SPEAKER: Now, the 
Minister. 

SHRI MADHAVRAO SCINDIA I 
beg to move: 

"Th~t the Bill be passed. H 

MR. 
quest!on is : 

DEPUTY-SPEAKER 

"That the Bi 11 be passed. H 

The motion was adopted. 

The 

MR. DEPUTY-SPEAKER: I shaJl 
now put the SupplementarY Demand for 
Grant lRailways) for 198~-86 to vote .•• 

The question is : 

"That the respective supplementary 
sums not exceeding the amounts shown 
in tbe third column of the Order Paper 
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be granted to the President of India out 
of the Consolidated Fund of India to 
defray the charges that will come In 
course of pa~ ment during the year 
ending the 31 st day of March, 1 986, in 

(Railways) No.5 Bill 

respect of the head of Demand entered 
in the second column thereof - Demand 
No. 16." 

The motion was adopted. 

Supplementary Demand for Grant (Railways), 1985·86 voted by Lok Sabha 

No. of Demand Name of Demand Amount of Demand 
for Grant voted by 
the House 

Rs. 
16 Assets-Acquisition, Construction 

and Replacemen t 
Other Expenditure 433,00,00,000 

APPROPRIATION (RAILWAYS) NO. S 
BILL, 1985* 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): Sir, I beg'to 
mo"e for leave to introduce a Bill to 
authorise payment and appropriation of 
certain further sums from and out of the 
Consolidated Fund of India for the services, 
of the financial year 1985-86 for the pur-
pOses of Railways. 

MR. DEPUTY-SPEAKER The 
question is : 

"That leave be granted to introduce 
a Bill to authorise paYlnent and appro-
priation of certain further SUfllS from 
and out of the Consolidated Fund of 
India for the services of the financial 
year 1985-86 for the purposes of 
Railways. " 

The"'motion was adopted. 

** 
SHRI MADHA VRAO SCINDIA: I 

introduce the Bill. 

I beg to move** 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 19~5-86 for the purposes 
of Railways, be taken into consi. 
deration. " 

MR. 
question is : 

DEPUTY-SPEAKER: The 

"That the Bill to authorise payment 
and appropria tion of certain further 
sums from and out of the Conslidated 
Fund of India for the services of the 
financial year 1985-86 for the purposes 
of Railways, be taken into cons ide-
ration:~ 

The Motion was adopted. 

MR. DEPUTY -SPEAKER : The 
House will now take up Clause by Clause 
consideration of the Bill. 

The question is : 

"That Clause 2 and 3, th~ Schedule, 
Clause 1, the Enacting Formula and the 
Ti ]e and stand part of the Bil1. n 

·Published in Gazette of India Extraordinary Part II, Section 2 dated 13.12.8 s. 
• *Introduced/moved with the recommendation of tbe President. 
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The motion was adopted. 

Clauses 2 and 3, the Schedule, Clause 
1, the Enacting Formula and the Title 

were added to the Bill. 

SHRI MADHA VRAO SCINDIA: I 
beg to move: 

"That the Bill be passed 

MR DEPUTY-SPEAKER Motion 
moved: 

"That the Bill be passed." 

Shri Ranga. 

PROF. N. O. RANOA (Tenali) : I have 
a word to say. This is only to remined 
the' hon. Minister about th~ urgent Rational 
need to develop the railway connections in 
the North-Eastern region. We have nine 
States, and only three of them are connected 
by r:lil and some of their State he~dquarters 
are tens of miles away from the nearest 
possib\~ railway station anywhere and it is 
high tim..! that the Government not only in 
the Railways, but also in the Finance and 
any in ev~ry other side of the Governme \t 
should Pay special attention to the develop-
ment of the railways ill that region and 
ensure that aU those Stater and their head-
quarters somehow or other come lobe 
coenectcd with rail. 

MR. 
quest ion is : 

DEPUTY-SPEAKER: 

"fh:lt the Bill be passed:: 

The motion was adopted. 

15.29 hrs. 

The 

UNIVERSITY GR~NTS COMMISSION 
(AMENDMENT) BILL. 

[English] 

As passed by Rajya Sabha 

MR. DEPUTY.SPEAKER: We now 
take up Item No. 16 of the Agenda, 
University Grants Commission (Amendment) 
Bill, 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGl) : I beg to move: 

"That t.he Bil further to amend the 
University Grants Commission Act, 
1956, as passed by Rajya Sabha, be 
taken into consideration." 

Before the House takes up a general 
discussion on the Bill I would like to share 
with the Hon. Members the reasons for 
bringing forward this amendment. Accor-
ding to Section 6 of the University Grants 
Commission Act, a person appoint ed as 
Chairman, unless he becomes disqualified 
for continuing as Chairman under the Rules 
shall hold office for a term of five years, 
and a person appointed as Vice-Chairman 
or other member, shall hold office for a 
term of three years This Section further 
provides that the office of the Chairman and 
Vice-Chairman shall be whole-time and 
salaried, and that the terms and conditions 
of their services shall be prescribed by the 
Rules. Rules have been notified under 
these provisions specifying the disqualifica-
tions and also the terms and conditions of 
service. As part of the terms and conditions 
of service of the Chairman, the Rules pro-
vide that unless there is a contract to the 
contrary, the Chairman shaH retire on 
,attaining the age of 65 years. However . ' 1n the case of Vice-Chairman, there is no 
provision in th~ Rules which prescribes an 
age of retirement. 

Doubts have been expressed that the 
provision in the Rules relating to the age of 
retirement goes beyond the scope of the 
provision in the Act. Since the Act mentions 
a five·year tenure for the Chairman, a view 
has been expressed that this tenure cannot 
be curtailed by the Rules framed under the 
Act. 

In order that the matter is placed 
beyond all doubts, we propose to make !l 
provision in the Act itself that the Chair-
man and the Vice-Chairman of the UGC 
shall hold their respective offices for the 
prescribed terms or until they attain the age 
of 6 S years, whichever is earlier. The Bill 
before the House seeks to incoporate this 
provision in tbe tJGC A~t. 
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The composition of the UGC provides 
for the appointment of two members to 
represent the Central Government from 
among it~ officers. The Act also provides 
that a person who ha~ held a~ce for two 
terms in any cap~city shall n~t be e1ig~ble 
for any further appointment. In practIce, 
however, it may happen that the officers of 
the Central Government who are presently 
appointed by virtue of the offices they h.)ld, 
may serve the Commission far short spells 
and become eligible for reappointment. The 
restriction of two terms may place a 
limitation of these appointments. We 
thought it desirable to remove this limita-
tion, which, in any case, does not seem 
necessarY, because appointment of the~e 
two Members is made by virtue of theIr 
officeS. The amendment, therefore, makes 
a provision to remove this restriction in the 
case of the' representatives of the Central 
Government on the Comlnission. 

Sir, the amendments arc simple and 
non-controversial. We have ensured that 
the amended provisions will operate only in 
the case of those persons appointed after 
the am'!ndment has come into effect. 1 am 
sure this BJIl will receive the support from 
all the sections of the House. 

MR. DEPUTY.SPEAKER 
moved: 

Motion 

"That the Bill further to amend the 
University Grants Commission Act, 
1956. as passed by Rajya S:lbha, be 
taken into considera t i on . ., 

Mr. K. Ramachandra Reddy may 
speak on ~onday. 

15.30 hrs. 

COMMITTEE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS 

Ninth Report 

[English] 

SHRI R. P. SUMAN (Akbarpur): I 
beg to move: 

"That this House do agree with the 
Ninth Report of the Committee on 

Private Members' Bills and Resolutions 
presented to the House on the 11 th 
December, 198). u 

MR. 
question is : 

DEPUTY -SPEAKER : The 

"That this House do agree with the 
Ninth Report of the Committee on 
Private Me.nbers' Bills and Resolutions 
presented to the House on the 11 th 
December, 1985." 

The motion was adopted. 

15.32 h'rs. 

RESOLUTION RE DEVELOP. 
MENT OF HILL A~EAS- Contd. 

[English] 

MR. DEPUTY-SPEAKER: Now, we 
take up further discussion on the Resolution 
moved by Shri Harish Rawat on 2nd 
August) 1985. 

(Translation] 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Mr. Deputy-Speaker, Sir, last 
time I was spe~tking on the Resolution 
moved by Shri Hlrish R~wat regarding 
development of hill areas. In this context, 
I had expressed my views about industrialisa-
tion of hill areas. I saw a watch manu-
facturing factory in Gangtok. This factory 
has pro',dded employment to thousands of 
youngmen of the state. Cottage industries 
should be encouraged in these hill areas. 
If you conduct a survey in a city like Delhi, 
you will find that there is hardly a house 
which does not have a cottage industry in one 
or the other room. If this work is banned in 
all these areas of the National Capital 
Region, it would prove beneficial to Delhi 
people and cottage industries can be encoura· 
ged in hin areas. The prohlem of air 
pollution in Delhi can be solved by imposing 
such a ban. 

It has also been seen that tax is evaded 
and unaccounted dealings take place in 
the Delhi houses where cottage industries 
are operating If cottase industries are 



3SS Res. re : Develop· 
ment of Hill Areas 

DECEMBER 13, 1985 Res. re : Develop· 3S6 

[Shri Dharam Pal Singh Malik] 

set up in hill areas, it would help in curbing 
evasion of taxes and development of hill 
areas also. Besides, housing problem in a 
city like Delhi can also be solved. The 
peeple of hill areas will get employment by 
encouraging small scale industries there. 
You will have to ensure that they may get the 
requisite material at reasonable prices. 

I suggest that loan and other facilities 
should also be made available to people in 
hill areas so that they may not experience 
any difficulty in manufacturing their products. 
You will also have to make arrangements 
for marketing their products so that they 
may get remunerative prices for their 
products. It will increase their income 
and will ensure H",eir all round development. 
It will help in the development of the 
respective area as well as the people of 
that area. 

In addition, I would like to give one 
more suggestion. If you want development 
of hi]) areas and if you want to provide 
employment to people there, a saperate 
Development Board may be set up for each 
hilJ area. That board will go into their diffi-
culties and seek assistance from Government 
Foc that purpose the Central Government 
should proride more and more funds to these 
boards to ensure development of hill areas. I 
would also like to point out that people of hill 
areas may be given more and more facilities 
to encourage cottage industries there. More 
and more power generation equipments 
should be provided there. Power plants 
should be set up at each hiB station. The 
Central Government should provide assis-
tance for these works. Provision should 
be made to give more and more loans to 
educated unemployed youths there for 
setting up cottage indu~tries and arrange-
ments should be made to export the 
products of these cottage industries in order 
to attract foreigners and tourists in large 
number with a view to earn foreign 
exchange. The loc:.ll population will 
learn something from foreigners and will 
let advantage of their experience. I, there-
fore, submit that the Central Government 
may gi\'c loans to unemployed youths to 
construct hotels in hill areas in large number 
for the convenience of tourists, who may 
also purchase products of cottage industries 

ment of Hill Areas 

I t will enhance .the prestige of our ,ountry 
in the world. 

In addition, I would like to say some-
lhing about the fruit crop also. In my 
opinion, the Horticulture Department is 
required to be toned up. The Horticulture 
Department should make available aU sorts 
of facilities there. It should provide help 
in growing quality fruit and make arrange-
ments for marketing of fruit so that the 
growers may get remunerative price for 
their produce. 

With these words I support the Resolu-
tion moved in this House by Shri Harish 
Rawat. 

SHRI GIRDHARI LAL VY AS 
(Bhilwara): Mr. Deputy-Speaker, Sir, I 
support the Resolution moved by Shri 
Harish Rawat regarding development of 
hill areas. I would like to point out to 
the hone Minister of Planning that in 
Aravali Hills of Rajasthan there are about 
8-9 districts which are in havited mostly 
by Adivasis and Scheduled castes. You 
might be aware that adivasis of Rajasthan 
are the poorest people in the country. In 
reply to a question asked by me in this 
regard, the hon. Minister had stated that 
those hi ~ 1 areas had not been included in 
the development programmes. I request 
that these areas may be included so that 
these areas may get benefit of the develop-
ment programmes and the assistance being 
given by you for the uplift of the poor. A 
few days ago the Hon. Prime Minister 
visited this area. He had visited a few 
vil~ages of Sirohi District and Mt. Abu. On 
visiting the houses of Garasia, BhU and 
other tribes we found that they did not 
have provision even for one square meal. 
This is the condition today. They are the 
most oppressed and exploited people and, 
·herefore, they should certainly be brought 
under this scheme and Government should 
ensure that all the facilities being provided 
by Government for their upJiftment and 
eradication of poverty are made available 
to them on large scale. I would, there-
fore, request that al1 the tribal areas partie 
cularly in Udaipur, Dungarpur, Banswara, 
Sirohi, Jodhpur, Bhilwara, Bundi and Kota 
should be included in this plan and all those 
facilities which arc being extended to bill 
areas at prescnt, &bould be provided to them. 
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Secondly, there is need to take effective 
steps in connection with misuse of Govern-
ment funds tba t are being provided for 
developmental works. 

The small concessions by way of lives-
took, land, instaelation of pumps~ts or 
wells or in cottage and small scale lndus-
tries to Scheduled Castes and Scheduled 
Tribes is not reaching them properly. 

[English] 

MR. DEPUTY.SPEAKER: Since I 
have to take my flight I have to leave. With 
the permission of the House I will request 
Shri Mool Chand Daga to take the chair 
till the one amongst the Panel of Chairmen 
ta kes the Chair. 

SEVERAL RON. MEMBERS: Yes. 

[SHRI MOOL CHAND DAGA in the 
chair.] 

15.41 brs. 

[Translation] 

SHRI GIRDHARI LAL VYAS: Mr. 
Chairman, Sir, 1 was drawing your attention 
to the question whether all the facilities are 
reacbing Scbedul e Castes and Adivasis in 
tbe bill areas of Rajastban. In this regard 
1 would like to submit that a survey was 
conducted by some institutions aod it was 
felt that tbe bank officials and block 
development officers pocketed the amount 
of subsidy as they thought this money was 
being given to Adivasis for nothing. This 
has to be checked. A few days back the 
hone Finance Minister bad sai d that a 
particular bank was not functioning pro .. 
perly and I counter questioned him by 
asking which bank is functioning properly 
these days. Do the poor get the subsidY 
earmarked for them '1 If these people are 
to be raised above the poverty line, steps 
will have to be taken to prevent unauthori-
sed people from swindling the a010unt 
earmarked for them. The Govcrnntent 
formulates schemes to help the poor, raise 
their standard of living, increase their 
income and the 20 point programme was 
also formulated with this objective. What 
steps have been taken to ensure its proper 

monitoring to find out whether the poor 
are' receiving the benefit or not. Tbe benefit 
of these schemes would reach the poor 
only if they are properly monitored. The. 
Congress Party and Shri Rajiv Gandhi have 
taken steps to eradicate poverty from the 
country in the near future. Only then this 
can be done. These programmes would not 
be successful if necessarY control is not 
exercised over th e officials and the schemes 
are Dot properly monitored to find out 
whether their benefit is reaching the people 
or not. Therefbre, there is need for such 
a system. Thirdly, Rajasthan abounds in 
mineral wealth and they are found parti. 
cularly in hill areas. There are huge 
reserves of sandstone which are used in the 
lime and cement production. If factories 
are set up to manufacture these products 
in those areas, it would ensure employment 
and eradicate poverty. Sandstone is avai-
lable in abundance in Kota, Bundi, Bhilwara 
Chittorgarsh and there are some cement 
factories as well, but there is need for more 
such factories. A broad gauge line was 
constructed from Kota to Chittorgarh and 
the intention was to tap the vast sandstone 
deposits available in this area and in 
Mandsaur district of Central India. There-
fore there is need for more ce ment factories 
in the area. It would provide more employ-
ment opportunities. Very few people, say 
1000 or SOO people can be absorbed in a 
factory but the mining industry can employ 
between S,OOO to 10,000 workers. Mining 
is done on a very large scale and offers 
good employment opportunities. Therefore, 
a survey of the area, particularly the hill 
areas should be conducted to find possibility 
of setting up sandstone based industry. 
Identification of employment opportunities 
for Scheduled Castes and Schedul ed . Tribes 
people should be made to help remove 

their unemployment and poverty. This 
should be enc;ured in all respects. 

I have to make on e submission more 
regarding rock.phosphate which is used in 
the production of fertilizers. Mining of 
rock phosphate is done on a large scale 
particularly in Udaipur, Chittorgarh and 
Bhilwara. I think that at very few places 
in the country phosph~te of this quality 
would be available. The Rajasthan Govern-
moot is mining rock phosphate on a very 
small scale and even that is not beiDl funy 
utilised. If fertilizer plants are set up in 
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the area, rock phosphate deposits can be 
fruitfully used and it would also provide 
employment to thousands of people. There 
is need to make necessary provision for it 
(Interruptions) Dagaji, you have started 
ringing the bell as soon as you occupied 
the chair. 

MR. CHAIRMAN: Vyasji, you have 
already spoken for 10 minutes. 

SHRI GIRDHARI LAL VY AS· What 
will happen if you are in the chair daily'? 
(Interruptions) 

I am speaking for your' interests, for 
the interests of Rajasthan. 

MR. CHAIRMAN: You are raising 
a good issue, you conclude in five minutes. 

SHRl GIRDHARI LAL VY AS : I 
was talking about mica. Mica is found in 
Bihar, Andhra Pradesh and in Bhilwara in 
Rajasthan and as such a mica bas~d 
factories should be set up in Rajasthan. 
Approval for setting up a Mica paper 
factory in Bihar has already been given. 
SimilarlY, another such factory has b~~n 
approved for Adnhra Pradesh. Mica in 
Rajasthan is not being put to any use and 
particularly the mica waste is not' being 
put to any use which also ~auses damage 
to the fields. If this paper factory is set 
up there, the local p~ople' belonging to 
Scheduled Casks and Tribes will get employ-
ment on a large scale. This needs to be 
done urgently. 

Now, marble is bejng mined in Rajas-
than on a hrge scale· This marble is 
extracted in Dungarpur, Banswara, Chittor-
garb llhiiwara and Udaipur. This marble 
is of a fine variety and is extracted in a very 
large scale. This marble is greeo, yellow, 
and sky blue in colour. A variety of m'lrbJe 
is found in this tribal area. A factory 
baled on marbl e shou 1 d be set up there 
either in the public or in th-! private sector. 
This will Provide avenues of employment • 
••.••• (Interruptions) 

MR. CHAIRMAN: Kindly speak on 
the subject. 

SHRI GIRDHARI LAL VYAS: I am 
speaking on the subject. Minerals are 
found in the hill areas there. These 
minerals include chalk, quartz, copper, 
zinc and various other minerals. I would 
like to tell the hone Minister that large 
reserves of these nlinerals have been found 
in Bhilwara. Deposits have been found 
in Rampura, Agucha in Bhilwar~ district. 
This is the largest deposit in Asia. A 
provision for mining of zinc has been made 
in the Five Year Plan and if a zinc smelting 
plant is set up there, thousands of people 
will get employnlent. Large reserves have 
been found there in a belt stretching upto 
30-40 kilometres. Therfore, there is a 
need for proper exploitation of these 
deposits. If industries based on minerals 
found in Rajasthan are set up there, it 
would facilitate speedy development of 
those who arc living below poverty line. 
This in turn would fulfil the policies of 
Congress Party but also the wishes of our 
leader, Shri Rajiv Gandhi. Therefore, a 
lot of cooperation is needed on your part 
for the development of these areas. No 
work makes any headway unless the Planning 
Commission gives its approval All projects 
in our State are held up on thi, account 
and so has the development of these area. 
You get it examined and if there is some 
lacuna, adequate priority should be giVen 
S.J 3S to facilitate maximum development 
of those areas leading to economic pros-
perity of the people. I hope you will give 
due consideration to my views so that the 
economy of that area could improve and 
the people could make economic progi css. 

(EnglishJ 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Mr. Chairman, Sir, it is a matter of great 
privilege and preasurc to see you in the 
Chair 

I &upport Mr. Rawat's Resolution 
seeking' the deve)opment of hilly areas. 
And as you know, Jammu and Kashulir 
is a hill State and when I rise to plead for 
the dcvelopn1cnt of hill areas. I keep in 
mind all the hilly State') in India parti-
cularly Himachal Pradesh which is a 
ne~ghbouring State to JUlllll)U and Kashlnir. 
I do not say th~lt nothing has been done in 
Jammu and Kashmir. There is a lot to 
the credit of the Union Government, but 
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I want to repeat what I have said in this 
House a number of times that we did not 
have any public sector industry in the 
Jammu and Kashmir State. I bring to the 
notice of the hon. Minister now, through 
you Sir, that a former Finance Minister 
here gives me a figure in response to a 
question. My question was, what was the 
percentage of share of Jammu and 
Kashmir State so far as the public sector 
industries are concerned and the answer 
was this. During the last 30 Years, there 
was an investn1ent of saY!t Rs. 25,550 
crores and the sh",re of Jummu and Kashmir 
State was 0.06 %. It is only Rs. 7 crores 
that were spent in organising MHT Unit 
near Srinagar. So, we have no public 
sector in the Jummu and Kashmir State. 
When we are discussing the development 
of hilt areas, you must have these things in 
the background that we have no public 
sector industries. 

15.56 brs. 

[SHRI VAKKOM PURUSHOTHA-
MAJ:'l in the Chair J 

Added to that another unfortunate 
dimension is that we have a Government 
at the moment which has no long term 
perspective. It came into being because 
of ** and that Government feels that 
the Damocle's sword is hanging on its head 
and rightly so because people win ren10ve 
from power at any time. Meanwhile, they 
are causing incalculable loss to the State 
because they are running the Government 
without an), perspective without any long 
term planning. They have no guts to ask 
fronl the Union Government, the funding 
that is required for the development of 
Jammu and Kashmir State. 

Against this background, Mr. Chairman 
I make a strong plea and 1 wi II have the 
Support of this august House, of all 
MeInbers here that in Jammu and Kashn1ir 
State, a pointed attention should be 
directed for the development of electronics 
industry. Because electronics jpdustries, 
as you know, arc capital-light and el ectro-
nics industries also do not create pollution. 
Ours is a State which can attract, if the 

··Expunged as ordered by the Chair. 

Union Government rise to the occasion, the 
industry. At the moment, tourism has 
received a very great bolt and J was happy 
to learn from Mr. Bhaga t recently tha t be 
will rise to the L'ccasion and do something 
for the development of tourism in that 
State. It is because we can attract tourism 
and we have been attracting tourists, if 
you exclude this 2 years or 3 years period. 
Since electronics industries arc capital light 
they can be established in the remotest 
corners of niH regions and those industries 
do not create any pollution. I rise hear to 
plead very strongly for the establishment of 
electronic industries in my State. Of 
course, in Himachal Pradesh and other 
States also, they may be established. 

So far as this resolution is concerned, 
I do support the entire resolution. I do 
not know, when you pass this resolution, 
what happens. Will the hone Minister 
rise to the occasion and say that he would 
accept the essenti~l elements of this Reso-
lution and would take action? WiJl he 
also say that he will bring it to the notice 
of the Prilue Minister what we are speaking 
because our young and dynamic Pime 
Minister is also interested in the establish-
ment of electronic industries. So, this 
resolution receives very gr~at support from 
me. This resolution says that lhere will be 
hill area deve!opnlCl1t cells in cnncerncd 
Ministries. I would make a little change 
and say that there wilJ be hill areas deve-
lopment council or something like that. 
We cannot have a cell in every Ministry. 
But there can be a body at the national 
level which can monitor the development 
of hill areas and decide on estab~ishiog 
electronic industries or some other indus-
tries which are capital light. When we 
come to part (c) of the resolution, it says 
about the enhanced transport and investi-
ment subsidY for setting up of industry beyond 
a parLcu1ar altitude Jammu and Kashmir 
State as a whole is a hill State but it has 
pockets which are far-flung and are oot 
accessible areas. I will remind the hone 
Parliamentary Affairs Minister, Mr. Ghularn 
Nabi Azad who is here tha t he represents the 
Washim parliamentary constituency. But 
he must not forget his own district, i.e. 
Doda. It has pockets which are very far-
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flung like Babta, Valeza, Mud, Kishitwar, 
Dodu, Basantgarh, Madh, Gurez, Tulil and 
Karnah are the places within the hilly 
State. Even far-fiung areas like Ladakh, 
Kargil and Leh, require a lot of attention, 
transport and investment. I must congra-
tu1ate Mr. Rawat for getting a res01ution 
like this. I support Clause (c) whole-
heartedly. 

Sir, I would be very brief because it 
is a reso]ution which has already been 
discussed a number of time here. I quoted 
this figure because I do not want to be 
irrelevant in my speach. I must request 
the Minister, through you, that when I give 
him a figure quoted by a former Finarice 
Minister that cut of Rs. 25,550 crores 
that we have spent in public sector indus-
tries we got a share of 0.06% to do some-
thing about it. He knows that. our 
tourism has received a jolt; our cottage 
industries, small-scale industries are very 
much dependent on tourists trade and 
when tourists do not come to purchase 
even a carpet or handicrafts or paper 
machine, our' cotage industries sector is 
in sambles: our smaU-scale industries are 
in shambles. Our share in public sector 
is very poor. I have brought it to your 
notice today and now when you rise to 
reply, will you give me an assurance that 
you will establish these electronic indus-
tries in J 3.mmu and Kashmir State and 
give pointed attention to the development 
of very backward areas within that State. 

{Translation] 

·SHRI G. S. BASA V ARAJU (Tum-
kurs): Mr. Chairman Sir, I welcome 
the Resolution moved by our colleague 
Shri Harish Rawat for the development of 
Hilly areas and to improve the living 
conditions of various tribals of these areas. 

In Kashmir area there are different 
kinds of people I iving in the Hilly areas .. 
SimilarlY we find various trib;tls living in 
frontier and Deccen hill areas. In 
Kamataka Nilagiri hills, Bil igiri Rangana 
bills, Mahadeshwar hins etc. are the 
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important hill areas where we find different 
tribals like solips, Kadukurubas, Jenukuru-
bas living. .. 

There is a scheme of special category to 
develop the hill area in North. But no 
such scheme exist for the development of 
hill areas in South. There is one scheme 
which is known as Western Ghat Develop-
ment Scheme' which comprises Kerala, 
Kamataka, Tamil Nadu and Maharashtra. 
Unfortunately, this scheme has not achieved 
anything. This scheme is not functioning 
satisfactorily. This is the responsibility of 
both the States and the Centre. The 
Central. Government shOUld see that the 
money allotted for such scheme is utilised 
properly. It should also provide sufficient 
funds for such scheme as the States have 
financia 1 constrain ts. 

In Kamataka 'Soliga' cribals live in the 
area of Biligiri Ranga hills. They are 
leading the same life which they were 
leading 200 years ago. They live in the 
interior of thick forests. They do not put 
on any doth on their body. 

There are other tribes in various hilly 
areas of Karnataka which are kl'own as 
Kadu Kurubas ~ Jenu Kurubas, Hallikyatha, 
Silli kyatha etc. ClC. Most of the people 
in our country do not know how these 
tdbals are living. Strangely the Wes~ern 
Ghat Devel('lpment Scheme has done 
nothing for the upliftment of these most 
unfortunate people. Both the Centre and 
the States have completely neglected these 
tribes. 

Jenu kurubas earn their living by 
colJection honey in the hills and selling it 
in the far off villages and towns. This 
hoiley fetches them very little money. 
Tbey may get about two rupees per kilo-
gram. But the same quantity of honey 
is being sold for about forty rupees in the 
cities. The exploiting middle man has 
not spared even the tribals. It is a diffi-
cult task to understand the Iif e of these 
tribals and to uplift them. A Similar 
tribe exist in the hiUy areas of Maharashtra. 
A recent marathi film 'JaitDra Jait' . produ .. 

*The speech was originaUy delivered in Kannada. 
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ced by Jabbar Patel depicts the life of 
'Jeoukurubas' very vividly. These tribals 
need the fuU attention of the States and 
the Centre. 

Shri Harish Rawat has urged in his 
resolution for the rehabilition of these 
people, They are v'!ry badly in need of 
housing facilities. At pre sen t they live in 
bushes. caves and on the trees of thick 
forestS. Educational facilities should be 
provided to the children of tribals. Films 
should be produced on living conditions of 
tribals and these should be telecaste 
through Doordarshan as a national pro-
gramme. There are 110 medical facilties.· 
Birth rate in Soliga Community is descen-
ding very fast. Many of these tribals die 
due to diseases. If this trend continues I 
am afraid that these tribes may become 
extinct in future. 

These tribal must be identified and they 
should be deployed to work in some indus-
try. They prepare good handicraft items 
using bamboo. This has to be encouraged. 
Marketing facilities to sell their goods have 
to be proceeded and the middle man's 
exploitation should be discouraged. 

As suggested by Pr(\fessor Soz EJectronic 
inustries have to be started with the 
sole ainl of helping these tribal people. 
Transportation facilities are a must for 
t~ese . tribal . in far off forests. They 
hve In the mIdst of thick forest. Roads 
ha~e to be .. c~nstructed and other transpor-
tation faclhhes have to be provided to 
tribals immediately. 

Sericulture should be encouraged in 
these hilly areas and to sell these silk 
commodities Co·operative Societies should 
be opened. Otherwise again the middle 
~an will ~at away al1 the profit. Be keeping 
industry IS another important area where 
these tribals can be helped very well. Hi]]y 
areas have abandant natural resources. This 
wealth of the nature must be exploited to 
the maximum extent for the benefit of the 
tribals. 

There is one peculiar groups of people in 
Karnataka, and other parts of South India. 
They are known as 'Buda Budike' They are 
nomads. They do Dot have any place to 
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settle and they go on moving from one 
village to anothe'-. Like other tribals these 
people also need all help from the Govern-
ment. They should be provided housing 
facilities. Housing colonies have to be 
constructed first of all. Factories have to 
be opened. Medical facilities, clothing 
facilities and educational faCilities have to 
be provided to them. They should be 
brought to the main stream. They should 
also know about civilisation. They should 
live like human beings amidst us. They 
should be assisted to stand on their own 
legs. For this both the States and Centre 
should come forward to give liberal financial 
Assistance. Here I want to give a very 
important suggestion for the kind consi. 
deration of the Hon. Minister. That is to 
Constitute separate Council for each State. 
The Western Ghat Development scheme is 
not at all helping the tribal people. There-
fore constituting separat e Councils is a 
must. The leadership of such council should 
be left to dedicated social workers. 
Politicians should not be involved in these 
matters. Co':operative societies must be 
there to help these innocent tribaJs. 

I want to suggest one more point with 
regard to misuse of money that is allocated 
for uplifting the tribal community. Accounts 
of crores of rupees are being shown. But 
no body knows where does the money Go '1 
Therefore sever punishment should be given 
to such individuals who are indulging in 
Dlisuse of money. Shri Rawat has 
also suggested in his resolution that the 
culprits must be punished. 

I hope the Hon. Minister would do his 
best for the amelioration of the tribal 
community and to bring them to the main 

. stream of our nation. I thank you for 
giving me this opportunity to speak and 
with these words I conclud e my speech. 

[English] 

SHRI PlYUS TlRAKY (Alipurduars): 
Sir, I support the resolution moved by Shri 
Harish Rawat. Discussions a bout the hiJJy 
areas have taken place many times in this 
House; but it time to . stress this mattct 
fully. 

The hilly area people are thinking that 
the)' have been exploited by the \1to\)\e 
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living in the plain areas al1 along. We have 
seen that the people living in the plain 
areas live in the hilly arcas cnly occasionally. 
They used to go for their excursion or just 
to have enjoyment only But they· have not 
thought of the development of tht! people. 
They must know what we 'lre getting from 
tne hilly areas. They Inust 'llso know that 
without the hilly areas in India, the people 
in the plain cannot live. 

We get te.1, cinchona, medicinal harbs, 
valuable trees, spice, fruits and what not. 
All these things are corning from the hilly 
areas of the country and the people working 
there have their own cust .)ms, their own 
culture which is different from the rest of 
the country. But people who are living in 
the plains never think that these people are 
also Indians and they must also be treated 
equally. So, those who are working for the 
good of the nation, those who are giving us 
medicines, those who are giving us good 
fruits, those who are giving us valuable 
trees and without thenl the nation cannot pro-
gress, what do we do for the development 
of these People 1 When we sp~ak of the 
hilly areas, we do not speak of the mountainc; 
alone or the trees alone, we are speaking of 
the people living there and working there 
very hard. Very often you see that all the 
good colleges, all the.good schools and all 
the job-oriented training schools are in the 
plain areas. So for some time the hill 
people have to come down to the plains for 
there study and very few people get the 
ch'lnce to get any job in the plain areas. 
They are supposed to be second-class 
citizens. Whenever some hill people come 
to Delhi, they are first asked, 'Wherefrom 
they are coming' and if he says that he 
comes from ""!uch and such hill area, then 
they think that he should be a very back-
ward' person and 'how he has managed to 
come over here l' This is the idea. 

They are never put in any decision-
making positions. They are always Vice-
President, Secretary or Under Secretary or 
something like that. When it is the highest 
post or a decision-making post, they think 
that the hill people must have no such mind 
or brain to govern. So in the Hi)] Areas 
Development Council or in similar bodies 
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many of the members are from the plains 
and not a single person from the hill areas 
is there. In the hill areas there are tribal 
areas also. These tribal people also are 
never put to any responsible job. So, Sir, 
the development work of the hill areas 
must be given to the hill people and they 
should be given preference-the people 
from that side who know their custom, who 
know their language, who know their 
culture and who know their way of life and 
the people fron1 the plains have nu respect 
for these things. They are just seeing them, 
whenever they go to hill areas on pleasure 
trips, as some people in the cage, wondering 
how these people are living there without 
water, without electricity and other modern 
amenities and 'where do they· get their 
water fr,-1m'. The hill people have to walk 
for ~lil~s ~o get their drinking water. They 
admIre What a sinlple life they are 
leading T Sir, what the hill people want is 
equal treatment in the government and in 
every walk of life. At least for the develop-
ment of their area, the responsibility sho!11d 
be given to them so that the hill areas can 
be developed on the lines of the plains 
areas. 

I would like to mention some areas 
specially. We have the trouble every time 
about the Scheduled C~stes and the 
Scheduled Tribes people these people are 
generally living in the hills because they 
cannot be acconlmodated in the plains 
areas, They are st:pposed to be second-
class citizens. They say, 'They cannot think 
and they cannot manage to be equalised 
with the other peoples because they have 
their separate culture, language and custom 
also which differc; from the rest of the 
co un try. ' The Government should give a 
serious thought to all these things and take 
all possible steps for the speedy development 
of the hill areas; otherwise the trouble may 
come from the hiJJs '1nd if the troubJe comes 
from the hill areas, it will be very difficult 
to manage because, you know, from the 
history also, that every revolution comes 
from the hill areas and the hill areas people 
once annoyed, will drift from an the rules 
and regulations that we are making here and 
it will become very difficult. So please be 
careful. 

These hi) J areas cover also our bordey 
areas. Tbe border areas must be verr 
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much secure and must be very much 
developed because the temptation is coming 
from the other countries Being a border 
area, a very special treatment should be 
given to ''the hill areas and the hill people. 
Chhota-Nagpur, Santa) Parganas ar.d parts 
of Or issa' and Madhya Pradesh and in 
Assam, Meghlaya, Nagaland, etc. arc all hin 
areas and the people there you know are 
very simple. They cannot tell a lie. They 
cannot cheat oth(rs So they are considered 
as 'Bewaqoof Yeh Nahi Janta Hoi'. Because 
of their simplicity it is very easy for the 
plains people to cht:at them and to exploit 
them and to get from them Whnl(\er they 
want for their own wcll- being. 

Sir, we are gettir.g many, many valuabJe 
things frum the hill HTtaS but \\-e are not 
giving these people ~:nything from our side. 
So this is a very nice r ~solution and it is 
time that the Go\'en~ment t hink ov~r it and 
the hil] people should be equally given 
power in the governn1ent and in the decision 
making positions also and not in the 
subordinate positions only. They know the 
ar.!as, tbey know the culture, they know the 
custom and the way of life of the hill 
People. So the responsibiJity should go to 
the hin areas· people from where they arc 
coming for the entife devc]opment of the 
hill region. 

Thank you, Sir, for giving me an 
opportunity to SPC[l k 

DR. v. VENKATESH (Kolar): 
Actually we are discussing about the 
tribal problelns and the hilJ regions. So I 
am one with my other friends who have 
expressed their concern for the development 
of our hill regions. 

Mostly the people who are living in 
these regions are tribals. These tribal 
people are engaged in national development. 
They are very much engaged in national 
development. They arc giving us honey, 
they are supplying us the wood. As the 
hone Member who spc kc just now said, 
they are giving us fruits They are also 
providing us very good environment. We 
go on holidays and enjoy the scenary of the 
hills. As we are just sucking the honey 
from the hill region, we aTC just throwing 
the outer layer of the fr\lit to them. This is 
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really a disparity existing today between the 
plain~ people and hill pe.op~ e. Unless this 
inequity goes, definitely, I tell you, one day 
or other or even tomorrow they will be 
exploited by the neighbouring countries 
because they ,tre in a very strategic position 
in our country. For example, take Sikkim 
It is in a very strategic place. Tomorrow, 
because of this neglect, if a foreigner goes 
and exploits them, definitely we are going 
to pay for it. Therefore, this is a serious 
matter. We should see that their all-round 
uevelopment is ensured aLd this disparity 
should go. Otherwise we nwy have to pay 
very heavily for it. Therefore, I want to 
suggest a few things to you. 

In regard to their day-to-day farming, I 
would suggest to the Government to come 
forward \vith a scheme for growing medici-
nal plants which can be easily grown there. 
Then horticulture cat, b:! developed it. a 
big way in the hin nrcas Trecs can be 
grown by usirg moderr; 111cthcos of sprink-
ling seeds from aeroplanes on the bin 
regions This is one thing. 

The second thing I would like to 
suggest is about the tele-communications 
systenl and tl ~nsportation There is a lot 
of room for their improvement. Recently 
I had been to Sikk:m While going through 
the ph i!~5 area to the hil1 region, it was 
very difficuH to move. Fronl Bagdogr.a to 
Sikkim it is such a horrible road journey. 
On the way I enquired from the people and 
they say that they h~ve to pay Rupee one 
for a cigarette. In those parts smoking 
is a must because of the cold conditions. 
Everybody )s sinoking there. I ~m just 
giving an example how the living 
condition'i are there. They are 
paying Kupee one for a single cigarette. 
Therefore, one packet of cigarettes costs 
Rs. 10 I asked why. They say it is 
because of- the transportation problem. 
There are landslides on either side. We took 
about six hours t'o reach the interior of 
Sikkim from Bagdogra. Because of these 
transportation difficulties and lack of proper 
t de communication facilities- there were 
a number of telephone p.>les which due 'to 
landslides have fa1\~n and the communi-
cation disrupted - they are sometimes cut 
off from the external world and they are 
isolated. That is the conditif·n. 
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Therefore, Sir, I would like to suggest 
to the Government that they should come 
forward to establish a good communic~ltion 
and tel~- communicatil)n network in these 
regions. The Governnlent should set up 
spechl TV Centres to cover the di~tinct 

cu ltural programmes of the area and they 
should be exposed to the world as also they 
would know what is happening outside 
their region. I would, therefore, hunlb!y 
request the Government to se~ that there 
are special programmes for the common 
people living in those farflug and hilly areas 
through spechl TV programmes. 

Sir, in these areas, environment is very 
fine; a very calm and serene 3 tnlosphere are 
obtained in these areas. We can exploit 
these areas for the development of the 
country as a whole. Now, because the 
people are illiterate, they are subjected to 
any kind of expl oit a tion. All these things 
should not be allowed to take place in those 
areas. Moreover, Sir, they never come 
forward with a request to the Government 
for help. They are keeping mUln. If the 
Centre neg1_ects these regions, then tomo-
rrow the neighbouring countries may exploit 
those people. Therefore. in the interest of 
our country"s security and integrity, Govern-
ment ;nust establish more educational 
institutions and they must also come for-
ward for the establishment of Universities in 
the hilJy regions. Then only you can expect 
some progress and development in these 
areas. By establishing universities "in these 
areas, people in the plains can also go and 
study there in a calm atmosphere and they 
can also devote morc time for their studies. 
This way the people in those areas can 
acquire more know1edge and get economic 
assistance. 

Coming to the industries, I would like 
to suggest that instead of going in for the 
electronic and o~her modern industries, we 
should think of esta blishing more of cottage 
industries in those areas because the people 
there would find it ea~y to promote cottage 
industries- They may not be knowjng the 
modern industrial production methods. 
Therefore, I would request the Government 
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that more and more cottage industries 
should ~e encouraged in the hilly areas. 
Sir, the most important thing is that we 
should not allow any sort of inequally to 
grow in these regions Otherwise, it should 
be very dangerous for the country. 

Coming to health, I have some points to 
place before this august House. Sir, recently 
I visited Gangtok and I was shocked to see 
the living and health conditions of the 
people in those areas. About 30 % to 35% 
of the people are suffering from TB in 
Sikkim alone. Moreover, I understand that 
the doctors are paid basic monthly salary 
of Rs. 660. There is a great disparity in 
the pay-scales of doctors living in the plains 
and in those hilly regions In our State, 
that is, Karnataka, a doctor is paid Rs. 
1200 per month as basic pay. It is un. 
fortunate that the doctors are less paid in 
these places. If this kind of disparity pre-
vails~ how can you expect them to render 
good service'? Therefore, disparity at the 
health level, farming leve], etc. should be 
removed immediately. Otherwise, it will 
lead to many problem') in the country. 

Then, Sir, water flows down the hills. 
These waters should not be allowed to be 
conl<lminated. In these places, bore-wells 
sho~ld be encouraged 80 that the people 
th,_TC get water from the underground level 
whi( h is not polluted. 1n Karnataka, people 
get water from bore-wells and they get the 
protected water from the sub-soil level. In 
this way, we can prevent communicable 
diseases, etc. The government should take 
up programmes for aJ 1 round development 
of the hilly and backward regions on a war-
footing basi.s. 

[Translation} 

*SHRI A. J. V. B. MAHESWARA 
RAO (Amalapuram) : Mr. Chairman, Sir, 
tne Resolution moved by Shri Harish Rawat 
for the development of hilly areas is an 
important one. The Govt. should show 
much more interest in the development of 
hilly areas 

Sir, so far the Government had recog-
nised the hilly .ueas only in the northern 

* The speech was originally deHvered in Telugu. 
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parts of the country like Sikkim and Hima-
chal Pradesh. The Government have 
ignored to recognise many hilly regions in 
the South. There are many hilly areas in the 
eastern ghats and especialiY in Andhra 
Pradesh . ., So al1 the development pro-
grammes of the billy regions are confined 
only to northern states. (want that the 
~il1Y areas in the South and especialJy in AP 
must be recognised and the special assis-
tance and other development programmes 
should be extended to those areas also 
There are many hilJy regions in my st]te 
where most of the Scheduled Tribes people 
line. The concentration of Seheduled 
Castes Scheduled Tribes and other econo-
mically backward class people is .:onfined 
to the hilly region~ lhese Tribals grow 
crops in thee e hills taking much pain, risk 
and labour. But as there are no marketing 
facilities to sell their agricultural prduce 

they depend on middle men who exploit their 
helplessness. There are no tranl;)port faci-
lities available in these areas hence the 
bibals depend on the middlemen for dispo-
sing of their produce. These middlemen 
are literally sucking the blood of poor 
tribal~. Hence, the Government should 
take steps to provide transport facilities in 
these hilly areas and eliminate the middle-
men for bettering the conditions of the 
tribals. Also, market facilities should be 
provided in these hilly regions, so that the 
tribals can sell their produces at a remunera-
tive price. Tribals should not be left at 
the mercy of middt~men any more. 

Sir, so far no steps have been taken to 
recog~ise the hill regions in my state. 
There are several hilly areas like Parvathi-
puram, Paderu, Bhadiachalam etc. I 
request the Government to recognise these 
areas as hilly areas as hiHy areas immedi-
ately and extend all development assistance 
to those places·. Now nlany programmes 
are being taken up to improve the condi-
tions of the people who live in hilly areas. 
But unfortunately the benefits of these pro-
grammes are not r~aching these pepoie. 
Hence a perfect arrangement has to be nlade 
to see'that the benefits of the programmes 
meant for the economic development of the 
people in the hilly regions do really reach 
them. There is no proper official machi-
nary to oversee the implementation of 
these programmes. The Government should 
take special intcrest in this regard and see 
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that the benefits of these programmes per-
colates down to these people. 

Sir, there are huge mineral deposit in 
A.P. like Mangane.)e Alumina, Mica etc. 
which are available in predominantly hilly 
areas and oribal belts. In Eastern ghats 
Iron ore, Manganese and Mica deposits are 
aplenty. If industries orc set up to exploit 
these deposit the entire region will prosper. 
The Jiving conditions of the tribals in the 
area wiH improve a lot. There was a pro-
posal earlier to set up Alumina factory in 
this region of my state. But so far no 
d.!c:sion has been taken to set up alumina 
factory there The State Government al50 
had been pleading with the Centre fOI~ 
setting alumina factory in the State. The 
Centre continues to ignore this request even 
to this day. The setting up of the Alumina 
factory for the development of the tribal 
belt consisting of Paderu and Arak Valley 
is necessary. I hope the Centre would take 
a decision to set up this factory soon, so 
that these hilly parts of the State can 
develop and bring a change in the miserable 
conditions of the tribals living there. 

Sir, there are several hyde1 projects in 
th e countr)' and especially in Andhra Pradesh 
which are locaten pr ~dominently in the 
Hilly regions. Machkhan, Seeleru and 
Srisailam are some of such projects. 

There are several thousand employees 
who have sett:ed down around these 
projects. They are living there for more 
than 10 years now. But these people 
have no facilities of transportation, medica~ 
and education etc. All these facilities 
have to be provided if they are to lead a 
decent life. This will help the tribal.s 
immensely Sir, I take ~h;s opportunity to 
plead once again to recognise Bhadrachalaln 
Paderu, Chintapalli, Sikru, Pafvathipuram 
areas in my state which are in eas:ern ghats 
as 'hilly REGIONS' and cxt~~1d to them all 
the special att~nti,);1 clvailable under the 
Hillv Area Devdopment Progralulues. Since 
majority of the people living in this an:a 
are tribal and Scheduled Casteli and other 
wC:lker sections They wi \1 be benefited 
very much, if these areas are accorded the 
statu~ of hilly areas. Also befure I conclude 
I request the Government to maKe special 
efforts to make the benefits of the develop-
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ment programmes to reach the people for 
whom they arc meant. Thanking you 
very much for giving me the opportunity, 
I conclude. 

[English] 

MR. CHAIRMAN: The time origi-
naHy aBotted for this Resolution was two 
houts. We had extended the time twice 
and DOW we have completed six hours. One 
more M.:mber is stiU there in the list and 
then the Minister has to intervene. We 
wiU. therefore, extend the time for this. 

[Translotionl 

SHRI M. L. JHIKRAM (Mandla): 
Me. Chairman. Sir, I rise to support the 
Resolution _ moved in this House by Shri 
Harisb Rawat. Means of transport are 
most essential for the development of hill 
areas. If we want development of hill 
areas, it is verY essential to develop means 
of transport there. Unless means of trans-
port are provided there, no development 
wOTt can be undertaken there. Therefcre, 
Government should provide means of trans-
port in hill areas on priority basis. 

The second thing which I want to point 
ont is that no residentia I accommodation is 
provided to a governlucnt.empJoyee posted 
in hill areas. The result is that a govern-
ment employee p'Js1.eJ thcr~ comes b:lck 
immediately after joining his duty. I would 
like to give an example in this connection. 
The Health Department posted 15 doctors 
in our distrit.:t Mand:a, but 2.tl of thenl 
returned to their home town after joining 
their duty and the posts 3J e still lying 
vacant as they were. The result was that 
22 Adivasis belonging to 'Baiga' community 
died as th~y could not get timely treatment. 
I had drawn Y0ur attention toward this 
in the past also. 

At least 22 p~'rsons died in the period 
from July to 10th December this year. 
When a disease breaks out there. neither 
the district acfnlinistration nor any other 
authority can be intimat cd about it' Even 
if the district ~drninistration gets informa-
tion, it is not in a position to give arlY 
immediate help. The main reason therefor 
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is the lack of means of transport there. 
The area has not so far been developed. 
Therefore, means of transport must be 
provided there in order to save the lives of 
people from such diseases. 

I would also like to make a mCDliull 
about industries. I hail from the Mandla 
District of Madhya Pradesh. I would lik.e-

. to tell you about my district itself. Being 
a backward area, people avail of the faCllitles 
given by the State Government or the 
Central Government for setting up indus-
tries there, but they set up industries in the 
border area of the district due to which 
other border districts are benefited and 
that district does not get any benefit. Sir, 
Mandla area is the origin of the Ri\ter 
Narmada. I t is a very important area, 
but instead of setting up industries there 
people set up industries in the border. of 
the district and the other districts are bene-
fited therebY. Hence, this m~tter needs to 
be looked into. It would be better if 
small scale industries are set up there. 

Sir, the famous Kanha National Park is 
situated in our area. Besides it, there are 
many other plac!s which can be developed 
as tourist spots. Amarkantak Cdn be 
developed as tourist spot. Being origin of 
Narmada river, it is a place of pilgrimage 
as well. SimilarlY, there is a place named 
Chanda which is cold as well as a beautiful 
place like Kashmir. Mandla has been 
the -capital of Gond Kings in ancient period 
It is surrounded by the Riv~r Narmada on 
three sides and there are very beautiful and 
lovely hill spots which have natural beauty 
and which can be developed into tourist 
spots, but no attention has so far been paid 
by anyone in this regard. If you want to 
deve lop these areas in real sense, you 
should post otficcr5 in these areas who 
have a keen interest to serve in these areas 
and who can mix up with the Adivasis 
there Government have done a lot of 
work and still wants to do more, but th~ 
officers posted there are not abl e to 
establish rapport with the local population 
which results in denial of any benefit to the 
people there. 

Sir, I would like to make a reference 
about the house building scheme there. 
The State Government had formulat ed a 
scheme to provide housi,g facility to 
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Adivasis belonging to 'Baiga" community. 
A scheme was formulated and an I. A. S. 
officer issued orders for construction of 
houses and a colony of 'pucca' houses came 
up in accordance with the plan but the 
houses so "constructed were not constructed 
keeping in view the utility and convenience 
of the Adivasis. The floors of these houses 
were made of cement. Scantily. clothed 
Adivasis experienced severe coJd' in these 
houses. Moreover the houses were quite 
adjacent to each other with the result that 
they gradually abandoned those houses and 
shifted into jungles In this way they did 
not get any benefit of those houses. The 
houses meant for them should have· been 
constructed at considerable distance from 
each other so that they could make an 
enclosure in which they could grow, 'rai' 
mustard, maize and vegetables etc. and 
also keep their cattle there. The distance 
between the two houses should be half a 
furlong in order to suit their requiremepts. 
But instead of doing so, colony type houses 
were constructed there and they could not 
adjust themselves in those houses. The 
Government tried to provide them f.1cilities 
but it proved useless on aCcouIlt of Jack 
of knowledge about their actual living 
style. 

Sir, I would, therefore, like to state 
that only such officers may by posted there, 
as are fuUy acquainted with the way of 
life of the Adivasis and who work in a 
dedica~ed manner and can implement pro-
grammes m~ant for the welfare of the 
people. The officers, who do not know 
anything about the living style of the 
Adivasis, should not be posted there. 

Sir, day before yesterday also I had 
referred to this thing and today also 1 would 
reiterate that unless the Central Government 
allowed th~ State Government to build 
roads, etc in the Adivasi areas, no develop-
ment work can take place there b~cause in 
th;! absence of orders fronl the C\!otre the 
State Government can neither construct 
roads there nor provide electricity and canal 
facilities there. 

. That is why most of the development 
works have been held up and construction 
works worth crores of rupees have gone 
waste. 

Under the Forest conservation Rules, 
1980, roads, canals, dams cannot be 
constructed and electricity lines cannot be 
installed without the permission of the 
Central Government of it involves felling 
of trees. Sir, the ,)foresaid Rules have to 
be amended so that development works 
could be undertaken snl0othly. 

S1r, in such areas lift irrigation facility 
can be easily provided. So, Government 
should undertake the work of providing 
lift irrigation facility immediately. 

Sir, I would suggest that an exclusive 
authority may be set up to ll10nitor and 
undertake development works of hill areas. 
This authority should keep a watch on all 
the developlnent works. If you yourself 
and the Governnlent would look into all 
these things, these areas can certainly be 
developed. 

In the end, I thank you very nluch f~r 
allowing me time to speak. 

[English] 

MR. CHAIF MAN: The hone Minister 
may now reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA): These discussions here have 
been very fruitful and exhaustive. Each of 
the point wh ;ch are made here have been 
noted down and in fact as you rightly said 
some time ago that the original time allotted 
was two hours It realJy started on the 2 
August, 1985. The next discussion took 
place on the 16 August, 1985. And the 
third discussion was on 29 November, 
1985. TOday is the fourth day. So, we 
have taken note of the number of Members 
who have spoken until today that is 32. 
Each of the point, I have not only 
taken it down here, but also from the 
speeches recorded after corrected by the 
Members, we have taken those copies and 
each one has been analYsed and we have 
made out a paper. Even those points not 
really within the four corners of the 
resolution or the Amendment, but the" 
points which the Members thought imPC't-
tant and we found they were we have 
taken note of those miscellaneous points 
and also try to answer from whatever 
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records available. The nlain resolution 
W3S moved really, on four points. The 
first point was concerning creation of 
certain cens for the hill areas so that 
emphasis could be put. The second one 
was about electronic industries. The third 
one was fot' enhancement of transport and 
other investment subsidies for the purpose 
of setting up of indus!ries on which one 
hone Member spake today also. The fourth 
one was regarding several grants-in-:lids 
whether from th~ world or some extra 
money to be paid for the conservation of 
forests and the ecological balance of the 
hill areas. 

Sir, the amendment which the hon. 
Member Mr. Mool Chand Daga put in was 
also taken note of and I will readily reply 
to it point by point. But before I give the 
reply to the points, which have been placed 
by the hone Members in this House, our 
approach, as to how the problems of the 
hill areas are being tackled, shall have to be 
explained before the hon. Members. The 
exercise is this. And that is why I say the 
discussions have been very fruitful. We are 
really on the threshold of thinking on a 
new line as directed by our hon Leader, the 
Prime Minister to put a special emphasis to 
find out and locate the basic needs of the 
people. I am confining myself to the hill 
area now. The basic needs of the hilly 
people, as very rightly conected by the hon. 
Member, Prof. Ranga. After ascertaining 
the basic needs, we have to see what those 
needs are, and then see how those things 
can be given to them, not only by building 
a university, bridge or road, but by seeing 
whether the per capita consumption expen-
diture increases. 

A university is most certainly necessary. 
A road is necessary, and a bridge is also 
necessary. Fr:lm this Exercise, it transpires 
that those people in the hills, in the distant 
forests and up in- the hills, are work ing 
inspite of bad weather conditions and 
without proper food, for the development 
not only of the hilly areas but in fact for 
the whole of India as wel1, while theY do 
their own duty. When this i~ so, we have 
to see whether we are spending the amounts 
in a manner that it goes back to those 
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people and whether the consumption 
expenditure, Le. what he purchases on a 
single day, increases. This is the test we are 
going to apply. 

The whole phi ]osophy of attacking the 
problem has to be changed. Things are 
happening this way; some people are from 
the plains. It has been very ri-ghtly stated 
by one hone Menlber when he spoke about 
participation of officers who hait from the 
hills in policy-mak ing. I have been meeting 
people froln the north-eastern States when 
thty come here for Plan discussions. I 
found that 90 % of them are from the hills. 
That is how consciousness has started 
developing. That is why 32 hon. Members 
took more than the allotted time, viz. six 
hours, and deliberated 0 n this important 
issue. 

So, if we want to have this test satisfied, 
we have to divide these places on a zonal 
basis. The first question is: how are the 
problems of the hilly areas to be tackl ed '1 
As presently advised by experts and advisers, 
the hills area in India has to be divided into 
two basic regions. One, a r~gion which is 
geographically co·extensive with the hills i.e. 
the entire State within its boundaries is 
taken as one category. That is, the whole 
State is regarded a~ a hill area. The second 
is desigilated hill area, in which a part of 
the State is within the hills, and another 
part of it is in plains like in Assam, West 
Bengal, and some parts in the South. Some 
of the sub-divisions are hills, but many of 
the portions are plains. Those areas· prob-
lems are also being attacked_ This is 
category No.2, and this has been named as 
the designated hill area. 

t will give details of States I will give 
the general idea first. Within the designated 
area, two divisions have heens given. One 
is Hin Area Development Programme or 
HADP areas; and another is the Western 
Ghat Development Programnle or WOOP 
areas. On that basis, the whole problem is 
being attacked. The whole idea is to pro-
vide food, fuel and fodder. Food, fuel and 
fodder, to meet the basic needs of the 
people first. 

If an electronic industry is necessary, 
yes; but the test is whether th~ investment 
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which win be put in there is going to that 
man working up in the hills, putting in his 
sweat, blood and eg,rning his daily bread by 
weathering the adverse conditions there. 

In the plains, we find that the school-
going children -and even in the hill States 
which are partly hill and partly plains-
have to walk 1 or 2 Kms, to reach the 
nearest school, \\-here: s ill the hills of some 
States, trey h::Ye to walk 5 to 6 Kms. 
Therefore, within the State its~lf, there must 
be differeGt allocations, and we are doing 
that exercise to see that even there also, 
priority is determined, and given to people 
who need it most. 

So, on this basis of food, fuel and 
fodder we have to approach the entire 
strategy of attacking the difficulties, or 
solving the problems of the hill area. 
Within this definition comes the first cate-
gory of the hill area which is co-extensive 
with the boundaries of the State. These 
States, as we have been advised by the 
experts and advisers, are Jammu and 
Kashmir, Himachal Pradesh, Sikkim, 
Manipur, Meghalaya, Nagaland, Tripura and 
the two Union Territories of Arunachal 
Pradesh and Mizoram. 

In the designated hill areas, the States 
are Assam, Uttar Pradesh, West Bengal, 
Maharashtra, Karnataka, Tamil Nadu, 
Kerala and the Union Territory of Goa. 

PROF. N. G. RANOA: There is 
Andhra Pradesh also, you made a nlistake. 

SHRI A. K'. PANJA : No, no. 

AN HON. MEMBER: What about 
Madhya Pradesh '1 

SHRI A. K. PANJA: It is ther.:. 
Please wait. I am coming A distinction 
is being made. How the distinction is betng 
made, I coming to it. These designated 
hil1s areas, they have been divided into two 
groups, where special enlphasis has be:n 
given in the HADP, that is, two districti of 
A.ssam, eight. districts of Uttar Pradesh, 
Nilg\ris district of Tamil Nadu, three Sub-
Divisions of DarjeeJing districts in West 
Bengal, and the Western Ghats Development 
programm,e in the Weslern Ghat hill areas 
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in the State of Maharashtra, Kerala, 
Karnataka, Tamil Nadu and the Union 
Territory of Goa. 

Then, certain areas like Andhra Pradesh 
and others are there. 

AN HON. MEMBER: Orissa also? 

SHRI A. K. P ANJA : Yes, Orissa also. 
and some parts of Andhra Pradesh. 

SHRI A. J. V. B. MAHESWARA RAO: 
In Andhra Pradesh no area is under the 
HADP. 

SHRI A. K. PAN] A : If any question 
remains, I will answer la ter OD. 

In this Programme we have to divide 
the matter in which the whole work is to 
be carried out for the purpose of taking 
out this, whether the consumption expendi-
ture of the people increased and in what 
manner. 

Now, for that reason, monitoring is of 
course necessary and for the purpose a 
different department has been created. But 
until that is augmented, we are doing it on 
the basis of sub-plain method. That is 
Wi1 hin the State there must be a separate 
sub-plan for purpose of earmarking the 
exper.diture to be spent in hill area. 

Now, it has been unfortunate that even 
though the sub-plan and earnlarked funds 
are gi yen, so far there has been no way of 
controlling the States They divert the 
anlount which was meant for the people of 
the hill areas and spend it somewhere else 
where they felt that it should be spent. In 
the Plan discussion it was specifical1y ear-
nlarked for that area where it is to be 
spent. Therefore, now we are finding it and 
discussing the way, that it will be earmark-
ed not only for the Minimum Needs Pro-
gramme but within the Minimum Needs Pro-
gramme, how much money shall have to go to 
hill areas, how much money shall have to go 
to tribal areas, how much money shall have 
to go to the Scheduled Castes and Scheduled 
Tribes; or the communities which are extre-
mely poor :lnd below poverty level. Unless 
this is done, this money in being diverted to 
other area and although it is being shown 
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at the end that so much money has been 
spent of minimunl needs, but the area, the 
difinition, the n~ime says 'Minimum Needs 
Programme~ and the Minimum Needs Pro-
gramme will take us, we are finding in cer-
tain ·-in sonle other States -areas that it is 
going to people without demarcation where 
they ni!ed it most. Therefore, we are trying 
to find out and alreadY a circular has been 
issued that from one head of expenditure, if 
money is diverted to another ahead, there 
would be a deduction from the central 
allocation. Some sort of penal clause will 
have to be put in; otherwise, nobody is 
\istening. We are discussing and trying to 
find out s.:){ne such thing. Even for hill 
States and for tribal development and the 
portion which has been id Jntified as the 
poorest, money is to be earmarked there. If 
it is not spent there by the State concerned, 
then penal clause will apply. Even in the 
Sub Pjan the same difficulty is there. There 
are some State Governments which devert 
the money e3.rmarked for hill arens for the 
people in this plains There is no doubt 
that the money had gone to the people who 
needed it, but there were people who neeaed 
it more. Their per c:lpita income is so low 
that they cannot really have there one 
meal a day. They are toiling and produci.ng 
But market facilities are not there. Their 
goods are sold to middlemen, who purchase 
them at cheap rates and then sell them in 
the plains at doub!e the rates. They buy 
things from the plains and take them up 
on the hills and then sell lh.!m there at three 
or four time the price. These problems hav! 
been identified now and the priorities have 
been decided. That is why, under the 
direction or our hon. Prime Minister, 
per capita plan outlay has been fixed. 
For the inform.ltion of the hone Members .. 
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been put by the hon. Prime Minister for 
a very good purpose - for locating and 
giving'it to the people for whom it is Oleant. 
There has been a consensus in the House 
that things are improving. In fact, the 
friend from 1ammu and Kashmir has 
adlnitted that it is improving. But is it 
improving in the same pattern in which 
investment is put"] The people of the 
country ar e paying for it. We are investing. 
But is it going to that person who needs 
.it most? There are several other examples 
So far as ~orth-e~stern region and tribal 
areas are concerned I have also got the 
figures. In the Sixth Plan the all India 
average of per capita outlay W3S Rs. 891 
and for North-eastern region it was Rs. 
1219. In the Seventh Plan, the national 
average is Rs. 1493 and for North-eastern 
region it is Rs. 2281. 

17.00 hrs. 

SHRI A. J. V. D. MAHESWARA RAO: 
North-Eastern region covers Sikkim and 
all those pl aces but the Eastern region covers 
Orissa, Andhra Pradesh, Tamil Nadu, etc. 

SHRI A. K. PANJA: Yes, eastern 
region I know. But I am comparing be-
caU4iie of the speeches made today that 
these tribals should be looked after, and 
very rightly it is said so. They are being 
exploited by some people. That is why I 
am saying that it has drawn the attention 
of the Government. We are conscious 
about this and so this is the allocation 
made. We can now go by the figures 
allotted. Thereafter we have to see 
monitoring, thereafter we have to see, in 
fact, physically whether it· has reached .•• 
( Interruptions) 

DR. V. VENKA TESH; When popula-
tion is decreasing, naturally the per capita 

per capita plan outJay in the hill States has will increase. 
specifically been fixed. Take Himachal Pradesh 
The per capita outlay in the fifth plan was 
Rs. 691, in the sixth Plan Rs. 1618 and in 
the Seventh Plan it has been put at Rs. 
3034. Like that in each of the States, 

. whether wh(Jl1y hill States or designated 
hill States, per capita outl'lY has been 
increased. I can give another example of 
Sikkim. In the Fifth Plan the per capita 
outlay was Rs. 1906, in the ~ixth Plan 
Rs. 5809 and in the Seventh plan Rs. it is 
Rs. 10,952. Therefore, this emphasis has 

SHRI A. K. PANJA: Population is 
decreasing where 7 

DR. V. VENKATESH: Because of 
the ill health, people arc dying. 

SHRI A. K PANJA: My friend js 
not right. Tbe country WOUld have been 
very happy if the population comes within 
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a reasonable limit, but we do not want Malthusian theory of population that there would be destruction by natural calamities at disease by which people will die, we want to use knckjiankgi Theory ...... 
(Interruptions). I will certainly request the hon. Member to take it without any politics because the point he has made has been rightly taken note of. Without any politics please look at it whether we are in the righ t direction and whether the emphasis is well plaecd within the financial constraints. There are so many financial constraints. Therefore, this is the question which has to be answered to the Members. 

So far as the electronic industry is concerned, there are certain points made, and very rightly so. When our exp::rts examined it, they found that electronic industries, � 10 far as hills ar.:: concerned, are really good for three good reasons. First is the dust free atmosphere-that is what scientists ar� advising us-second is that bulk trans-'· port of raw materials or finished goods is · .· not essential for electronic products, and ,. the third is amenability of small-scale . operation. But considering these, we are also balancing with the need and the · · necessities and the viable atmosphere re' maining in the plains, because the industrylhall. have to succeed. Not that we put in an industry and it does not reach the level of producing materials in time and "· profitably. Therefore, the advantages and ' disadvantages of the hills and the plains, ·availability of market, availability of personnel, putting the people in right placesand so many other things are also beingconsidered. So far as the hill areas areconcerned, electronic industry, if it is setup in the hills-my friend from Jammu andKashmir Prof. Soz has come. He has
,:.·· 

mentioned whether I can give any assurancethat an industry of electronics will be set
• . up in Jammu and Kashmir. Whether i t  is
f Jammu and Kashmir or some other hill:i States where it is necessary, what we have
r� .· one is that we have invited enterpreneurs of such industry so that it goes to the hills, 

and also the electronic industry improves not only in the hills but also in the plains. Higher investment subsidiary has been raised to the limit of Rs. 50 lakhs .••.•• 
Unterruptwns). 

PROF. SAIFUDDIN SOZ Will you establish electronic industry in Jammu and Kashmir or not ? 
SHRI A. K. PAN.TA: The point is whether it will be in a particular State or not, that has to be decided, but generally .•• (Interruptions).

PROF. SAIFUDDIN SOZ : I do rot want Jammu and Kashmir to get neglected when I have placed the case before you ... 
(111terruptions). 

MR. CHAIRMAN : This is not the question and answer hour ... Unterruptions)

SHRI A. K. PANJA : We have to look :it the development of the entire hill area, and of it certainly the Jammu and Kashmir. For that I am saying that we have to attack the problem of hilJ areas and for that reason we are encouraging electronic industry. Why ? Leave alone politics. Kindly appreciate ... (Interruptions'

PROF. SAIFUDDIN SOZ : On a point of order, Sir. There is no quorum in the House. 
MR. CHAIRMAN : Th1: bell is being rung-
Since there is no quorum, the House stands adjourned to reassemble on Monday at 11 A. M. 

17.14 hrs. 
The Lok Sabha tlzen Adjourned Till 
Eleven of the Clock on Monday, 
December 16, 1985/Agrahayana 25, 

1907 (Saka), 




